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LOK SABHA DEBATES 

lOKSABHA 

Tuesday, February 22, 1994, ~ 

Phalguna 3, 1915 (Saka) 

The Lok Babha met at Eleven of the 
Clock 

IMR SPEAKER in the Chailj 

WELCOME TO THAI 
PARLIAMENTARY DELEGATION 

[English] 

MR. SPEAKER: Hon.Members. at the 
outset. I have to make an announcement. 

On my behalf and on behalf of the 
'hon.Members of the House, I have great 
pleasure in welcoming His Excellency 
Prof.Marut Bunnag. Speaker of the House 
of Representatives. President of the 
National Assembly of Thailand and 
Members of the Thai Parliamentary 
Delegation who are on a visit to India as 
our honoured guests. 

Otherhon. Menbers of the Delegation 
are: 

1. Pol. U Chaowar .. latthasalcsiri. 
Member. of the House of Rep-
resentatives 

2. Mr. Pinich Chantharsomboon, 
Member of the House cI Represent-
atives 

3. Pol. Lt. Col. Somchai Phesprasert, 
Member of the Hause cI Represent-
atives 

The Delegation arrived Delhi on Sunday. 
20 February, 1994 eYening. They are now 
seated in the Special Box. We wish them a 
happy and fruitful stay in our country. Through 
themwecoovey our greetings and best wishes 
to His Majesty the King, National Assembly. 
Government and the friendly people of the 
Kingdom of Thailand. 

11.03 hrs 

ORAL ANSWERS TO QUES'rIONS 

[T ranslationj 

Price Hike 

"1. DRRAMESHCHANDTOMER: 
SHRIMATI DIPIKA H. 

TOPIWALA: 

Will the Minister of CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether there has been a steep hike 
in the prices of food-items like wheat. pulses. 
rice. sugar. gram. edbleois anddher essential 
commodities recently; 
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(b) if so, the details, thereof, item -
wise; 

(c) the reasons therefor; 

(d) the number of times the Government 
have increased the prices of these items 
during the last two years; 

(e) whether the Union Government 
have constituted a Committee to chalk out a 
scheme to stabilise the prices; and 

(f) if so, the success achieved by the 
committee in its objective? 

[English] 

THE MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI A.K.ANTONY) (a) to 
(f). A statement is laid on the Table of the 
House. 

STATEMENT 

(a) and (b). The details of percentage 
variation in the wholesale prices of the fQod 
items like wheat, pulses, rice, sugar, gram, 
edible oils, etc. are given in the Annexure. 

(c) There have been various reasons for 
variations in the prices ofthese commodities 
during last several months. The existing gap 
between demand and supply of pulses 
remains unchanged. Regarding edible oils 
the slight increase in price has been due to 
failure of monsoon in some of the producing 

areas. The price rise in respect of sugar has 
been due to increase in the overall 
consumption of sugar in the country and the 
estimated decline in the production ot sugar 
during the year 1993-94 and also because 
of the increased sugar cane price. The price 
variation in respect of vegetables particularly 
in respect of onions and potatoes was 
temporary due to damage to the crop in the 
producing areas. The price rise in respect of 
gram has been due to limited production of 
gram and also its reduced import. The PDS 
prices of wheat and rice have been increased • 
recently, but the wholesale prices of these 
items remain more or less steady. At present 
the availability of all these commodities is 
satisfactory throughout the country. 

(d) The central issue prices of wheat, 
rice and sugar have been raised twice during 
the last two years. 

(e) and (f). An Inter - ministerial 
Coordination Committee for Monitoring 
Prices, Availability and Forecasting of 
shortage etc. essential commodities has 
been constituted in the Ministry of Civil 
Supplies, Consumer Affairs and Public 
Distribution on 18.1.1994. The Committee 
intera/iawould review the prices of essential 
commodities, their availability and would 
suggest the schemes for stabilising their 
prices. The Committee has held two meetings 
so far and the State Governments have 
been requested to take necessary steps 
against hoarders, blackmarketeers and 
those induldging in unfair trade practices S( 

as to keep the prices under control. 
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(T ranslatiQnJ the production has gone up. That is the fact. 
(Interruption) 

DR.RAMESH CHAND TOMER: 
Mr. Speaker, Sir, thereplyofthehon.Milister 
and the reasons given by him for rise in the 
prices of food items are not correct The 
hon.lVIinisterhas mentioned lower production 
and excess demand to be the causes of 
increase in prices. From this, it appears that 
truth has been concealed and the 
hon.Minister has no guts to admit facts. The 
weaker sections of the society were being 
supplied wheat, rice, sugar and LPG at 
stabilised ratesthrough POS. However, both 
the IMF and the World Bank are against 
givingsubsicies.1 would like to know whether 
it is not a fact thatthe hon.Minister raised the 
prices of the food items under pressure from 
the World Bank and the IMF before the 
presentation of the Budget. 

[English] 

SHRI AK.ANTONY: !VIr.Speaker, Sir, 
the hon.Member's statement regarding my 
answer is not correct. In my answer, I have 
said that production has come down only of 
two commodities, that is, gram and sugar. 
About other commodities I did not say that 
the production has come down. 

(T ranslationJ 

DRRAMESH CHAND TOMER ; 
Mr.Minister, you have explained everything 
in your reply only after going through the 
reply I have made the above said 
submissions. 

SHRI AK.ANTONY: Please go through 
the answer. Only gram and sugar is written 
here, not other commodities. Actually, 
regarding almost aD other commodities, now 

Regarding onion and potato, last year 
there was faB in the production centres of 
Poona, Nasik, Haryana and Punjab. But 
now the things have improved. This season 
again the production of onion has improved. 
Even in Delhi markets, three months back 
the onion price was Rs .. 12 per kg. Now it is 
ranging between Rs.4 and 6. Potato price 
has also come down. From Rs.a to Rs.1 0 
per kg .• it has come down to Rs.3to Rs.3.50 
per kg. I am sure, within a few weeks, the 
prices of onion and potato will fal down 
further. Only with regard to gram and sugar, 
there is fall in production. 

(Translation] 

DR.RAMESH CHAND TOMER: 
Mr. Speaker. Sir, is the hoo.Minister not 
aware of the fact that former Chairman of 
Rajya Sabha and former Speaker of Lok 
Sabha held the view that pre-Budget revision 
of prices is improper? Is the Government 
bent upon following improper path? 

MR-SPEAKER: Shrimati o.,ika H. 
Topiwala 

DR.RAMESH CHAND TOMER : 
Mr.Speaker, Sir, please askthe hoo.Milister 
to answer my question. 

MR-SPEAKER : Shri Sharad Dighe. 

[English] 

SHRI SHARAD DIGHE: Mr. Speaker, 
Sir, in answer to part (a) and (f) of the 
question, it has been stated that an Inter-
Ministerial Committee for monitoring prices 
etc. has been constituted in the Ministry of 
Civil Supplies. In the last sentence, it has 
been said that the Committee has held two 
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meetings so far and they have requested 
the State Governments to take necessary 
steps against hoarders and 
blackmarketeers. I would like to know that 
apart from taking these steps against 
hoarders and blackmarketeers indulging in 
unfair trade practices, has the committee 
suggested any other way to monitor the 
prices? 

SHRI A.K.ANTONY: Sir, this Inter-
Ministerial Committee has been set up only 
last month. This Committee, after a careful 
review, has come to the conclusion that 
even though the wholesale prices of most of 
the commodities are, more or less, steady, 
except those of gram and sugar, the retail 
prices are not reflecting the same steadiness. 
That is why the Committee feels that there 
is a possibility of the retailers indulging in 
hoarding and that is why they have decided 
to convey this assessment to the Chief 
Secretaries of the State Governments 
requesting them to take stringent action 
against those sections of the traders who 
are indulging in hoarding and black-marketing 
of these commoditi~s. 

Apart from that, regarding gram, even 
though the international availability of gram 
also is very difficult, we can now import gram 
from wherever it is possible. Of late NAFED 
have been able to import dumpeas from 
Australia. Last year we were trying to get 
gram and other pulses from outside also. 
Regarding almost allthe other commodities, 
the wholesale prices are steady; the supply 
position also is steady. Still there is some 
distortion in the retail prices. That is why we 
are asking the State Governments to be 
alert on the price front. 

{Translation I 

SHRI SHARAD YADAV: Mr.Speaker, 
Sir, subsidy on food items is being given on 

sales through PDS. At the same time, the 
World wide comprehensive debate on Dunkel 
proposals is also going on. The Government 
has decided to sign GATT Agreement and 
bring changes in its policies. Therefore, I 
would like to know from the hon.Minister 
whether the Government has decided to 
identify a creamy layer and slowly deprive it 
of benefits of the PDS and thereby collapse 
the system. Further, I would also like to 
know whether the revision of pric.es has 
been undertaken under these very policies 
so that even before the formal sign of the 
GATT Agreement, the Government could 
show that it has already acted upon the 
agreement in advance. I believethis revision 
has been done in anticipation ofthe intended 
changes and programmes, so that nothing 
is left for action subsequently. I urge the 
hon.Minister to clarify these points. 

[English] 

SHRI A.K.ANTONY: There is no 
question of weakening the PDS. I think the 
hon.Membermight have read the President's 
speech yesterday. In his speech the 
President has categorically stated that the 
policy of the Government is to try to expand 
the PDS especially in the RPDS areas to 
help the rural poor. That is the policy. There 
is no question of wakening the PDS. There 
is no question of dismantling the PDS. 
Actually the subsidy part is increasing every 
year. In .1983-84 the subsidy was only 
RS.a3S crore. When this Government took 
over, the subsidy was Rs.2,4S0 crore. This 
year we have already spent RS.3,650 crore 
by way of subsidy and still we feel that the 
subsidy may shoot up. So the issue price 
was raised not to reduce the subsidy. The 
subsidy is shooting up. We are compelled to 
raise the issue price because in the last two 
years we have increased support price to 
the help the farmers. All of us in this House 
were unanimous in allthe sessions in saying 
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that we must help our farmers. When you 
are all demanding for steep increase of 
support price, what the Government can 
do? We cannot have double talk. 

This year we have increased the support 
price of wheat by Rs.55 and we have 
increased the support price of paddy by 
Rs.40 to 60. We have also increased the 
support price of sugarcane, which was the 
highest. Still, Members of almost all the 
parties are demanding further increase of 
sugarcane prices. So, what can we do? On 
the one hand all of us are demanding for 
increase of support price. On the other hand 
you are telling not to increase the issue 
price. It will not be possible. 

Government has increased the issue 
price to meet the amount which the 
Government has given to the farmers only. 
All the other incidental costs interest cost, 
storage facilities, storage cost. transportation 
cost are still met by the Government by way 
of food subsidy. Hon.Member may please 
understand this fact. 

SHRI P.C.CHACKO : Sir, unlike in the 
past, even after marginal revision of the 
administered prices, the open market prices 
have not gone up considerably. Is it due to 
the fact that the free movement of wheat and 
rice is permitted? What are the steps taken 
by the Government in lifting the restrictions 
on the free movement of wheat and rice and 
what is the impact of this on the price front? 

SHRI A.K.ANTONY: Mr.Speaker, Sir, 
the hon.Member has pointed out a very 
important thing. In the past when we used to 
give very marginal and insignificant rise of 
support price, our peasants were not in a 
good position. So, we were compelled to 
import wheat and rice under PL 480 and 
various other heads. Let us look at the 
scenario now. When we have encouraged 

our farmers, now our granaries are full. For 
the first time in the history of India 22 million 
tonnes of foodgrains are in the FCI godowns. 
That is why, apart from the PDS, now we are 
able to sell wheat and rice in the open market 
and by the policy of open market sale, the 
Government is able to contain the price in 
the open market also. So, even after the 
increase of CIP, the open market price of 
wheat and rice is almost steady because the 
granaries are full and nobody can, now do 
black marketing. That is the plus point of the 
present policy of the Government. Apart 
fromthat, the Government hastaken another 
policy decision to allow free movement of 
foodgrains all over India. In the President's 
Address also, it has been stated that we are 
going to request to all the State Governments 
to remove all the Restrictions on free 
movement offoodgrains.lt will also stabilise 
and contain the price rise. That is the hope 
of the Government. 

Indian Institute of Technology 

*2. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether attention of the Government 
has been drawn to the newsitem captioned 
"lIts need an overhaul" appearing in the 
'Hindustan Times' dated February 4, 1994: 

(b) if so, whether all the five Indian 
Institute of Technology are providing 
technological infrastructure to the Indian 
Industriesby optimum utilisation of the funds 
provided to it by the Government for carry in!; 
out Research and Development facilities: 

(c) if not, the reasons therefor; and 

(d) the steps taken or proposed to bE 
taken by the Government to create morE 
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ideal conditions and congenial atmosphere 
in IITs for strengthening their functioning? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) KUMAR I SELJA: (a) Yes. Sir. 

(b) and (c). Yes, Sir, The quality of 
engineering graduates of liT s is excellent 
and IITs have significantly contributed 
towards Research and Development in the 
country. 

(d) A system for maximizing effort of 
faculty of IITs for Consultancy and Industry 
sponsored research is being put in place. 
Technology missions in identified R&D areas 
of relevance to India and technology transfer 
through these to Industry is being attempted. 

rr rans/ationj 

SHRI RAINATH SONKAR SHASTRI: 
Mr.Speaker, Sir, about 40 years ago our late 
Prime Minister, Pandit Jawaharlal Nehru, at 
the time of its establishment had envisaged 
that industrial technology w.iII devel~, briliant 
students will get new opportunities and 
avenues, industries will get help and 
adequate facilities will also be made available 
to all those sectors which are covered 
under these institutions. Now, in these 
circumstances, I would like to know whether 
these institutes of technology have made 
any contribution in giving a boost to Indian 
industries and done something in the direction 
of giving new technology. H so the details 
thereof? 

Have the Institutes of Technology under 
BHU in Varanasi conducted any research 
'Yf its industries in regard to new land and 
3griculture in rural areas. If so, the details 
'hereof? 

[English] 

KUMARI SELJA: Mr. Speaker, Sir, as I 
said in my reply the IITs have contributed a 
great deal towards providing technological 
inputs for industries and I can give a detailed 
reply tothat, as desired by the hon.Member. 
The technological inputs are being provided 
in number ways. For instance. the IITs have 
provided consultancy services to the 
industries which cover product 
deveq,ment, process development, design 
and analysis, software development, 
generation of specialised information and 
continuing education programmes to expose 
the industries to technological 
advancements, developments and trends. 
They are also working on industry sponsored 
research projects in the liT s and integrating 
industry's needs and perceptions into 
academic programmes. It is done through 
sponsored B.Tech., M.Tech. programmes. 

It is also to extend to industry institutional 
facilities for collaborative research testing 
evaluation. 

rr ranslationj 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, I would also like to submit 
that machines worth erores of rupees have 
been installed in these liT s. Due to this the 
annual budget c:ithese institutes is increasing 
every year. This time 34.2 percent of the 
total expenditure or about RS.450 erore 
incurred on technological education. I would 
like to submit that a machine in Pilani 
costing As.60 lakh was out of order and the 
operator operating it, went abroad about 20 
years ago and did not return. Machines at 
many places all eNer the country are lying 
out of order. Has the Govemmenttormulated 
any scheme for the proper utilization of 
these costly machines which are lying out c:i 
order in various liT s in the country. 
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Scheduled Castes and Scheduled Tribes 
quota-be teachers or students-in these 
institutions has not been filled. The 
Government should fill up their quota. 

KUMARI SELJA: It is always our 
continuous effort to fill up the Scheduled 
Castes and Scheduled Tribes quota. and we 
do fill it. If at all there is any shortage in this 
regard, the Government will take action to fill 
it up. With regard to particular incident to 
which the hon.Member has referred to, I 
have no information at present, however, I 
would send the required information to him 
in writing. Sofar as the wastage of machines 
is concerned, it is always our effort to make 
optimum utilization of these machines. In 
fact there is no liT in Pilani. 

SHRI GEORGE FERNANDES: 
Mr.Speaker, Sir, 1500 students get 
admission in liT every year. It is a five year 
course and the Government has to spend 
about Rs.25 Iakh to Rs.30 lakh on each 
student. 70 percent of the total students, 
after passing the course, go abroad and only 
10 percent out of them return. This is all 
calculated information. The Government 
does not have even a single penny for the 
poor and the budgetary allocation for this is 
being reduced every year. That money also 
goes abroad. Thus about Rs.200 crore to 
Rs.300 crore go abroad in the form of 
students who get education in these liT s. I 
would like to know from the hon.Minister 
whether the Government is ready to enact a 
lawsothatthe students whopass from tiTs 
are restrained trom going abroad at least for 
10 to 20 years. It is upto the Government as 
to what duration it fixes for this purpose. I do 
not say that students should be deprived of 
an opportunily to study abroad. If somebody 
goes, he will have to execute a bond. He wiD 
beeligi>Je to go abroad only when he repays 
the money spent on his education, Is the 
Government prepared to do so in the interest 

of the country as well as the students? 

KUMARI SELJA: About the specific 
proposal given by the hon.Minister there is 
no such proposal under the consideration of 
the Government tor the present. The 
hon.Members will certainly agree with me 
that the students who get educatIOn from 
these liT s and go abroad. can come back 
whenever they want if they want to return to 
India,. They do corne and make asignificant 
contribution in the development of the 
country. 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, this is no reply. About Rs.200 
to Rs.300 crore of the country are drained 
out to America Do we spend our country's 
money and prepare students only to send to 
America? Mr. Speaker, Sir, this is the greatest 
crime being committed against our peopte. 
This is not proper reply given by the 
hon.Minister in this regard. 

[T ransJation] 

Advertisements of Consumer 
Products 

-4. SHRI SUR'ENDRA PAl PATHAK 
Will the Minister of CIVIL SUPPLIES 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government propose tl 
take initiative in the interest of consumers tc 
probe into the authenticity of claims made iI 
respect of consumer products througl 
advertisements in the public media; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken b 
the Government against the manufacturer 
if their products do not measure up to th 
claims made in such advertisements? 
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[English] 

THE MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI A.K.ANTONY): (a) 
to (c). A statement is placed on the Table of 
the House. 

STATEMENT 

(a) to (c). The subject matter falls within 
the purview of a number of enactments like 
the Monopolies and Restrictive Trade 
Practices Act, 1969, the Drugs and Magic 
Remedies (Objectionable Advertisement) 
Act, 1954, the Consumer Protection Act. 
1986 and the Code for Commercial 
Advertising. 

Under the Consumer Protection Act, 
1986 and the Monopolies and Restrictive 
Trade Practices Act, making a misleading 
claim or a false representation falls within 
the definition of an 'unfair trade practice' 
against which a consumer can file a 
complaint and get redressal. 

The Ministry of Information and 
Broadcasting has formulated a Code for 
commercial Advertising to regulate 
advertisements through the Doordarshan 
and the All India Radio under which these 
organisations are empowered to ask for 
evidence to substantiate the claims made 
by advertisers. 

The Ministry of Civil Suppl~s, Consumer 
Affairs and Public Distribution is also 
supporting projects undertaken by voluntary 
organisations on "comparative testing" of 
consumer products. Comparative testing is 
a process by which consumer products of 
"aoous manufacturers are tested and graded 
against specific parameters of quality and 
:>erformance including claims made. Such 
indings are then disseminated to consumers 

to enable them to make the correct choice. 

[Translation] 

SHRI SURENDRA PAL PATHAK: 
Mr. Speaker, Sir, I would like to know the 
number of cases which have been probed 
for authenticity of claims made in the 
respective advertisements in respect of 
consumer products during the last two years 
under various laws referred to in the reply 
and what has been the outcome? 

What action has been taken against the 
people who make unauthentic claims through 
advertisements? 

[English] 

SHRI A.K.ANTONY: As I stated in the 
answer, this subject matter comes under 
the various administrative Ministries. 

Regarding consumer affairs, as per the 
Act, the consumers and the consumer 
organisations can go to the consumer 
redressal machinery and get the redressal 
to the grievances. All the other things are 
handled by the various other Ministries. In 
fact, the major part of the question is handled 
by the Information and Broadcasting Ministry 
and they alone can give the answer to this 
question. 

[Translation] 

SHRI SURENDRA PAL PATHAK: Sir, 
what are the main points of the code of 
conduct formulated by the Ministry of 
Information and Broadcastingfor commercial 
advertisements to regulate the 
advertisements being made through 
Doordarshan and A.I.R? Is any written 
agreement entered into for the observance 
of that code of conduct? 
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[English] 

SHRI A.K.ANTONY: This can be 
answered only by the I & B Ministry. Please 
put up the question to the I & B Ministry. 

SHRI RAM KAPSE: Hon.Speaker, Sir, 
as far as consumers' protection is concerned, 
what are the views of the Ministry handling 
the consumers' protection portfolio about 
these advertisements? As far as consumers' 
protection is concerned, what are the 
proposals with you regarding wrong 
advertisements? 

MR.SPEAKER: We do not ask for the 
opinion on the floor of the House. 

SHRI RAM KAPSE: As far as this matter 
goes, what would be the proposal of the 
Ministry? I wanted to know from the hon. 
Minister whether he is going to protect the 
consumers' interest against these 
advertisements. How are you going to do it? 

SHRI A.K.ANTONY: The Government 
also is conscious about this kind of 
exploitation of the consumers. That is ~hy, 
in the Consumers Protection Act we have 
made provision for the redressal of these 
kinds of grievances. Apart from that, all the 
other things are handled by the Information 
and Broadcasting Ministry. Whenever we 
get complaints from the consumers we are 
taking up with the concerned Ministries and 
they are handling these matters. 

SHRI RAM KAPSE: Is there a new Act 
envisaged? 

SHRIMATI MALINI BHATIACHARt'"A: 
Last year, in this Parliament a Bill was 
passed called the Infant Food (Milk 
Substitutes) Act. One purpose of that Act 
was to promote home made weaning foods 
which are cheap and at the same time, 

equally or more nutritious than the tinned 
foods, baby foods and weaning foods. I 
would like to knowfrom the Minister whether 
the Minister is aware that a number of infant 
food companies are advertisingtheir products 
in such a way as to discourage the use of 
home made weaning food and whether in 
advertisement of tinned food like Saralac, 
they are trying to propagate the idea that 
babies not taking Saralac are more prone to 
sickness and less active thereby 
discouragingthe use of home made w~aning 
foods. This seems to be in direct 
contravention of the Act that was passed in 
Parliament. I would like to know what the 
Government proposes to do in this regard. 

SHRI A.K.ANTONY: The Government 
is aware of this kind of exploitation. That is 
why, the Ministry of Health and Family 
Welfare is taking action under the Drugs and 
Cosmetics Act wheneverthere is a complaint 
regarding that .• 

SHRIMATI MALINI BHATIACHARIYA: 
There have been complaints. 

SHRI A.K.ANTONY: Whenever the 
complaints are received in the Ministry of 
Health and Family Welfare, they are taking 
action under the Act concerning their Ministry. 

[Trans/ation] 

PROF.RASA SINGH RAWAT: 
Mr.Speaker, Sir, through you I would like ·to 
inform the Governmentthatthe only purpose 
of advertisement being made through 
Doordarshan and A.1. R. in respect of 
consumer products is to increase the optional 
and lUXUry needs in place of essential needs 
by propagating consumerism. Sir, that is 
why I would ~ketoknowfromthe hen.Minister 
as to what steps are proposed to be taken by 
the Government with a view to doing away 
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with the exploitation of consumelS through 
these advertisements? 

MRSPEAKER: This question was first 
put up by Shri Kapse. 

PROF. RASA SINGH RAWAT: 
Mr. Speaker, Sir, the hon.Ministerhas stated 
that some vofuntary organisations have been 
entrusted with the work of conducting a 
comparative test of consumer products. I 
would like to know the names of those 
voluntary organisations and the details of 
projects launched by them in this regard. 

[English] 

SHRI A..KANTONY: Sir, recently some 
of the voluntary organisations have started 
conducting comparative tests. The 
Govemment is also helping them. One 
consumer organisation conducted a 
comparative test on color TVs and another 
consumer organisation conducted a 
comparative test on electric bubs. Since 
electric bubs are included in the compulsory 
certificaion scheme of BIS, it has been 
requested to take action against those 
manufacturelS who failed to fulil the quality 
standards. 

[Translation] 

SHRI DILEEP SINGH BHURIA: 
Mr. Speaker, Sir, the Govemment as wei as 
the society admit that taking alcohol and 
smoking are injurious to health and this 
malady is spreading over the whole country. 
GIamourous advertisements are telecast by 
Doordarshan showing people consuming 
these items and enjoying. 

MR.SPEAKER: Are the advertisements 
at alcohol and cigarette also telecast? 

SHRI DILEEP SINGH BHURIA: Yes, 
th~ are telecast on Doordarshan. 

SHRI RAM VILAS PASWAN: Now, such 
advertisements are widely telecast on Zee 
T.V. 

SHRI DILEEP SINGH BHURIA: When 
the Govemment and the society are well 
aware of their bad impact and this disease 
is spreading like cancer throughout the 
country, why does not the Govemment 
impose a ban on such things when such a 
provision is available? 

(English] 

SHRI A..K.ANTONY: I will convey your 
views to the Information and Broadcasting 
Minister. (interruption) 

rr ranslationJ 

SHRI RAJVEER SINGH: Mr.Speaker, 
Sir, the hon.Minister is trying to evade the 
question. You may give protection to ensure 
a proper reply. 

[English] 

SHRI A.KANTONY: A major part Of this 
subject is covered by the Ministry of 
Information and Broadcasting. .This code is 
administered by the Information and 
Broadcasting Ministry. Please understand 
my difficulty. 

MR.SPEAKER: Mr.Minister,l.think, you 
have heard the views of the Members. You 
wit consider them with your coleagues. 
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[Translation] 

Milk Production 

designed to improve milk productl0fl (Jurlnr. 
the last three years alongwith the pravls:(: 
of funds made for su ,eh schemes during the 
Eighth Plan, Scheme-wise and State-wise, 

s: SHRI KASHIRAM RANA: and 
SHRI SANDI PAN BHAGWAN 

THORAT: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the per capita availability of milk per 
day; 

(b) the target of milk production fixed 
during the Eighth Plan period, State- wise; 

(c) the details of the main control 
sector/Centrally sponsored schemes 

(d) the details of investment proposea 
in dairying industry, including private ana 
co-operative sectors, during the Eighth Plan 
period? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) 

(a) to (d). A Statement has been placed 
on the table of the Sabha. 
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M The total investment in the public 

•. seotor for dairy developmem during. t~ 
Eighth. Plan .has been proposed as 

... Rs.13C7.51 Cfores including As.900 crores 
for the central sector. 

[Tr(tnslation} 

SHAI KASHtAAM AANA: Mr.Speaker, 
Sir, the hon.Minister has stated.that the per 
capita availability of milk per day is 178 
grams. Even the fiil,rmers, agricultural 

• labourers, slum-dwellers do not get milk. On 
the one handtllepoor do not get milk and on 

. \ the other hand, in the absence of any 
. processing plant in Metropolitan cities like 

Bombay hundreds of tonnes of milk are 
thrown in gutters. This situation has cropped 
up due to imbalanced distribution of milk. 
Will the hon.Minister like to make 
arrangements for balanced distribution of 
milk to avoid such a situation? Will he also 
lilte to provide plants to the dairies which 

• have no processing plants of their own to 
ensure availability of milk to poor people 
also? 

SHAI AAVIND NET AM: Mr.Speaker, Sir, 
Milk distribution is done mainly by the State 
Governments. Purchasing power of people 
varies in our society. The average per capita 
availability of milk all over the country is 178 
gms. It is the State Governments which 
supply· milk to processing plants. 

SHAI KASHIAAM AANA: Mr.Speaker, 
Sir, I have already pointed out that hundreds 
of lonnes of milk is thrown in gutters in 
Bombay wnereas the farmers' sons do not 
get milk ..... (/nterruption) . 

SHAI AAVIND NET AM: Mr. Speaker,. Sir, 
what the han. Member said about Bombay is 
notcorr~t. 

SHAI KA$HIRAM AANA; t"tf.Speaker, 

Sir, the National Dairy Development Soard 
manages the distribution work of milk all 
over the country and in addition to it the 
N.D.O,S, has been entrusted with the work 
of edible oils also. It has caused a heavy 
burden on N.D.D.B for collecting the items 
for their distribution. Have the Government 
reconsidered it? The second question is 
as to what will be the per capita availability 
of milk by the end of the Eighth Five Year 
Plan, The figures of milk, presented by the 
Government is 71 ,800000 toones, Will the 
fixed target be achieved fully and what will 
be the per capita availability of milk by the 
end of the Eighth Five Year Plan? 

SHAI ARVIND NET AM: Mr,Speaker, Sir, 
the N.D.D.B. is entirely cooperative based 
institution and milk is distributed throughout 
the country through cooperative societies. 
The Government has achieved success in 
this regard. Performance of milk distribution 
through N,D,D.B. is good, But this institution 
has taken the responsibility of distribution 
and collection of edible oils too, Per capita 
consumption of milk will be 207 gms, so far 
as the target of the Eighth Five Year Plan is 

. concerned, we are sure to achieve it and 
likely to cross this target also, 

SHRt SANDIPAN BHAGWAN THORAT: 
Mr.Speaker, Sir, the hon,Minister has jus' 
informed the House that surplus milk 
produced in Maharashtra is not thrown in to 
gutters. Perhaps the hon.Minister is not 
aware of the fact that it is thrown iotothe sea. 
As Shri Jakhar is sitting here, I would like to 
point out here that big, smaU and marginal 
farmers get employment in dairies. I would 
like to kl\OW whether Governmentpropose 
to launch any scheme to proceS$ milk and 
produce milk products. If not, when will the 
Gave rnment do so? There is also a question 
whether some investment in the private 
sector is being made in this regard. It is 
actually the profession olthe poor pe~te 
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and if the private sector enters into this 
profession, the p~rwilliosetheirbusiness. 
Therefore, is the Government planning to 
ban the ~rivate Sector from entering into 
this field? 

THE MINISTER OF AGRICULTURE 
(SHRI SALRAM JAKHAR): Mr.Speaker, 
Sir, production of milk in 1950 was 17 million 
tonnes whereas it is 60 million tonnes today. 
·Moreover, production of milk is expected to 
increase and it will not decrease. I agree with 
the hon.Member that production of milk is 
not surplus, but when its price declines, we 
are concerned about it. 

Today. the milk producers do not get 
remunerative price. The Government has 
issued 125 licenses to persons in the private 
sector and they will purchase milk and 
process it. Till now they did not export. We 
have allowed export also and now they can 
sell milk and its powder sothat milk prOducers 
could get remunerative ~rices of their milk. 
I can assure you that adequate number of 
dairy farms would be set up in the coming 
years. The State Governments also have 
been permitted to issue licenses as per their 
own choice for 75,000 liters of milk. Our 
target of per capita availability of milk will 
reach upto 260 gms. per day during the 
Eighth Five Year Pian. It is correct that we 
will not be able to provide required milk to 
everybody but the per capita availability is 
somewhat a different thing. There is flood of 
milk in our country , but it is essential to make 
efforts to transport it to proper destination 
where it is required. I want that everybody 
should get quality milk. Such arrangements 
are being made. 

[English1 

SHRI SOB~ANDREESWARA RAO 
VAOOE: Mr. Speaker, Sir,now India has 

nearly 15 per cent of the world cattle 
population. The milk yield per animal, on an 
average is less. It is estimated that I ndia has 
got a very good potential for export of dairy 
products in the near future. So, will the 
Government take necessary steps for 
genetic improvement of milch animals, 
particuliuly in the north-eastern State and in 
State like Andhra Pradesh? In the ba.::kward 
area there, at the moment, the cattle milk 
yield is very very less. The amount which 
you have allocated for these State is far less. 

I would like to knowfrom the hon. Minister 
whether the government will enhance the 
allocation for genetic improvement in those 
areas where, at present, the milk yields are 
low. 

{ T anslationl 

SHAI SALAAM J~KHAA: Efforts for 
genetic improvement of milch cattle' have 
already b~n intiated and as amount of 
As.1300 corore has been allocated to 
improve the breed of .indigenous cattle. Our 
country have 35 coroe milch cattle out of 
which 35 lakh cattle are hybridised. Our 
capacity of milk yields is estimated to 
increased by 3 million tonnes during the 
coming years. According to one conservative 
estimates milk-yield would reach 70' lakh 
tonnes. But I persume that milk-yields would 
reach nearly 75 to 80 millions tonnes. Thus, 
we are endeavouring to accomplish it both 
ways so far as increase of milk-yields is 
concerned, I want that milk-yields should be . 
raised in rural areas and' childern also 
should get milk. Milk should not be meant 
for sale only. I would like to request the 
media also to propagate that childern should 

-iQ_llafiable be fed with milk and pure ghee 
als6'~d be perpared from milk. I do not 
want that our people should consume 
adulterated ghee and spoil their health. 
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[English] 

SHRIMATI CHANDRA PRABHA URS: 
Hon. Speaker,. Sir, in our country, nearly 85-
90 million population is there. More than 20-
30 millipn population is either under the 
childhood or belowthe childhood level ages. 
They require nuritious food. One of the 
major constituents of their daily food should 
be milk, espcially cattle milk. 

Here the anomaly is that in certain 
regions milk is produced in an enormous 
and excessive way and the farmer or the 
producer of the milk is not getting a proper 
price. Another problem is that in certain 
areas where there is excessing production, 
it is totally wasted or thrown out. I do not 
know whether they are throwing out into the 
sea or not. But the anomaly is that Punjab 
is one of the State which is utilising milk and 
milk products in a larger way and 
consumption of milk prodcuts is also more in 
the from of curd, lassi, etc. Atthe same time, 
we should also emphasise that ouur childern 
shuold comsume the required amount of 
milk as it is not· only for sale. Have the 
Government thought of any project or 
propaganda to utilise it for the consumption 
of the childern there and, if it is in excess, to 
supply to the neighouring States where 
production is very much less? I would like to 
know on this point ftom the hon. Minister. 

SHRI BALRAM JAKHAR: I·.fully agree 
with the hon.Member and I have asked my 
Department to get some sort of information 
and material and also to go through the 
media to enchance consumption of milk 
which is very much healthy and that is the 
only way to do it. 

[Translation] 

SHRI DAUDAYALJOSHI: Mr. Speaker, 
Sir, through you, I would like to point out to 

Shri Sandipan Bhagwan Thorat that in terms 
of milk yields ,Rajasthan ranked fifth. In 
Rajasthan 4800~onnesof milk was produced 
during the Seventh Five Year Plan. 

But it is the misfortune of Rajasthan that 
.on the one hand it produces high quantity of 
'milk, but on the other, severe famine is 
also very common in the State and for want 
of fodders, increase in the productlon of 
milk in Rajasthan is not possible. Under the 
Eighth Five Year Plan the Government 
allocated Rs.40 lakh to Madhya Pradesh for 
production of fooder under the Centra~ 
sponsored schemes, but Rajasthan was not 
allocated any funds for this purpose. Now I 
urge the Government to explain as to why 
no funds were allocated 'to Rajasthan to 
raise fodder production during the Eighth 
Five Year Plan. It is eorrect that the 
Government is concerned for fodder 
production and it had imported fodder 
manufacturing machines in Rajasthan. But 
we do not know why the machines were not 
used and where did all the machines 
dissappear. 

The Government !'(lust make it clear as 
to why it did not allocate funds to Rajasthan. 
Had the. Government made available the 
required amount of funds to Rajasthan, the 
milk-yield capacity in Rajasthan would have 
been higer than the other States. The 
Government should clarify the position in 
respect cjf fodder machines while explaining 
the reasons therefor. 

SHRI BALRAM JAKHAR: The 
Government provides grants and other 
assistance as per the demand made by 
each State.Jt does apply in case of Rajasthan 
also. But the way you are demanding funds 
for production is not proper. Do you know 
that the Indira Gandhi Canal area has been 
notified as specified area so that production 
of fodder could be made. This.Was the spirit 

I 
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oetund It, As regards fodder machines you 
have spoiled the whole thing •• ll was in the 
Interest of the country. But the purpose 
could notbe achieved as you have politicised 
the issue. It is only y.u who have spoiled the 
matter. (Interruptions) I can reply to you 
provided one persons at a time. How can I 
reply to all of you. (Interruptions) 

(English] 

MA. SPEAKER: This is not going on 
record. 

[Transation) 

SHRI ATAL BIHARI VAJPAYEE: When 
the hon. Minister is inviting questions by 
pravocating an han. Member. then how can 
he keep quiet? 

MA. SPEAKER: That is why I have said 
that everything should be gavernerd by law. 

SHRI ATAL BHIARI VAJPAYEE: The 
hon. Minister has charged that we have 
spoiled the matter whereas I level charges 
agalOSt the Government that it spoiled the 
matter alf the more. 

SHAI BALRAM JAKHAR: It is not so. 
The Government did not spoil the matter. 
(Interruptions) I can say with responsibility 
that the work which I tried to initiate was a 
worthy one. You were also present. 
( interruptions) 

SHRlBALRAMJAKHAR: I am prepared 
tO$Ubmit an affidavit before the hon. Speaker 
that if I have dpne anything imp~Qper I may 
be penaJi$ed and if he is at fault, he should 
be penalised. He should also give the same 
thing in writing. Vnterruptions) 

ShriOau DayaWosht Exemption in import 

",.' Not Recorded. 

duty on fodder machines to be impaired 
from abroad was given just to benfits his 
son. (Interruptions) 

SHRI BALRAM JAKHAR: I have said 
that 1 would submit an affidavit before the 
han. Speaker in his presence that l shouJd 
be penalised if I have done anything. to 
favour my son. Otherwise the hon. Member 
should be penalised. Besides, if I have tried 
to benefit myself or my son for any thing by 
unfair means I am ready to face the 
consequences. If he has the courage. let 
him give in writing. Let him Submit an affidavit. 
Either he or I should be penalised. 
(lnterruptions)** 

SHRI DAU DAYALJOSHI: Mr. Speaker. 
Sir, the han. Minister is speaking below his 
diginty. He is not upholding the diginty of his 
office. (Interruptions) 

SHRI NITISH KUMAR: Mr. Speaker, sir 
please tell us whether all this is going on 
records. (Interruptions) 

[English] 

SHRI M.G. REDDY: Respected Speaker 
sir. I would like to inform the hon. Minister 
that after Anand in Gurarat, the Chittoor 
Dairy is procuring more than three lakh and 
seventy thousand Jiters of milk per day. 
Actually. due to the mismangement of the 
Chittor Dairy, the poorfarmers are not getting 
their payments regularly. In the meanwhile 
Rs. 12 crore worth of arrears are still not 
paid by the previous mangement. I had 
raised this issue earlier also in the zero hour. 
Sp far, Government have not taken any 
action. The han. Minister must know one 
thing. It is the sweat and blood of the poor 
farmers that goes into the procurment of the 
milk. I want an immediate statement from 
the hon. Minister. He may kindly inform is to 
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what ~toin they are going to take in this 
regard .. 

PROF. UMMAREDDY 
VIi:NKATESWARLU: It is for the State 
Government of Andhra Pradesh to take 
action in this regard. Why should this matter 
be raised here? 

SHRI M.G, REDDY; It is not like that the 
NODB is also paying coroes of rupees to the 
Chittor Dairy. The NDDB is taking a lot of 
interest in this matter. That is why I am 
raising it here. 

SHRI ARVIND NETAM: I have no 
information regarding this Chittor Dairy. I 
assure the hon. Memberthat I will certa.inly, 
convey it to the State Government. 

[ Translation] 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, I would like to know about fodder 
machines that... 

[Eng/ish} • 

MR. SPEAKER: I am not going to allow 
any question on that. If you are relevant to 
the main question, then only I will allow. 
Please come to the question. 

[Translation 1 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, I am not asking 1I11S. 

MR. SPEAKER: No, not like that. 

SHRI. RAJVEER SINGH: Mr. Speaker. 
Sir, fodder IS very much needed for milk 
production 10 the country One of the fooder 

machines which was imported from arboad 
to increase fodder production in the country 
was brought by R.v.R.1. in my area. That 
machine is lying idle as it is. Even its packing 
cover has not been removed. Will the han. 
Minister like to issue orders to remove 
packing covers of this machine and get the 
fodder produced for cows. In this way, there 
will be an increase In milk production. 

[Eng/ish} 

MR.SPEAKER: The questIOn is 
disallowed. 

[T rans/ation J 

SHRI RAMASHRY PRASAQ SINGH: 
Mr~ Speaker, Sir, milk is a nutritious food 
which is required by all. The hon. Minister 
has said in the very begininng that production 
of milk in 1950 was17,000 tonnes. Now it 
has increased to 60,000 tonnes.Does the 
han. MInister know how much was the 
population In 1950 and how much is it today? 
I would like to know from the han. Minister 
how much milk is required in proportion to 
the population and how mut:;h milk we are 
producting today? 

SHRI ARVIND NET AM: As has been 
said in the reply of the original question that 
milk production has been increasing all along 
after the formulation of Five Year Plans. 
There can be no two opinios that we will be 
self-reliant in the matter of milk production 
during the Eighth Five Year Plan. Production 
of milk 10 proportion to Increasing population 
is satisfactory and its availability IS also 
adequate. 

SHRI BALRAM JAKHAR: Under the 
Plan, the availability should be 220 grams 
and we have reached 207 9ram~: ~ithin a 
couple of years we will achieve theirs tragel. 



43 Written Answers FEBRUARY 22, 1994 W:-itten Answers 44 

[Eng/ish] 

WRITTEN ANSWER TO QUESTIONS 

Educational for all 

SHRI V. SREENIVASA 
PRASAD: 

SHRI TARA CHAND 
KHANDELWAL: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the steps taken or propsed to be 
taken by the Government in the make o~ 
r8-~n".ition adopted in Delhi declaration for 
'he spread of education for all; and 

(b) the details of foreign cOUiuries 
providing financial assistance to India for 
this purpose? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN S!NGH) (a) and (b). The Delhi 
Declaration and the Framework of action 
adopted at the Education For All Summit of 
Nine High population cOuntries in New Delhi 
on 16 December, 1993 essentially reflect 
the provision contained in the National Policy 
on Education (NP E) 1986 and its i'rogramme 
of action (PDA). A Conference of Cheif 
Ministers was specially convened on 15th 
February 1994 to consider the relevant 
issues of Education for AII(EFA).The Chief 
Minister strongly reiterated their commitment 
to the achievment of EF A. There was 
complete unanimity that EFA should be 
placed high in country's developmental 
agenda. The Centre and the Sates would 
work together with a renewed sense of 
determination to further the national 
goals. It was agreed that the outly for 
education would be raised to 6 percent of the 

GDP effective from the 9th Five Year Plan. 
The states would also supplement the efforts 
ofthe Central Government in mobilisation of 
resources, accord higher priority to primary 
education and adult education in the State 
plans and decentralise mangement of 
education. 

World over experience is that the 
resources for achieving· EFA have to be 
essentially raised within the country and that 
external assistance can only be catalytic, 
and supportive of national efforts. Among 
the muIt iateral and bilateral agencies funding 
basic education in India are the World 
Bank,European Community, UNICEF, 
Overseas Development Administration (UK) 
Swedish International Development Agency 
and Royal Netherland Government. 

Childhood Education Programme 

6. SHRIMATI SURYAKANTA 
PATIL: 

SHRI D. VENKATESWARA 
RAO: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government have 
specified the minimum age forthe admission 
of a child in school; 

(b) if so, whether the Govarnment have 
sought the opinion of experts in this regard; 

(c) whether the Government have 
issued some gudelines to suc!", sc.hools 
which impart early chilhood education to 
children to acquaint them with school 
atmostphere; and 

(d) if so, the details thereof indicating 
the prOgramme, if any, to be implemented 
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by the Government in the regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (d). The National 
Council for Educational Research and 
Training, in its document entitle "Minimum 
Speciafication for pre-schools:, had 
recommened that the age of admission to a 
pre-primary school should be 31/2 years 
and to a primary 51/2years. This View, 
which emerged. in a number of seminars, 
wor'kshops, conferi:tnces conducted by 
NCERT with the principals, teachers and 
parents, has been communicated to various 
states by the NCERT. Recongnising the 
holistic nature of child development, the 
National Policy on Education (NPE),1986 
accorded high priority to Early Childhood 
Care and Education (ECCE). The National 
policy on Education, 1986, cearly spells out 
pollicyframework which envisagesthatthe 
programme of ECCE will be child oriented, 
focussed around play and the individual~y of 
the child in place offormal method of teaching 
and early introduction of 3 Rs. 

Use of Railway Tracks by Private 
Sector 

7. SHRI SHRAVAN KUMAR 
PATEL: 

SHRI . LOKANATH 
CHOUDHURY: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Railways have decided 
to allow private sector to use railway tracks, 
rooling stock and other infrastructure to 
operate some tourist circuits spread through 
out the country; 

(b) if so, the detailS of the tourist circuits 
earmarked; and 

(c) the steps taken to invite and invlove 
private sector under the scheme? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER "HARIEF): (a) to (c). Indian 
Railways are presently running a metre 
gauge tourist train know as 'Palace-on-
Wheels' on theDelhi-Jaipur-Chattaurgrah· 
Udaipur-Jaisalmer-Johdpur-Bharatpur· 
Agra-Delhi circuit in collaboration witt 
Rajasthan tourism Developmen' 
Corporation. Consequents upon conversior 
of the above route into broad gauge by thE 
end of current year, it is proposed to launct 
a broad gauge tourist train on this circuit ir 
1995. 

Indian Railways have also identifie( 
new tourist circuits on which the feasibility c 
introduction of similar type of tourist trail 
service exsits. The new circuits identifiec 
besides the Palace-on-Wheels circu: 
mentioned above, are as follows: 

Broad Gauge 

1. Calcutta-Gaya-Varanasi 
Bhubaneswar-Puri-Calcutta. 

2. Bombay-Aurangabad-Nandec 
Secunderabad- Hydrabad-PunE 
Bombay. 

3. Delhi- Jaipur-Agra-Gwalio 
Jhansi- Varanasi-Lucknow-Delr 

4. Goa(Madgaon)-Mangalor€ 
Mysore-Hospet- Bangalort 
Goa(Madgaon). 

5. Bangalore-Mysore-Kodaikan 
Road-Kanniyakumari-Trivandrur 
Cochin- Mettupalyam-BangalOl 

Metre Gague 

6. Madras Egmore-Pvndicherr 
Nagore-Karraikal- Velankin 
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MacNri-Rameswaram-
Triuchwappalli-'Thanjawr-Madras 
Egmore. 

7. OelhhJaipur-Ajmer-' Chittaurgarh-
Udaipur-Veraval-Ahamedabad-
Delhi. 

The modalities of private sector 
participation in launching tourist trends on 
the proposed new circu its are being 
examined. 

Fodder Cultivation 

*8. SHRI SUDHIR SAW ANT: 
SHRI ANAND AHIRWAR: 

WiU the Minister of AGRICULTURE be 
pleased to state: 

(a) the steps being taken to increase 
land under fodder cultivation; 

(b) the area incresed under such 
cultivation during the last two years, yearwise 
and statewise; 

(c) the action being taken to harness 
'e:dder in areas where it goes waste or is 
)Urnt; and 

(d) the steps taken to increase and 
Mprove proeessing of fodder for various 
JSes? 

THE MINISTER OF AGAICUL TURE 
SHRI BALAAM JAKHAR): (a) steps being 

taken to, ",orease land tinder fodder 
cultivation are production of qu~lity fodder 
seeds at vari6lJs central and State Frams, 
seed produdion atfarmers fields, conducting 
fodder demonstrations on farmers fields, 
imparting, training regarding fodder a9ro-
technology to the farmers, 'supply of free 
minikits of improve varieties offodder to the 
farmers,motivatingtarmerstotakeupfodder 
demonstration plots; introduction of improved 
fodder crops between gap of two main kharif 
and Aabi crops. growing of grasses and 
legumes on degraded forest land. distribution 
of seed and other inputs to the farmers at 
subsidied rates,survey for area production 
and requirement in fodder crops etc. 

(b) The required informat.ion is furnished 
in the attached statement. 

(c) Steps being taken to harness fodder 
in the area where it goes waste or burnt are 
establishment of hay making centres, fodder 
banks, encouragement to the farmer to 
preseVB fodder in silage an hay making, 
oranisation of fodder demonstration ofurea 
molasses treatment of low grade roughages 
like wheat straw, paddy straw etc. 

(d) The steps being taken to increase 
and improve processing of todderfor various 
usages are hay and silage making, 
enrichment of straw with urea and molasses 
treatment, est1bJishment of fodder banks. 
Imparting training to the Jarmers for 
processing and :preservation of fodder 
providing subsidy for area treatment of straw 
etc. 
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Hotels along Purl-Konark Beach 

*9 SHRI RASI RAY: 
DR. KRUPASINDHU SHOI: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whetherthe Union Government have 
received any proposal from the Government 
of Orissa to set up lUxury hotels along the 
Puri-Konark sea beach; 

(b) if so, the approximate number of 
trees proposed to be cut to set up these 
hotels and the impact of the project on 
environment; 

(c) the reaction of the Government 
thereto; 

(d) the steps proposed to be taken to 
curb increasing pollution and congestion on 
the beach andto maintain ecological balance 
in the region; 

(e) whether the Government have 
advised the State Government to revise the 
pro~t proposal in view of the environmental 
sensitivity of the area; 

(f) whether the Govt. have already 
received replies from the State Government 
in this regard; and 

(g) if so; the. details thereof and the 
reaction of the Union Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS: (SHRt KAMAL NATH): (a) Yes, 
sir. 

(b) The project area contains 5,17,178 
trees. The exact number of trees required to 
be felled has not been assessed. 

(c) and (d). The State Government has 
been advised to submit an appropriate 
proposal keeping in view the environmental 
sensitivity of the area. Coastal Zone 
Regulations have heen notified under the 
Environment (protection) Act, 1986 to ensure 
that increasing pollution and congestion on 
beaches are curbed. 

(e) Yes, Sir. 

(f) No, Sir. 

(9) Does not arise. 

(T rans/ation] 

Sugar Production 

*10. SHRI NI"SH KUMAR: 
DR. CHINTA MOHAN: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether a huge amount has been 
distributed till July 15, 1993 to Sugar mills 
from the Sugar Development Fund to 
increase the production of sugar; 

(b) if so, the facts thereof; 

(c) whether the per hectare production 
od sugarcane during1992-93 has been lower 
than 1990-91; 

(d) if not, the fact in this regard and the 
average per hectare production of sugarcane 
during 1990-91, 1991-92 and 1992-93; and 

(e) the target fixed by the Government to 
incerase the average production of 
sugarcane during the Eighth FIVe Year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
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RAI): (a) and (b). Loans fr<lm the Sugar 
Development Fund, totalling Rs.578.44 
crores have been disbursed till 31.1.1994 to 
s~gar mills for modernisation! rehabilitation 
of plant and machinery and for undertaking 
schemes of sugarcane development in their 
areas of operation; 

(c) and (d). The per hectare yield of 
sugarcane for the last three years as under: 

Year Yields(tonneslha) 

1990-91 65.39 

1991-92 66.06 

1992-93 63.81 

(e) The target for sugarcane production 
forthe VIII Plan has been fixed at 275 million 
tonnes to be achived primarily through 
increase in his productivity. However, no 
Yield traget has been assigned 

(English1 

Ollseeds Production 

*11. SHRI HARADHAN ROY: 
SHRI ZAINAL ABEDIN: 

Will the MUlister of AGRICULTURE be 
pleased to state: 

(a) the target of oiIseeds production 
fixed for the year 1 993-94; 

(b) whether the production is likely to 
touch the desired target: 

(c) i not. the' details therof and the 
reasons therefor; 

proposedtobetakentoachleve1hedesired 
target; 

<e) whether the Govarnment propose 
to bring more areas uner the oilseeds 
cultivation so as increase the production; 
and 

(f) it so, the details thereof? 

THE MINISTER OF 
AGRICULTURE(SHRI BALflAM 
JAKHAR}:(a} The production target of 21.0 
million tonnes has been fixed for the year 
1993-94. 

(b) to (d). Yes, Sir. 

(e) and (f). It is Programmed to increase 
area under oilseeds specially Inder 
Soyabean, Sunflower, Rabi-Summer 
Groundunt and Rapeseed & Mustard in the 
States of M.P., Maharashtra, Rajasthan, 
Haryana, Punjab, Gu;arat, Andhra Pradesh 
Tamil Nadu, Kamataka and Kerala States. 

ExcIU8lon Rich from POS 

*12. SHRl V. KRISHNA RAO: 
SHRI RAMESH 

CHENNITHALA: 

WiN the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whe&h$rthe Union G<wemment have 
a proposal to exclude the 'creamy layers' 
from the purview of Public' Distribution 
System; 

(b) if so, the details thereof; and 

(c) I not, the ,-.one therefor? ..,. 
THE MINISTER OF CIVIL SUPPUES, 
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CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRJ, A. K ANTONY): (a> 
to lc). The advisory Council on Public 
Dis. tribution System (PDS) at its 15th 
meeting held in March, 1993 advised the 
Central Government to evolve a National 
Policy on PDS which should focus on the 
need to allocate larger and more meaningful 
quantities to the really needy and deserving 
sections of the society. Accordingly, the 
Government had set up a Committe of 
Ministers comprising Ministers of Food and 
Givli Supplies of Tamil Nadu, Haryana and 
West Bengal and the report of this 
Commitess of Ministers was consid~red at 
the 16th meeting of the Ad~isory Council on 
PDS in September. 93 . The Advisory Council 
on PDS decided to refer the issue to the 
National Development Council for further 
discussion with State Governments. The 
Central Government has not taken any final 
decision on the matter. 

Production of Fooctgralns 

*13. PROF. UMMAREDDY 
VENKA TESWARLU: 

SHRI SANAT KUMAR 
MANDAL: 

Will the Minister of AGRICUL TURE be 
pleased to state: 

(a> thetotalfoodgrains production during 
each of the last three years in Kharif and 

Crop Unit 

Foodgrains Million tonnes 

Oilseeds - do-

Sugarcane -do-

Rabi seasons, separately, item-wise and 
State-wise; 

(b) whether the foodgrains production 
in 1993-94 has touched/likely totouch target 
fixed for lhe year; 

(c) if not, the extent to which the 
production is likely toall short of the target in 
case of foodgrainsl commercial crops 
alongwith the resons therefor; 

(d) the measures taken/proposed to be 
taken to meet the shortfall; 

(e) wh~ther the GovernmentJlave fixed 
any target offoodgrains production for 1994-
95; and 

(f) if so, the details thereof? 

THE MINISTER OF AGRJCUL TURE 
(SHRI BLARAM JAKHAR): (a). The 
statement giving production of foodgrains 
during Kharif and rabi seasons for the last 
three years i.e. 1990-91 to 1992-93 for each 
of the state is given in the enclosed 
statement. 

(b) No, Sir. 

(c) accroding to the· present 
assessl'T\8nt, the production of foodgrains, . 
oilseeds and other major cash crops this 
year vis-a-vis the target for 1993-94 are 
given in the table below:-

Target Likely 
( achievfTl8nt) 

88.9 179. 

21.0 • 20.5 

250.0 231.0 
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Crop Unit 

Cotton Million bales of 
170 kgs: each 

Jute& Mesta Millon bales 
of 180 kgs 
each 

The reasons for the production to be 
falling short of the target for 1993-94 are 
attributed to deficient monsoon/post 
monsoon rains over certain preiods and 
some areas, relatively poor growth in fertiliser 
consumption besides heliothis attack on 
cotton in Punjab. 

(d) Besides ensuring minimum support 
prices to the farmers, the Government of 
India is implementing Special Foodgrain 

Target Likely 
(achievm~n) 

12.5 10.6 

9.3 8.3 

Production (SEPP)- Wheat and Maize & 
Millets Integrated Programmre for Rice 
Development (IPRD). National Pulse 
Developments Programme (NPDP). 
Oilseeds Production Programme (OPP) • 
Intensive Cotton Development Programme 
(ICDP). Special Jute E>evelopments 
Programme (SJDP) etc. for increasing their 
production. 

(e) and (1). The target of foodgrains 
production for 1994-95 is yet to be finalised. 
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Copra Price 

*14. SHRI MULL~PPALLY 

RAMCHANDRAN 
SHRI P.C. THOMAS: 

minimum support price for copra be fixed at 
Rs 3500/- per quintal for milling copra and 
3630/- per quintal for ball copra for 1994 
seasons. 

(e)to(g). The Commisionfor Agricultural 
Will the Minister of AGRICULTURE be Costs and Prices have submitted their Reoort 

pleased to state: onthe Price Policyforcoprafor 1994season. 
The recommendations of the Commission 

(a) whetherthe price of copra has fallen • are under active consideration of the 
considerably during the recent months; Government. 

(b) if so, the extent of fall in price; Academic Burden on School 

(c) whether the Government of Kerala 
had submitted a proposal to the Commision 
for Agricultural Costs and Prices (CACP) for 
raising the support price of copra; 

(d) if so, the details thereof; 

(e) whther the Agricultural Prices 
Commission has made any recommedations 
in this regard; 

Students 

*15. SHRIMATI GEETH 
MUKHERJEE: 

SHRI R. SURENDER REDDY: 

Will lhe Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state; 

(a) whether the Chaturvedi. panel 
constituted by the Union Government to 

(\) n so, the deta\\s thereo\ ~ and examine the feasibility of the Yash Pal 
committee report on the reduction of the 

(g) the action being taken by the academic burden on school students has 
Government thereon? completed its study; 

THE MINISTER· OF 
AGRICUL TURE(SHRI BALRAM JAKHAR): 
(a) Yes, Sir. 

(b) The wholesale price index (1981-
82=100) of copra declined by 28.7 per cent 
from 355.5 in December, 1992 to 253.3 in 
December, 1993. 

(c) and (d). The Commission for· 
Agricultural Costs and Prices while preparing 
its reports on price policy for copra obtains 
the views of the State Governments as also 
other releva.nt information in the matter. 
The Government of Kerala had submitted 
the information and had suggested that the 

(b) if so, the recommendations made by 
the said panel; and 

(c) the action proposed to be taken by 
the Government thereon? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT(SHRI 
ARJUN SINGH):(a) to (c). A Group under 
1M Chairmanship of Shri Y.N. Chaturvedi, 
Additional Secretary (Education) of this 
Ministry was constitued to examine the 
feasibility and implementation schedule of 
the recommendation made in the report of 
the National Advisory Committee under the 
Chairmanship of Prof. Yash Pal to suggest 
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ways and means to reduce academic burden 
on school students. The Yash Pal 
Committee report and the report of the 
Group chaired by Shri Chaturvedi were 
discuss in the CABE metting held on 
15.10.1993whereitwasdecidedtogenerate 
a nation-wide debate in composite groups of 
parents/teachers and other interest group 
before taking a final view in the matter. 
Accordingly, the State fUTs have been 
requested to organise workshops and send 
a consolidated list of recommendations to • this Ministry for formulating a consensual 
Plan of action. 

The main recommedations made by 
the Group under Shri Chaturvedi include i) 
advice for greater teacher participation in 
curriculum development activities; ii) 
screening of all school textbooks for repetitive 
and trivial matters, and experiment-
orientation to scince education;iii) due 
emphasis on cultural heritage in the teaching 
of history; iv) encouragement of syllabi 
conducive for better understaning and 
intelligent application rather than rote-
memory for attaining high marks; v) setting 
up of reguatory mechanism to ensure that 
pre-schools do not put undue academic 
burden on young childern; vi) to ensure that 
schools function for atleast 210 days in an 
academic year etc. 

Self-Finance Higher Education 

*16. SHRI CHHITUBHAI GAM IT: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government are 
pursuing the policy of self-financed higher 
education; 

(b) whether the Government have 
arranged soft loans for the poor and middle 
class students from banks; 

(c) if so, the details thereof; 

(d) whether the students belonging to 
poor and lower classes are proposed to be 
given concession in fees under the said 
scheme; 

(e) whether the Government have 
received any suggestions to star educatoin 
bank; and 

(f) if so, the details thereof? 

THE MINISTER OF HUMAN 
RESOURSE DEVELOPMENT(SHRI 
ARJUN SINGH): (a) The Government's 
policy on financing of education is spelt out 
in the National Policy on Education, which 
postulates that "Resources, to the extent 
possible, will be raised by mobilising 
donations, asking the beneficiary 
communities to maintain school buildings 
and supplies of some consumables, raising 
fees at the higher levels of education and 
effecting some saving by the efficent use of 
facilities. Institutions invovled with research 
and the development of techical and scentific 
manpower should also mobilize some 1unds 
by levying a cess or charge on the user 
agencies, including Government 
departments and entrepreneurs. All these 
measures will be taken not only to reduce 
the burden on State resourses but also for 
creating a greater sense of responsibility 
with in the educational system". 

(b) to (d). Commercial Banks are already 
providing need based finance to eliglible 
students under the " Educational Loans" 
scheme. The National Loan scholarship 
scheme is proposed to be restructured with 
the objective of providing need-based loan 
at modes rate of interst through banks to 
students who purse technical courses and 
higher education in institutions recognised 
by AICTElUGC. 
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Forest Project (e) and (f). A suggestion to set up an 
education Bank has been received which, 
however, does not contain specific details. 

Passenger Amenities 

*17. SHRn ARIT BARAN TOPDAR: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether passenger amenities in Fast 
Passenger Trains and Super Fast! Express 
Mailtrains in different Zonal railways are not 
Unifrom; 

(b) whether the Government propose to 
make them uniform; and 

(c) if so, the steps taken or proposed to 
be t~ken in this regard? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. 'JAFFER SHAR1EF): (a) Standard of 
amenities, as far as coach design is 
concerned are uniform over all Zonal 
Railways. 

(b) and (c). Do not arise. 

*18. SHRI K. PAADHANI: Will the 
MINISTER OF ENVIRONMENT & 
FORESTS be pfeased to state: 

(a) the details of the Centrally and 
Externally aided projects undertaken i(l 
Orissa for development of forests during the 
last three years; 

(b) the achievement made so far in this 
regard; 

(c) the financial assistance provided to 
the state for this purpose; and 

(d) the details of the projects proposed 
to be started in near future? 

THE MINISTER OF STATE OF THE 
MINISTRV OF ENVIROMENT AND 
FORESTS (SHRI KAMAL NATH): (a) to (c). 
Statements I and II are enclosed 

(d) The State.Government has proposed 
a project of about Rs. 256 crore for 
rehabilitation of degraded forests. This has 
been posed to Swedish Internationl 
Development Agency (SIDA). 
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Envtronmental Awareness 

*19. SHRI PREMCHAND RAM: 
SHRI CHETAN P.S. 

CHAUHAN: 

WilitheMinisterofENVIROMENT AND 
FORESTS be pleased to state: 

(a) whether the Government propose 
to encourage script writers, directors and 

. film producers to make documentaries on 
environment to create awareness among 
the local inhabitants ; 

(b) if so, the details thereof; 

(c) whethe~th6'Government propose to 
provide financial assistance to the 
documentary films under shooting on these 
subjects; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). Ministry of Environment and Forests is 
already providing, financial. assistance for 
production of documentarieslfilms in the 

. field of environment and related areas with 
the ultimate objective of creating awareness 
among the public. 

(c). Films already completed or under 
production with acceptable themes, good 

script and competent visual treatment can 
also seek financial assistance from the 
Ministry. 

(d) and (e)' Do not arise. 

[Eng/ish] 

Consumption of Fertilisers 

20. SHRI SOSHANADREESWARA 
RAO VADDE: Will the Minister of 
AGRICULTURE be pleased10 state: 

(a) whetherthe Government are aware 
that consumption of fertilisers is declining 
due to increase in their prices ; 

(b) if so, the details thereof ; 

(c) whether the decline in the 
consumption of fertilisers is likely to result in 
less production foodgrains ; 

(d) whether the Government propose 
to provide fertilisers at subsidised prices to 
mirginal and small farmers of the country ; 
and 

(e) if so, the details thereof? 

THE MINISTER OF AGRICULTURE ( 
SHRI SAL RAM JAKHAR ): (a) and (b). The 
consumption of fertiliser nutrients during 
1992-93 is estimated at 121.53 lakh tones 
as against 127.28 lakh tonnes during 1991-
92 showing a decline of about 4.52 pereent. 
The Table below gives the sale of major 
fertilises from 1 st April 1993 to 31 st January, 
1994 as compared with the sales in the 
corresponding period last year: 

Product Sale during 1st April Sales during 1st C)b variation 
1992 to 31st January April 1993 to 31st January, 

1993 1994 

Urea 123.98 134.55 (+) 8.53 
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Product Sale during 1st April 
1992 to 31st January 

1993 

DAP 34.55 

MOP 13.83 

(c) Fertiliser consumption is one of the 
several factors contributing to foodgrains 
production. The foodgrains production 
during 1992-93 is likely to be 180 million 
tonnes as against 168 million tonnes during 
1991-92. During 1993-94 this level is 
expected to &e maintained. It is therefore, 
difficult to assess at this stage, the impact 
of decline in consumption of fertilisers on 
foodgrains production. 

(d) and (e). No, Sir. However, the 
Government is providing a concession of 
Rs.l 000 pertonnes on the sale of indigenous 
DAP and MOP and a proportionate per 
tonne concession on indigenous complexes 
and Rs. 340 per tonne on indigenous SSP 
to all farmers, a sum of Rs. 500 crores was 
provided to benefit small and marginal 
farmers for creating basic infrastructural 
facilities for them. Of this Rs. 362.06 crores 
was released in 1992-93 and the balance is 
being made available to the States this year 
forcolT1>letion of works already undertaken. 

[ Translation) 

Wah and Sagad Irrigation Protects 

1_ SHRI SHIVRAJ SINGH CHAUHAN: 
W~I the Minister of ENVIRONMENT AND 
FOREST be pleased to state: 

(a) whether the Government have 
accorded approval to the Wah and Sagad 
irrigation projects sent buy the Government 
of Madhya Pradesh ; 

Sales during 1st % variation 
April, 1993 to 31st January, 

1994 

29.64 (-) 14.20 

10.95 (-)20.79 

(b) if so, the details thereof and if not, the 
reasons therefor; 

(c) whether the Government have 
received representations from the Members 
of Parliament during the last two years in this 
regard; and 

(d) if so, the details thereof and the action 
taken by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). While the Sagad I rrigation Project has so 
far not been received by the Government for 
environmental or forestry clearance, the Wah 
Project was rejected from environmental 
and forestry angles in May and June, 1988 
respectively, due to non- furnishing of 
essential data and plans. 

(c) and (d). Yes, Sir. Communications 
have been received from two Members of 
Parliament requesting for early consideration 
of the Wah project. The State Government 
has, accordingly, been requested to furnish 
requisite plans and details which are still 
awaited. 

[English] 

Availability 01 Steam Engines 

2. SHRI MANIKRAO HODLYA GAVIT: 
Will the Minister of Railways be pleased to 
state: 
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(a) The present daily average 
availability(in hours) of a diesel,electric and 
stearn engines for hauling passenger, and 
goods train; and 

(b) The present total holding of each 
category of the above engines and how 

Steam .. 
SG 8.96 

MG 8.96 

'NG 4.92 

• many are available for 'traffic use' on an 
average? 

THE MINISTER OF STATE IN THE 
MINISTRY' OF RAILWAYS (SHRI 
K.C.LENKA): (a) Hours worked per day per 
engine available for use during 1992-93 

Diesel Electric 
Electric 

19.8 19.5 

19.8 12.2 

13.5 
(Total Diesel) 

(b) 1992-93 Steam 
Electric 

SG Authorised stock 679 

Available for use 640 

MG Authorised stock 1522 

Available for use 1047 

NG Authorised stock 107 

Available for use 59 

Cultural Exchange Programme 

3. DR. KRUPASINDHU SHOI: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether cultural programmes are 
exchanged bet~eem India and South Africa 
countries; 

Diesel Electric 

2570 1803 

2048 1670 

722 25 

583 17 

1~ 

(T otal Diesel) 

118 

(T otal Diesel) 

(b) if so, the details thereof; and 

(c) the steps being taken by the Govern-
ment to establish better cultural ties with the 
South Africa countries? 

THE DEPUTY MINISTE~ (DEPART-
MENT OF EDUCATION AND DEPART-
MENT OF CULTURE IN THE MINISTRY 
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OF HUMAN RESOURCE DEVELOPMENT) 
(KUMAR I SHELJA): (a) Yes, Sir. 

(b) The Government of India has en-
tered into Cultural Agreements with Angola, 
Lesotho, Namibia, Mozambique, Zimbabwe 
and Zambia. However, a formal executive 
programme in pursuance of the Cultural 
Agreement has been finalised only with 
Zimbabwe and Zambia. 

(c) Cultural Exchange Programmes are 
formulated on reciprocal basis. Efforts have 
been made to have executive programmes 
with the other countries with whom Cultural 
Agreements have been entered into. 

Elephant Preservation 

4. SHRI BAPU HARI CHAURE: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the number of elephant reserves 
alongwith the population of elephants in the 
country. reserve-wise; 

(b) the details of the schemes launched 
for preserving the gene pool of the Indian 
elephants and its natural habitats; and 

(c) the financial assistance provided by 
the Government for the purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS(SHRI KAMAL NATH): (a) There 
are eleven reserves identified for elephant 
conservation in Indi". Elephants are great 
wanderers and their populations do not 
always confine themselves tothe boundaries 
of the reserves. A Statement is annexed to 
indicate the estimated population of 
elephants in India, reserve-wise. 

(b) and (c). Government of India have 
launched project Elephant with effect from 
1991-92 to preserve the gene pool of Indian 
elephants and conserve their natural habitat. 
The scheme covers states where viable 
populations of wild elephants occur. The 
Government of India have provided financial 
assistance to these states as follows: 

1991-92 

1992-93 

1993-94 

Rs. 2.43 crores 

Rs. 2.00 crores 

Rs. 5.46 crores (upto 
January, 1994) 
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Railway Project In West Bengal 

5. SHRI SUDARSAN RAYCHUDHURI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether t:,e Government propose to 
complete the Howrah-Amta-Champadanga 
railway project in West Bengal; and 

(b) rt so, the time-frame by which the 
project is proposed to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) No time frame has been fixed. It will 
depend on availability of resources in the 
coming years. 

Harlka Wetland 

6. DR. SUDHIR RAY: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Harika Wetland(Punjab) 
one of the international wetlands in the 
country, has become inhospitable for the 
migratory birds; 

(b) rt so, the reasons therefor; 

(c) whether poor villagers living in the 
surrounding areas are killing birds; and 

(d) if so, the steps/programmes taken by 
the Government to educate the local people 
and protect the Wetland and migratory birds? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH):(a) 'No, 
Sir. 

(b) Does not arise 

(c)and(d). Harika Wetland is one of the 
21 Wetlands identified for conservation and 
management purposes in the country. Harike 
Wetland has also been declared as a Wildlife 
Sanctuary. There is a ban on killing of birds 
under the Wildlife(Protection) Act, 1972. 

The steps taken by the Government for 
protecting the Harika Wetland including the 
migratory birds include generating 
environmental awareness through· audio-
visual media; printing and distribution of 
pamphlets and poster; display of hoardings; 
weed control; fencing; water quality 
monitoring; soil conservation; and habitat 
improvement for birds. 

Accidents in Mumbai 

7. SHRI RAM NAIK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whetherthere has been overcrowding 
on suburban section in Mumbai; 

(b) the number of persons killed and 
injured in accidents on suburban section in 
Mumbai during each of the last two years; 

(c) the reasons for such accidents; and 

(d) the efforts made by the Government 
to reduce such accidents and to ease 
overcrowding on the above section? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI K.C 
LENKA): (a) Overcrowding in trains running 
on suburban sect ins in Bombay area is 
noticed during peak hours. 

(b) and (c). The details of train accidents 
and ca$ualities occured on suburban 
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sections in Mumbai during the last two finan-

No. of accidents 

No. of persons killed 

No. of persons injured 

Broad Causes of the accidents: 

i) Failure of railway staff 

ii) Sabotage 

iii) Persons other than railway staff 

iv) Failure of mech.equipment 

v) Incidental 

(d) The safety measures taken to avoid 
accidents are reviewed from time to time 
and new measures are introduced on the 
basis of the recommendations of th~ enqui-
ry committees. Some of the steps taken to 
avoid such accidents include renewal and 
rehabilitation of overaged assets like 
track,bridges, rolling stock. etc. Intensive 
inspections are carried out for signalling 
and telecom gears, maintenance depots of 
wagons and locomotives and quality of out-
turn from the workshops. Ultrasonic testing 
of rails and axles is being restored to identify 
fractures. Staff in operational categories are 
given intensive training and their perfor-
mances are monitored. Drivers are moni-
tored and counselled with regard to their 
driving techniques. 

Subject to availability of EMU stock and 
also operational feasibility, Railways are 

cial years are as under:-

1991-92 1992-93 

6 7 

7 

10 52 

1991-92 1992-93 

5 4 

introducing additional suburban trains in 
Bombay area to ease overcrowding. Works 
for running additional 1.2 car services and 
also to reduce the headway are also in 
progress. 

Suratgarh Thermal Power Station 

8. SRIMATI VASUNDHARA RAJE: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the Government of 
Rajasthan has requested his Ministry to 
accord early approval to the Suratgarh ther-
mal power station; 

(b) if so, the reasons for the delay in 
giving environmental as well as forest ap-
proval to that project; and 
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(c) the steps taken to clear the proposal 
expeditiously? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS:(SHRI KAMALNATH): (a)to(c). 
The environmental clearance for Suratgarh 
Thermal Power Station was issued by this 
Ministry on 31st July, 1986. No forest land 
was involved in the project, therefore ap-
proval from the forestry angle was not re-
quired. 

Meeting on Environment 

9.SHRI B. DEVARAJAN: Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether recently a meeting,jointly 
organised by FICCI and Central Pollution 
Control Board in which senior officials from 
related ministries and industrialists 
participated, has made certain suggestions 
and solutions to the Government for envi-
ronmental problems; and 

(b) if so, the details thereof and the 
reaction of 10e Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EN\lIRONMENT AND 
FORES1S(SHRI KAMAL NA1H: (a) Yes, 
Sir. 

(b) A joint meeting was organised by the 
Central Pollution Control Board(CPCB) and 
the Federation of Indian Chambers of Com-
merce and Industry(FICCI) for the formal 
release of some publications on Environ-
mental Auditing brought out by the CPCB. 
The issues raised at the me.eting include the 
following: 

(i) Need for fixation of realistic 
norms, maintainance of their 

stability for a reasonable period 
of time, allowance of adequate 
lead time for their compliance and 
their hassle-free enforcement; 

(ii) Need for the Government to 
provide guidance to the industry, 
specially to small scale units in 
envolving economic and realiable 
methods of pevention of pollution, 
treatment and disposal of wastes, 
to set up demonstration plants 
and to provide help for submis-
sion of environmental statements; 

(iii) Necessity for the approval of 
more laboratories for carrying our 
analysis at reasoable charges; 
and 

(iv) Need for organising industry-spe-
cific interactions between FICCI 
and the Pollution Control Boards 
on the issues relating to Environ-
mental Statement. 

All these suggestions are in agree-
ment with the policies adopted by 
the Ministry for the concerned is-
sues. 

Dripirrlgation 

10. SHRI RAM KAPSE: Will the Minister 
ot AGRICUL lURE be pleased to state: t 

(a) whether the experiment carried out in 
Drip Irrigation in Tamil Nadu has increased 
the Yield of Capsicum; 

(b) if so, the details thereof; and 

(c) the steps being taken by the 
Government to popularise it in other parts of 
the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE(SHRI 
AR\lIND NET AM): (a)and (b). It is not in the 
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knowledge of Government if an experiment 
has been conducted for drip irrigation on 
capsicum in Tamilnadu. 

(c) Government has initiated steps to 
promo~e drip irrigation all over the country 
for all horticullturalcrops. An outlay of RS.203 
crore has been allocated in 8th Five Year 
Plan for convering an area of 1,25,000 ha. 
through grant of subsidy to the farmers, 
12,000 ha. underdripdemonstration, training 
of farmers and applied research. 

Construction of new Railway Line 

11. SHRI MOHAN RAWALE: Will the 
Minister of RAILWAYS be pleased to state: 

(.a) whether the Government of 
Maharashtra has submitted proposals for 
the construction of new railway line between 
Pandharpur and Lonand andto set up a new 
Corporation for raising funds required for 
the baove project; and 

(b) if so, the steps taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA):(a) Yes, Sir. 

(b) The Railways considered provision 
of a link between Pandharpur to Lonand by 
gauge conversion of Daund-Baramati and 
construction of a new line from Baramati to 
Lonand. Accordingly a survey was taken up 
which has revealed that the new line would 
be unremunerative. Due to constraint of 
resources and the unremunetative nature of 
the project, the proposal could not be 
considered. The Government do not propose 
to set up any new Corporation for 
construction of railway lines in the Eighth 
Plan period. 

Ban onPrlce Stickers 

12. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
CIVIL 'SUPPLIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION be pleased 
to state: 

(a) whether the Government have re-
cently banned price labels/stickers on pre-
packed commodities; 

(b) if so, the reasons therefor; 

(c) whetherthe Government has consid-
ered the adverse effects of this ban on small 
scale and self-employment people involved 
in this trade; 

(d) if so, the number of such units which 
have been closed down consequent on the 
ban; 

(e) whether the alternative propsed by 
the Ministry would result in this trade being 
captured by big units and rich businessmen; 
and 

(f) whether the Government trave con-
sidered the aspect of change-in-price being 
properly conveyed to the consumer rather 
than being misused by traJers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL 
SUPPLlES,CONSUMER AFFAIRS AND 
PU.BLlC DISTRIBUTION AND MINISTER 
OF STATE IN THE MINISTRY OF 
COMMERCE(SHRI KAMALUDDIN 
AHMED): (a) and(b). No, Sir. The 
Government has only withdrawn the practice 
of affixing a separate lable on the package 
with the logo of the manufacturer. This 
provision was being mis-used at various 
trade levels to increase the price marked on 
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the package by the manufacturer, which 
was detrimental to consumers, interests. 

(c) and (d). The stickers have mu~narious 
use in trade and industry and are not used 
only for revising the price of pre-packed 
commodities alone. 

(e) The Ministry has not made any such 
proposal. 

(f) The Government has taken this step 
only to prevent cheating of consumers by 
the traders. 

Exemption Payment 

13. SHRI MANORANJAN 
BHAKTA: 

SHRI DATTATRAYA 
BANDARU: 

Will the MINISTER OF RAILWAYS be 
pleased to state: 

(a) whether the Railways are planning to 
seek a total exemption from payment of 
dividend to general revenues to avoid a 
recurring financial burden of over Rs.1 ,200 
crore annually; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.lENKA): (a)and(b). There is no propos-
aJ to seek a total exemption from payment of 
dividend to General Revenues to avoid a 
recurring annual financial burden. However, 
so far as the year 1994-95 alone is 
concerned, a suggestion has been placed 
before the Railway Convention Committee 
,'99') 'or consideration whether Rai\w3'is 
may be exempted from payment of any 
dividend in order to sustain an adequate 
plan size. 

Indo-Japanese Cooperation 

14. SHRI RAMCHANDRA VEERAPPA: 
Will THE Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Indo-Japanese Coopera-
tion in environmental and forestry field was 
discussed recently; 

(b) if so, the nature of discussions held; 
and 

(c) the action taken by the Government 
theron? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Wide 
ranging issues for cooperation in environ-
mental and forestry sector were discusssed 
with the Director General, Environmental 
Protection Agency (Environment Minister) 
of Japan, top-ranking officials and repre-
sentatives of some leading Non-Govern-
mental philanthropic organizations. 

(b) and(c). On-going and proposed 
projects in these sectors for cooperation 
with the Government of Japan were reviwed 
and discussed. The talks included proposed 
co-ordination in international forums such 
as the Commission on Sustainable 
Development(CSD) and Conference of Par-
ties to various Environmental conventions. 
as well as an exchange 01 "iews on critical 
issues such as the Global Environment 
Facility (GEF). The visit further strength-
ened cordial relations between India and 
Japan. 

Metro Railway Project 

15. SHRI AMAR ROYPRADHAN: Will 
the Minister of RAILWAYS be pleased to 
state: 
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(a) the amount spent on Metro Railway 
Project from Dum Dum to Esplanade Road, 
Calcutta as on March 31,1994; 

(b) the percentage of work completed 
and the time by which the project is likely to 
be completed; and 

(c) the reasons for delay in completion of 
the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a)and(b). Dum Dum to Es-
planade forms part of Dum Dum to 
Tollyganj(16.45 Km.)Metro Railway Project. 
Two Sections viz., Dum Dum to Belgachia 
and Esplanade to T ollygunj, totalling to about 
9.8 Kms. have been completed and opened 
to traffic by 1986. Work on the remaining 
section from Belgachia to Esplanade is in 
progress. Section-wise expenditure is not 
maintained. 

The amount spent on Metro Railway 
Project as a whole up to January, 1994 is 
Rs.1,183.51 crores. 

Physical pro~ress of the project as a 
whole achieved up to January, 1994 is 
92.86%. The project is scheduled for com-
pletion by 1995, subject to availability of 
adequate funds and acquisition and hand-
ing over of the remaining plots of land by the 
State Government of West Bengal. 

(c) Reasons for delay: 

(i) Inadequate availability of funds 
during the initial stages of the 
project. 

(ii) Delay by the State Government 
in til,,: a.cQuisition 0\ land. 

(iii) Labour problems. 

(iv) Other factors such as delay in 
getting road traffic blocks from the 
local authorities, relocation of 
uncharted underground utilities 
like water pipes, sewer lines, 
electric/telephone cables, etc. 

Higher Education for Women 

16. DR. K.V.R. CHOWDARY: Will the 
MINISTER OF HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of women students enrolled 
for higher education during the current aca-
demic year, state-wise: and 

(b) the financial assistance provided by 
the University Grants Commission to 
Universities for undertaking projects' for re-
search in women's studies during 1993-94? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SELJA): (a)and(b). The 
information is being collected and will be laid 
on the Table of the House. 

Inclusion of Cocount in National 
Oilseed Development Programme 

17. SHRI V.S. VIJAYARAGHAVAN:Wili 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether coconut has been included 
in the National Oilseeds Development Project 
and the Oilseed Production Thrust 
Programme;and 

(b) jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVERTIONAL EN-
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ERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE(SHRI S. KRISHNA 
KUMAR): (a)and(b). Yes, Sir. Government 
of India declared coconut as an oilseed of 
tree origin in October, 1990. Thr production 
of coconut in the year 1991-92 has been 
reported in provisional estimate at 
1 0043.2million nuts over 9700.2 million nuts 
in 1990-91. The following schemes are being 
implemented for the benefit of the coconut 
growers by the Coconut Development Board 
and the Horticulture Division of the Agriculture 
Ministry with an outlay of Rs. 79.29 crores 
during the 8th Five Year Plan. 

1. Production and Distribution of 
planting material; 

2. Expansion of area under coco-
nut; 

3. Integrated farming in coconut 
holdings for productivity improve-
ment; 

4. Integrated contol of leaf eating 
caterpillar. 

Conversion of MG Lines into BG Lines 

18. SHRI S.N. VEKARIA: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether the Government have 
received proposals from Gujarat for conver-
sion of MG/NG lines into broad gauge; 

(b) if so, the details thereof; 

(c) the names of MGlNG lines of Gujarat 
proposed to be converted into BG lines 
during Eighth Five Year Plan; 

(d) the time by which the remaining MG/ 
NG lines are likely to be converted into BG 
by the Railways; 

(e) the time by which the rauge conver-
sion work of Rajkot-Veraval MG Railway line 
is likely to be taken up; and 

(f) the time by which the conversion 
work is likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) Yes, Sir. 

(b) proposals have been received for 
conversion of Delhi-Ahmedabad, Rajkot-
Veraval, Surendranagar-Bhavnagar, 
Wankaner-Navlakhi, Gandhidham-Bhuj and 
Pratapnagar-Chhota Udepur and extending 
it to Indore. 

(c) Till now Delhi-Ahmedabad and 
Viramgam-Mahesana have been taken up. 
Other works to be taken up in 94-95 will be 
known once the Railway Budget 94-95 has 
been presented. Works to be taken up in the 
subsequent years of the 8th Plan have not 
yet been decided. 

(d) No time frame has been fixed. 

(e) Will be known once the Railway 
Budget 1994-95 is presented or in subse-
quent years. 

(1) The conversion work on lines taken 
up as detailed in para(c) above will be 
completed in 1995-96. 

[ Translation] 

Sugar Price 

19. SHRI NAWAL KISHORE RAI: 
SHRI NITISH KUMAR: 

Will the Minister of FOOD be pleased 
to state: 
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(a) whether the price of sugar in the 
domestic market was higher than the inter-
national market during the last three years; 
and 

(b) if so, the details thereof and the total 
loss suffered as a result of export of sugar 
during the said period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD(SHRI KALP NATH 
RAI) (a): Yes, Sir. 

(b) A statement showing the comparative 
figures of average domestic market price of 
free-sale sugar and the average international 
market price of sugar, based on the average 

London Daily Price(FOB) and average con-
version rate thereof, for the last three finan-
cial years, is given in the attached state-
ment. 

Government has not suffered any loss 
in the export of sugar. During the financial 
year 1990-91, only preferential' quota was 
exported at prices higher than the world 
market. During 1991-92 and 1992-93, the 
losses on exports were borne by the sugar 
industry which, as reported by the exporting 
agency, viz, Mls.lndian Sugar and General 
Industry Export Import Coporation 
Ltd.(ISGIEIC) were Rs.17. 7~ crores and 
RS.8.27 crores respectively. 
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[Eng/ish] 

Conversion of Railway Lines In 
Andhra Pradesh 

20. SHRI DA TT ATRA Y A BANDARU: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is a proposalfor guage 
conversion between Secunderabad and 
Kurnool and between Narasaraopet and 
Dhronachalam in Andhra Pradesh; 

(b) If so, the steps taken to implement 
the said proposals; an,d 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) yes, sir. 

(b) Secunderabad to Mehboobnagar 
and Narsaraopet to Donakonda sections 
have been canverted in 93-94 and work in 
progress between Mehboobnagar and 
Kurnool and between Donakonda and 
Dranachalam. 

(c) Does not arise. 

[ Translation] 

Holiday Special 

21. SHRI DARRA MEGHE: 
SHRI VILASRAO 

NAGNATHRAO 
GUNDEWAR: 

Will the MINISTER OF RAILWAYS be 
pleased to state: 

(a) whether any proposal has been 

received to introduce a Holiday special be-
tween Kolhapur and Nagpur in Maharashtra 
during Deepawali and Summer vacations; 
and 

(b) 
thereon? 

if so, the action being taken 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAY (SHRI 
K.C.LENKA):(a) and (b) No, sir. however, 
close watch on the traffic on this sector 
during depawali and summer vacation will 
be kept to meet additional demand as when 
it arises. 

Mines In Forest Land 

22. SHRI PREM CHAND RAM: Will 
the MINISTER OF ENVIRONMENT AND 
FOREST be pleased to state: 

(a) whether the Government have 
recevied any request from the Government 
of Bihar for according approval fa extract 
stones from the traditional mines in forest 
land; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
EST (SHRI KAMAL NATH): (a) To formal 
proposal has been received from Bihar State 
Government seeking approval under the 
Forest (Conservation) Act, 1980 for use of 
forest land to extract stones from the tradi-
tional mines in forest land. 

(b) and (e). Do not arise. 
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[Eng/ish1 

Railway Land 

23. SHRI LALJAN S.M.BASHA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have 
identified Railway Surplus land in Guntur 
district of South Central Railway; 

(b) if so, details thereof; 

(c) whether any proposal for commer-
cial exploitation of this land has been finaJised; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS ( SHRI K.C. 
LENKA): (a) Railway do not have surplus 
land. 

(b) to (d). 00 not arise 

Drought and Floods In Gularat 

24. SHRI N.J. RATHVA: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a} whether drought and flood problem 
has become a regutarphenomena in Gujarat; 

(b) if so, the names of the drought prone 
and the flood prone areas of the state; and 

(c) the steps being taken by the 
Government to overcome this problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGAICUL TURE (SHRI 
ARVIND NETAM): <a> and (b). Government 
of Gujarat has identified Kutch, Jamnagar, 
part of Rajkot, Banaskantha, ~abarkantha, 
Mehsana and Ahamedabad districts as 

drought prone and Valsad, Dang, Surat, 
parts of Bharuch, Baroda, Ahmedabad, 
Rajkot and J unagadh Districts as flood prone. 

(c) The steps taken to overcome the 
problem of recurring flood/drought situation 
include:-

1. Drought Prone Areas Programme 
and Desert Development Pro-
gramme in identified areas. 

2. Employment generation pro-
grammes. 

3. Provision for safe drinking water. 

4. Arrangements for fodder supply 
and veterinary care. 

S. Revamping public distribution 
system. 

6. Flood control schemes like streng 
thening of embankments, raising 
of villages etc. 

7. Crop Contingency Plans. 

Land Around Brahadeeswara Temple 

25. SHRI K. T .• VANDA YAR: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the Government propose 
\0 ac~uire the' land around the 
Brahadeeswara temple to maintain purity 
and sanctity of the world renowned shrine; 
and 

(b) if so, the facts thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF 
EDUACATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SEUA): (a) and (b). 
Yes Sir. The Archaeological Survey of 'ndia 
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has decided to acquire the area around the 
temple, so that the preservation and 
conservation of the temple site could be 
carried out properly. 

[Traslation] 

Train Accidents 

26. SHRI ARVIND TRIVEDI: 
SHRI SHANTARAM 

POTDUKHE: 
SHRI JANARADAN MISRA: 
SHRJ CHANDRESH PATEL: 
SHRI RAMESH 

CHENNITHALA: 
SHRI SHIBU SOAEN: 

Will the Minister of RAILWAYS be 
pleased state: 

(a) the details of train accidents oc-
curred during the last two months, Zone-
wise; 

(b) the number of persons died and 
injured therein; 

(c) the amount of compensation paid to 
victims; and 

(d) the special steps proposed to be 
taken to check such accidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). The details in respect 
of consequential train accidents the last two 
months are as under: 
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(c) No compensation has so far been paid to . 
the victims of the accident occurred during 
the last two months. 

(d) the sarety measures taken to avoid 
accidents are reviewed from time and new 
measures are introduced on the basis of the 
recommendations of the accident enquiry 
Committees. Some of the steps taken to 
avoid such accidents include renewal and 
rehabilitation of over,aged assets like track, 
bridges, rolling stock, etc. Intensive inspec-
tions are carried out for signalling and 
telecome gears, maintenance depots of 
wagons and locomotives and quality of out-
turn from the workships. Ultrasonic testing 
of rails and axles is being resorted to identiry 
fractures. Staff in operational categories are 
given intensive training and their perfor-
mances are monitored. Drivers are men-
tioned and counselled with regard to their 
driving techniques. 

Maintenance of Dwarka Temple 

27. SHRI DILEEPBHAI SANGHANI: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Archaeological Survey 
of India is aware that the preserved temples 
of 'Mool Dwarake' at Amreli district of Gujarat 
are being perished/destroyed recEfntly; 

(b) if so, the details thereof; and 

(c) the steps being taken by the 
Government for the maintenance of the 
premises of 'Mool Dwarka' Temple? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMAR I SEUA): (a) The centrally protect-
ed temple Ranchhodrai in AmraU District of 

Gujarat is not being destroyed It is main-
tained by the AS!. 

(b) Does not arise. 

(c) Besides maintaining the security of 
the monument, conservation measures are 
taken up as and when considered neces-
sary. 

u~ of Fertiliser 

28. DR. RAMKRISHNA 
KUSMARIA: 

SHRI MAHESH KANODIA: 
SHRI RAMPAL SINGH: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether chemical fertilisers being 
used in huge quantities for agricultural pur-
poses in the country is proving harmful for 
health; 

(b) if so, whether the Government have 
formulated any scheme to check the use of 
these fertilisers in huge quantity in the farming 
; and 

(c) if so, the measures adopted by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MI~ISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (c). At the existing 
level of fertiliser consumption (AV 70 kg) 
ha.) there is no report of its adverse effect on 
soil health. However, Government of India 
and the State Governments advocate the 
use of chemical and organic sources of 
nutrients in integrated manner. 

(I Narmada River 

29. SHRI RAMESHWAR PATIDAR: 
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Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government of Madhya 
Pradesh has sent any scheme to save 
Narmada and other rivers from pollution; 

(b) if se, the details thereof and the 
share of expenditure to be borne by the 
State Government ; 

(c) whether any final decision has been 
taken by the Government in this regard; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (e). The 
State Government of Madhya Pradesh has 
submitted proposals for the pollution abate-
mentworks to be taken up underthe Nation-
a! River Action Plan in respect of Narmada, 
Tapi, Khan, Kshipra, Betwa and Chambal 
rivers. These. proposals are being 
examined. The total value of these projects 
is expected to be in the region of RS.130 
crores approximately. The capital cost of 
approved scheme under National River 
Action Plan will be shared equally between 
the Central and State Government. /f 
[English] 

Crop insurance Scheme 

30. SHRI HARISINH CHAVDA: 
SHR! SHANKERSINH 

VAGHELA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the claims disbursed under the 

Crop Insurance Sche!1le in Gujarat;dunng 
199:3-94 upto the January. 

(b) the amount yet be paid under the 
scheme in Gujarat; 

(c) the actioA taken to settle the claims; 
and 

(d) the time by which the remaining 
. claims are likely to be paid t? the farmers? 

THE MINISTER OF STATE IN THE 
MINISffiY OP AGRICULTURE (SHRI 
ARVIND NETAM):(a) Claims amounting to 
Rs. 12445.27 lakhs were disbursed under 
Comprehenssive Crop Insurance Scheme 
in Gujarat during 1993-94. 

(b)to(d). Claims amounting to Rs.8938 
in respect of Rabi 1992-93 are pending for 
want of required details from the banks. The 
banks have been advised by the General 
Insurance Corporation tofumish the details, 
on receipt of which payment would be made. 

[ T ranslationj 

Catering Stalls 

31. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the total number of applications 
recommended by Members of Par1iament 
received by his Ministry for granting fresh-
catering shops at railway stations during the 
last three years, year-wise; 

(b) the number of applications which 
were disposed of, kept pending orcancelled; 
and 

(c) the time by which the pending cases ' 
are likely ta.,pe..cIisposed of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA):(a) to (c). The information is being 
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collected and wiU be laid on the Table of the (c) and (d). Do not arise. 
Sabha. 

[English] 

Equipment In Indian Institute of 
Technology Deihl 

32. PROF. SAVITHRI 
LAKSHMANAN: 

SHRIMATI GIRIJA DEVI: 
SHRI MOHAN SINGH 

(DEORIA) : 
SHRI ARJUN SINGH YADAV: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the attention of the 
Government has been drawn tothe news item 
captioned 'Costly liT equipment lying unused 
, appearing in 'The Hindustan Times' dated 
January 18, 1994; 

(b) if so, the whether some sophisticat-
ed equipment in liT, Delhi are not put to 
optimum use because of lack of technical 
expertise; 

(c) if so, the details thereof indicating 
the loss incurred thereof; and 

(d) the action proposed to be taken by 
the Government to put the equipment in 
use? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVE:LOPMENT (DEPARTMENT OF 
EOUCATIONAND DEPARTMENT OF CUL-
TURE) (KUMARI SEWA): (a) Yes, Sir. 

(b) It is not correct to say that sOme 
sophisticated equipment have not been put 
to optimum use in liT. Delhi. 

Work of Indian Heritage 

33. SHRI VIJAY NAVAL PAT!L: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

.(a) whether eminent historians have 
pleased for the availability of copies of the 
works of Indian Heritage preserved in Eu-
rope and U.S.A; 

(b) if so, the reaction of the Govetnment 
thereto; 

(c) whether the Government propose 
to safeguard Indian intellectual property 
rights in the context of works of Indian 
Hertiage preserved in Europe and U.S.A; 
and 

(d) if so, the steps taken in this direc-
tion? 

THE DEPUTY MINISTER iN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b). The informa-
tion is being collected and will be laid on 
theTable of the House. 

(c) and (d). The Copyright Act provides 
tor economic rights for the life time of the 
author plus 60 years lhereafLr. 

Gauge Conversion between Ranchi 
and Lohardaga 

34. SHRI BIRSINGH MAHATO: WiUthe 
Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose 
toconvert the narrow gauge between Aanchi 
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and Lohardaga into broad gauge during 
1994-~5; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) Constraint of resources. 

[English] 

Animal Welfare 

35. SHRI SHANT ARAM POTDUKHE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the number of Animal Welfare 
Organisations working in the country at 
present; 

(b) the assistance provided by the Gov-
ernment to run the Animal Welfare 
Organisations during each of the last three 
years and 1993-94; and 

(c) the steps taken by the Government 
to create awareness among the people and 
to encourage the activities regarding Animal 
Welfare? 

MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS (SHRI KAMAL NATH): (a) There are 
a number of animal welfare organisations 
which are working in the country. However, 
only 260 organisations as on date have 
been recognized by Animal Welfare Board 
of India. 

(b) Government of India provide grant-
in-aid to Animal Welfare Board of India 
wl-Hch inturn provides assistance to Animal 
Welfare Organisations to carryout their 
Animal Welfare activitives. Assistance 
provided by Animal Welfare Board of India 
to AnimalWeHare Organisations during each 
of the last three years and 1993-94 (upto 
31.1.1994) is as follows: 

1990-91 Rs.32.72 lakhs 

1991-92 RS.44.24 lakhs 

1992-93 Rs. 70. 78 lakhs 

1993-94 Rs.60.51 lakhs 

(c) Following steps have been taken up 
by Government to create awareness among 
the people and to encourage the activities 
regarding the animal welfare. 

(i) Animal Welfare Fortnight is cel-
ebrated to create public aware-
ness beside educationg the pub-
lic and members of Animal 
Welfare Organisations ISocieties 
for prevention of Cruelty to An-
imals, on animal welfare activities. 

(ii) Efforts are being made by Ani-
mal Welfare Board of India in re-
lIiving/starting new organisations 
by providing necessary 
eccouragement. Animal Welfare 
Board of India has also appoint-
ed Honorary Animal Welfare 
Officers to work for the cause and 
mitigation of the suffering of 
animals. 

(iii) State Governments have been 
advised to constitute State Advi-
sory Board for Animal Welfare. 
16 StateslUT have already cre-
ated such board. 
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(iv) State Governments have been 
requested to appoint Nodal Of-
ficer for better coordination of 
animal welfare activities of State 
and other voluntary agencies. 23 
StateslUT have already appoint-
ed nodal officer. 

(v) Encouragement and assistance is 
being given to Animal Welfare 
Organisations/Societies for the 
Prevention of Cruelty to Animals. 
through the Animal Welfare Board 
of India. During 1992-93, 85 train-
ing camps were arranged. 

(vi) A Committee has been constituted 
to make recommandations to the 
Government for control and super-
vision of experiments on animals. 
The members of the committee 
are visiting institutes and 
organisations to advice them about 
the modern method of use and 
upkeep of animals. 

Elementary Education for Children of 
Minority Community 

36. SHRI SULTAN SALAHUDDIN 
OW SI: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government propose to 
launch any special elementry education 
programme for the children of minority 
community in view their backwardness and 
socio-economic condition; 

(b) if so, the details thereof; and 

(c) whether the Government are consid-
ering to give incentives to the children of this 
community so that they may be able to get 
education? 

THE DEPL!TY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL: 
OPMENT(DEPARTMENTOFEDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (c). During ·the 
current financial year, with a view to accel-
erate the educational development of edu-
cationally backward minorities, the Gov-
ernment launched two schemes, namely, 
scheme of Area Intensive Programme for 
educationally backward minorities and 
scheme of Financial Assistance for 
Modernisation of Madrasa Education. 

[ Trans/ation] 

Funds for Earthquake Victims 

37. SHRI A. VENKATESH NAIK: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the details of funds collected from 
inside and foreign conutrids for the earth-
quake victims of Maharashtra: 

(b) the details regarding made of expen-
diture of the said relief fund for the victims; 

(c) whether the fund received upto 
31 .1 .94 has been spent on reliet work and if 
not, the details of balance amount thereof; 
and 

(d) the measures taken and future 
schemes proposed for rehabilitaion of orphan 
children and widows of the earthquake 
victims? 

THE MI"{ISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (d). The informa-
tion is being collected and will be laid on the 
T able of the Sadha. 
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[English] 

Eucalyptus Trees 

38. SHRI K. RAMAMURTHEE 
TlNDIVANAM: Will the Minister of 
~NVIRONMENT AND FORESTS be 
)Ieased to state: 

(a) whether regIons where eucalyptus 
trees are grown, have registered a fast 
;ecession ot sub-soil! water; 

(b) if so, whether the Government are 
discouraging the growing of eucalyptus trees; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) No, 
Sir. 

(b) and (c.' Question do not arise. 

Agrl-Buslness Consortium 

39. SHRI R. ANBARASU: WiN the Min-
isterof AGRICULTURE be pleased to state: 

(a) whether the Government have 
recently set up an Agri-business Consortium 
to boost up farm production and productivity 
and provide effective linkages between the 
producers and consumers; and 

(b) if so, the details of the membership 
of this Consortium alongwith the aims and 
objectives of this Consortium? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AN!) MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-

TURE (SHRI S. KRISHNA, KUMAR): (a) 
yes, Sir. 

(b) According to the Articles of 
Association of Small Farmers 'Agri Business 
Consortium the Board of Management is 
empowered to admit members. The Aims 
and Objectives of the COnsortium are given 
in the enclosed statement. 

STATEMENT 

AIMS & OBJECTS 

The aims and objectives of the Society shall 
be: 

(i) to catalyse agri-industrial in 
und~rtaking programmes for 
employment generation, growth 
and diversification of agriculture 
and agro-based industries to 
increase food production and 
export of agriculture products, in 
both primary and processed 
torms; 

(iii) to organise technology transfer 
through training and extension 
invoiging non-governemnt organ-
isations and farmers'associations; 

(iv) to spenser specific and relevant 
research projects and technology 
demonstrations; 

(v) to organise input, material supply 
and production services through 
public, private and cboperative 
sectors; 

(vi) to identify and promote post-har-
vest processing/manufacturing 
units in the public, private and c0-
operative eectors; 

(vii) to promote organiaatlon d marQl-
Ing chains both for domHtIc and 
export marketing; 
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(viii) to build a cadre of skilled mangers 
for managing the affairs of various 
units being establsihed • a part of 
the development proces; 

(be) to accelerate the evelopment of 
rainfed, drougli"prone, eastern 
and hilly regions; 

(x) to encourage efficient use of mar-
ginal lands and augmentation of 
bio-mass production through agro 
and farm forestry; 

(xi) to revive and $lengthen local insti-
tutions of the farming community 
as instruments of decentralisation! 
development process in agricul-
ture sector; 

(xii) to promote measures for increas-
ing the utilisation of irrigation po-
tential, water conservation anmd 
its efficient management; 

(xiii) to organise/catalyse the primary 
producers is suitable groups to-
wards the performance 9f activi-
ties related to the achievement of 
the objectives of the consortium; 

(xiv)to influence Government policies 
for correcting the terms of trade to 
make them favourable for agricul-
ture, tHereby increasing the flow of 
reaourcM and agugmenttng the 
rate of cap"l formation in agricul-
ture sector; 

(xv) to pave the way for establishment 
of integrated producers' 
organisation. with forward and 
backward Ioinkagea! 

(xvI)to ..... andpromat.programmea 
. aiMd at .. 1MMIIIian at the envi-

ronment and natural resources; 
and 

(xvii) to prepare,print and publish pa-
pers, periodicals, monographs and 
books in furtherance of the objec-
tives of the society. 

Carn:elation of Trains 

40. SHRI KABINDRA PURKA YASTHA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of long distance passen-
ger trains from Guwahati to destinations 
outside Assam have been cancelled from 
September, 1993 till date; 

(b) the number of incoming trains from 
other States particularly from Delhi, Bombay, 
Bangalore and Coc:hin cancelled during thIS 
period; 

(c) the reasons for their cance!lation, 

(d) the arrangements made for the 
stranded passengers of cancelled trains for 
their journey by the next trains: and 

(e) the steps taken to avoid cancellation 
and regular late'running of trains to and from 
Guwahati and other places of the North 
East? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) 9 trains involving 101 
trips. 

(b) 9 trains involving 103 trips. 

(c) (i) 173 trips dU6 to breaches, 

(ii) 6 trips due to accidents. 

(iii) 16 trips due to bandh. 
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(iv) 9 trips due to late running 
of pairing trains. 

(d) (i) Advance notice about 
cancellations. 

(ii) Augmentation of the load of 
the other trains. 

(iii) Arrangements of Buses for 
transhipment of the passen· 
gers from New Cooch Behar 
to New Bongaigaon during 
breaches. 

(e) Intensive monitoring to avoid late 
running by eliminating all detentions within 
the control of the Railways is being done. 
Besides close coordination is maintained 
with State Governments. 

[ T rans/ation] 

Computerised Railway Stations in 
Bihar 

41. SHRI RAM TAHAL 
CHaUDHARY: 

SHRI RAM KRIPAL YADAV: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government propose 
to provide computerised reservation facility 
at some railway stations of Bihar; 

(b) if so, the names of those stations; 
and 

(c) the number of railway stations in 
Bihar which have computerised reservation 
facilities at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) Tatanagar, Ranchiand Muzaffarpur. 

(c) Patna, Dhanbadand Mahendrughat. 

Drought In Bihar 

42. SHRI LAL BABU RAI: Will the 
Minster of AGRICULTURE be pleased to 
state: 

(a) whether a Central team visited the 
drought and flood affected areas of Bihar 
during 1991-92, 1992-93 and 1993-94; 

(b) if so, the details of findings and 
recomme~dations made by the Team; 

(c) the action taken by the Government 
thereon; and 

(d) the financial assistance provided by 
the Union Government to the State for relief 
and rehabilitation work? 

THE MINISTER OF STATE IN THE 
MINISTRY ON AGRICULTURE (SHRI 
ARVIND NETAM): (a) Central Teams had 
visited Bihar during 1992-93 and 1993-94 in 
the wake of drought and flood conditions in 
the State. 

(b) to (d). On the basis of the recommen-
dations of the Central Teams, which visited 
Bihar, advance releases were made from 
the Central share of Calamity Relief Fund 
(CRF) during 1992-93 ~nd 1993-94. The 
funds released from the CRF are as under:· 

1992-93 Rs.39.375 crores 

1993-94 Rs.2S.25 crores 

After the visit of Prime Minister to the 
affected areas in April and July, 1993, addi-
tional assistance of Rs.175 crores and Rs. 
26 crores were also released under Jawahar 
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Rozgar Yojana, Accelerated Rural Water 
Supply Programme, etc. 

[Eng/ish] 

43. 

Cleaning of Rivers 

DR. KARTIKESWAR PATRA: 
SHRI VILAS MUTIEMWAR: 
SHRI RAJENDRA KUMAR 

SHARMA: 

Will the Minister of Environment and 
Forests be pleased to state: 

(a) whether the Government have given 
approval to national level Action Plan to 
clean badly polluted stretches of 17 rivers in 
the country ; 

(b) if so, the details thereof alongwith the 
names of the rivers and towns expected to 

be covered under the Plan; and .. 

(c) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE OF THE 
MINISTf1Y OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). The 
Government has approved in principle the 
Approach Paper on National River Action 
Plan for pollution abatement works in towns 
located along the identified polluted stretch-
es of major rivers of the country. Studies to 
assess pollution loads have been taken up, 
with a view to formulating schemes of pollu-
tion abatement, in 46 towns as given in the 
enclosed statement. The implementation of 
the schemes is likely to begin in 1994-95. 
These are in addition to the schemes ap-
proved for pollution abatement of rivers 
Yamuna and Gomti and those to be taken up 
under Phase-II of the Ganga Action Plan. 



139 Written Answers FEBRUARY 22, 1994 Written Answers 140 

III 
~ 

~ :'Z ·c (II 

~ 
.S' ~ ! c 

.~ 1ij ~ III E .~ ex: .c C/) .2l II) ~ 
C/) ::J 

C/) 

a_ 

~ 
~ 
.s 
1:1 
~ 
..::! 
~ 
.8 
.2 
~ 

~ ~ 
... ... 

I .f ... 

f cr: .; ~ I ~ 
:IE ~ .(1) 

~ ... 
~ 

~ J ~ ~ ~ .2 ~ ~ ~ :e, .g (ij ~ .!!! :E c 
oc( 

~ 
.{2 ~ (ij to ~ III III ~ III 

t; CJ ., Q. a: " ., z C/) 

~ 
.2 
~ 
(I) 

~ 
{2 
II) 

£ 
'"-0 
(I) 
II) 

E 
~ 

~ 

~ I f i ... i !! ::J , 
(/) C) , 



141 142 
Written Answers PHALGUNA 3, 1915 (SAKA) Written Answers 

E E :; E 
,__ 
~ 

J2 ~ .!,2 ro ~ Ol == .~ ~ ro "ai c § 0- C ro r. .1:: c: « ro ro .r:. > ro .:x: 

~ ro :::l .:x: .... E ~ 
ro I j r. @l ~ ""0 ro :E @ !'C ~ c: 

""0 U E J:l U .><: :s 0 .r:. "C 

~ c E E .!,2 (/) 1:: ro ro 0- ro :::l :E ..r:. ro ro c» (3 :::l .:: r. OJ >- :E ..r:. 
eo ~ a: a: ::t:: () eo ~ I- eo (/) a.. 



143 Written Answers FEBRUARY 22, 1994 Written Answers 144 

l!? "iii ;= C {g "iii ~ 
..c c: E ro ..c c ~ C 

<:l E 2 CIl 
~ a. E ~ :::. £ ~ CIl ~ 0. 

d: ro ca ro I- ro E "I; £ III r:n CIl III £ ~ (f) ro U Z u :s: 

c .!l1 ro 
{5 "iii 0. 13, 0. £ :, 
.~ "iii (f) :, ~ ..c E 0. ro "iii CIl c 

~ 
0 -0 ~ 0. £ C ro 

~ e.? .r: c "iii (f) -0 8- ~ 
c E CIl (/) !t. ro c -E -8 "iii 

(5 .0 'is 0 
~ C> _c £ ro ro £ Cll ::J 3' Cll 

~ ~ U 0 J :> ::2 III Z III Z .!: (f) 

£ 
(f) 
Cll 
-0 
~ 

c D... ro CIl £ 
U5 CIl > 

~ 
(f) £ 

CIl 'f) -0 
.£g "or 0 ro 
(/) cr ::2 



145 Written Answers 

j 

~ 

~ 

"0 c:: ca 
~ 

.c:: en 
Q) 

"C 
ctI .... a.. 
iii .c:: 
(.) 
ctI 
E 
I 

.... .... 

:::J iii 
'S c:: 

It) 
y: ~ 

PHALGUNA 3, 1915 (SAKA) Written Answers 146 

(6 
en ca 

~ 
~ 

.c:: 
:fi 
"C 
l!! a.. .... 
It) 

== ::::> 



147 Written Answers FEBRUARY 22, 1994 Written Answers 148 

[ Translation] 

New Varlet.les of Seeds 

44. HRI KRISHAN DUn SUL T ANPURI: 
iIIthe Minister of AGRICULTURE be pleased 
to state: 

(a) the n'!'w varities of the seeds devel-
oped and recommended for cultivation by 
the Agriculture University, sate-wse; and 

(b) the steps being taken by the 
Government to distribute new varieties of 
seeds among farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVENTIONAL EN-
ERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) 
and (b). The State Agriculture Universities 
are established by State Legislation and 
function under the executive control of the 
respective State Governments. Moreover, 
the question does not specify the agricultur-
al or horticultural crop for which information 
is required. In view of this, it is not clear as 
to wnich of the large niJmber :of crops! 
plantslflowerslfruits should be covered and 
the expense of trying to obtain this informa-
tion will no1 be commensurate with the ad-
vantage to be gained from this exercise. 

Setting up of Central University 

45. SHRI DHARMANNA 
MONDA YY A SADUL: 

SHRI GOVINDRAO NIKAM: 

Will the Minister 01 HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the criteria adopted by the' 
Government for the establishment of Cen-
tral University; 

(b) whettier there is any proposal for 
establishment of new Central University in 
near future; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(SHRI KUMAR I SELJA): (a) Central Univer-
sities are established by Acts of Parliament 
in response to certain historical, cultural and 
Central-State considerations. 

(b) and (c). A decision has been taken, 
in principle. to establish a Central University 
in the name of Dr. B. A. Ambedkar at Lucknow. 

[English] 

National Games 

46. SHRI C.P.MUDALAGIRIYAPPA Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the year and the places where the 
first and second National games were held; . 

(b) the names of the States which 
participated in the Third National Games 
concluded at Pune and Bombay recently; 

(c) the name of the States which have 
not participated in the games and the reasons 
therfor; and 

(d) the steps taken to ensure participa-
tion of all the States so as to maintain the 
national games character? 

THE MINISTiR OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
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OF STATE IN THE PARLIMENTARY AF· 
FAIRS (SHRI MUKAL WASNIK): (a) The 
first and Second National Games were held 
at New Delhi in 1985 and Kerala 1987 
respectively . 

(b) to (d). The 25 States indicated below 
participated in the National Games aIongwith 
the UTs of Delhi, Chandigarh, Andaman & 
"icobar Islands, and Pondicherry : 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerala 

12. Maharashtra , 

13. Madhya Pradesh 

14. Manipur 

15. Mizoram 

16. Meghalya 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24.. Uttar Pradesh 

25. West Bengal 

The Organising Committee of the Games 
ensures maximum possible participation by 
the States. 

[ Translation] 

Sanskrit Education In Kendrlya 
Vldyalayas 

47. SHRI ATAL BIHARI 
VAJPAYEE: 

DR. LAXMINARAYAN 
PANDEYA: 

SHRI DEVI BUX SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whetherthe Goverment had decided 
to withdraw Sanskrit from the Curriculum of 
Kendriya Vidyalayas before 1990: 

(b) if so, the details thereof indicating the 
final outcome derived in this regard; 

(c) the number of Kendriya Vidyalayas 
where Sanskrit is being taught as a subject; 
and 

(d) the steps taken or proposed to be 
taken by the Government for inclusion of 
Sanskrit in curriculum of the Kendriya 
Vidyalayas to familiarise the students with 
ancient culture? 

THE DEPUTY MINISTER 1N THE MIN· 
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
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(KUMARI SELJA): (a) to (b). According to 
information furnished by the Kendriya 
Vidyalaya Sangathan, Sanskrit is taught in 
all Kendriya Vidyalayas from class vth to 
IXth. 

(d). Does not arise. 

[English} 

Sholapur-Hubll Line 

48. SHRI GEORGE FERNANDES: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether conversation work of 
Sholapur-Hubli has been taken in hand; 

(b) if so, the progress achieved so far; 
and 

(c) the time by which the project is 
expected to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Conversion work of Hubli-Gadag 
has been teken in hand. Gadag to Sholapur 
will be taken up after Planning Commission 
's approval is received. 

(b) 3% on Hubli-Gadag section. 

(c) Hubli-Gada9.. will be compleaied by 
• 31.3.95 . Date of completion of Sholapur-

Gadag will be fixed once the work is taken in 
hand. 

[ T ransiationl 

Computerlsatlon 01 Statlons In 
RaJasthlin 

49. PROF. RASA SINGH RAWAT: Will 
the Minister of RAILWAYS be pleased to 

state: 

(a) the names of the railway stations in 
Rajasthan at which computerisation scheme 
has been implemented; 

(b) the total expenditure incured there-
on; 

(c) the measures being taken by the 
Government to make this scheme more 
effective in future; 

(d) whether the Government propose to 
make the computerisation system more 
dependable effective andfunctional keeping 
in view the specific location of Ajmer ; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Jodhpur, Bikaner and Jaipur. 

(b) About RS.3 crores. 

(c) Facility is being extended, subject 
to needs and availability of funds. 

(d) and (e). Work at a cost of about RS.20 
lakhs to augment the present limited 
computerised reservation facility at Ajmer is 
in r·YC.g"C~9 

Bomb Blasts 

50. SHRI RAJENDRA 
AGNIHOTRI: 

SHRI CHETAN P.S. 
CHAUHAN: 

Will the Minister of RAILWAYS be 
pleased to state he extent of loss suffered by 
the RailWays as a result of Bomb blasts 
occurred in trains during 1992-93 and 1993-
94 till date? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA) Extent of loss sufferred by the 
Railways as a result of bomb blasts occurred 
in trains during the financial year 199~-93 
and 1993-94 (till date) is as under:-

1992-93 1993-94 (till date) 

Rs.17,60,731/- Rs.3,88,887/-

Leopard Preservation 

51. DR. SAKSHIJI: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Government have 
formulated any special scheme for protection 
and preservation of Leopards: 

(b) if ,.0, the details therof; and 

(c) if not the steps taken by the Govern-
ment to protect this rare species? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FOR6STS (SHRI KAMAL NATH): (a) and 
(b). No, Sir. There is no separate or special 
scheme for protection of Leopards. Leop-
ards, by and large, share the same habitat 
as the tiger, and sathe leopards enjoy a high 
degree of protection as a result of Project 
Tiger and other general conservation mea-
sures. 

(c) The steps taken by the Government 
to protect this endangered species include: 

i. Hunting ot Scheduled wild ani-
mals, which includes leopard, has 
been banned by law. 

ii. Central assistance is orovided to 

State/UT Governments for 
strengthening anti-poaching infra-
structure. 

iii. Special schemes for protection 
and conservation of tigers, ele-
phants and rhinos and their 
habitat is being implemented. 
Since leopard is a part of the 
habitat of these species, it auto-
matically gets the benefit of these 
conservation efforts. 

iv. Raids are carried out by the 
Wildlife Authorities whenever in-
formation of illegal trading in wild 
animals reaches them. 

v. A network of Wildlife Sanctuaries 
and National Parks has been set 
up for conservation of wild flora 
and fauna. Financial assistance 
is provided by the Central 
Government for development of 
national parks and sanctuaries on 
request from the State Govern-
ments. 

vi International trade in endangered 
species of animals and articles 
made thereof, is regulated under 
the provisions of the Convention 
of International Trade in Endan-
gered Species of wild Fauna and 
Flora (CITES). 

vii. Regional and sub-regional offices 
of wildlife Preservation are set up 
mostly at the main export cen-
tres of the conntry to prevent 
smuggling of wildlilfe products. 

viii. Cooperation of police, BSF, Coast 
Guard and Army is also taken in 
apprehending the poachers and 
illegal traders. 

ix. There is a scheme for payment 
of reward to the informers, which, 
among other things, helps in 
getting intelligence regarding 
smuggling of wildlife products. 
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[English] 

Eletrlficatlon of Erode-Ernakulam 
Sector 

52. SHRIMATI SUSEELA GOPALAN : 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether any progress has been made 
in electrification programme of Erode-
Ernakulam sector of the Railway line; and 

(b) the expected time by which this 
"electrification programme is likely to be 

completed upto Ernakulam and 
Thi uvananthapuram ? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) Yes, Sir. 

(b) Subject to availability of resources, 
the electrification of Erode-Ernakulam sec-
tion is planned for completion by March 
1997. A survey for the extension for electri-
fication between Ernakulam and 
Thiruvananthapuram is under the 
consideration of the Government. 

[ Trans/ation] 

Implementation of Chattopadhyaya 
Commission Report 

53. SHRI SANTOSH KUMER 
GANGWAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the main recommendations of the 
Chattopadhyaya Commission indicating the 
reaction of the Government thereto; and 

(b) the time by which these recommen-
dations are being implemented? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEV£L-
OPMENI(DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) ( 
KUMARI SELJA): (a) and (b). 
Chattopadhyaya Commission Report sub-
mitted in 1985 contained 138 recommenda-
tions, many of which were in the nature of 
broad observations covering need for a 
national core-curriculum; vocationalisation, 
universalisation of Elementary Education, 
status, working conditions and welfare of 
the teachers; supply, recruitment and train-
ing of teachers; society's expectation of the 
teachers, etc. These recommendations have 
already been taken note of by the Govern-
ment both in the formulation of the National 
Policy on Education and the Programme 
the Action (as modified in 1992) and also 
while notifying the revised pay scales and 
emoluments of teachers effective from 
1.1.1986. 

[English] 

Pollution Control in Gularat 

54. SHRI CHANDRESH PATEL: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government have re-
ceived complaints from Members of Parlia-
ment, various organisations and individuals 
against severe industrial pollution in various 
districts of Gujarat during 1992 and 1993; 

(b) if so, the details thereof and the 
action taken thereon: and 

(c) the preventive steps taken by the 
Government to check such type of pollu-
tion? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF ENVIRONMENT AND FOR- mon effluent treatment plants; 
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. The total numbe~ of complaints 
received in the Ministry of Environment and 
Forests during 1992 and 1993 about indus-
trial pollution in Gujarat is 27. 

(c) The Gujarat Pollution Control Board 
carried out investigations in respect of these 
complaint\ and took action in accordance 
with the provisions of Air Act, 1981, Water 
Act 1974 and Environment (Protection) Act, 
1986. The Board also took up the matters 
with the Gujarat Industrial Development 
Corporation tor collection, treatment and 
disposal of. industrial effluents. 

The .steps taken to control pollution from 
industries by the Government are following 

i) Effluent and emission standards 
have been prescribed under the 
Environment (Protection) Act, 
1986; 

ii) A network of ambient air quality 
and ambient water quality mon-
itoring stations have been set up; 

iii) Environmental guidelines have 
been evolved for siting and op- ' 
eration of industries; 

iv) Industries have asked to comply 
with consent requirement of the 
State Pollution Control Board to 
keep the discharge of effluents 
and emissions within the slipulat-
ed limits; 

v) Fiscal incentives are provided for 
installtion of pollution control 
equipment and shifting of pollut-
ing industries from congested 
areas; 

vi) A scheme has been initiated to 
give assistance to clusters of 
small industrial units as well as 
local bodies for setting up com-

vii) A time-bound action plan for 
control of emission from the 17 
catergories of polluting industries 
has been prepared in consulta-
tion with the State Governments. 

[ Translation] 

Job Oriented Education Programme 

55. SHRI BHEEM SINGH 
. PATEL: 

SHRI GEORGE 
FERNANDES: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any progress has been 
made in the implementation of the National 
Education Policy with special reference to 
the rising unemployment among the 
educated persons and the deteriorating stan-
dards of secondary, higher secondary and 
university education; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HtJMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b). In pursuance 
of the priorities accordedto Vocationalisation 
of Education in the National Policy on Edu-
cation, 1986. a a Centrally Sponsored 
Scheme of Vocationalisation of Secondary 
Educationwasstartedw.e.f February,1988, 
with the objects to provide diversification of 
additional opportunities so as to enhance 
individual employability, reduce the mis-
match between demand and supply of skilled 
manpower and to provide an alternative for 
those pursuing higher education. Under t,he 
scheme, 15,579 vocational sections in 5451 
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schools has been sanctioned creating ca-
pacity of diversion of 7.79 lakh students to 
the vocational stream. 

Several programmes have been 
launched for improvement of quality of 
education. In 1987-88 the scheme of Oper-
ation Blackboard was initiated to improve 
the facilities in primary schools. A number of 
measures have been taken also to improve 
the content and process of education . 
These measures include renewal of curric-
ula, improvement of the quality of text-
books, in service training of teachers to 
improve their professional competance and 
utilisation of educational technology to bring 
about improvement in the quality of 
education. 

56. 

Prices of Sugarcane 

SHRI RAM BAD AN: 
SHRI KHELAN 

JANGDE: 
RAM 

Will the Minister of FOOD be pleased to 
state: 

(a) the criteria to fix sugarcane price at 
present; 

(b) whether the Union Government had 
organised any conference to determine the 
sugarcane prices; 

(c) if so, the details of the suggestions 
made therein; 

(d) the number of sugarcane purchase 
centres set up in Madhya Pradesh to enable 
farmers to get reasonable price of their 
produce; and 

(e) the action being taken by the 
Government to ensure early payment to the 
farmers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) In fixing the Statutory Minimum 
Price of sugarcane, due regard is paid tothe 
following factors:-

i) the cost of production of 
sugarcane. 

ii) the return to the grower from 
alternative crops and the general 
trend of prices of agricultural 
commodities. 

iii) the availability of sugar to the 
consumer at a fair price; 

iv) the price at which sugar produced 
from sugarcane is sold by pro-
ducers of sugar; and 

v) the recovery of sugar from 
sugarcane. 

(b) The pricing policy for sugarcane 
was, inter aUa,discussed at a Conference of 
State Sugar Ministers held on 5.2.1994. 

(c) A Committee of 5 Ministers of Uttar 
Pradesh, Punjab, Tamil Nadu, Karantaka 
and Maharashtra has been constituted to 
recommend a rational uniform pricing policy 
for sugarcane. 

(d) The required information os being 
collected from the State Government. 

(e) The responsibility for ensuring timely 
payment of cane price dues is primarily that 
of the State Governments who have the 
necessary powers and field organisations to 
enforce such payments. The Centra! 
Government, on its part, has been advising 
the State Governments from time to time to 
time to take necessary steps for the clear· 
ance of these dues. 
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[English) 

Accident of Sahyadri Express 

57. SHRIMATISAROJDUBEY:WiIlthe 
Minister of RAILWAYS be pleased to state: 

(a) the outcome of the inquiry conducted 
into the accident of Bombay bound Sahyadri 
Express at an unmanned railway crossing 
on Miraj-Pune section of South Central Rail-
way; and 

(b) the action taken by the Government 
against the persons held responsible? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) The inquiry into the accident 
involving 7304 Up Sahyadri Express with a 
bus at unmanned level crossing No.11 
between Alandhi and Phursangi stations on 

. the Pune-Mitraj section of South Central 
Railway on 11.12.1993has been conducted 
by the Commissioner of Railway Safety, 
South Central Circle. In his preliminary report, 
he has provisionally concluded that the 
accident was caused due to the failure of the 
bus driver to observe the prescribed precau-
tions at the unmanned level crossing. He 
has classified the cause of the accident as 
"failure of persons other than Railway staff". 

(b) The police authorities are proceed-
ing against the driver of the ill-fated bus. 

[ Transation) 

Subsidy to PDS 

58. SHRI BRAHMANAND MANDAL: Will 
the Minister of FOOD be pleased to state: 

(a) the amount of annual subsidy being 
given to the Public Distribution System from 
the Union Budaget; and 

(b) the likely reduction in the amount of 
subsidy as a result of recent increase in the 
prices of wheat and rice under the Public 
Distribution System? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KAlP NATH 
RAI): (a) a provision of Rs.3,000crores was 
made in the Budget Estimates during the 
current financial year for providing food 
subsidy to the Food Corporation of India. 
This provision was later augmented to a 
sum of RS.3,650 crores through 
supplementry grants. 

(b) As a result of recent increase in the 
Central Issue Prices of wheat and rice it is 
estimated that an annual saving of about 
RS.1778 crores wi!! take place in the amount 
of subsidy being paid/released to the Food 
Corporation of India. 

Traditional Farming Development 
Programme 

59. SHRI GIRDHARI LAL BHARGAVA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have 
launched any special scheme for the Agri-
culture .. Development in tribal areas of the 
country; 

(b) if so, the details thereof; 

(c) since when such scheme is in 
operation, particularly in Rajasthan; 

(d) whether traditional farming and de-
velopment of Horiticulture have been includ-
ed in the said scheme: and 

(e) if so, the details of funds provided to 
States during the last two years, State-
wise? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) No such special scheme has 
been launched. However, multisectoral 
Agriculture Development Projects (ADPs) 
are under implementation with the World 
Ban k assistance in the States ofT amil Nadu, 
Rajasthan and Bihar. 

(b) and (c). Details relating ADPs are 
given in Annex. 

(d) Yes, Sir. ADPs cover horticulture, 
promotion of traditional crops etc. 

(e)Assistance under these projects is 
not direct but on reibursement basis. The 
details of credit disbursed and advance 
central assistance refeased to these States 
are also given in the enclosed statement 
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[Eng/ish] 

Cultivation of Mushroom 

60. SHRI ASTBHUJA PRASAD 
SHUKLA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the steps takenlbeing taken by the 
Government to develop the mushroom 
cultivation in the country; 

(b) the amount of financial assistance 
provided to State Governments for the pur-
pose during each of the last three years, 
State-wise; 

(c) whether the Government have 
received any proposal from Govt. of Uttar 
Pradesh to cultivate mushroom in some 

more districts; and 

(d) if so, the steps taken by the Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) Government of India 
is implementing a Central Sector Scheme 
since 1992-93 on cultivation of mushroom in 
the potential states of the country with an 
outlay of Rs. 10.00 crores during VIII Plan. 

(b) State-wise financial assistance pro-
vided during 1992-93 and 1993-94 is given 
in the enclosed statement. 

(c) No, Sir. 

(d) Does not arise. 
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[English] 

Management In Super Bazar 

61. SHRI SOMJIBHAI DAMOR: Will the 
Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state : 

(a) the details of present working 
management of the Super Bazar; 

(b) the number of members in the present 
working Board, name-wise and designa-
tion-wise; 

(c) the tenure 01 elected working Board 
and the number of Government nominated 
members in Management Board; 

(d) the number of share-holders of the 
Super Bazar as on June 30, 1993: 

(e) the criteria forgetting membership of 
share-holders of the Super Bazar and for-
malities to be fulfilled; and 

(f) the number 9f applications received 
sofarbythe Super Bazar for membership as 
on June 30, 1993 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 

CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTRY AF-
FAIRS (SHRI KAMALUDDIN AHMED) 

(a) to(c). The Management Committe of 
Super Bazar consists of 15 members 
including a President and a Vice-President. 
As per bye-law 20, out of 15 members, 9 
m~mbers including the President and Vice-
President are nominated by the Govern-
ment. There is no fixed tenure for the 
nominated members. The remaining 6 
members are elected out of the sharehold-
ers other than the Government and their 
tenure is for 2 years. A statement giving 
details of the number of members, their 
names and designation is given in the en-
closed statement. 

(d) to (f). As on 30th June, 1993 there 
were 35, 763 shareholders in Super Bazar, 
the Cooperative Stores Ltd., Delhi. An 
individual can become a shareholder by 
making an application and paying Rs. 1/- as 
admission fee and subscription towards 5 
shares of Rs. 101- each. An institution or an 
asociate member can become a sharehold-
er by making an application and payment of 
Rs. 10/- as admiSSion fee and subscription 
towards full value of 50 shares of Rs. 10/-
each. All applications received upto 30th 
June, 1993 have been processed and en-
rolled. 
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National Games 

62. SHRI SRIBALLAV PANIGRAHI: Will 
the Minister of HUMAN R.ESORUCE 
DEVELOPMENT be pleased to state: 

(a) the amount spent on the National 
Games held recently at Pune; 

(b) whether the journalists were man-
handled, abused and attacked there and if 
so, the details thereof; and 

(c) the action taken against the guilty 
persons ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPOMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTRY AFFAIRS (SHRI 
MUKUL WASNIK): (a) The State 
Government of Maharashtra have informed 
that a grant-in-aid of Rs.2.00 crores was 
given to Maharashtra Olympic Association 
for organising the National Games. The 
remaining funds were raised through spon-
sorships by the Organising Committee and 
the exact amount spent on National Games 
is not yet known. 

(b) According to the information re-
ceived from the State Govt. Shri V.V. 
Karmarkar, Joint Editor of Sports Section of 
Maharashtra Times was attacked by 3-4 
unknown persons at Shri Shjv Chatrapati 
Krida Nagari Pune on 15th January, 1994 at 
about 4.00 PM. The Chairman of the 
Organising Committee apologised and the 
incident was over. 

(c) As no Police complaint had been 
lodged by Shri Karmarkar, no action was 
taken against the guilty. 

Common Effluent Treatment Plants 

63. SHRI GOPI NATH 
GAJAPATHI: 

SHRI V.S. 
VIJAYARAGHAVAN: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government had 
provided financial assistance to the States 
for setting up of sewage/common effluent 
treatment plant facilities during 1991, 1992 
and 1993: 

(b) if so, the details thereof, State-wise; 

(c) whether the Government have 
received proposals from States for seeking 
assistance to set up sewage/comon effluent 
treatment plant facilities; and 

(d) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes Sir. 

(b) The Government has released 
about Rs. 10.crores to the State Govern-
ments for setting up of Common Effluent 
Treatment Plants (CETP) for clusters of 
Small Scale Industrial units. The releases 
made to the States are Andhra Pradesh Rs. 
120 lakhs, Tamil Nadu Rs. 600 lakhs, Delhi 
Rs. 50 lakhs, Punjab As. 20 takhs, Karnataka 
Rs. 30 lakhs, Maharashtra Rs. 88 lakhs 
and Gujarat Rs. 75lakhs. Under the Ganga 
Action Ptan 35 schemes of sewage treat-
ment facilities were sanctioned, out of which 
15 have been completed. During 1991, 
1992 and 1993 a total of about As. 70 Crores 
has been sanctioned for the same. 
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(c) and (d). Yes Sir. The following 
locations have been identified and propos-
als received for setting up common effluent 
treat~nt facilities: Patancheru, Jeedimetla, 
Bollaram, Pashamylaram, Mallapur, 
Nacharam, and Bonthapalli in Andhra 
Pradesh; Jodhpur, Balotra, Sanger, Bagru, 
and Pali in Rajasthan, Barotiwala, Solan. 
Parvaoo, Kala Amb, and Mehatpur in 
Himachal Pradesh; Vapi, Ankleshwar, 
Sachin, Sarigam, Pan ali, Pandesara, 
Nandesari, and Bharuch in Gujarat, Urla 
Bhanpuri, Maharajapura, Govinclpura and 
Indore in Madhya Pradesh, Pammal and 
Pallavaram. Erode, Tiruppur, Ayyampet-
Muthialpet, Bhavani,B.P. Agraharam, 
Periyasemur, Veerappanchatram, 
Suriampatty, Kasipalayam, Ranipet, 
Cuddallore. Pudumaalpet. Karur, 
Chettithangal and Melpudupet in Tam~ Nadu, 
Wazirpur, Ananclparbat and Mayapuri in 
Delhi, Industrial Estate in Ludhiana, Batala 
Road, Rahon Road and Gill Road in Punjab, 
Kadugondanahalli and Sangalor. in 
Karnataka, Tarapore, Thane. Dombivili, Lote 
Parasuram, Tatoja. Roha, Jaisingpur, and 
Badlapur-Ambernath in Maharashtra, Kondli 
in Haryana, Rampur, Unnao, Mathura, 
Faridabad, Varanasi, Mirzapur in Uttar 
Pradesh, Kalunga in Orissa, Edayar and 
€makulam in Kerala. The appraisal of these 
are in different States. 

[ Translation) 

64. SHRI CHtNMAYANAND SWAMI: 
Wfil1he "'inisiter' of -RAILWAYS be pfeued 
10"'8: 

(a) the number of places wher .. railway 
C1"OII8ingI and auerbridgM have'been con-
structed in the country during1he last three 
years; 

(b) the number of plaoes where railway 
crossings and over bridges proposed to be 
constructed during 1993-94; 

(c) whether the Government proposes 
to construct some railway crossings at 
Ghaziabad in Uttar Pradesh; and 

(d) if so, the names of places alongwith 
their details where these rairway crc:>ssings 
will be constructed and the amount pro-
posed to be allocated for the purpose ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (Stiri K. C. 
LENKA): (a) The details are: 

(i) Level Crossings: 410 

(ii) Road Overbridges : 65 

(b) (i) Level Crossings: 111 

(ii) Road Overbridges : 54 

(c) No, Sir. 

(d) Does not arise. 

(English] 

Quality of Food 

65. SHRI RAM VILAS PASWAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number of cOfT1)laints about the 
cateril19 services including quality of food 
served in various zones (zone-wise) re-
ceived since 1hebeginning of January 1993 
upto January 3'1, 1994; and 

(b) the action taken by the various 
railway zonal management on 1hese com-
plaints? 
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THE MINISTER OF STATE IN THE 
'It1INISTRY OF RAILWAYS (SftM, K. C. 
LENKA): (a) . A statement is enclosed. 

(b) Arising out of complaints lodged 
against the pattern and standard of catering 
service on Railways, the departmental staffl 
licencees of catering contracts, as the case 
may be, are taken up suitably on the out-
come of the investigation conducted into 
each complaint. The range of action taken 
includes suspension of contract/staff, fines, 
warnings, action under DAR provisions etc. 

STATEMENT . 

Railway No. of Complaints 

Central 313 

Cast ern 4 

Northern 130 

North Eastern 25 

Northeast Frontier 11 

Southern 128 

South Central 97 

South Eastern 45 

Western 77 

Total 830 

• Provisional. 

All India Coordinated Potato Improve-
ment Project 

66. SHRI H. D. DEVEGOWDA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government have sanc-
tioned "All India Co-ordinated Potato Im-
provement Project"to Hassan and Dhanwad 
districts in Karnataka; and 

(b) if so, the amount spent thereon till 
date and the actual amount required for the 
completion of these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVERTIONAL EN-
ERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (S~\:S. KRISHNA KUMAR): (a) Yes 
Sir. 

(b) An amount of Rs. 10,98,400 has 
been sanctioned each for Hassan and 
Dharwad Centres for the project period. An 
amount of Rs. 2.46,750 has been released 
to Dharwad Centre. No proposal has been 
received from the University of 
AgriculturalSciences, Banglore till now for 
release of funds for the Hassan Centre. 

Loan for Sugar Mills 

67. SHRI PRAKASH V. PATIL: Will the 
Minister of FOOD be pleased to state : 

(a) whether the proposal of the Govern-
ment of Maharashtra for sanctioning term 
loans for construction of New Sugar Mills in 
the State has been considered by the Union 
Government; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b). The Government of 
Maharashtra has requested the Central 
Government to prevail upon the Financial 
Institutions to process the loan applications 
of new sugar factories. The Minisitry of 
Food has discussed this proble~ with the 
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financial institutions. The Financiallnstitu-
. tions have stated their policy that all overdues 
of earlier ~ns sanctioned to cooperative 
Sugar and Textile units which have been 
guaranteed by the St8teGovemment, shOuld 
be cleared before fresh loan applications of 
cooperative sugar sector could be pro-
cessed. 

Gauge Conversion In West Bengal • 
68. DR. ASIM BALA: Will the Minister of 

RAILWAYS be pleased to state: 

(a) the funds utilised for gauge conver-
sion during 1991-92 and 1992-93 and the 
funds spent in West Bengal for the purpose: 

(b) whether the Railways has taken up 
any new project for gauge conversion in 
West Bengal; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (Shri K. C. 
LENKA): (a) Details are given below: 

(Rs. in crores) 

Year Total W. Bengal 

1991-92 Rs.133.83 NIL 

1992-93 Rs.670.54 RS.5.4O 

(b) No, Sir. 

(c) Does I\ot arise. 

Central Urdu University 

69. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the main recommendation made by 
the Aziz Qureshi Committee on the estab-
lishment of Central Urdu University; 

(b) whether the recommendations of the 
Committee have been accepted by the 
Government; 

(c) if so, the time-frame for the 
implimentation of the accepted recommen-
dations; and 

(d) the amount, if any, allocated for this 
project in the current budget ? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) A statement giving 
the main recommendations made by the 
Committee on Establishment of Urdu Uni-
versity is given in the enclosed statement. 

(b) and (c). The report of the Committee 
is under consideration of the Government. 

(d) Rs. 1 lakh has been earmarked in the 
Budget Estimates 1993-94 as a token pro-
vision for establishment of Urdu University. 

STATEMENT 

The Committee on Establishment of Urdu 
University has submitted its report to the 
Government. Its major recommendations 
are the setting up of a new Central Urdu 
University, completely secular in character 
and open to all, on the pattern of Indira 
Gandhi National Open University (IGNOU) 
with suitable changes and adaptations, en-
abling provisions for affiliation of institutions 
and opening of teaching institutions on a 
selective basis not withstanding'its predom-
inantly distance education character, and 
greater emphasis tothe teaching of Science 
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and Technology and jOb oriented courses 
through the medium of Urdu. 

Konkan Railway Project 

70. SHRI HARISH NARAYAN PRABHU 
ZANTYE:WilltheMiniister of RAILWAYS be 
pleased to state: 

(a) the financial requirement of the 
Konkan Railway Project for the current year 
and for 1994-95 and the steps taken to meet 
the same; 

(b) 'he extent of cost escalation in the 
project due to (i) changes in the project and 
(ii) delay in implementation; and 

(c) the steps being taken to ensure that 
the project does not cause environmental 
damage in Goa '? 

THE MINISTER OF S TATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA); (a) The financial requirement of 
Konkan Railway is as follows:-

For the current year - Rs. 400 crores. 
1993-94 

For 1994-95 - Rs. 450 crores. 

Equity has been increased from Rs. 400 
crores to Rs. 600 crores. Thus, the 
contribution of the Railways as also the 
participating States will increase proportion-
ately. Balance requirement of the funds will 
be met by market borrowing. 

(b) (i) Escalation due to changes 
in the project is approximate 
Iy As'. 224 crores. 

(ii) Escalation due to delay in 
implementation of the project 
- approximately Rs. 100 
crores. 

(c) the Corporation is makin~all efforts 
to find the most appropriate technical solu-
tions to the work all along the line, including 
Goa, to ensure that there is least impact on 
environment due to construction of the rail-
way line. 

Specifica:1y in Goa, the question of 
damaging the environment has been 
examined by three different Commitees 
appointed by the Central Government and 
all modifications and new works suggested 
by the Cornmittees for protecting the envi-
ronment, and accepted by Central Govern-
ment, are being implemented by the Corpo-
ration to ensure that no avoidable damage 
is caused to environment in Goa. 

Sardar Sarovar Project 

71. SHRI ANANTRAO DESHMUKH: Will 
the Minister of ENVIRONMENT AND FOR· 
ESTS be pleased to state: 

(a) the approximate area of forests which 
is likely to be submerged due to construc-
tion of the Sardar Sarovar Project; and 

(b) the details of afforestation scheme 
drawn by the Government to compensate 
for the forests submerged due to the Sardar 
Sarovar Project ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) For 
construction of. Sardar Sarovar Project, 
diversion of 4,165.9 ha., 2,731 ha. and 
6,488.54 ha. forest land in Gujarat, Madhya 
Pradesh and Maharashtra respectively have 
been approved under the Forest (Conser-
vation) Act, 1980, out of which a total of 
10,719 ha, forest land is expected to go 
under submergence. 

(b) Compensatory afforestation over a 
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total of 42,392 ha. (14,190 ha., 8,Z37 ha. 
and 19,465 ha. in Gujarat, Madhya Pradesh 
and Maharashtra respectively) is to be car-
ried ololt to compensate for the forest areas 
diverted for the construction of Sardar 
Sarovar Project. Out of this, compensatory 
afforestation over a total of 31,749 ha. 
(11,826 ha., 4,721 ha. and 15,202 ha. in 
Gujarat, Madhya Pradesh and Maharashtra 
respectively) has been done so far. 

[ Trans/ation] 

Expenditure on Indian Council of 
Agricultural Research 

72. Shir BHERU LAL MEENA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the amount spent by the 
Government on the Indian Council of Agri-
cultural Research per annum; 

(b) whether any benefit has accrued 
specially to backward and tribal areas by it; 
and 

(c) if so, the details of the facilities 
provided till datetothe sheduled tribes of the 
tribal areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHR;S. KRISHNA KUMAR): (a) The 
details of the amount spent by the Govern-
ment on the Indian Council of Agricultural 
Research for the last five years are as under 

Year 

1988-89 

Expenditure 
(Rs. in croresj 

212.04 

Year 

1989-90 

1990-91 

1991-92 

1992-93 

(b) Yes, Sir. 

Expenditure 
(Rs. in croresj 

260.93 

306.48 

328.60 

364.14 

(c) The Indian Council of Agricultural 
Research is conducting programmes 
through its Institutes; National Research 
Centres, Krishi Vigyan Kendras and All India 
Coordinated Research Projects which di-
rectly or indirectly benefit the Scheduled 
Tribes along with all other communities of 
farmers and. those engaged in the alfied 
sectors. Some Institutes/Centres are :3pe-
cifically located in tribal areas or catering 
to the needs of tribal groups. The details are 
as follows:-

(i) Central Agricultural Research 
Institute for Andaman & Nicobar 
Islands, Port Blair. This institute 
caters to the needs of 
Lakshdweep Islands also. 

(ii) Indian Lac Research Institute. 
Ranchi. 

(iii) ICAR Research Complex. 
Barapani (Shillong) 

(iv) Central Marine Fisheries Re-
search Institute, Cochin. 

(v) Regional Station of Central Soh 
and Water Conservation Re-
search & Training Institute at 
Koraput (Orissa). 

(vi) Three Regional Stallons of Indi-
an Institute of Horticultural Re-
search located at Ranchi. Godhra 
and Gonikoppal/Chethal1i 
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(vii) National Research Centre on Yak, 
Arunachal Pradesh. 

(viii) National Centre on Mithun, 
Nagaland. 

(ix) Out of total 183 Krishi Vigyan 
Kendras operating in the county, 
35 are located in ST dominated 
areas. These Kkendras give 
preference in training to Sched-
uled Tribes farmers. 

(x) All India Coordinated Research 
Projects on Honey Bee, Small 
millets as well as Horticultural 
crops are oriented to serve the 
tribal needs. 

(xi) Under National Agricultural Re-
search Project, Universities have 
been provided funds to open 
Regional Research Stations in 20 
Agro-Climatic Zones of the coun-
try which are predominantly 
inhabitated by tribal population to 
serve their needs. 

(xii) A Research Scheme on develop-
ment of coloured small Qodied 
egg layer for rural tribal areas is 
operating at Jabalpur. 

Manufacture of Goods Wagons 

73. SHRI BRIJ BHUSHAN SHARAN 
SINGH: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether goods wagons are being 
manufactured in the country; 

(b) whether such goods wagons are 
also being developed by which Iwggage' of 
passengers .wiN be fully sate; 

(c) the number of such'goods wagons 
likely to be manufactured every year; 

(d) the cost likely to be incurred on 
manufacturing each goods wagons; 

(e) whether assistance of any foreign 
company has been taken for manufacturing 
goods wagons; and 

(f) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (Shri K. C. 
LENKA): (a) Yes, Sir. 

(b) No, Sir. Goods wagons are not used 
for carrying luggage of passengers. 

(c) to (f). Do not arise. 

[English] 

Arsenic Poiaoning C .... 

74. SHRICHITIABASU:WilltheMinister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Govemment are aware 
that about 5 lakh people in several districts 
of West Bengal are victims of acute arsenic 
poisoning; 

(b) if 80, the details thereof; and 

(c) the steps tilk6n by the Governt1'allnt 
to 1Met the eitueltion ? 

THE MfMSTER OF STATE OF THE 
'MINtST'RY OFeNVlRONMENT '*DR>R-
ESTS (SHAt «A'MAL HATH): -(e) 1IIRd~). 
A'tcordlng to lhe tnfOl 1Mb fumilhed by 
We8t .... Gcwernmem,lIbout 1.54 IBh 
peepIe IntheCililttricts cA South 24~, 
North e4 hr.-na., Nadta, Mafda, 
~d. Burdwan ."d Hew • ., •• 
~O"the'l'llks d ..... nic ".I1."'ng of 
ground water. The deta1Is .... MIow: 
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, (c) The following steps have been taken 
, by the-State Government to combat the 
problem of arsenic poisoning: 

(i) The arsenic contaminated small 
diameter tubewells have been 
sealed, and people using those 
tubewells have been made aware 
about the effects of arsenic 

" poisoning. 

(ii) A committee has been constitut-
ed with the experts from the 
Central Ground Water Board, 
State Government Water Inves-
tigation Directorate, Scho~ of 
Tropical Medicine, Calcutta, 
Geological Survey of India, All 
India Institute of Public Hea~h and 
Hygine, Jadavpur University and 
Burdwan University to investigate 
the causes of the arsenic poison-
ing and also suggest steps for 
its elimination from drinking water 
sources. 

'(iii) A first phase Action Plan at an 
estimated cost of Rs, 15 crores 
for elimination of arsenic from 
drinking water sources has been 
formulated. 

(iv) The State Government has also 
taken up removal of arsenic in 
water by use of fitters with hand 
pumps and tubewells. 

[ Trans/ation] 

Over-Bridges in U.P. 

75. SHRI VISHWANATH SHASTRI: Will 
the Minister of RAILWLAYS be pleased to 
state: 

(a) whether the railway over-bridges are 
being constructed under railway protection 
fund in Uttar Pradesh; 

(b) if so, the number of such bridges; 

(c) whether any amount of claim had 
been made against the Railways for com-
pensating their share out of the expenditure 
incurred on the construction of these bridg-
es; 

(d) if so, the details of claims made so 
far; and 

(e) the action taken by the Government 
on these claims? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWALYS (SHRI K, C, 
LENKA): (a) and (b), Railways consider 
replacement of busy level crossings, where 
traffic in terms of TVUs (a figure obtained by 
multiplying number of trains passing in 24 
hours by the road traffic) is more than one 
lakh, by Road over/under bridges on cost 
sharing basis, 12 such bridges are under 
construction. 

(c) to (e), The expenditure incurred by 
the State Governments on construction of 
RoadOver Bridgesand Road Under Bridges 
is reimbursed to them from Railway Safety 
Works Fund to the extent of availability at 
funds to their credit. 

Against claims worth Rs. 28.52 crores • 
received from the State Government of 
Uttar Pradesh claims worth Rs, 12.68crores 
have been verified. Out of this Rs. 7,98 
crores have already been reimbursed to 
Government of Uttar Pradesh. Further re-
imbursements will depend on release of 
additional funds by Ministry of Finance 
through Budget Grants, 

Railways Station In Barellly 

76. SHRI RAJVEER SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of railway stations in 
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Bareilly district&ef Uttar Pradesh on which THE MINISTER OF STATE IN THE 
works have been undertaken during 1992- MINISTRY OF RAILWAYS (SHRI K. C. 
93 and till January, 1994 to provide more LENKA): (a) No, Sir. 34 trains in UP dirac-
facilities to the passengers; tion and 31 trains in Dn. direction are already 

stoppint at Delhi-Shahdara Station. 
(b) the amount of expenditure incurred 

thereon; 

(c) the works still remain to be complet-
ed; 

(d) the time by which those works are 
likely to be completed; and 

(e) the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) 19 

(b) Rs. 4.51 lakh. 

(c) to (e). Works pertaining to the provi-
sion of side filing hydrant at Bareilly (North 
Eastern Railway); fencing at Chanethi, 
Clutterbuckganj & Rasuiya; additional 
benches & additional hand pumps at various 
stations and the extension of waiting hall at 

, Bareilly (Northern Railway); have been tak-
en up and all those works are expected to 
the completed during the year 1994. 

Stoppage at Shahdana Station 

77. SHRI B. L. SHARMA PREM: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the pasengers of trans-
Yamuna areas of Delhi are suffering a lot 
dueto non-stoppage of MaiVExpress Trains 
at Shahdara Station; and 

(b) if so, the action being taken by the 
Government in this regard? 

(b) Does not arise. 

Damage to Foodgralns 

78. SHRI PRABHU DAYAL KATHERIA: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether huge quantities offoodgrains 
have been damaged duetorats and moisture 
in the absence of scientific storage facility; 

(b) fi so, the estimated qu~ntity of 
foodgrains damaged during the last three 
years, year-wise; 

(c) the details of loss suffered on this 
account, year-wise; and 

(d) the stops taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (Shri KALP NATH 
RAI): (a) There has" been ilO significant 
damage caused to foodgrains due to rats 
and moisture in the godowns owned by the 
Food Corporation of India. 

(b) Does not arise. 

(c) Nil. 

(d)(i) Stocks of foodgrains are 
stored by Fel in godowns 
constructed on scientific lines. 

(ii) Regular and periodical treat-
ments with insecticides and 
fumigants are undertaken to 
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(iii) 

[English} 

preserve theohealth IX stocks. 
I 

To o\iercome the shortage of 
covered accommodation 
stocks are stored in open 
under Cover and Plinth on 
scientific principles by provid-
ing. Plinths and prqper -cov-
erage followed by periodical 
inspections "and treatments. 

Retrenchment of 40,000 Workers 

80. SHRI BASUDE~ ACHARIA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government are consid-
ering a proposal to retrench 40,000 workers 
in the Indian Railways; and 

(b) if so, the reasons therefor? 

THE MINISTE OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

Construction of Rail Link In Orissa 

81. SHRI ARJUN CHARAN SETHI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the total amount earmarked for the 
construction of Jakhapura-Banspani Rail 
link in Orissa during the financial year 1993-
94; and 

(b) the actual amount spent on date and 
the reaction of the Government thereto ? 

THE MINISTER OF STATE IN THE 
~ISTRY OF RAILWAYS (SHRI K. C. 
~ENKA): (a) Rs. 25 crores. 

(b) The work has just been started. 
During the remaining part of the financial 
year the anticipated expenditure is expect-
ed to be Rs. 9.5 crotes. This is due to the 
reason that environmental clearance was 
received only as late as Jan. '94 and work 
could not be taken up before that. 

Subsidy to Drip Irrigation 
• 

82. SHRIMATI CHANDRA PRABHA 
URS: Wilt the Minister of AGRICULTURE be 
pleased to state: 

'_ 

(,) whether the Government are giving 
any subsidy to drip irrigation; 

(b) if so, the amount of subsidy at 
present being given to drip irrigation; 

(c) whether there is any proposal to 
grant fifty percent subsidy to drip irrigation; 
and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF AGRICULTURE (SHRI 
AAVIND NETAM): (a) Yes, Sir 

(b) to (d). Subsidy at the rate of 50% of 
the cost of Drip Irrigation system or Rs. 
15,OOO/ha., whichever is less is provided for 
Drip Irrigation. A farmer can avail subsidy 
for maximum area of 1 ha. 

Thar Desert 

83. SHRI CHANDRAJEET YADAV: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether almost eighty percent of the 
aravallis are denuded and that inQiscrimi-
nate mining and deforestation of Ar~vallis, 
eastern Rajasthan and Indo-Gangetic Plain 



201 Written Answers PHALGUNA 3,1915 (SAK.A) Written Answers 202 

is threatened to become a desert with grad-
ual erosion of that desert; 

(b) whether the Government have made 
any scientific analysis of the problem; 

(c) if so, the outcome thereof; and 

(d) the strategy formulated by the Gov-
ernment to save the region from becoming 
a desert? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) While 
there is tremendous pressure on the forest 
eccsystem of the Aravalli HiHs because of 
increasing population and other biotic factors, 
there is no immediate thrdat to the eastern , 
Rajasthan and Indo-Gangetic Plain becom-, 
ing a desert as a number of steps have been 
taken to conserve the Aravalli Hills: 

(b) to (d). The Central Arid Zone 
Research Institute and Arid Forest Research 
Institute, Jodhpur have been conducting 
various research programmes aimed at 
con~lIing desertification and imprOlling land 
productivity in arid and semi-arid land. The 
institute focus an afforestation on waste 
lands, sand dUne stabilisation, silvipasture, 
eco-restoration of the Aravallis and natural 
regeneration of high forests of the region. 

The Government of India implementing 
a number of prOgrammes to contain degra-
dation of the Thar desert ecosystem, spe-
cially around the Aravallis. These include 
Desert Development programme, Drought 
Prone Area Programme, Integrated Waste-
lands Development Programmes, etc. Be-
sides, a number of integrated forestry devel-
opment programme&, iActtIding utemallly 
aided projects, are being implemented in the 
desert and drought prone areas in the coun-
try. Two forestry projects are currently 

; 

under impJen\entation for development of 
the Aravallis in the States of Rajasthan and 
Haryana with external assistance from Ja-
pan and the European Economic Communi-
ty. 

In order to integrate various activities 
aimed at combating desertification and to 
intensity these activitiea, it has been, decided 
to formulate a comprehensive action plan 
for control of desertification under the Na-
tional Forestry Action Programme. The plan 
envisages evaluation of the present status 
of deserts in the country, assessment of the 
impact of ongoing programmes for devel-
opment of deserts and desert prone areas, 
formulation of broad policy guidelines and 
aetion plans for implementi!lg programmes 
aimed at control ot desertification, develop-
ment of strategies of involving people in 
desert control and adoption of appropriate 
means relating to research and training in 
desert control. 

In order to contain environmental degra-
dation in the Aravalli region, the Govern-
ment of India, in May 1992, have issued a 
Notification under the Environment (Protec-
tion) Act 1986 regulating certain activities in 
the region. 

MUk Proceasfng FacUWea In Gujantt 

,84. DR. AMRITLAL KAUDAS PATEL: 
Will the Minister of AGRICULTURE be placed 
to state: 

(a) whether the Government of Gujarat 
. has sought any asistance from the National 
Dairy Development Board or World Bank for 
providing milk processing facilitiea in the 
State; 

(b) if so, the details thereof; arKt-

(c) the places where those milk process-
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ing facilities are proposed to be provided? 

THE MINISTEER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (c). The 
Government of Gujarat has not sought any 
assistance from National Diary Develop-
ment Board or World Bankfor providing milk 
processing. facilities in the State. 

Cuhural Exchange Programme 

85. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Minister of HUMAN 
RES~URCE DEVELOPMENT be pleased 
to state: 

(a) whether India and Uzbekistan have 
signed Cultural Exchange Agreement during 
the visit of Uzbekistan President to India in 
January, 1994; 

(b) if so, the details of the agreement; . 
and 

(c) the time by which the cultural 
exchange between the two countries is like-
ly to be started ? 

THE DEPUTY MINISTER IN THE MI~­
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMtNT OF CULTURE) 
(KUMARI SELJA): (a) An Agreement on 
Cultural Cooporation· between India and 
Uzbekistan was si!Jned on 5th January, 
1994 during the visit of Uzbekistan Presi-
dent to ·'ndia. 

(b) The Cultural Agreement specifies 
cooperation between the two countries in 
the fields of culture, education, art, science, 
sports, youth activities, publishing, press, 
broadcasting, cinema and television. It 
specifically refers to cooperation in the above 
fields and promotion of exchanges in the 

fields of art such as theatre, music, dances, 
folklore, the fine art, photography and sound 
recording as well as training of personnel in 
these fields; study of the languages, 
promotion of development of links in the field 
of book publishing, cinematography, partic-
ipation at international festivals and en-
couragement of cooperation in the field of 
television and radio broadcasting. 

(c) Though a formal executive 
programme pursuant to the Agreement on 
Cultural Cooperation has not been finalised 
between India and Uzbekistan, cultural 
exchanges between the two sides have 
already started. 

[ Translation] 

Expansion of Oral Railway Station 

86. SHRI GAYA PRASAD KORI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have 
formulated any scheme for the expansion of 
Orai railway station and Aat Junction of 
Central Railways; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) Ora; and Ait Juntion Railway Stations 
have already been provided with amenities 
commensurate with the level of traffic han-
dled: Provision of additional amenities will 
be considered when so warranted by growth 
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in traffic. 

[English] 

Shrotage of Feed and Fodder 

87. SHRI ANKUSHRAO 
RAOSAHEB TOPE: 

SHRI R. SUR ENDER REDDY: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whetherthe Government have made 
any study on shortage of feed and fodderfor 
the country's livestock and poultry; 

(b) if so, the outcome thereof; and 

(c) the effective steps taken by the 
Government to meet the shortage ') 

\> 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes Sir. 

(i) A Committee on Fodder and 
Grasses was constituted by the 
National Wastelands Develop-
ment Board during 1985. 

(iii The Deptt. of Animal Husbandry 
& Diarying has constttuted a core-
group recently to give a report 
and making recommendations on 
the requirement and availability of 
feed resources in India through 
basic research. A national level 
meeting of the officers from 
concerned departments has been 
organised recently to discuss the 
relevant issues. 

tt:» As per the estimates made by 
the C0mmittee on Fodder and 
Grasses, the Requirement of dry 
and green fodder was around 780 
and 932 million tonnes resoective-
Iy during 1985 against which the 

esttmated availability of dry and 
green fodder was around 441 and 
250 million tonnes respectively. 
The committee has also estimat-
ed the requirement of dry and 
green fodder around 890 and 
1064 million tonnes respectively 
by 1995. 

(ii) The Crore-Group is processing 
the available information to esti-
mate the requirement and avail-
ability of feed and fodder and 
workout the differences by using 
the latest feeding norms for dif-
ferent categories of livestock and 
poultry through basic research. 
The differences will be known 
after the core-group submits its 
report. 

(c) The steps proposed to meet the 
situation include:-

(1) To organise seed production 
programme, demonstration pro-
gramme of improved fodder 
varieties and education of the 
farmers by organising short du-
ration training programmes at the 
seven Regional Stations for 
Forage Production 8. Demonstra-
tion established in different parts 
of the country. 

(2) To organise seed production 
programme of newly developed 
varieties of fodder crops at the 
Central Fodder Seed Production 
Farm. Hesserghatta so that qual-
ity seed could be made available 
to the farmers for harvesting 
maximum fodder from their plots. 

(3) To continue distribution of seeds 
of latest varieties of fodder crops 
suitable to different agroclimatic 
zones under Central Minikit Pro-
gramme to enable the benefici-
aries to grow the same in their 
land which would convince them 
in adopting the latest varieties for 
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harvesting maximum fodder yield. 

(4) Central Govt.'s assistance to the 
Stat. Govts.· is being provided to 
strengthen their fodder seed farms 
for production of foundation and 
certified seed of suitable varieties 
of fOlileler Cf(lfl)& to illlpfOlf&. the 
availability of qyality seeds tOOhe 
use of farmers. 

(5) To organise seed production of 
fodder crops throUgtt registered 
growers for making available qual-
ity seed offoddercrops in sufficient 
quantity for cultivation of fodder by 
the farmers. 

(6) To organise demonstrations for 
enrichment of straws and cellulo-
sic waste for better utilisation of the 
nutrients ~vailable, which other-
wise are not utilised by the bovines 
for production. 

(7) To encourage silvi-pasture 
programme on the farmer's waste! 
uncultivable land and common 
lands in the villages to get fodder 
under rainfed conditions from such 
lands where nothing could be pro-
duced earlier. 

(8 ) To improve the existing grasslands 

and grazing lands in suil"'ar:eas 
available mostly with the Oeptl of 
Forest for fodder production which 
would be used for: 'grazing by the 
livestock and the swpk.ts. could be 
conserved for use in the lean sea-
son. 

[Trans/aNn] 

Crop Insurance Scheme 

88. SHRJ MAHENORAKUMAR SINGH 
THAKUR: Will the Minister of AGRICUL-_ 
TURE be pleased to state: 

(a) the number of claims seWed during 
the last three years under the Crop Insllr-
ance Scheme in Madhya Pradesh; and 

(b) the number of farmers benefited 
from this scheme in the said period in the 
State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHR~ 
ARVIND NET AM): (a) and (b). The total 
amound of indemnity claims paid aad 
number of farmers benefited during.the last 
3yurs in Madhya Pradesh under Compre-

"'hensive Crop Insurance Scheme are as 
follows: 

Year Claims paid Total No. of famHHs 

(Rs. in Jakhs) ben.IMd 

1990-91 21.04 2,12,8n 

1991-92 659.69 10.52.028' 

1992·93 27325· 9.48.682 

• approved by the GOI. 1/3rd share 01 State Govt. is awaited. 
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HHut In Prices 

89. SHRI ARJUN SINGH YADAV: Will 
the Minister of AGRfCUL TURE be pleased 
to state: 

(8) whether contract labour system is in 
operation In the corporate offices under his 
Ministry; . 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the steps taken by the Government 
to abolish contract labour system alongwith 
the progress made till date ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
·ARVIND NET AM): <a) No contract labour 
system is in operation in corporate offices 
under Ministry of A~iculture. 

(b) 'and (c). 'Obllot arise. 

90. SHRI SIMON MARANDI: 
SHRIMATI D. K. BHANDARI: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

. (a) whether the prices of consumer 
goods have increased recently; and 

(b) if so, the percentabe of burden to be 
borne by general counsumer thereby ? 

THE MINISiER OF STATE IN THE 
MINI~TRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b). The 
Percentage Variation in the Wholesale Pric-
es Indices of '2 selected consumer items 
during the last three months is giYen in the 
enclosed statement. The total weight oIttle 
12 essential commodities in the Wholesale 
Price Index is 11.176% 
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[English) 

AppoIntment of Coolies 

91. PROF. M. !(AMSON: Will the Minis-
ter of RAILWAYS be pteased to state: 

(a) whether some norms have been 
framed for appointment of 'Coolies' at 
Railway Stations; 

(b) if so, the details thereof; 

(c) whether the Government proposed 
to appoint some more Coolies at Railway 
Stations during 1994 and 1995; and 

(d) if so, details thereof and if not, 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) and (b). The strength of the 
licensed porters at any station is decided 
taking into account the factors like, the 
importance of the station, number of trains 
passing, the volume of passenger traffic 
dealt with etc. For appointment of licensed 
porters applications are called for from time 
to time by notifying the same on the station 
notice board and also local newspapers. 
The applicants are screened by a Committee 
consisting of three officials, viz. a Railway 
Officer, a local Employment Exchange! 
Labour Officer and a Head Master/Principal 
·of a recognised SchooL 

(c) and (d). The~ntment of licensed 
porters is a continuOus process. 

Jewel. of Hyderabeda NIzam 

92. SHRI RAJENDAA KUMAR. 
SHARMA: Will the flliftl8tet of HUMAN RE-
SOURCE DEVE-lOPMfiNT -be 1)teeeed to 
state: 

<a) whether attention of the Govern-
ment has been invited to the newsitem 
captioned "whose jewel is it anyway" ap-
pearing in the . Financial Express', New 
Delhi dated September, 29, 1993; 

(b) if so, the facts thereof; and 

(c) the rationale for paying such a huge 
amount to the Nizam foithe property which 
belongs to the State? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (c). The points 
raised in the news-item were subject matter 
of the intervenors petition before the Su-
preme Court. The Supreme Court after 
hearing all the parties dismissed the peti-
tion. 

DMUServlce 

93. SHRI SURYA NARAIN YADAV: Will 
tne Minister of RAILWAYS be pleased to 
state: 

(a) whetherthe Government propose to 
introduce D.M.U. service from Patna to 
Mansi; 

(b) whether there is also a proposal to 
introduce Patna-Barauni D.M.U. service from 
Mansi; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K~ C. 
LENKA): (a) and (b). No, Sir. 

1c) Daes not arise. 
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(Eng/ish] 

Stoppage at Pathshala Station 

94. SHRI PROBIN DEKA: Will the 
Minisiterof RAILWAYS be pleased to state: 

(a) whether the Government have re-
ceived representations for the stoppage of 
Brahmaputra Mail at Pathshala station; and 

(b) if so, the steps taken by the Govern-
ment thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) Yes, Sir. 

(b) Examined but not found justified. 

Development of Aquaculture 

95. SHRI R. SURENDER REDDY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government have 
received any proposal from the Karnataka 
Government and other State Governments 
for enacting a uniform Central Law for con-
servation of fish stock both in Marine and 
Inland; 

(b) if so, the details thereof andthe steps 
taken by the Government thereon; 

(c) whether the States have also re-
quested for financial assistance lor con-
struction of houses for fishermen; and 

(d) if so, the action taken by the Govern-
ment on the proposals of the State Govern-
ments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 

ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a). No, Sir. 

(b) Does not arise. 

(c) and (d). Proposals from Karnataka 
and other States have been received from 
time to time for financial assistance under 
the component, 'Development of Model Fish-
erman Villages' of the Centrally Sponsored 
Scheme, 'WeHare of Fishermen' through 
which basic civic amenities such as housing, 
drinking water and community halls are 
provided to fishermen. All such proposals 
are examined expeditiously and funds are 
released to the States provided the propos-
als received are in accordance with the 
guidelines of the scheme. 

[ Translation] 

Railway Projects In Madhya Pradesh 

96. SHRI SHIVRAJ SINGH CHAUHAN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government have 
evolved any scheme to complete the vari-
ous ongoing railway projects in Madhya 
Pradesh: 

(b) if so, the details thereof; and 

(c) the total allocation made for these 
projects? 

THE MINIISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) to (c). No scheme has been 
evolved as such, but each project has a 
definite target time for completion. Howev-
er, the total allocation made in 1993-94 was 
Rs. 47.00 crores, for projects in Madhya 
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Pradesh like Guna-Frawah and Godhra-
Dahod-Indore and Dewas-Maksi new lines, 
Neemtlch-Ratlam gauge conversion and 
doubling of single line streches on GT route. 

[English] 

Commercial Exploitation of Railway 
Land 

97. DR. KRUPASINDHU BHO!: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have 
instructed the Zonal Railways to work out 
schemes for commercial exploitation of un-
used railway lands; 

(b) if so, the total surplus land under 
each Zonal railway; and 

(c) the details of schemes worked out by 
each Zone so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) to (c). Railways do not have 
surplus land, and there is no proposal to 
commercially exploit the unused railway 
land. However, instructions have been is-
sued to identify locations suitable for devel-
opment of airspace over railway land and to 
draw up conceptual plans for such develop-
ment. 

Assets In Super Bazar/Kendrlya 
Bhandar 

98. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be pleased to refer to 
the relpy given to Unstarred Question 
No.2930 on December 21, 1993 regarding 

assets in Super Bazar/Kendriya Bhandar 
and state: 

(a) the amount of shortages due in each 
case and since when; and 

(b) the details of the shortages in the 
Super Bazar and Kendriya Bhandar between 
March 31, 1993 to February 28, 1994 ? 

THE MINISTER OF STATE IN THE 
MINISTRYOFCIVILSUPPLlES, CONSUM-
ER AFFAIRS & PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (Snri KAMALUDDIN 
AHMED): (a) Super Bazar has reported that 
upto 30.11.93 amount of about Rs. 35.59 
lakhs was recoverable as stock shortage 
from 246 employees. A statement showing 
number of employees involved in each case, 
period to which shortage pertains and the 
amount recoverable is given in the enclosed 
Statement I. Super Bazar has further re-
ported that the major penalty upon 54 
employees who were involved in different 
nature of cases viz. misappropriation. 
embazzlement. absence from duty, disor-
derly behaviour etc. was imposed. Kendriya 
Bhandar has reported that there was stock 
shortage of about Rs. 5.51lakhs was recov-
erable from 29 employees. That is given in 
the enclosed Statement II. 

(b) Super Bazar has reported that from 
April. 93 to 15th Feb., 94 surprise stock 
taking at 44 points was conducted. An 
amount of Rs. 1.41 lakhs was found recov-
erable from 7 branches whose accounts 
have been reconciled so far. Kendriya 
Bhandar has reported that an amount of Rs. 
1.45 lakhs was recoverable as stock short-
age from 96 employees between April, 93 
to 18th Feb., 1994. Details are given in the 
enclosed Statement III. 
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Development of Fisheries 

99. SHRI K. PRADHANI:'Willthe Minis-
ter of AGRICULTURE be pleased to statQ : 

(a) whether the Government have 
launched schemes to promote fisheries to 
raise economic status of the people of the 
backward districts in Orissa; and 

(b) if so, the details thereof and tl\8 
incentives/subsidies given to the people for 
the purpose? 

THE MINISTE~ OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) 
Yes, Sir. 

(b) The major beneficiary oriented 
schemes launched by the Government for 
this purpose throughout the country includ-
ing Orissa and the incentives/subsidies gi~­
en to the fish farmers fishermen are as 
under: 

(i) Development of Freshwater 
Aquaculture: Fish Farmers' Devel-
opment Agencies have been 
sanctioned in all the 27 districts 
of Orissa including' 14 new dis-

. tricts for providing a package of 
techntcal, financial and extension 
support to fish farmers for 
aquaculture development. Under 
the scheme subsidy is given for 
the following items: 

Subsidy of Rs.20,OOO/- per ha. for 
construcfid'tf 61 new ponds. 

Subsidy of Rs. 8,0007- per ha. for 
renevationlreclamation of ponds 
and- tanks. 

Stlb$idy of Rs. 4,000/- per ha. for 
first year inputs (fish seed, fish 
feed, fertilisers, manures, etc.). 

Subsidy of Rs. 2,000/- per unit 
of 1500 sq.ft. with 3 ft. depth for 
running water fish culture. 

Subsidy of Rs. 10,000/- each 
aerator to fish farmers who have 
acheieved production of 3000 kg.l 
ha.lannum to raise it further. 

Subsidy of Rs. 10,000/- per ha. 
for .fish farming with piggery, 
poultry, dunckery, etc. 

Subsidy of Rs. 5n,OOO/- for fresh-
water prawn and other fin fish 
hakhary with a capacity of 5-10 
million fry. 

Sl!bsidy for construction of new 
ponds. renovation/ reclamation of 
ponds and tanks, and first year 
input to an individual beneficiary 
up to 10 ha. is available with or 
without institutional finance. 

Assistance for the first four items 
is. given at double the rates to 
Scheduled Tribe f~sh farmers in 
all the FFDA districts. 

(ii) Development of Brackishwater 
Aquaculture: Brackishwater Fish 
Farmers' Development Agencies 
(SFDAS) have been sanctioned 
in the 7 CQastal districts includ-
ing the 3 newly created ones viz. 
Salasore, Ganjam, Puri, 
Kendrapada, Bhadrak, 
Jagatsinghpur and Khurqa for 
providing package of tf' ~hnical, .. . 
financial and extension· . "pport to 

'$D1all scale shrimp fa·mers. A 
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maximum subsidy limited to Rs. 
30,000 per ha., is given to each 
beneficiary for development of 
shrimp farms and first crop 
inputs. 

(iii) Development of Coastal Marine 
Fisheries: For motorisation of 
small traditional raft owned by 
artisal"!aVtraditional fishermen, a 
subsidy limited to Rs. 10,000/- is 
given to each beneficiary fisher-
man tor purchase of Outboard 
Motors (OBMs). 

The subsidy component under all the 
schemes is Shared equally between the 
Central and State Govt. 

New Zones of Railways 

100. SHRI MOHAN RAWALE : Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether the question of creating four 
new zones of railways was under consider-
ation of the Government for quite a long 
time; 

(b) if so, the details thereof; 

(c) whether a final decision has since 
been taken in this regard; 

(d) if so, the details thereof; and 

(e) the financial implications in creating 
these railway zones? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) to (e). The 
proposal for the creation of new Zones and 
Divisions is still under the consideratiQn of 
the Govoernment. 

Cleaning of Ganga 

1.0'. MAJ. GEN (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
ENVIRONMENi AND FORESTS be 
pleased to state: 

(a) whether the Government have un-
dertaken cleaning up of river Ganga and 
making it pollution-free; 

(b) if so, the par,ametersiguidelines for 
selecting stretches of the river where such 
cleaning is being attempted; 

(c) whether stretches of the river from 
Rishikesh· upwards to Karanprayag in 
Garhwal, have been included in the Ganga 
Action Plan; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMALNATHj: (a) Ganga 
Action Plan has been undertaken to improve 
the water quality of the river. 

(b) Any town on the bank of the Ganga 
and having a population exceeding one lakh 
was taken up in Phase I of the Ganga Action 
Plan. 

(c) and (d). As no town having a 
population of one lakh or more was located 
in the stretch of river between Rishikesh 
upwards to Karanprayag in Garhwal, the 
stretch was not included in the first phase of 
Ganga Action Plan. No proposals for pollu-
tion abatement in this regard have been 
received for inclusion in the second ph~se ot 
Gangp Action Plan also from the State 
Government as this stretch has relatively 
better water quality. 
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New Railway Lines in Karnataka 

102. SHRI RAMCHANDRA VEERAPPA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the target fixed for the 
construction of new lines in Karnataka dur-
ing 1993-94 has been .achieved; 

(b) if not, the reasons therefor; and 

(c) the target fixed for laying new lines 
in the State during 1994-95 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) Yes, Sir. 

(b) Does not arise. 

(c) Nil. 

Indian Institute of Horticulture 
Research 

103. SHRI SURENDRA PAL PATHAK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item cap-
tioned "Kaie Vaigyanik I.I.H.R. (Indian Insti-
tute of Horticulture Research) chhore 
bahurashtriya companiyo se jure" appear-
ing in the daily' Jansatta' dated December 
13, 1993; 

(b) if so, the reaction of the Government 
thereto; and 

(c) the action being taken by the Gov-
ernment to remedy the situation? 

THE MINISTER OF STATE IN THE 

MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) 
Yes Sir. 

(b) and(c). Duetoeconomicliberalisation 
policies of the Government some multina-
tional companies have come up in the seed 
trade which has resulted in movement of a 
few scientists from the Indian Institute of 
Horticulture Research to the Private sector 
due to better job opportunities. ThiS does 
not effect SCientific research at Indian insti-
tute of Horticulture Research. 

[English] 

Punnaiya Committee on the Financing 
of the Universities' 

104. SHRI SANAT KUMAR MANDAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to reter to the 
relpy given to usa No. 2313 on August 10, 
1993 and state: 

(a) whether the Punnaiya Committee 
has submitted t"~ report to the University 
Grants Commission; 

(b) if so, the main recommendations 
made by the Committee; and 

(c) the action taken or proposed to be 
taken by the Government on these 
recommencations ? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF 
CUL TURE)(Kumari SELJA)L: (a) and (b). 
Yes, Sir. The Main recommendations made 
by J~stice Dr.K.Punnaiya Committee on 
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UGC funding of institutions of higher educa-
tion.are as under: 

The Government/State must con-
tinue to accept the major respon-
sibility for funding the essential 
maintenance and devetoomental 
requirements of the universities. 

Any additional resources 'gener-
ated by a university/institution may 
be kept in a separate fund to be 
utilized for furtherance of the 
objectives of the university/insti-
tution. 

The basis. of funding of a Central 
University may be linked to its 
specific objectives and to its 
abilitiy to provide access to 
weaker sections. 

Quality, efficiency and 
innvoativeness must be con-
sciously rewarded and institutions 
failing to improve financial and 
academic discipline should face 
disincentives. 

From 9th Plan onwards, grants 
should be. related to unit cost of 
activities as a rule except for new 
programmes for which unit costs 
are not determined or would be 
difficult to determine. 

The Government must ensure 
that the maintenance grant ccw-
ers the wage Bill of the Univer-
sities including periodical increas-
es in increments, DA and other 
service charges. 

Heavy subsidies in many of the 
activities covered under mainte-
nance have to be reviewed and 

reduced to a substantial extent. 

Expenditure due to increase in the 
number of staff has to be re-
viewed and curbed firmly wher-
ever necessary. 

Development grants should be 
linked to an academic audit 
system and performance indica-
tors to be developed by each 
university. 

Each University must have a 
perspective plan which must be 
linked to its objectives. environ-
ment and potential. 

The development plans of the 
universities should be linked to the 
perspective plans of the univer-
sities and there should be a 
statutory Planning and Monitor-
ing Committee for Centrall 
Deemed University. 

The student-teacher ratio should 
be 1 :12. 

The teaching to non-teaching staff 
ratio should be brought down to 
1 :3. 

The education fees may be re-
vised upwards with immediate 
effect and may be periodicaly 
adjusted keeping in view the rate 
of inflation. 

Fees for library, laboratory and 
sports should be revised upwards 
to recover a significant part of the 
recurring cost. 

Central Universities should award 
Freeships or admit students at 
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concessional rate of fee, to 
meritorious studentns belonging 
to socially and economically 
weaker sections of society. 

UGC may explore the possibili-
ties of introducing soft loan 
scheme in collaboration with the 
nationalised banks. 

A statutory body for extending 
financial assistance to Delhi 
College be constituted and UGC 
may not directly fund Delhi Col-
leges. 

The Governing Bodies of Delhi 
Colleges should be reorganised 
and conferred adequate powers 
and authority. 

UGC, in consultation with Gov-
ernment of India, should set up 
a Committee regarding the future 
set up for the Delhi Colleges in 
the light of the foreseeable de-
mand for new Colleges in the 
National Capital Territory of Delhi. 

(c) The UGC has informed that the 
report of the Punnaiya Committee, together 
with their views. is being sent to Vice-Chan-
cellors of the Central, State and deemed to 
be Universities as also to the State Govern-
ments/Union Territories Administration for 
implementation of recommendations rele-
vant to them. Besides, the Punnaiya Com-
mittee is being requested by the UGC to look 
into the Problems of Delhi Colleges 
afresh. 

Incentive Pr~rammes in Schools 

105. SHRI RAMESH CHENNITHALA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the National CouncIl of' 
Educational Research and Training 
(NCERT) has made any study regarding the 
incentive programmes viz. serving of mid-
day meals in schools, supply of free uniform 
and books in schols etc.; 

(b) if so, the details thereof; and 

(cl the steps taken or proposed to be 
taken by the Goveoornment in this 
regard? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT O~ CULTURE) 
(KUMARI SELJA): (a) and (b). Yes, Sir. As 
per informationn received from the NCERT, 
it had undertaken a study during 1980 to 
assess the impact of Mid-day-Meals 
programme on enrolament rates and reten-
tion rates of both boys and girls and girls 
separately at primary stage. The study was 
conducted in the States of Andhra Pradesh. 
Gujarat, Kerala, Tamil Nadu, U.P., West 
Bengal, Haryana, M.P., Rajasthan, Orissa. 
Punjab and Maharashtra. It indicated that 
rentention rates of girls in districts covered 
under mid-day meals programme were high-
er than those in districts not covered under 
this programme. There was however, no 
evidence of change in retention rate of SCI 
ST pupils after introduction of mid-day meals. 
The District level study provided no indica-
tion of difference in the total mean retention 
rates for districts covered under mid-day 
meals programme and those not covered 
under the programme. 

(c) Incentive schemes like Mid-day-
Meals, supply of free uniforms and books 
etc. are being implemented by the State 
GovernmentS/UT Administrations in vary-
ing degrees and funds for these programmes 
are provided by the Planning Commission to 
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the State GovernmentslUT Administrations 
thro~gh their Annual Plan budget. 

Re-Orlentatlon of Education System 

106. SHRI MANORI'.NJAN BHAKTA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any step have been taken 
by the Government for re-orlentation of the 
education system with a view to develop 
creativity and instil the spirit of scientific 
temper -and rational approach in the stu-
dent; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMA~ RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(~umari SELJA): (a) and (b). The National 
Policy on Education (NPE), 1986, as modi-

_ fied in May, 1992, contains a comprehen-
sive framework to guide t~e development of 
education in its entirety. It provides for a 
"ational system of education based on a 
National Curricular Framework. Specific 
programmes like scheme for improvement 
of science education in schools, education-
al technology programme, project of envi-
ronmental orientation to school educatio!). .. 
project of computer literacy and studies in 
schools, have been launched with a view to 
developing creativity and instilling the spirit 
of scientific temper and rational approach in 
the student. 

Prlvatlsatlon of Railway Work 

107. DR. RAMESH CHAND 
TOMAR: 

SHRIMATI GEET A 
MUKHERJEE: 

SHRI DEVI BUX SINGH: 

• SHRi MAHESH KANODIA: 
SHRI SATYA DEO SINGH: 
SHRI RAJENDRA 

AGNIHOTRI: 
SHRIMATI SAROJ DUBEY: 
SHRI LOKANATH 

CHOUDHURY: 
SHRI BALRAJ PASSI: 
SHRIMATI KRISHNENDRA 

KAUR(DEEPA): 
SHRI MOHAN RAW ALE: 
SHRI SURENDRA PAL 

PATHAK: 

. 
Will the Minister of RAILWAYS be 

pleased to state: 

(a) whether the Governmentproposeto 
partially privatlse the railway traffic. mainte-
nance of railway stations, platforms and the • 
work of laYing of railway lines on trial basis; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) and (b). According to the 
extant Industrial Policy, Railways are specif-
ica��y reserved for Public Sector. Only off-
line activities are being entrusted to private 
sector. In this !i irect ion , lSustomers are 
being encouraged to own wagons under 
'Own your wagon' scheme. With the objec-
tive of better beautification/cleanliness and 
increasing revenue from commercial 
advertisement, Western Railway has 

- -entered into a contract with a private party 
for beautification/maintenance of Bandra 
station. Other Railways have been asked to 
try this experiment at few stations on their 
railway. There is no proposal to privatise the 
basic Infrastructure of Railway Operations 
or laying of railway lines. 
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[English] 

Professorship in Delhi University 
Colleges 

108. SHRIMATI DIPIKAH. TOPIWALA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the University Grants Com-
mission has recommended to introduce pro-
fessorship in colleges of Delhi Univiersity: 

(b) if so, the reasons identified by UGC; 

(c) whether UGC has proposed such 
professorship in colleges of other Universi-
ties of the country; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) No, Sir. 

(b) to (d). Do not arise. 

Consumer Fora 

109. SHRI PRAKASHV. PATIL:Wilithe 
Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTIGN be 
pleased to state: 

(a) the guidenlines and method of ap-
pointment of th emembers of the district 
consumer fora in the country; 

(b) whether the facilities regarding T.A., 
D.A. are being provided to the members of 
district consumer fora; and 

(c) if so, the details there of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONSUM-
ER AFFAIRS AND DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (SH R, KAMALUDDIN 
AHMED): (a) As per the Consumer Protec-
tion Act, 1986 as am!'lnded in 1993 every 
appointment in the district fora is to be made 
by the State Government onthe recommen-
dation of the Selection Committee consiting 
of the following: 

(I) the President of the State Com-
mission - Chairman 

(ii) Secretary. Law Deptt. of the State 
-- Member 

(iii) Secretary incharge of the Depart-
ment dealing with consumer af-
fairs in the State --Member 

(b) and (c). As provided in the State 
Consumer Protection Rules framed under 
the Consumer Protection Act, 1986, mem-
bers of the district forum are entitled for such 
travelling allowance and daily allowance on 
official tours as are admissible to Grade-I 
Officers 01 the State Governments. 

[ Translation] 

Theft of Postal Items 

110. SHJ.'I KA'SHIRAM RAN A: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether thefts cases of postal items 
such as letters, periodicals, gifts and Rakhies 
during the movement have come to the 
notice ot the Government; 

(b) if so, the details thereof .and the num-
ber ot persons apprehended during each of 
the last two ye~rs: and 
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(c) the steps taken/proposed to be taken 
to check such thefts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHH K.C. 
LENKA): (a) The postal items are carried by 
Postal Departmentthrough the Railway Mail 
Service. In any case of theft of such·items, 
it is reported directly by Railway Mail Service 
authorities to Police. Such incidents are not 
reported to the R.P.F. 

(b) and (c). Do not arise. 

{English] 

UNI-Gauge Project 

. 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government are plan-
ning any uni-gauge project of the Indian 
Railways so as to bring the backward re-
gions of Maharashtra in the national main-
stream; and 

(b)if so, the total investment required for 
the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (Sh'h. K.C. 
LENKA): (a) Yes, Sir. 

(b) The lines included in Maharashtra In 
project Uni-Gauge and the funds required 

111. SHRIMATI SURYAKANTA PATIL: for these lines are shown as under: 

Lines Estimated Cost 
(Rs. in Crores) 

i. Daund-Baramati (42 Kms.) 15.90 

ii. Gondia-Chanda Fort (248 Kms.) 158.83 

iii. Sholapur-Gadag (300 Kms.) 180.00 

iv. Manmad-Aurangabad-Parbhani-
Parli Vaijnath (354 Kms.) 174.49. 

v. Parbhani-Purna-mudkhed- 181.19 
Adilabad and purns-mudkhed 

. (248 kms.) 

vi. Miraj-Iatur and latur-Iatur road 225.00 
(359 kms.) 

vii. Miraj-Ionda (188 kms.) 122.00 

Wildlife study FORESTS be pleased to state: 

112. SHRISHARAVAN KUMAR PATEL: (a) whether a study is proposed to be 
Will the Minister of ENVIRONMENT AND carried out for preservation of elephants. 
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le~ards, rhinos and other major species 
with the help of world Bank aid; and . 

(b) if so, the main objects and aspects of 
the study and the amount of World Bank aid 
sanctioned therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, sir. 

• 
(b) Does not arise. 

113. 

Konkan Railway 

SHRI SUDHIR SAWANT: 
SHRIMATI PRATIBHA 

DEVISINGH PATIL: 
SHRI HARISH NARAYAN 

PRABHU ZANTYE: 
SHRI RAM NAIK: 

Private placement during May to 
October, 1993 

Public ISsue during November! 
December, 1993 

(b) Overall progress-55%. The sections 
Roha-Veer (47 kms.) and Mangalore -Udupi 
(68 kms.) have already been opened in 
1993 for passenger traffic. Work on the 
remaining section Veer-Udupi (645 kms.) is 
in progress. 

(c) March, 1995. 

(d) On the entire length, land required 
for the e~rthwork have been tak~n over and 
contracts let out for various types of work. 
Mobilisation of funds through Bonds has 
also been organised to ensure timely 
availability of the same. Periodical review is 
being carried out, of vital items of works 
requiring effective planning and technical 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the total amount collected from pub-
lic and NRI in response to the Konkan 
Railway bonds; 

(b) the proQress of work of the Konkan 
Railway till date; 

(c) the time by which the project is likely 
to be completed; and 

(d) the steps taken to ensure timely 
execution of the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Response to the konkan rail-
way bonds has been as follows: 

Rs. 74.50 crores 

Rs. 230.00 crores 

inputs for execution. Detailed planning has 
been carried out for completion of all the 
works to ensure that the works are complet-
ed as per.the target. 

~8 Turtles 

114. SHRI RABI RAY: Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Government have re-
ceived any report regarding grave threat to 
the endangered olive ridley sea turtles of 
Gahermatha sea beach of Bhitarkamak in 
Orissa; 
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(b) if so, the details thereof; 

(c) whether the government have sent 
any team to the said area; and 

.. (d) if so, the findings of the team and the 
action taken thereon? 

THE MINiSTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Government has received several rep-
resentations from various national and 
international quarters expressing concern 
about the possible threat to the nesting olive 
ridely turtles of Gahirmatha sea beach in 
Bhlttarkanika sanctuary of Orissa due tothe 
construction of a fish landing centre at 
Talchua. 

(c) Yes, Sir. 

(d) The team has, inter-alia 
recommended that a detailed Environmental 
imapact Assesment study of the Fish Larding 
Centre should be carried out before taking a 
decision on making it operational. The 
recommendations of the team are under 
exanfination in this Ministry. 

Years 

1992 (1'.) 

1993 (P) 

1994 (P) 

1992-93 (P) (Whole Year) 

1993-94 (P) (Up to Dec., 1993) 

[ Translation] 

LlftiRg pf Foodgraina from Fel Godowns 

115. SHRI NITISH KUMAR: 
SHRI GUMAN MAL LODHA: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether less quantity of commodities 
were taken out from the godowns of the 
Food Corporation of India for sale through 
the Public Distribution System in 1993-94 as 
compared to 1992-93; 

(b) if so, the details of the commodities 
alongwith quantity lifted between January to 
April during 1992-93 and 1993-1994; 

(c) whether despite the implementation 
of extended and improved distribution 
system in the backward areas of the country, 
the lifting of commodities has been lower 
than their requirement: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) Yes, Sir. 

(b) Details of commodities (Wheat and 
Rice) lifted in calend year-wise and finan-
cial year-wise are given below:-

Quantity lifted (In lakh tonnes) 

Rice Wheat 

94.00 82.04 

90.23 55.00 

NOT AVAILABLE 

93.64 74.10 

67.78 40.40 

(P)- Provisional) 
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(c) and (d). The projects for distribution 
are for about 7.2 million MTs of foodgrains 
(Wheat and Rice)perannumfor Revamped 
Public Distribution System introduced in 
1752 identified Blocks in backward areas, 
w.e.f. 1.6.1992. The foodgrains distributed 
so far is about 50% of the projected 
quantities. 

[English] 

IIlteracy 

116. SHRI HARADHAN ROY: 
SHRI MANORANJAN 

BHAKTA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to 
eradicate illitercy in the country before the 
end of the present century; 

(b) if so. the details thereot: and 

(c) whether the present total Literacy 
Campaign is adequate for the purpose? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-
TURE) (KUMARI SELJA) (a) to Ie). 
Universalisation 01 Elementary Education. 
Non-Formal Education for school drop-outs 
and the National Literacy MISSIOR which 
aims at imparting tunctionalliteracy to adult 
illiterates form a part of a larger strategy for 
eradICation 01 illiteracy In the country. 

The National Literacy Mission was get 
up 1988to impart functional literacy to 80.00 
million adult illiterates by 1995 in the target 
group which is the 15-35 age-group. The 
principal strategy for eradication of illiteracy 
among the target group is through Total 
Literacy Campaigns. It is proposed to cover 
345 districts under the total literacy 
campaigns by the end of the Eighth Plan. 
The National Development Council Com-
mittee on Literacy has suggested covering 
105.8 million adult illiterates in the 15-35 age 
group through the. Adult Education 
Programmes of the National Literacy Mis-
sion by the end of the Eighth Plan. 

NPK Fertilizers 

117. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of 
AGRICULTURE be pl~ased to state: 

(a) whether consuming of NPK fertilizers 
in mdia has been decline considerably since 
1991-92: 

(b) if so. the detarls thereof alongwith the 
reasons therefor: and 

(c) the quantum of NPK Fertilizers utilised 
during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM) (a) to (c). The consump-
tion of fertilizer nutnents dunng 1992-93 IS 
estimated at 121.53 lakh tonnes as against 
127.281akh tonnes during 1991-92 showing 
a decline ot about 4.52 percent. The table 
below gives the -consumption 01 fertilizer 
nutrients dUring the last three years: 
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The decline in the consumption of Phos-
phatic and Potassic fertilizers is mainly due 
tothe increase in their prices consequent on 
their decontrol with effect from 
25.8.1992. 

Capitation Fees 

118. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the union government 
propose to issue guidelines on the questions 
of receiving capitation fees for admission to 
Professional College in view of the recent 
Supreme Court judgement; 

(b) if so, the details thereof; 

(c) whether any Expert Committee has 
been set up to draft guidelines in this regard; 
and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENTOF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SB.J'·I: (a) Yes, Sir. The All India 
Council for Technical Education Regula-
tions for technical education and University 
Grants Commission Regulations for higher 
education under the respective Acts are 
proposed to be issued. 

(b) The draft guidelines are under con-
sideration of the Government. 

(c) and (d). Expert Committees were set 
up and they have prepared draft guidelines 
which are under consideration of the Gov-
ernment. 

Milk Supply 

119. SHRIMATI GEET A MUKHERJEE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether attention of the Government 
has been drawn to th.e newsitem captioned 
"Delhites getting "Spurious Milk" appearil)g 
in the 'Patriot' dated January 17, 1994: 

(b) whether sub-standard milk is b6ing 
supplied to Delhites by private milk suppliers 
in collusion with the management of Delhi 
Milk Scheme; 

(c) if so, the details thereof; and 

(d) the remedial steps taken or proposed 
to be taken by the Government i~ this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINO NETAM): (a) Yes, Sir. 

(b) No, ;ir.. 

(c) In view of (b) above, does not arise. 

(d) It had come to the notice of Delhi Milk 
Scheme (OMS) that some private suppliers 
were marketing milk in pouches identicaV 
deceptively Similar in design and colour 
scheme to the pouches of those which were 
being used by OMS. The OMS filed suits in 
the Delhi High Court against those 
companies. The High Court inter-alia had 
restrained those companies/firms from 
marketing, selling or distributing milk in 
pouches deceptively similar in design in 
colour scheme to those of OMS. 

In order to make public aware of such 
practices, the OMS also issued a "Caution 
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Notice" in Delhi Edition of National Dailies. 

Subsidy to Agricultural sector 

12-0. SHRI CHHITUBHAT GAMIT: 
SHRI SOBHANDERSWARA 

RAO VADDE: 
SHRI C.P. MUDAI 

GIRIYAPPA: 
SHRI ASTBHUJA PRASAD 

SHUKLA: 
SHRI CHETAN 

P.S.CHAUHAN: 
KUMARI FRIDA TOPNO: 
SHRI HARISH NARAYAN 

PRABHU ZANTYE: 
SHRI BRIJ BHUSHAN 

SHARAN SINGH: 
SHRI RJtM SINGH 

KASHWAN: 
SHRI ARVIND TULSHIRAM 

KAMBLE: 

Will the Minister of AGRICUL TUR be 
pleased to state: 

(a) the -total subsidy given to agricultural 
sector during the last three year: 

(b) whether the amount of subsidy being 
provided to the farmers is adequate; 

(c) if not, the reasons therefor; 

(d) the steps being taken to increase the 
subsidy; 

(e) whether there is any provision of 
treating the agricultural sector as an indus-
try in the draft Agriculture Policy Resolution; 

(f) if so, the manner in which Indian 
farmers are likely to bI benefited by adop-
tion of the propos.; and 

{g) ·the time by which it is likely ·to be 

implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) Total subsidy given to 
Agriculture Sector during the last three years 
which includes fertilizers, food, electricity 
and irrigation is as follows: 

1990-91 

1991-92 

1992-93 

(Rs.crore) 

11355 

17086 

8600( excluding electricity 
and irrigation) 

(b) to (d). Compared to the amount of 
subsidies being offered by developed coun-
tries, the subsidies to farmers in India is 
quite low. The future strategy would be to 
augment public investment in agricultural 
infrastructure rather than increasing the 
element of subsidies. 

(e) to (d). The draft agricullture policy 
Resoultion envisages creation of a positive 

. trade and investment climate for agriculture 
at par with industry. The objective of Gov-
ernment policy will be to develop effective 
system and bestow Similar benefits on agrt-
culture as eXISt in industry. The objective of 
the dratt Agriculture Policy Resoultion is to 
accelerate all-round development and eco-
nomic viability of agriculture including 
horticulture,livestocks;fisheries and sericul-
ture and infuse new dynamism through pub-
lic investments in infrastructural develop-
ment and much greater impetus for private 
investments. The draft Agriculture Policy 

\ Resoultlon -has already been placed before 
Parliament. 
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[ Translation] 

Conversion of Rail Track 

121. SHRI DAnA MEGHE: 
SHRI VILASRAO 

NAGNATHRAO 
GUNDEWAR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have re-
ceived proposals from Maharashtra for con-
version of rail tracks from !'Jagpurto Nagbhid 
and Pachora to Jamner Into broad gauge; 
and 

(b) if so, the steps being taken to com-
plete those projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C 
LENKA) (a) Yes, Sir. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS ( SHRI K.C. 
LENKA): (a) to(c). The rules governlng the 
service conditions of Railway employees 
and facilities, as contained. in various Code 
Books, Rules. Manuals and instructions, are 
uniform for all similarly placed Railway em-
ployees. However, in regard to certain al-
lowances like Tribal Area Allowance, Hill 
Compensatory Allowance etc. and facilities 
like rentention of quarter, certain special 
provisions have been made.tor certain spec-
ified areas In public interest and exigencies 
of service. 

[ Translation] 

Allocation of Foodgrains to 
State 

123. SHRI PREMCHAND RAM: 
SHRI N,J RATHVA: 
DR .. SAKSHIJI: 

Will the Minister of FOOD be pleased to 
(b) There is nO'proposal for conversion state: 

of these lines at present. 

[English] 

Facilities to Staff in Zonal Railways 

122. SHRI TAR IT BA~AN TOPDAR: 
Will the Minister of RMLWAYS be pleased 
to state: 

(a) whether the service conditions and 
the facilities provided to the staff in different 
zonal railways are not uniform; 

(b) whether the Government propose to 
make them uniform: and 

(c) if so, the steps taken or proposed to 
be taken in this regard? 

(a) the names of the food items with 
quantities thereof supplied aganist demands 
to each state during the last four months, 
commodity-wise and month-wise; 

(b) whether the Union Government have 
received any proposal from the state Gov-
ernment to increase the quota; and 

(c) if so, the delails thereof and the 
action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY 0;: FO~!){5HRI KALP NATH 
RAI): (a) statement I and II are a!t;:lc-hed. 

(b) and (c). Foodgrains(wheat and rice) 
are alloted to the ',!ales/Union Territories on 
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month to month basis having regard lathe 
demands made by them. seasonal availabil-
ity. relative needs. off~take trends and other 

• related facotrs .• Normaity allocation so made 
are supplemental in nature and are not 
meant for meeting the entire requirements 

of the states. Union Government considers 
and deCides on the requests about increased 
allocations rec\)ived from the state Govern-
ments and also about increases in the quota 
on adtioc basis as speicial cases for flood! • 
drought relief etc. 
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Earning by Railways 

124. SHRI N.J. RATHVA: Will the Minis-
ter of RAILWAY.S pleased to state: 

(a) the revenue earned by the 
'O~~1Tlm~Tl\ 'It>m \laTl'S'Pt>na\)t>Tl d ~ 
during the year 1993-94 upto January: 

(b) whether any profit has been earned 
from the hike in the freight rate; and 

(c) if so, the details thereof? 

T!-iE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) The Accounts for the month of 
January 1994 are yet to be clo$ed. Howev-
er, Goods Earnings during 1993-94 upto 
January 1994 is estimated to be As.l 0254.31 
crores. 

(b) and (c). The estimate of increase in 
earning from hike in the freight rates is 12.9 
percent. 

[English] 

Fallin Rail Passengers Tr,...lc 

126. SHRI D. VENKATESEARA 
RAO: 

SHRI BOLLA BULLI 
RAMAIAH: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the railway passenger traffic 
has considerably fallen during the last fiscal 
year; 

(b) if so, the main reasons for the fall in 
the rail pas~engers traffic; and 

(c) the efforts being worked OlAt by the 
Government to improve the traffic during the 
next fiscal year? 

THE MINISTER OF STATE IN THE 
~4"'tl,','2,\'?,~ or; '?,~II~"~~'2,:_I\SW?I, ~.C. 
LENKA): (a) to (c). The passenger traffic 
has fallen during the last fiscal year( 1992-
93) mainly due to disruption of traffic on 
account of communal violence, Bomb blasts 
in Bombay and Calcutta and militant activi-
ties in some parts of the country. During the 
current fiscal year no increase was effected 
in the second class ordinary fares except 
marginal adjustments in certain 
distance. Additional trains were introduced, 
some servICes were extended and load of 
some others increased. AC-3 tier coaches . . 
were also I~troduced by way of attracting 
more traffic. To make the journey of ticket 
holding passengers more confot~ble, ticket 
checking was intensified. Availability of tick-
ets in all booking counters was ensured in 
addition to . taking stern action agnist 
fraudulent activities. 

Seed Development 

127. SHIR SOBHANADREESWARA 
RAO VADDE: Will the Minister ~ AG RICUL-
TURE be pleased to state: 

(a) whether policy of Seed Development 
has been in force since 1 st October ,1988; 
and 

(b) if so, the progress made in this regard 
till date? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF NON CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRIClJL TURE (SHRI S. KRISHNA 
KUMAR): (a) and (b). The main thrust of the 

policy is to provide Indian farmers the best 
planting material available anywhere in the 
Worfdtoincre~seprooductivity. The following 
quantities of seeds/planting material have 
been imported since 1988: 
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[ Translation] 

Prices of Text Books 

128. SHRI ARVIND TRIVEDI: 
SHRI JANARDAN MISRA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) Whether the prices of text books are 
increasing cOf!tinuously; and 

(b) if so, the steps taken or proposed to 
be taken by the GovernmeAt to bring down 

. the prices of text books so as to make them 
within the reach of common man? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELPMENT(DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-
TURE) (KUMARI SELJA): (a) and (b). As 
per the information received from the 
NCERT, there has been marginal increase 
in the price of NCERT text books because of 
increase in the cost of paper and the cost of 
printing. However, NCERT textbooks are 
published on a no-profit no-loss basis and 
even if the actual calculated price of its 
textbooks are higher, the price of these 
textbooks are pegged down to the ceiling 
fixed by NCERT. At present, the price of 
NCERT textbooks are quite reasonable. 

[ Translation] 

Groundnut Cuhlvatlon c 

129. SHRI DILEEPBHAI SANGHANI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is a continuous decline 
in the area of agricultural land under 

groundnut cultivation during the last three 
years; 

(b) if so, the details thereof and reasons 
therefor; and 

(c) the steps taken or proposed to be 
taken by the Government to increase the 
area of agricultural land of these crops? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE(SHRI 
ARVIND NETAM): (a) and (b). The area 
under groundnut cultivation in the country 
during 1989-90 to 1992-93 is as follows: 

flakh hectares) 

1989-90 87.10 

1990-91 83.09 

1991-92 86.68 

1992-93 83.51 

The reason for down-ward fluctuation in 
area under groundnut cultivation during the 
last three years is mainly attributed to defi-
cient rains at the time of sowing in some of 
the major growing States like Gujarat, 
Madhya Pradesh and Maharashtra. 

(c) To increase the prooduction of oil-
seeds including groundnut, a centrally spon-
sored oilseeds production programme(OPP) 
is in operation in which thrust of the 
programme is to raise the productivity per 
hectare. 

Award of Degrees by Open University 

130. DR. RAMKRISHNA 
KUSMARIA: 

SHRI SATYA DEO SINGH: 
PROF.PREM DHUMAL: 
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Willthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the degrees awarded by the 
Open Universities are recognised by all 
Universities; 

(b) if not, the names of Universities 
which do not recognise it; and 

(c) the action proposed to be taken by. 
the Government to resolve the matter without 
delay so that future of the students may not 
be affected? 

THE DEPUTY MINISTER IN THE MIN~ 
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENTOF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a)to(c). The information 
is being collected and will be laid on the 

. Table of the Sabha. 

New National Parks and Sanctuaries 

131. SHRI RAMESHWAR PATIDAR: 
Will the MINISTER OF ENVIRONMENT • AND FORESTS be pleased to state: 

(a) whether the Wild Life Institute of 
India has suggested to the Government to 
conserve 1,83,574 sq. kilometer area for 
setting up of new national parks and sanc-
tuaries; 

(b) if so, the details thereof; 

(c) the number of new national parks and 
sanctuaries alongwith their locations are 
likely to be set up during current year; and 

(d) the time by which the decision is likely 
to be taken in this regard? 

THE MINISTER OF STATE OF THE 

MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). Inthe report of Wildlife Institute of India, 
published in 1988, on the subject, Planning 
a Protected Area Network in India, there 
was a proposal that the total protected area 
of the country should be 4.60/0 of the total 
geographical area of the country, which 
works out as 1,51,342 sq. Km. 

(c)and (d). Individual National Parks and 
Sanctuaries are established by the State 
Governments and the steps are taken as 
per biogeographic priorities and lOCal situa-
tions. There is no set target for this in the 
current year. At present the protected area 
network of the country is 4.2% of the total 
geographical area. 

[English) 

Free Rail Passes 

132. SHRI HARISINH CHAVDA: Will the 
Minister of RAILWAYS be pleased to stale: 

(a) the categories of persons to whom 
free rail passes are issued; 

(b) the number of freedom fighters to 
whom free rail passes have been issl!ed 
during 1993 till date and the class in which 
they are entitled to travel; 

(c) the total cost which the Railways 
have to bear on account of issuing such 
passes during 1992-93; 

(d) whether it is proposed to issue free 
rail travel passes to Ex.MLA also; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Freedom Fighters/their widows, 
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who are drawing pension under the 
Swatantulla Sainik Samman Pension 
Scheme from Central Revenues and former 
Members of Parliament are being issued 
free passes for travel by trains. In addition, 
complimentary passes are issued to individ-
uals and organisations with the approval of 
Minister for Railways based on the guide-
lines. 

(b)and(c). 50,181 card passes were 
issued to Freeedom Frightersfrom 1.1.1993 
to 3.1.1.94. Freedom Fighters are entitled to 
tr:avel in -AC Sleeper and First Class. The 
cost of such passes is being borne by the 
Ministry of Home Affairs. 

(d) No, Sir. 

. (e) Does not arise. 

Under-Bridge at South Chalakudy 
Station 

133. PROF. SAVITHRI LAKSHMANAN: 
Will the Minister of RAILWAYS pleased to 
state: 

(ei) whether the Government have a 
proposal forthe construction of under-bridge 
at South of Chalakudy Railway Station; and 

(b) if so, the details thereof? 

THE MINISTER .OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRJ. K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

134. 

Last Running 01 Trains 

SHRI SUDARSAN RAY 
CHAUDHURI: 

PROF SUSANTA 
CHAKRABORTY: 

SHRI HANNAN MOLLAH: 
SHRJ RUPCHAND PAL: 
SHRI ANIL BASU: 
SHRI AMAL DAnA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government are aware 
of the discontentme.nt among the dally 
commuters in the Eastern and South Eastern 
Railway including Calcutta and between 
Bandel and Howrah against regular late-
running and irregular services of local pas-
senger trains; _ 

(b) if so, the facts thereof; and 

(c) the remedial measures taken/ 
proposed to be taken to remove the discon-
tentmen' of the daily commuters? 

THE MINIST:ER OF STATE I.N THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a)and (b). The punctuality of 
suburban trains during October-December 
in 1992-93 and 1993-94 on Eastern and 
South Eastern Railways was as follows:-

1992-93 1993-94 

Eastern Railway 96.2% 97% 

South. Eastern RaiUway 95.30;0 97.8% 

However, due to technical problem from 
16.1.94 to19.1.94 on Howrah-Bandel 

section, the punctuality was adversely 
affected. causing discontentment among 
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commuters. Normalcy returned on 
20.1.94 

(c) Round the clock monitoring of 
suburban trains is being done. 

Clearance of Projects 

135. SHRI SHANTARAM 
POTDUKHE: 

SHRI A.VENKATESH NAIK: 
SHRI SHANKERSINH 

(b) the particulars of those projects which 
have been cleared by his Ministry so far; 

(c) the particulars of and the reasons for 
delay in clearing the remaining projects; and 

(d) the steps taken by the Government 
to clear the remaining projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS(SHRI KAMALNATH): (a)to(d). State-

VAGHELA : ment regarding number of projects received, 
SH RI PRAKASH V. PA TIL: .cleared and pending are enclosed. Projects 

can be assessed and processed only after 
Wilf be Minister of ENVIRONMENT AND receipt of complete date and action plans. 

FORESTS be pleased to state: Projects submitted with complete details are 
decided within three months for environ-
mental clearance and within one month in 

(a) the particulars of the development 
projects received by the Government for 
clearance from environmental as well as 
forest angle during the last two years, State-
wise; 

case of diversion of forest land. Continuous 
interaction is maintained with the State 
Governments/Union Territory Administra-
tions and the Project Authoritiesto facilitate 
expeditious disposal of cases. 
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Signalling System 

136. SHRI SULTAN SALAHUDDIN 
OWAISI: will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Railways has prepared a 
plan for modernisation of signalling system 
to meet the increasing demand of traffic, 
high speed and additional safety bids: 

(b) the number of signal centres in the 
various zones at present that are being 
modernised; 

(c) the places where modernisation ptan 
of signalling system is much required; and 

(d) the total amount earmarked for 
modernisation of signal centres in the coun-
try? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) Yes Sir. Railways are 
changing over to colour light and automatic 
signalling, track circuiting, route-relay and 
panel interlocking systems on a need based 
programme to coincide with replacements 
and other system upgradation plans. 

(b) At present provision of electrical 
interlocking at 95 stations, automatic 
signalling for 56.06 Kms. and automatic 
block clearance at 118 stations are in 
progress on various zones. 

(c) Modernisation plan of signalling 
system is required for trunk and main line 
routes carrying heavy freight and passenger 
services and approach lines to metros and 
large junction stations. 

(d) In 1993-94,rupees seventy crores 
have been earmarked for signalling work. 

National Water Development project 
for Ralnfed Areas 

137. SHRI A.VENKATESH NAIK: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the number of districts selected by 
the Union Government under the National 
Water Development Project for Rainfed Ar-
eas Scheme in Karnataka; 

(b) whether the Union Government pro-
pose to include more districts in the State 
under the said programme: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (c). All the 19 
districts of Karnataka State have been se-
lected for NationalWatershed Development 
Project for Rainfei::l Areas. 

Delinking of Colleges from Deihl 
University 

138.SHRI K. RAMAMURTHEE 
TINDIVANAM: Will the Minister of HUMAN 

. RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government have any 
plan todelinkthe colleges in Delhifrom Delhi 
University; 

(b) if so, the details thereof; 

(c) whether there are plans to implement 
this scheme tn other States also; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN . RESOURCE 
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DEVELOPMENT(DEPARTMENT OF EDU-
CATION .. AND DEPARTMENT OF 
CUL TURE)(KUMARI SELJA): (a) No, Sir. 

(b) to (d). Do not arise. 

[ Translation] 

Electrification of Railway Line 

139. SHRI LAL BABU RAI: Will the 
Minister of RAILWAYS pleased to state:- • 

(a) whether the Jhajha-Moghulsarai 
Railway line was proposed to be electrified 
in the last Railway Budget; 

(b) if so, the percentage of work done so 
far in this regard; and 

(c) if the work has not been started, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C 
LENKA): (a) No. Sir. It was proposed to 

commence execution of this work as an-
nounced in the Railway Budget 1992-93. 

(b) approximately 3 percent. 

(c) Does not arise. 

[English] 

Railway Schemes In Orissa 

140. DR. KARTIKESWAR PATRA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the details of railway projects pres-
ently under execution in Orissa; 

(b) the date of commencement of these 
projects and the likely date of their comple-
tion; and 

• (c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS ( SHRI K.C. 
LENKA): (a) to(c). A statement is attached 
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[ Trans/ation) 

PHALGUNA 3, 1915 (SAKA) Written Answers 330 

Theft of Booked Goods 

141. SHRI KRISHANDUTT 
SULTANPURI: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the number of complaints received 
from the persons whose goods have been 
lost in each zone; 

(b) the number of claims settled during 
the last one year; 

(c) the criteria laid down for settling the 
claims; 

(d) the amount paid to the claimants in 

each zone; and 

(e) the time by which the remaining 
claims are likely to be settled? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a),(b)and(d). A statement is 
attached. 

(c) The claims are settled as per the 
provisions of Railways Act, 1989. 

(e) Registration and settlement of claims 
is a continuous process. However a target 
time of 3 to 6 months is kept for settlement 
of a claim unless there is a dispute regarding 
the ownership or heirship etc. 
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[ Translation] 

PHALGUNA 3,1915 (SAKA) Written Answers 334 

Trains Speed 

1~. SHRI DHARMANNA 
MONDAYYA SADUL : 

SHRI GOVINDRAO NIKAM : 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a number of long distance 
trains run at a very low speed; 

(b) if sO,the details thereof; 

(c) whether the Government are con-
templating to introduce fast trains in future; 
and 

(d) if sO,the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Introduce of new MaiV 
Express/Superfast as well as Rajdhanil 
Shatabdi type of· trains is a continuous 
ongoing process subject to traffic 
justification,operational feasibility and 
resource availability. 

[Eng/ish) 

Price of Onion 

143. SHRI C.P. MUDALA 
GIRIYAPPA: 

SHRI RAM BADAN: 
SHRI K.G. SHIVAPPA: 
SHRI VIJAY NAVAL PATIL: 

WiH the Minister of AGRICUL TU.RE be 
pleased to state: 

(a) whether the onion was selling be-
tween Rupees Ten and Fifteen in most parts 
of the country for the last two months; 

(b) if so, whether NAFED has decided 
to sell onion at Rs.6 per kg; 

(c) whether high price for onion is due to 
large scale of hoarding; and 

(d) if so, the action is being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a> As per the available 
information, the retail prices of onion ruled 
between Rs. 7 to Rs. 14 per kg. in selected 
markets of the country during the months of 
December, 1993 and January, 1994. 

(b) NAFED has arranged retail sale of 
onion in Deihl at Rs. 6 per kg. 

(cl The high price of onion was duetothe 
damage ofthe crop on account of unseasonal 
heavy rains in onion growing areas. 

(d) NAFED has already initiated 
appropriate action to provide relief to the 
consumers. With the increased arrival of 
late kharif crop, prices have declined recently 
and this together with the arrival of rabi crop 
may lead to further fall in onion prices. 

Overseas Study Centres of 'Ch .. C\. 

144. SHRI ATAL BIHARI 
VAJPAYEE: 

DR. LAXMINARAYAN 
PANDEY A: 

Will the Minister of HUMAN RESOURCE 
OEVELOPMENT be pleased to state: 

(a) whether the Indira Gandhi National 
Open University (IGNOU) plans to open an 
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overseas study centre in United Arab Emir-
ates to cater to the needs of NRI students in 
Gulf States; 

(b) if so, the details thereof; 

(c) whether the proposed study centre 
will also cater to the needs of citizens of 
U.A.E. and the Gulf States; and 

(d) the financial implications of the 
proposal? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEAPRTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (d). The informa-
tion is being collected and will be laid on the 
Table of the Sabha. 

[ Translation] 

Teaching of Hindi In Public Schools 

145. SHill ANAND AHIRWAR: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the government propose to' 
issue guidelines to the recognised public 
schools to teach mother language 'Hindi' as 
a compulsory subject; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(K~MARI SELJA): (a) to (c). The Central 
Government has all along recommended to 
the StateGovernment",/UT Administrations 
that effective implementation of the provi-

sions of the Three Language Formula as 
enunciated in the National Policy on Educa-
tion (NPE), "1'968 and endorsed by the 
NPE,1968 in all the schools including public 
schools should be ensured. The formula at 
the secondary stage provides for teaching 
of a modern Indian language preferably one 
of the Southern languages, apart from Hindi 
and English in the Hindi speaking States 
and of Hindi alongwith regional language 
and English in the non-Hindi speaking States. 
The general policy of the Central Govern-
ment is that the mother-tongue should be 
the medium of instruction at the primary 
stage. 

School education is looked after prima-
rily by the State Governments and the role 
of the Central Government in the mattttr of 
implementation of the Three Language 
Formula is only recommendatory. 

Rail Coach Factory, Barellly 

146. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Government have 
received any memorandum from the Trade 
Unions at rail coach factory of North Eastern 
railways at Bareilly and from other people's 
representatives; 

(b) if so, the main demands raised in the 
said memorandum: and 

(c) the action being taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C 
LENKA): (a) There is no rail coach factory 
at Bareilly on North Eastern Railway. 
Moreover, no representation relating to any 
workshop at Bareilly has been received. 
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(b) and (c). Do not arise. 

Employment for Sportspersons 

147. SHRI BHEEM SINGH PATEL: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether any preference is given by 
the Central Government for providing em-
ployment to the sportspersons of State lev-
el; 

(b) if so, the number of such 
sportspersons provided employment during 
each of the last three years; and 

(c) if not, whether the Central 
Government propose to chalk out any em-
ployment oriented programme to provide 
employment to the talented sportspersons 
of State level? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL 
WASNIK): (a) Meritorious sportspersons 
including those who have represented a 
State or country in National or International 
competitions in specified games can be 
appointed to posts in group' C' and' D' by 
various Departments/Ministries of Govern-
ment of India in relaxation of the recruitment 
procedure subject to specified conditions. 

(b) As the appointments are to be made 
by the concerned Deptt./Ministry, Depart-
ment of Youth Affairs & Sports has not 
maintained any list of the sportspersons 
who have been provided employment. 

(c) No, Sir. 

Adult Education Centres 

148. SHRI RAM BADAN: Will the Minis-
ter of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the number of the Adult Education 
Centres for rural women opened by the 
Government till date, State-wise; 

(b) the number of women educated in 
these centres during the last three years; 
and 

(c) the number of such new centres 
proposed to be set up in Uttar Pradesh 
during the current financial year? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
DEPARTMENT OF CULTURE) (KUMAR I 
SELJA): (a) and (b). The Centre based 
Literacy Programme has been frozen with 
effect from April,1991 in pursuance of the 
decision taken by the Executive Commitive 
of the National Literacy Mission. However, 
under other centre based programmers of 
the State Governments 3983372 women 
were made literate during the last three 
years. 

(c) No new centres are proposed to be 
set up in Uttar Pradesh. However, during 
the current financial year so far 17 districts 
have been covered under Total Literacy 
Campaign. 

[Eng/ish] 

Level Crossing 

149. SHRIMATI SAROJ DUBEY: Will 
the Minister of RAILWAYS be pleased to 
state: 
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(a) the number of unmanned level cross-
ings in various zones and particularly in 
Ma ha rashtra; 

(b) the number of unmanned level cross-
ing converted into manned annually as 
against the target; 

(c) the number of proposals sponsored 

by each State Government to convert such 
crOSSings into manned level crOSSings during 
1993; and 

(d) the time by which these proposals 
are likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) The details are as under: 
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(b) There is no annaul target. 

(c) Buk, Sir. 

(d) Does not arise. 

[ Translations] 

Wagon Orders 

150. SHRI BRAHMANAND MANDAL: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the names of the rail factories in India 
which have been given orders for 
manufacturing box wagons during 1993-94; 

(b) whether a number of factories have 
submitted any proposal seperately regard-
ing their manufacturing costs; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILwAYS tSHHI K.C. 
LENKA): (a) A statement is attached. 

(b) No, sir. 

(c) Does not "'"se. 

STATEMENT 

(a) The names of wagon building units 
on whom orders were placed for manufac-
ture of BOXN and BCNA wagons during 
1993-94 are as follows: 

1. Bharat Wagon & Engineering 
Company Limited, Muzaffarpur. 

2. Bharat Wagon & Engineering 
Company Limited, Mokameh. 

3. Braithwaite & Company Limited, 
Calcutta. 

4. Burn Standard Compan)l Limited, 
Bumpur. 

5. Bum Standard Company Limited, 
Howrah. 

6. Jessop & Company Limited, 
Calcutta. 

7. Cimmco Limited, Bharatpur. 

8. Texmaco Limited, Calcutta. 

9. Hindustan General Industries, 
Nangloi, Delhi. 

10. Modern Industries, Sahibabad, 
UP. 

11, Hindustan Development Corpora-
tion. Calcutta. 

12. Amritsar Railway Workshop, 
Amritsar. 

13. Samastipur Railway Workshop, 
Sdmastipur. 

14. Golden Rock Workshop, 
Tiruchirapalli. 

[English] 

Conversion works during current 
plan period 

151. SHRI DATTATRAYA BANOARU: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the total kilometres length of gauge 
conversion works in progress under the 
current plan period, zone-wise; 

(b) the total amount spent so far; and 

(c) whether all such gauge-conversion 
works are progressing as per the fixed 
schedule of time and cost? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHfll K.C. 
LENKS): (a) The length of gauge conversion 

Railway 

1. Cenlral 

2. Eastern 

3. Northern 

4. North Eastern 

5. Northeast Frontier 

6. Southern 

7. South Eastern 

8. South Central 

9. Western 

(b) Project UNIGAUGE was taken up on 
1.4.92. Since then the total amount spent on 

. works on zonal Railways proposed to be 
completed during the current plan peripd is 
asunder: 

Kms 

42 

Nil 

1412 

740 

561 

962 

277 

1630· 

1657 

gauge conversion is as under: 

(1) 1992-93 Rs. 560 crores 

(2) 1993-94 Rs. 891.90 crores 
(anticipated) 

(c) Yes, Sir. 

(Translarion) . 

VI.ltoH ...... Team 

152. SHRI GIRDHARI LAL BHARGAVA: 
Will the Minister of AGRICULTURE be 
pleased to state: • -:';;'1 

(a>· whethtr a ·growp of experts from 

Israel has visited Rajasthan recently; 

(b) if so, the main suggestions made by 
the group for the development of agriculture 
in the desert areas; and 

(c) the st&psbeing taken by the Govern-
ment to implement those suggestions ? 

. THE MtNlSTER OF STATE IN THE 
MINISTRY OF AGRfCUl TURE (SHRI 
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ARVIND NET AM): (a) Yes, Sir. A group of 
Experts from Israel visited Rajasthan in 
January, , 994, to conduct a joint Indo-Israel 
survey of the Rajasthan Canal area. 

(b) Report/suggestions of the Israeli 
Experts for development of agriculture in 
this area are awaited. 

(c) Does not arise. 

[Eng/ish] 

Conversion work In western and 
northern railway 

153. SHRI SOMJIBHAI DAMOR: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the present status of gauge conver-
sion work on Ahmedabad-Jaipur--Rewari-
Delhi line in Western and Northern Railway 
Sectors till date; 

(b) the total length of works so far 
completed according to the target; 

(c) the number of railway stations to be 
expanded and upgraded on this route; 

(d) whether there is any proposal to 
electrify this entire route to curb the fuel 
costs; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) D~hi·Rewari and Jaipur-
Phulera sections have already been con-
verted to 8G. Phulera-Marwar and Rewari-
J~ur would be compMtted in 94·95 and reat 
of the route in 95·96. 

(b) 138 kms. 

(c) The existing stations with present 
level of facilities are being retained. 

(d) No, Sir. 

(e) Does not arise. 

Expansion of Kotdwar and Rlshlkesh 
Stations 

154. SHRI CHINMAYANAND SWAMY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government have 
formulated any expansion scheme for 
Kotdwar and Rishikesh railway stations in 
Uttar Pradesh; 

(b) if so, the outlines thereof; and 

(c) the time by which the expansion work 
on these stations is likely to be started? 

THEMINISTEROFTHESTATEINTHE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, sir. 

(b) and (c). Do not arise. 

[ Trans/ation] 

Demotion of Employees 

155. SHRI RAM VILAS PASWAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether scheduled castes/sched-
uled tribes employees of various categories 
in NAFED have been demoted; and 
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(b) if so, the number and the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). In order to 
open promotional avenues to class-IV 
employees of NAFED, 18 employees of 
class IV category were promoted to the post 
of clerk-cum-typist in 1989.0ut of them, 7 
persons including one SC candidate could 
not fulfil the conditions of promotion despite: 
(i) relaxation for a period of 2 112 years was 
given for passing the typing test; (ii) an 
instructor was also appointed at the cost of 
office for providing training for typewriting to 
these officials and (iii) fees up to RS.30/- per 
month per head was reimbursed to these 
employees to enable them to join typing 
class. Hence all the 7 persons had to be 
demoted. 

[Eng/ish] 

Maintenance of Railway Tracks 

156. SHRI LOKANATH CHOUDHURY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the government have a pro-
posal under consideration tor mechanising 
the maintenance of ra!lways tracks :and 
phase out manual labourers; and 

(b) if so, the details thereof and the 
number of manual labourers expected to be 
phased out thereby ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) No, sir. 

(b) Does not ariBe. 

Inclusion of Cotton Yarn In Essential 
Commodities 

157. SHRI PRAKASHV. PATIL: Will the 
Ministtr CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whether the Union Government have 
received representations from State 
Governments to include cotton yarn in the 
list of essential commodities and for 
destribution through Public Distribution 
System: 

(b) if so, reaction of the Government 
thereto; and 

(c) the criteria adopted for flxallon oj lIS 
prices? 

THE MINISTER OF STATt: :~~ '>-1E 
MINISTRY OF CIVIL SUP?:..IES 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION AND MINiSTER STATE IN 
THE MINISTRY OF COMMERCE ISHR: 
KAMALUDDIN AHMED): (a) No. Sir. 

(b) and (c). Do not arise. 

Conversion Work In Eastern Region 

158. DR. ASIM BALA: Will the Minister 01 

HAlLWAYS be pleased to state: 

(a) the areas covered by the railways for 
gauge conversion work in Eastern region 
during the last three years; 

(b) whether the railway authority has 
selected any new areas for gauge conver-
sion in the area during 1994-95; and 

(c) if so, the details thereof ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Northeast Frontier Railway 

Guwahati-Dibrugarh with linked fingers. 

South Eastern Railway 

Purulia-Kotshila 

North Eastern Railway 

Muzaffarpur-Raxaul 

Samastipur-Darbhanga 

Chhapra-Aunrihar 

(b) and (c). This will be known when the 
budget is presented. 

Vocatlonalisation of Madrasa and 
Pathshala Education 

159. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(e) the expenditure incurred on imple-
mentation of the Scheme a VocationaJisation 
of Madrasa and Pathshala education during 
1992-93 and the amount allocated for 1993-
94' 

(b) the number of Madrasas and 
Pathshalas vocationalised till December 31 , 
1993, State-wise; and 

(c) the nulTt>er of trades which have 
been introduced under the scheme and the 
estimated annual turn over of trainees? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-

TURE) (KUMARI SELJA): (a) to (c). While 
there is a Centrally Sponsored Scheme, 
Vocationalisation of Secondary Education, 
which seeks to introduce vocational courses 
at senior secondary stage (classes XI & 
XII), there is no specific scheme for intro-
ducing such courses in Madrasas and 
Pathshalas. 

Strength of Locomotives Division' 

160. SHRI SANDIPAN BHAGWAN 
THORAT: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the present strength of locomotives 
alongwith the demand for the Eighth Plan 
penod, divIsion-wise; 

(b) the number of locomotives required 
to be phased out during the Eighth Plan 
period; 

(c) the present production capacity for 
manufacture of locomotives and the actual 
production during the last three years; 

(d) whether production plan of locomo-
tives has been worked out to ensure meet-
ing its requirement during the Eighth Plan; 
and 

(e) if not, the reasons therefor? 

THE MINISTER .OF STATE IN THE 
MINIS1J~Y OF RAILWAYS (SHRl K.C. 
LENKA): (a) At the begining of the VIII plan 
on 31-3-92, Indian Railways had 2492 
steam,3905 Diesel and 1871 Electric Loco-
motives. Requirement of 750 diesel and 
933 Electric Locomotive has been projected 
for meeting the needs of traffic proected to 
materialise in the terminal year of VIII Plan. 
Diesel and Electric Locomotives are not 
confined to any specific Division. 
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(b) Bulk of steam locomotives and 144 
diesel locomotives are planned to be phased 
out in the Eighth Plan. 

(c) present production capacity of Diesel 

1990-91 

1991-92 

1992-93 

(d) The production plan of locomotives 
has been worked out on the basis of 
production capacity of various units of Rail-
ways and BHEL and availability of resourc-
es. This production together with import of 
30 Electric Locos would by and large meet 
the requirements during the VIII plan. 

(e) Does not arise. 

Technology Mission on Ollseeds 

161. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the year of the establishment of the 
Technology mission on oilseeds; 

(b)themainobjectivesotthatTechnology 
missions; 

(e) how far those objectives have been 
achieved; and 

(d) the amount spent by the Technology 
Mission so far? 

Locomotives Works (DLW), Cittaranjan 
locomotives works (CLW) and Bharat Heavy 
Electricals Limited (BHEL) is 150 diesel, 135 
and 20 electric locomotives per year respec-
tively. The actual production during the last 
three years is given as under: 

Railway sector BHEL 

DSL 
Loco 

Elee. 
Loco 

EJee. 
Loco 

191 110 12 

195 115 12 

181 125 12 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRt S. KRISHNA KUMAR): (a) Tne 
technology mission on oilseeds was lauRChed 
in May, 1986. 

(b) The main objectives set out for the 
technology mission on oilseeds were (i) To 
cut down the imports by half by 1989-90 by 
increasing the production of oilseeds to 16.5 
millIOn tonnes and: (ii) to reach a production 
of 26 million tonnes of oilseeds or 8 million 
tonnes '" terms of edible oils by 2000 AD. 

(c) By 1989-90. the production of oil-
seeds had reached 16.92 million tannes as 
against a target of 16.5 millions tonnes and 
the imports ot edible oils had come down 
from 10.791akh MTsin 1985-86t02.95lakh 
MTs in 1989-90 (a reduction of 73% as 
against a target of 50%). By 1992-93, the 
production of oilseeds has reached 20.2 
million tonnes, an Increase of 

87% over 1985-86. The imports of edib4e 
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oil have come down by 93% (from 10.79lakh 
MT in 1985-86 to 0.77 lakh MT (prov.) in 
1992-93. 

(d) During 1986-87 to 1989-90, TMO 
was part of Deptt of Agricultural Research 
& Education (DARE) and was harmonising 
the programmes of different Ministries! 
Deptts. for the development of oiIseeds and 
was not i"lllementing any programme on its 
own. From 1990-91 onwardsTMOhasbeen 
ttansferred to Deptt. of Agriculture & Co 
operation and has been implementing 
programmes forthe development at oiJseads 
since then. During 1990-91 to 1992-93 TMO 
has spent around Rs. 282 crores for 
implementing the programmes which in-
clude Rs.O.42 crores towards administra-
tive expenditure. For the year 1993-94 a 
budget provision of Rs. 152.77 crores have 
been provided to TMO & Pfor implementing 
the programmes and for administrative 
expenditure. 

Vocationali8ation of Secondary 
Education 

162. SHRI RAM !(APSE: Willthe Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(aitha number of students admitted and 
passed services under self 8rfllloyment 
scheme of vocationalisation of secondary 
education since, 1992; 

(b) whethertheGovenment have banned 
admission of medicallaboralory technicians 
trained under the scheme in science facul-
ties; and 

(c) it so, the reasons therefor? 

THE DEPUTY MINISTER iN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT Of EDUCATION 

AND DEPARTMENT OF CULTURE) 
(KUMARI SEUA): (a) Under the centrally 
sponsored scheme of vocatiorlalisation of 
secondary education at plus two level, 1723 
vocational sections were sanctioned in 612 
schools during 1992-93. In accordance with 
the norm of the scheme, State Govern-
ments/Union Territories are expected to 
enrol 25 students in each vocational section 
(classes XI and XII respectively). Batch 
admitted dl'ring 1992-93 will come out in 
1994. 

(b) No, Sir. 

(c) Does not arise. 

Ganga Action Plan-JI 

163. SHRI CHinA BASU: Will the 
Minister of ENVIRONMENT & FORESTS 
be pleased to refer to the replies given to 
Unstarred Question No. 2357 dated De-
cember 8,1992 and state: 

(a) whether other components of Ganga 
Action Plan, Phase-II particularly projects of 
West Baogal, Haryana, Uttar Pradesh, Bihar 
have since been formulated in consuhation 
with the concerned States: 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor and the 
time by which it is likely to be formulated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). The 
State Government of UP and Bihar have 
formulated proposals for pollution abate-
ment works lobe taken up in 10 towns of UP 
and 11 towns of Bihar on Ganga under 
Ganga Action Plan phase-II. The proposals 
from the State Government of West Bengal 
are however, awaited, Under the 
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programme, schemes such as interception 
and deversion of municipal sewage. 
sewage treatment,lowcostsanitation, river 
front develOpment, crematoria and affores-
tation would be taken up. 

[ Trans/ation] 

Ancient Forts In U.P. and M.P 

164. SHRI PRABHU DAYAL 
KATHERIA: 

SHRI GAYA PRASAD KORI: 
SHRI SHIV RAJ SINGH 

CHAUHAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of the ancient forts and 
historical places in Uttar Pradesh and 
Madhya Pradesh under the protection of the 
Archaeological SUlVey of India; 

(b) the amount spent on protection, ren-

ovation and maintanance of each fort and 
historical place during 1991-92 and 1992-
93; 

(c) the allocation made for this purpose 
during 1993-94; 

(d) whether some amount is also re-
ceived from these places on account of 
entry fee; and 

(e) if so. the details of amount received 
on this account during 1993-94 till date? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) The statement show-
ing the names of the centrally protected 
monl!ments including forts in U.P. and M.P. 
is attached. 

(b) and (c). The expenditure incurred on 
the conservation and preservation of these 
monuments is given as below:-

u.P. M.P. 

1991-92 Rs.127.75,3181- Rs. 69.13,397/-

1991-92 Rs. 132,34,337/- As. 59,94,000/-

ALLOCATION 

1992-93 Rs. 147,00,0001- As. 68,20,0001-

(d) and (e). Entry fee is imposed on a 
few monuments only. The amount received 

on this account during 1993-94 (till 31-1-94) 
is about Rs. 15,64,104.00 
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[Eng/ish] 

Benefits to sc/sT Candidates 

165. SHRI ANNA JOSHI: Will the Minis-
ter of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the main recommendations made by 
the committee set up to formulate action 
plan for extending requisite representation 
of SC/ST candidates in Delhi University; and 

(b) the action taken or proposed to be 
taken by the Government on these 
recommendations? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b). The commit-
tee has recommended that Delhi University 
must make conscious and determined ef-
forts to achieve representation of 15% for 
scheduled castes and 7.5% for scheduled 
tribes for the post of Lecturers and other 
non-teaching posts in aU groups within the 
Eighth Plan. The same principle would be 
applied to other Central Universities where' 
the requisite percentage of representation 
in the post of Lecturers and non-teaching 
posts has not been achieved and shall have 

Railway Steam shed c/osed 

Central 3 

Eastern 3 

Northern 7 

North-Eastern 4 

North-Frontier 7 

to follow the same time-frame. It has also 
recommended for (i) introduction of a 
seperate mechanism by Universities to 
monitor the progress of the implementation 
of the policy; and (ii) a review after one year 
to assess the progress of the implementa-
tion of the policy .. 

The recommendations are under the 
consideration of the Government. 

Steam Loco Shed 

166. SHRI BASUDEB ACHARIA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(althe number of steam Iocosheds closed 
down up to December, 1993, zone-wise; 

(b) the number of staff rendered surplus 
consequent upon closure of these sheds; 
and 

(c) the number of surplus staff re-
deployed so far? 

THE MINISTER Of STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Railway- wise details of steam 
loco sheds closed during the current finan-
cial year i.e. 1993-94 up to December, 1993 
is as under: 

Railway Steam shed closed 

Southern 

South-Central 

South-Eastern 4 

Western 3 

Western 

TOTAL 33 
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(b) Around 5181 staff have been ren-
dered surplus on account of condemnation 
of steam locomotives during the current 
financial year (93-94) up to December, 1993. 

(c) Besides the5181 staff rendered sur-
plus in the current financial year, 4071 sur-
plus staff were awaiting redeployment as on 
1-4-1993. Out of this total of 9252 surplus 
staff, 5806 staff have been redeployed up to 
December, 1993. 

Sugar Mills 

167. DR. AMRITLAL KAUDAS PATEL: 
Will the Minister of FOOD be pleased to 
state: 

(a) the names and number of sugar mills 
lying closed in Gujarat till date; 

(b) the reasons for their closure; 

(c) whether the State Government has 
requested for assistance to restart these 
mills; and 

(d) if so, the details of the assistance 
released and the time by which these mills 
are likely to be restarted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) The following four sugar mills in 
Gujarat State have not reported production 
during the curret sugar season till date: 

(1) Shree Sardar vallabhbhai Patel 
KUCS Ltd. , Dhoraji, 'District 
Rajkot. 

(2) Sidheshwar KUSM Ltd. , 
T alaja, District Bhavnagar. 

(3) Shree Una Taluka Khedut SKUM 
Ltd., Una, District Junagadh. 

(4) Charotar SKU Ltd. , Palaj, Taluq 
Petlad, District Kaira. 

(b) The sugar mills i,e. those at Dhoraji 
and Talaja are under liquidation since long. 
The sugar mill at Una could not undertake 
crushing during the current crushing season 
because of inadequate supply of sugar-
cane. The sugar mill at Palaj has not intimat-
ed any reasons for their closure. 

(c) and (d). The Government does not 
provide any financial assistance to closed 
sugar mills. 

Gauge Conversion of Railway Lines 

168. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have taken 
up the gauge conversion of Arasikere-Hubli 
and Miraj-Hubli railway lines; 

(b) if so, the estimated amount proposed 
for the above gauge conversion works; 

(c) the amount provided for the above 
works during 1993-94; and 

(d) the time by which the above works 
are likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) The approx. estimated cost of these 
works is as under: 

(i) Arsikere-Hubli .. As. 152 crs. 

(ii) Miraj- Hubli.. As. 154 crs. 

(c) (i) Arsikere ·Hubli .. As.88crs. 
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(ii) Miraj-Hubli.. Rs. 28 ers. 

(d) By 31.3.95. 

[ Translation) 

World Bank Assistance for Banana 
Production 

169. SHRI MAHENDRA KUMAR SINGH 
THAKUR: wm the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether any financial assistance! 
loan has been sought from World Bank 
during 1993-94 for the expansion of banana 
producing area to boost its production in the 
country; and 

(b) if so, the reaction of the World Bank 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) No, Sir. 

(b) Question does not arise. 

170. 

Price of Sugarcane 

SHRI ANKUSHRAO 
RAOSAHEB TOPE: 

SHRI SHRAVAN KUMAR 
PATEL: 

(c) if so, the details thereof; 

(d) whether this directive has been ad-
hered to by all other States; and 

(e) if not, the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Government of Uttar Pradesh 
has raised the State-Advised price of sugar-
cane payable at mill gate this season to Rs. 
58-Rs. 61 as compared to Rs. 46-Rs.49 last 
season. 

(d) and (e). At present various systems 
are being adopted by different State 
Governments in announcing State advised 
prices of sugarcane. At the state sugar 
Ministers' Conference held on 5th February, 
1994 a' committee of 5 Ministers of Uttar 
Pradesh, Punjab. Tamil Nadu Karnataka 
and Maharashtra was constituted to 
recommend a rational uniform pricing policy 
for sugarcane. 

Livestock Policy 

171. SHRI GEORGE FERNANDAS: Win 
the Minister of AGRICULTURE be pleased 

Will the Minister of FOOD be pleased to to state: 
state: 

(a) whether the Union Government have 
asked State Governments to desist from 
announcing higher prices for sugarcane; 

(b) whether the Government of Uttar 
Pradesh has decided to increase the price 
of sugarcane during this year; 

(a) whether the Government are consid-
ering to formulate a National Livestock Pol-
icy for upgradation of the genetic stock and 
for elimination of unproductive cattle which 
constitute an economic burden; 

(b) if so, the broad features thereof; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes sir. 

(b) The Government have constituted 
during January, 1992 a working group of 
experts to review cattle and buffalo breeding 
policy of the country. The terms of reference 
of the working group is to review the cattle 
and bu 'alo breeding policy in the country 
in the light of expertise gained and develop-
ment taken place to assess the progress 
and shortcomings of the cattle and buffalo 
breeding programmes and to recommend 
cattle and buffalo breeding policy and 
programmes for overall development of 
cattle and buffaloes. 

(c) Does not arise. 

Monuments in Assam 

172.SHRI PROBIN DEKA: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the number of historical monuments 
in Assam maintained by the Archaeological 
Survey of India; 

(b) the allocation made for the 
maintenance and upkeep of these 
monuments during each of the last three 
years; and 

(c) the steps being taken for necessary 
facilities at these monuments to make them 
more attractive Tourist ce[1tres? 

THE D~PUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-
TURE) (KUMARI SEWA): (a) there are 49 

historical monuments in Assam maintained 
by the Archaeological Survey of India. 

(b) the allocations made for the 
maintanance and upkeep of these monu-
ments during the last three years are as 
under: 

1991-92 

1992-93 

1993-94 
(Allocation) 

Rs. 22,94,135.00 

Rs. 16,92,200.00 

Rs. 24,00,000.00 

(c) The Archaeological Survey of India 
has taken nacessary steps to provide ap-
proach roads, publicn telephone call facili-
ties, lavatory blocks, drinking water at all 
those centrally protected monuments wher-
ever the same do not exist. 

Study Growth of Agriculture 

173. SHRI R.S. SURENDER REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Fit1h meeting of the 
Governing Council of the net-work of Agri-
culture in Asia and Pacific region was held in 
New Delhi in the first week of December, 
1993; 

(b) if so, the particulars of the countries 
which participated, subject discussed and 
the decision taken at the meeting; 

(c) whether at the meeting, India has 
stressed the need for study on the possible 
effect of the growth of aquaCulture on the 
environments in the Asia and pacific region 
and made an appeal to the intemational 
donor countries to fund the study; and 

(d) if so, the details thereof and the 
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reaction of the Governing Council thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) 
Yes, Sir. 

(b) the meeting was attended by repre-
sentatives of the Governments of 
Bangladesh, Cambodia, China, Hong Kong, 
India, Indonesia, Iran, Malaysia, Myanmar, 
Nepal, Sri Lanka, Thailand and Vietnam. In 
addition, . representatives from food and 
agriculture organisation of UN (FAO) , Aquatic 
Animal Health Research Institute (AAFlRI), 
Thailand Asian Institute of Technology (Ail), 
ThaMand, Asian Institute of Technology (AIT) , 
Thailand, office International des Epizooties 
(OlE), Taiwan, overseas development 
administration (ODA), U.K. ,southeast asian 
fisheries development center (SEAFDEC), 
philippines and UNDP also attended the 
meeting. 

The meeting considered reports of the 
regional lead centres of NACA in China, 
India and Thailand and the annual report of 
the coordinator of NACA. A review of activ-
ities and future programmes of NACA were 
also disussecf in reference to the recom-
mendations of the Technical Advisory Com-
mittee of NACA. 

The International Institute and Donor 
agencies promised to support several re-
gional projects for ttle benefit of the member 
countries. The Governing Council recom-
mended that NACA should review and pre-
pare training programes for the next five 
years, assist the member governments as 
weH as private sectors on project develop-
ment and implementation and strengthen 
its Secretariat. 

The Governing Council also discussed 
new membership of countries in the region, 
mode of their contributions to NACA and 
detailed financial matters of the Organisation. 

(c) Ves, Sir. 

(d) In view of the serious environmental 
problems threatening aquaculture develop-
ment in the region, the governing council 
meeting strongly recommonded that UNDP 
reconsider and give urgent approval to the 
core project "Aquaculture and the environ-
ment". In relation to this recommendation, 
the Governing Council meeting recommend-
ed each government to convey their re-
quest for this project to their respective in-
country UNDP representatives and for the 
NACA Secretariat to take further action as 
necessary to assist governments in seeking 
approval of the project. 

Gauge Conversion from Manmad to 
Nizamabad 

174. SHRI RAMACHANDRA 
VEE RAPPA: Will the Minister of RAILWAYS 
be please.d to state: 

(a) whether the conversion of narrow 
gauge rail lines into broad gauge from the 
Manmad to Nizamabad is going on; 

(b) if so, the progress made so far; and 

(c) the time by which this project is likely 
to be completed? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) conversion of MG line from 
Manmad to rnudkhed on Manma<i-
Nizamabad route is going on. 
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(b) Manmad to Jalna has been complet- [English] 
~d. Jalna to Parbhani is targetted for com-
pletion in 1993-94. Preservation of Harappan Ruins 

(c) By 1996-97. 176. SHRI SANAT KUMAR MANDAl: 

[ Trans/ation1 

Forest Clearance for Housing 
Scheme 

175. SHRI SURENDRA PAl PATHAK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government are aware 
that the Government of Uttar Pradesh has 
acquired a lot of forest land in hilly areas for 
group housing schemes; 

(b) if so, whether the State Government 
has taken approval of the Union Govern-
ment for the schemes under the Forest 
(Conservation) Act, 1980; and 

(c) if not, the steps taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): (a) and 
(b). No proposal h"lS been received from 
Uttar Pradesh State Government seeking 
approval of the Central Government under 
the Forest (Con&ef'Vation) Act, 1980 for 
group housing schemes intorest land of hilly 
areas of Uttar Pradesh. 

(c) AIIStat$lUT Governments have been 
requested from time to time that no forest 
land shoutd b8 put to non forestlly uses 
without obtainfng prior approval of the Cen-
tral Government under the Forest {Conser-
vation) Act, 1980. 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether attention of the government 
has been drawn to the news item captioned 
"Harappan ruins in a state of neglect" ap-
pearing in the 'Hindustan Times,' New Delhi 
dated February 4, 1994; 

(b) if so, the facts of the matter reported 
therein; and 

(c) the steps taken or being taken by the 
Archaeological Survey of India to protect 
these ruins apart from undertaking the 
documentation of the site and objects exca-
vated therefrom? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF ED-
UCATION AND DEPARTMENT OF CUL-

• TURE){KUMARI SELJA): (a) and (b). Yes, 
sir. The excavated site of Kalibangan, dis-
trict Ganganagar, Rajasthan was excavat-
ed from 1961 to 1969 and the brief reports 
on the excavations have been published in 
"Indian Archaeology- A review" for the re-
spective years . .,The antiquities recovered, 
are presently kept in KaJibangan section, 
Purana Ouila, New Delhi tor further study. 
The site is under proper watch and ward 
and protected well by the staff of Archaeo-
logical Survey of India. The $ite museum at 
KaJibangan has been set up and one of its 
three galleries, displayingselectedexcavat-
ad objects. is open to "'e public. The muse-
um is headed by the Assistant Superintend-
ing Arcl'taeolocist of archapologicaf Survey 
of India. 
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(c) The excavated site at Kalibangan 
stands protected by the Archaeological Sur-
vey of tndia and it is preserved as per of 
archaeological conservation norms. The 
Archaeological Survey of India has initiated 
a proposal for the acquisition of additional 
land which is yet to be transferred to the 
Archaeological Survey of India. 

[ Translation] 

and vegetable etc. On their return journey 
and are expecte~ to deposite their 
acknowledgements in Jammu office of FCI. 
However, there have been instances 
where the trucks on their return journey 
have failed to deposit the acknowledgements 
in Jammu office. As a result thereof, 
reconcilation of all the trucks have not been 
done. 

Of the 895 trucks reported unreconciled 
Missing of Foodgralns up to December, 1993, 128 trucks have 

been reconciled, . leaving a balance of 767 
1 n. DR. RAM ESH CHAND trucks. The work of reconcilation is a regular 

TOMAR: 
PROF. PREM DHUMAL: 
SHRIMATI BHAVNA 

CHIKHALlA: 
SHRI BRIJ BHUSHAN 

SHARAN SINGH: 
SHRI RAM NIHORE RAI: 

,Will the Minister of FOOD be pleased to 
state: 

(a) whether attention of the government 
has been drawn to the news item captioned 
"Anaaj se lade 900 truckon ka pata nahin" 
appearing in the "The Navabharat Times" 
dated January 24, 1994; 

(b) if so, the details thereof and the loss 
caused as a resuh thereof; and 

(c) the action taken against the guihy 
officials? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAJ): (a) Yes,sir. 

(b) and (c). Foodgrains are transported 
from Punjab to Jammu, mostly by rail. From 
Jammu, foodgrains are carried to Srinagarl 
valley in tl\lCk&. The trucks which carry 
foodgrains to Srinagarl valley bring fruits 

process. 

In specific cases, where misappropriation 
·in stocks is suspected by specific trucks, the 
case is reported for investigation to the 
State Police/Central Bureau of Investiga-
tion. The cases of 116 trucks in which 
enquirieS have indicated the missing of trucks 
under suspecious circumstances, have been 
handed over to the State Police/Central 
Bureau of Investigation. 

Reconciliation work is a continuing pre-
cess and in the absence of final figures it is 
not possible to quantify the loss. 

[English] 

Pollution In Jamuna 

178. SHRI V. SREENIVASA 
PRASAD: 

SHRI TARA CHAND 
KHANDELWAL: 

SHRI ANAND AHIRWAR: 
SHRI TARA SINGH: 

Will the Minister of ENVIRONMENT & 
FORESTS be pleased to state: 

(a) whether attention of the Government 
has been drawn to the news item captioned 
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" Jamur.;l redL.oced to a huge sewer" appear-
ing in the Statesman dated January 17, 
1994. 

(b) whether the Jamuna river has been 
converted in to a big sewer due to increasing 
effluents pouring into the river; 

(c) if so, the reasons therefor; 

(d) whether the Central authorities have 
failed to implement the action plan for con-
trolling the pollution of the river; 

(e) if so, the reasons therefor; and 

(f) the steps Government propose to 
take in this regard and to meet the 
requirements of funds for completion of the 
plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): (a) Yes,' 
Sir. 

(b) to (f). Yamuna river is heavily pollut-
ed due to domestic waste water and indus-
trial effluents, particularly along the city lim-
its of Delhi, Mathura and Agra. An action 
plan for pollution abatement of the yamuna 
has been approved by the government. 
Under this plan, pollution abatement works 
would be undertaken in six towns of Haryana 
and eight towns of Uttar Pradesh. In Delhi, 

the pollution abatement works would be 
undertaken under Delh~s own plan. Only 
two small treatment plants are part of the 
Yamuna Action Plan. Action has been initi-
ated on the Yamuna action plan by the 
concerned State Governments. The cost of 
the Yamuna aCtion plan would be shared 
equally between the Central and the con-
cerned State Governments and funds 
. would be provided by the Government of 
Japan. 

Electrfflcatlon of Railway Routes 

179. SHRIMATI SURYAKANTA 
PATIL: 

SHRI P.C. THOMAS: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the details of railway routes (kms) 
targetted for electrification during the Eighth 
Five Year Plan; State-wise; 

(b) the details of total routes (kms) 
electrified till December, 1993; and 

(c) the target fixed for electrifying the 
remaining routes during 1994, State-wise? 

THE MINISTER OF RAILWAYS (SHRI 
CK JAFFER SHARIEF)(a) to (e) : The 
details are as under: 
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Scaling down of Railway Annual Plan 

l~O. SHRI SRIKANTA JENA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the railway has scaled down 
annual plan for 1993-94 by Rs. 300 crores; 

(b) if so, the reasons therefor; and 

(c) the likely overall impact on the ongo-
ing projects of the railways, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, sir. 

(b) shortfall in resources has necessitat-
ed this decision. 

(c) Railways do not take up projects 
Statewise. However, pace of excution of on-
going projects may slow down some what 
untill the resource position improves. 

Nutrition under ICDS 

181. SHRI SUDHIR SAWANT: Will the 
Minisfer of HUMAN RESOURCE 
DEVELoPMENT be pleased to state: 

(a) the method of procurement and 
distribution of food material under ICDS 
projects; 

(b) whether the Government are aware 
that nutrition given under ICDS projects in 
Sindhudurg and Ratnagiri districts has been 
discontinued; 

r, ,:c) whether any investigation has been 
carried out in regard to supply of inferior" 
quality of nutrition; and 

(d) if so, the details thereof and the 
action taken by the Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT OF DEPARTMENT WOMEN 
AND CHILD DEVELOPMENT (SHRIMATI 
BASAVARAJESWARI) (a): The responsi-
bility of the procurement and distribution of 
food material under ICDS lies with the State 
government. In Maharashtra, the task is 
entrusted to Maharashtra State Co-op. 
Marketing Fedration Bombay, Maharashtra 
State Consumer Federation. and registered 
poultry farming soicieties. 

(b) Yes, sir. Supply of nutrition in Chiplum 
and Depali project in Ratnagiri district was 
interrupted during the period from Novem-
ber '92 to July '93 and December '92 to July 
1993 respectively due to operational prob-
lems. Similarty, in Devgarh and Malvan 
projects of Sindhudurg district the period of 
interruiption was from April '93 to January 
'94 and March 1993 to January 1994 re-
spectively. 

(c) and (d). No complaint of supply of 
inferior quality of nutrition has been. re-
ceived. It may also be mentioned that the 
State~/Union territeries have been request- . 
ed for setting up expert committee on nutri-
tionfoh'nonitO[i~he regularity apd quality 
of supplementary ~!Langanwadi 
centres. In addition, the Department is mon-
itoring the delivery of this vital services on 
a quarterly basis and if any interruptions in 
supplementary feeding are noticed in.such 
quarterly review, the concerned state Gov-
emmentsiUnion territories are immediately 
addressed to rectify the situation and take 

• prompt action in ensuring supple!'P.!lntary 
feeding to the beneficiariesas per the norms 
of the scheme. 

Regional Chief Converv.tors of 
~ 

182. PROF., UUMAREODY 
VENKATESWAAt~~'_1he .Mlnister of 
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ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) the role and functions of the Regional 
Chief Conservators of Forests working un-
der his Ministry; 

(b) whether their functioning has been 
satisfactory; 

(c) if not, the reasons therefor; and 

(dj the steps taken to utilise their servic-
es for protection of forests? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI '5AMAL NATH): (a) The role 
and functions ofthe regional chief conserva-
tors of forests are given in the enclosed 
statement. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) As and when required, services of 
Regional Chief Conservators of Forests are 
also being utilised for looking in to various 
other aspects of protection of forests, in 
addition to their normal duties which basically 
relate to foreSt conservation. 

STATEMENT 

Roles and Functions of Regional Chief 
Conservators of Forests 

A. FOf/ESTRY FUCTIONS: 

(i) To monitor and evaluate all on-
going forestry development 
projects and scheme with specif· 
ic emphasis on conservation of 
forests; 

• (ii) To assist the States and Union 
Territories in preparation of the 
proposals involving deversion of 
forest lands for non·forestry 
purposes under the provisions of 
the Forest (Conservation) Act, 
1980 for expeditious processing 
and disposal of such cases. 

(iii) To undertake physical inspection 
of sites in cases of diversion of 
forests involving an area more 
thea 40 ha.; 

(iv) To monitor the implementation of 
conditions and safeguard$ stipu-
lated by the central government 
in regard to diversions approved 
under the Forest (Conservation) 
Act, 1980. 

(v) To assist the States and Union 
territories in the preparation of 
management plans for working of 
forests under their control within 
the framework of guidelines is-
sued by the central government 
from time to time; 

(vi) To assist the states and union 
territories in streamlining collec-
tion, collection, storage and reo 
trieval of data covering all the 
fcets of forests and forestry 
activities and to transmit such 
data to the Central government! 
control data, processing centre; 

(vii) Disposal of proposal for diversion 
of forest land to the extent of 5 
ha.; except mining and regular· 
isation of eneroachments and to 
examing cases between 5 ha;. to 
20 ha. in consultation with State 
Advisory Committees; 
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(viii) Rendering assistance in prepa-
ration of the National Forestry 
Action Plan (NF AP) 

(ix) Assisting paryavaran vahinis in 
the capacity of observers and 
technical advisors; and 

(x) Regional level technical & Scien-
tific consultation of Biological 
diversity. 

B. ENVIRONMENT MANAGEMENT 
AND POLLUTION CONTROL 
FUNCTIONS: 

(i) To follow implementation of con-
ditions and safeguards laid down 
for projects/activities when envi-
ronmental clearence is given; 

(ii) To follow up pollution control 
measures taken by industries, 
local bodies, Government (Cen-
tre/State) undertakings, etc; 

(iii) To collect and furnish information 
relating to environmental impact 
assesment of projects, pollution 
control measures, methodology 
and status, legal and enforcement 
measuress, environmental protec-
tion special conservation areas 
like wetlands, mangroves and 
biosphere reserves; and 

(iv) To maintain liaison and provide 
linkage with the concerned State 
governments, with Central gov-
ernment agencies, (including 
regional officers,SSI, FSI and lSI) 
with project authorities, with the 
regional offices of the Central 
PoNution Control board, with state 
pollution control boards and with 
non-government organisations 

involved in implementation of 
programmes relating to environ-
ment. 

Computerlsatlon of Railway Statfons 

183. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government have com-
puterised any of the Railway Stations in 
Kerala; 

(b) it so, the details thereof; and 

• 
(c) the number of stations proposed to 

be computerised during 1994 in that State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, sir. 

(b) computerised reservation facility has 
been provided at Trivandrum,Ernakulam, 
Trichur, Cannanore and Calicut, and micro-
processor based self printing ticketing ma-
chines (SPTM) at trivandrum, Ernakaulam 
and Calicut stations. 

(c) computerised passenger reserva-
tion facility at two stations, and SPTM at one 
station. 

[ Trans/ation] 

Fishing Harbours/Landlng Centres 

184. SHRI DA IT A MEGHE: 
SHRI VILASRAO 

NAGNATHRAO 
GUNDEWAR: 

Will the Minister of AGRICULTURE b' 
pleased to state: 
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(a) the proposals submitted by the gov- 4. Nandgaon 
emment of Maharashtra for setting up of 
fishing harboursllandingcentres in the State; 5. Murad 

(b) the proposals out of the above sanc- 6. Theorinda 
tioned by the Government so far; and 

7. Ajanla 
(c) the time by which the remaining 

proposals are likely to be cleared? 8. Ade-Uttambar 

THE MINISTER OF STATE IN THE 9. Agrao 
MINISTRY. OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 10. Borin 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) and 11. Burondi 
(b). Government of India have sanctioned 
two fishing harbours and 30 nos. of fish 12. Bagmandla 
landing centres out of the detailed project 
reports received from the Government of 13. Datiwara 
Maharashtra. Proposals so far sanctioned 
by the Government is given in the Statement 14. Dahanu 
enclosed. 

15. Dakti-Dahanu 
(b) At this stage no detailed project of 

the State Government duly supported by 16. Khardanada 
techno economic feasibility study by Cen-
trallnstitute of Coastal Engineering for fish- 17. EK-Dara 
ery is pending for sanction. 

18. Mandavi 
STATEMENT 

19. Mulgaon 
FISHING HARBOURS 

20. Navapur 
1. Sassoon Dock (Bombay) - Major 

Fishing Harbour 21. Cnni-BhaH' 

2. Ratnagiri - Minor FIShing Harbour. 22. Thurnvadi 

FISH LANDING CEBTRES 23. Thai 

1. Karanja 24. Utton 

2. NavaJgaon 25. Vashi 

3. BorH Mandla 26. Wadrai 
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28. Jeevne Bundar 

SHRI SULTAN SALAHUDDIN 
OWAISI: 

WiU the Minister of AGRICULTURE be 
29. S~rjekote Stage -I pleased to state: 

30. Mahim Causeway. (a) whether the production of wheat and 
rice has increased considerably during 1993; 

[English] and 

Koraput-Rayagada Line (b) if so, the extent to which the produc-
tion of wheat and rice has increased as 

185. SHRI K. PRADHANI: Will the Min- compared to previous year? 
ister of RAILWAYS be pleased to state: 

(a) the estimated cost of Koraput-
Rayagada line andthe amount released and 
spent so far on the construct~n of that line 
in Orissa; 

(b) the progress made in the completion 
of the construction work; and 

(c) the steps taken to expedite the work 
on that line? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) The estimated cost is As. 419 
crores, Amount released sofar is Rs. 406.96 
crores. Amount spent so far is Rs. 387.27 
crores. 

(b) 95% completed. 

(c) The work was delayed due to geolog-
ical problems in a tunnel. It will be completed 
in 1994-95. 

Inc ...... In the Production of 
WhaallRlce 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM); (a) and (b). The produc-
tion of wheat during 1993 (1992-93 crop 
year) at 56.70 million tonnes has shown as 
increase of 1.9 per cent over the previous 
year. Rice production in 1993 (rabilsummer 
of 1992-93 and kharif likely of 1993-94) at 
about 74.0 million tonnes has shown an 
increase of about 2.2 per cent over the 
previous year. 

Establishment of West Zo", Re-
gional Centre of UGC In Gujarat 

187. SHRI HARISINH CHAVDA: 
SHRI SHANKERSINH 

VAGHELA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENTbe pleased to state: 

(a) whether the Government of Gujarat 
has proposed to the Union Government for 
establisrung west zone. regional centre of 
University Grants Commission in Gujarat; 

(b) if so, the latest development in this 
186. SHRI D. VENKATESHWARA regard; and 

RAO: 
SHRI BOLLA BULLI 

RAMAIAH: 
(c) the time by which the said proposal is 

likely to be finalised? 
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SEUA): (a) and (c). In Novem-
ber, 1991, the Chief Minister of Gujarat 
requested the Government of India to set up 
a regional office of UGC at Ahmedabad or 
Gandhinagar. According to the information 
furnished by UGC, the commission has 
taken a decision, in principle, to set up its 
regional offices. An empowered committee, 
constituted by the UGC, is examinir.J the 
various issues like location of regional offic-
es, requirement of infrastructural facilities, 
operational frame-work, etc. 

National Award for Teachers 

188. PROF. SAVITHRI LAKSHMANAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether National Award has been 
conferred on teachers for 1992-93; 

(b) if so, the details of the awardees; and 

(c) if not, the reason for delay in declar-
ing the said award? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF CUL-
TURE) (KUMARI SEUA): (a) to (c). Nation-
al Awards to teachers for a particular year 
are distributed in the following year. Awards 
for the year 1992 were given away by the 
President of I ndia to 274 meritorious teach-
ers on 5th September, 1993. Awards for the 
year 1993 will be distributed on 5th Septem-
ber,1994. 

Sanctuary In Mathura Refinery 

189. SHRI A. VENKATESH NAIK: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the attention of the Govern-
ment has been drawn to the newsitem cap-
tioned "Sanctuary within a refinery" appear-
ing in the 'Hindustan Times' dated January 
31,1994; 

(b) whether the ecological park of 
Mathura refinery is gradually turning into a 
mini birds sanctuary and hundred of migra-
tory birds flock to this park during winter 
season; 

(c) if so, whether the effluent and toxic 
gases emitting out of the refinery are harm-
ful for the life of birds; 

(d) if so, whether Government propose 
to direct the State Government to develop 
this park as a sanctuary;and 

(e) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). The Government has seen the news 
report. However, no report in this regard has 
been received from the government of Uttar 
Pradesh. 

(c) Effluents discharged and gases emit-
ted from the refinery are complying with the 
prescribed standards. The ambient air qual-
ity also comply with the norms prescribed. 
However, the data on the impact of emis-
sions on the life of birds is not available. 
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(d) There is no proposal under 
consideration in the Central Government to 
direct the State Government to develop this 
park as a sanctuary. 

(e) Does not arise. 

[Eng/ish] 

New Trains 

191. SHRI KAISHAN DUTT 
SULTANPURI: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the names of trains proposed to be 
run from the State capitals for the last one 
year; 

(b) the reasons for not implementing 
the above proposals; 

(c) the States which have demanded 
for more new train services; and 

(d) the steps taken by the Government 
to meet the demand? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAI K .C. 
LENKA): a) and (b). Introduction of new 
trains is a continuous ongoing process 
subject to traffic justification, operational 
feasibility and resource avilability. During 
1993 and January, 1994 the following trains 
from Capitals of some States were intro-
duced:-
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(c) and (d). Demands for new train 
services are received at different level of the 
Railway administration from various sourc-
es including Governments of States. All 
such demands are thorughly examined 
(some of them are also discussed at the 
Time table Committee Meetings) and action 
as found feasible and justified is taken. 

[ Translation] 

New Rail Bridges 

192. SHRI DHARMANNA MONDAYYA 
SADUL:WiII the Minister of RAILWAYS be 
plased to state: 

(a) whether some of the rail- bridges in 
the country have truned out-dated and are 
in a dangerous condition; 

(b) if so, the number of such bridges, 
zone-wise; 

(c) whether the Government propose to 
repair them or reconstruct new bridges; 

(d) if so, the datails thereof; and 

(a) if not, the reasons therefor? 

Tha MINISTER OF STATE IN THE MIN-
ISTRYOF RAILWAYS (SHRI K. C. LENKA): 
(a) No, Sir. 

(b) to (d). Do not arise. 

(e) Railways hava an elaborate system 
of inspection of Railway bridges for assessing 
and monitoring their condition and identify-
ing naed for repairs. Tha requisite repairs 
ara carriad out timely and bridgges are 
maintained in safa condition. 

[English] 

Depots of Fe! 

193. SHRI BHEEM SINGH PATEL: Will 
the Minister of FOOD be pleased to 
state; 

(a) whether 55 base depots of the Food 
Corporation of India are situated merely in 
35 districts of Madhya Pradesh and the 
remaining ten districts have no such base 
depots; 

(b) if so, the resons therefor; 

(c) whether the Union Government have 
any proposal for setting up such base de-
pots in the remaining districts also; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTERY OF FOOD (SHRI KALP 
NATH RAI): (a): Yes, Sir.ltistruethat Food 
Corporation of India does not have depots of 
its own in ten revenue ditricts of Madhya 
Pradesh. 

(b) Food Corporation of I ndia constructs 
and operates its basedepots onlyfrom certain 
nodal centres which are well-connecte by 
rail for receipt of foodgrains from other 
States. The base depots are set up in pro-
curement belts as well as major consump-
tion/buffer centres. However in the ten 
revenue districts mentioned above, Food 
Corporation of India maintains uninterrupt-
ed suppply for the Public Distribution Sys-
tem by supplying stockslfrom its depots in 
adjoining districts. 

(c) and (d). Food Corporation of India 
has no proposal for setting up base depots 
in these ten districts as these districts 
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areneither major procurement areas nor 
major consuming centres. The State Gov-
ernment lifts the PDS requirement from the 
nominated depots and the arrangement is 
working satisfactorily. These districts are 
having small distribution depots maintained 
by the State Government and the Nagrik 
Apporti Nigam, Madhya Pradesh. 

[ Translation] 

Implementation of SFPP Wheat 

194. SHRI SHIV RAJ SINGH CHAUHAN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether a central sector Special 
Foodgrains Production Programme of Wheat 
is being implemented in various States to 
increase its production; 

(b) if so, the details thereof and the 
contribution of the Union On Government 
and the State Govemment in the implemen-
tation of such scheme; 

(c) the names of the State where. such 
scheme had been implemented during 1992-
93; 

State 

Bhiar 

Gujarat 

Haryana 

Madhya Pradesh 

Punjab 

Rajasthan 

U.P 

Total 

(d) whether the Government propose to 
organise training camps for farmers under 
the scheme; 

(e) if so, the details thereof; 

(f) whether the Government have re-
viewed the progress achieved in the produc-
tion of wheat after implementation of such 
scheme; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULURE (SHRI 
ARVIND NETAM): (a) Yes, Sir. 

(b) and (c). Special Foodgrains 
Productionn Programme Of Wheat(SFPP-
Wheat) was implemented during 1992-93 in 
Seven States, Viz, Bihar, Gujarat, Haryana, 
Madhya Pradesh, Punjab, Rajasthan and 
Uttar Pradesh with 100 per cent assistance 
from the Government Of India. 

(d) and (e). The farmers training 
programmes are already being organised 
under the scheme since 1992-93 in the 
identified districts. The State-wise unmber 
of such trainings allocated for 1992-93 and 
1993·94 are as under: 

No. of trainings a/located 
1992-93 1993-94 

7 

21 

4 

37 

70 

8 

20 

5 

52 

102 
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(f) and (g). Yes, Sir. The production of 
Wheat in the country is being reviewed 
every year since the inception of SFPP-
Wheat Le. 1988-89. Because of the imple-
mentation of the SFPP-Wheat Programme, 
the total wheat production in the country has 
increased from 49.85 million tonnes during 
1989-00to56.76milliontonnesduring 1992-
93. 

[Eng/ish] 

Research Station of Indian Institute of 
Horticulture 

195. MAJ GEN. (RETO.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
AGRICULTURE be pleased to refer to the 
reply given to Unstarred Question No.4209 
on August 24, 1993 and state: 

(a) whether certain staff was sanctioned 

(d) Dose not arise. 

(e) No sir. 

[Eng/ish] 

D.M Nanjundappa Committee Report 

196 DR. ASIM BALA: 
SHRI SANDIPAN BHAGWAN 

THORAT: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Dr. D.M. Nanjundappa Com-
mittee has submitted its report to the Gov-
ernment; 

(b) if so, the main findings/observations 
and recommendations of the Committee; 

for the Research Station in Pauri-Garhwal (c) the action taken by the Goverment 
(Bharasar); thereon; and 

(b) if so, the details thereof; (d) the reasons for delay in taking action 

(e), whether this staff was re-deployed 
and utilised a1 other sata1ion(s); 

(d) if so, the reasons therefor; and 

(e) whether the research station at 
Bharasar is proposed to be revived in view 
of the problems at Srinagar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENAERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) No sir. 

(b) DoN not ariae. 

(c) 00Ie not ariae. 

thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) to (d). The Committe have recom-
mendations on freight and fare structure, 
classification of commodities concessions 
for travel etc. The report was submitted only 
recently and recommendations made re-
quires examination in depth. 

Conatructlon of Oaitarl-Banapanl Line 

197. ,DR. KRUPASINDHU BHOI: 
SHAf BOLLA BULLI 

RAMAIAH: 

Win the Minister of RAILWAYS be 
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pleased to state: 

(a) Whether there was a proposal to 
start the construction of Daitari-Banspani 
line both from Daitari and also from Banspani 
side in Orissa; 

(b) if so, the resons for not starting it 
from Banspani side; 

(c) the progress made so far from 
Banspani side; 

(d) the progress expected by the end of 
March 1994; and 

(e) the steps taken to expedite the said 
construction? 

THE MINISTER OF STATE IN THE 
MINISTERY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). The work has been 
started from Banspani end, as logistically 
and operionally that is the most advanta-
geous. 

(c) The work has just been taken up. 

(d) 3%. 

(e) Work is being progressed in right 
earnest. 

Computerised Th;ket facilities 

198. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of railway stations in 
Rajasthan where computerisation of Rail-
ways Ticket Reservation facilites have been 
started: 

made avilable during 1993-94 and 1994-95; 
and • 

c) the details of programmes drawn up 
by the Government in that regar~? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Jaipur, Jodhpur, Bikaner and 
limited facility at Ajmer. 

(b) and (c). The work of Computerised 
Reservation facility at Ajmer was sanctioned 
in the works programme 1993-94. 

Chemical Emergency Preparedness 
Plan 

199. SHRI RAM KAPSE: Will the Minis· 
terof ENVIRONMENT AAND FORESTS be 
pleased to state: 

(a) whether the Government decided to 
sign a five year Memorandum of Under-
standing (MOU) with United States for a 
chemical emergency preparedness plan, 
which would subject all industries to under-
go a safety audit; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) No, 
Sir. 

(b) Dose not arise. 

Modern Railway System 

200. SHRI MANORANJAN 
BHAKTA: 

SHRI AMAR ROYPRADHAN: 

(b) the details of additional stations in the Will the Minister of RAILWAYS be 
State where such facility was proposed to be pleased to state: 
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(a) whether the Government have com-
mitted to provide a modern railway system 
with sufficient capacity to meet the country's 
growing transportation needs both for pas-
senger and freight traffic; and 

(b) if so, the details of steps taken in this 
regard? 

THE MINISTER OF STATE IN THE· 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) Augmentation of transport capacity 
and modernisation are being contiuously 
undertaken within the available resources 
through annual plans. Electrification of dense 
routes, intriducation of modern rolling stock 
e.g. 3-tier air-conditioned sleeper coach, high 
horse power locomotive, panel operated 
signalling system, optic fibre based 
communication systems and increased 
usage of welded rails and concrete sleeper 
are some of the steps in this direction. 

Conversion of Gauge 

201. SHRI ANNA JOSHI: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether the Pune Pravasi Sangh has 
submitted any representation for conver-
sion of Waghai- Billimore section into broad 
gauge; 

(b) if so, the action taken thereon; and 

(c) the time by which the conversion 
work is likely to start? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) Yes, sir. 

(b) The proposal for conversion of this 

line could not be agreed to owing to low 
operational priority of the line. 

(c) Dose not arise. 

Vacancies In Kendrlya Vidyalayas 

202. SHRI RAMESH 
CH ENN ITHALA: 

SHRI GAYA PRASAD KORI: 
SHRI BHERU LAL MEENA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether teachers have been ap-
pointed in all the Kendriya Vidyalayas and 
Navodaya Vidyalayas opened during the 
last two years; 

(b) if so, whether a large number of post 
of teachers in these Vidyalayas are lying 
vacant particularly in Uttar Pradesh and 
Udaipur in Rajasthan; 

(c) if so, the reasons therefor: and 

(d) the steps taken or proposed to be 
taken by the Government to fill up the 
vacancies in these Vidyalayas? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENNT (DEPARTMENT EDU-
CATIONAL DEPARTMENT OF CUL TUR 
(KUAMRI SELJA): (a) to (d). According to 
information furnished by the Kendriya 
Vidyalaya Sangathan (KVS) and the 
Navodaya Vidyalya Samitl (NVS). whenev-
er new Viqyalayas are set lip. the posts of 
teachers required are also sanctioned as 
per norms simutaneously. In order to en-
su re that the academic work of the Vldyalayas 
do not suffer on account of the time taken for 
recruitment and posting or joining of teach-
ers, the K.V.S. and N.V.S. have alse 
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authorisied their. Regional Offices to fill up 
teaching positions, if necessary, on ad-hoc 
or part-time basis pending the joining of 
regular incumbents. The KVS has informed 
that teachers have b~en appointed in the 
Vidyalayas opened in the last two years and 
the NVS has similarly authorised the Deputy 
Directors to fill up the vacant posts. 

Inland Flshrles In Gujarat 

203. DR AMRIT LAL KALIDAS PATEL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the State Government of 
Gujarat has submitted any proposal for 
inland fisheries development projects to start 
fish farms in every village; 

(b) if so, the details thereof including the 
total estimated cost of the project; and 

(c) the decision taken by the Govern-
ment thereon? 

THe MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGEY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) No, Sir. 

(b) Question does not arise. 

(c) Question does not arise. 

Surplus Railways Lands In Bangalore 
and Mysore 

204. SHRIMATI CHANDRRA PRABHA 
URS: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the total extent of surplus railway 

. lands available in and around Bangalore 
and Mysore cities; 

(b) whether the Government have pre-
pared any scheme for the proper exploita-
tion of such railway lands; 

(c) if so, the details thereof; and 

(d) the estimated amount to be realised 
from the exploitation of these surplus lands? 

THE MINISTER OF RAILWAYS (SHRI 
C.KJAFFAR SHARIEF): (a) and (b). Rail-
ways do not have surplus land. Ascheme for 
development of only airspace over a plot of 
railway land at Bangalorre Cantonment 
Station has been drawn up. 

(c) and (d). Do not arise. 

[Eng/ish] 

Construction of Platform In Madhya 
Pradesh 

205. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Ministe of RAIL-
WAYS be pleased to state: 

(a) whether the Govenment propose to 
construct third platform, over bridge and rail 
line at Burhanpur railway station in Madhya 
Pradesh; 

(b) if so, the details thereof; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) Burhanpur railway station is provided 
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with two platfoms and these are connected 
with a foot-over-bridge. Considering the lev-
el of traffic handle at this station. this 
arrrangement is adequate. 

[Eng/ish] 

Railway Station in Assam 

206. SHRI PROBIN DEKA:Will the Min-
ister of RAILWAYS be pleased to state: 

(a) whether the Government have se-
lected a few railway stations in Assam to be 
developed as model railway station: 

(b) if so. the names of these stations: 

(c) the amount sanctioned for develop-
ment for each station; 

(d) the progress made so tar in this 
direction: and 

\e) the time of the completion of these 
proJects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). New 80nga;gon. 
Guwahati, Lumding and Tinsukia were se-
lected under the model station scheme. 

(c) to (e). Detalis in respect of Ihese 
stations are as under:-

Station Estimated Cost 
(Rs.1n /akh) 

Remarks 

New Bongaigaon 
Gawnhati 

Lumding 

Tinsukia 

[English} 

Indo-French Agreement 

207. SHRI RAMCHANDRA VEERAPPA: 
Will the Minister of AGRICULTURE be 
pleased to slate: 

(a) whether Indo-French agreement has 
been signed recenlly to promote the co-
operation between the two countries in the 
field of agriculture and agro-industries: and 

(b) it so, the main features of Ihe agree-
ment? 

THf:- MINISTEH OF STATE IN THE 

57.63 
169.93 

97.90 

148.02 

complet!d 
completed 

works dropped in 

Gauge conversion 

MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) and (b). An agree-
ment on cooperation in the fields of agricul-
ture and agro foods industries was signed 
between the Government of the Republic of 
India and the Government of the Republic of 
France in February. 1994. 

The agreement provides for developing 
scientific. technICal and economic coopera-
tion between the to countries in the fields of 
agriculture. fisheries, forestry. rural devel-
opment and agro-food industries. Collabo-
ration under the agreement can take the 
form of joint research activies; exchange of 
scientists and experts. materials and infor-
mation: training; supply of materials and 
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equipments; organisation of seminars and 
workshops, besides programmes of tech-
nological and industrial cooperation involv-
ing public and private sectorfirms and coop-
eratives. 

Indian Food Scenario 

208. PROF. UMMAREDDY 
VENKATESWARLU: Wflf the Minister of 
FOOD be pjeased to state: 

(a) whether attention of the Government 
has been drawn to the report of t~e Wash-
ington based World Watch Institute regard-
ing the Indian food front; 

(b) if so. the reaction of the Government 
thereto: and 

(c) the strategy proposed by the Gov-
ernment to avert such apprehensive starva-
tion in the coming years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) to (cj. The Government has ob-
tained extracts of the Report wherein it has 
been observed that India will find it difficult to 
support its growing population by 2030. 

Government does not share this 
peSSimistic prolection. Steps are being taken 
to increase production of foodgrains to meet 
the needs of our growing population. 

Regional meeting of State Ministers 

209. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of CIV-

. IL SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to 
stated: 

(a) whether Regional Meetings of State 
Ministers of Civil Supplies were convened 

by his Ministry during 1993-94; 

(b) if so, the important items discussed 
at these metting; and 

(c) the details of suggestions/recom-
mendations made therein? 

THE MINISTER OF STATE IN iHE 
MINISTRY OF CIVIL SUPPLIES CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION 
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (SHRIKAMALUDDIN 
AHMED): (a) Yes, Sir. 

(b) and (c). Regional meetings were 
held to review the functioning oUtle Public 
Distrubution System (PDS) in general and in 
particular the Revamped PDS. Issues.spe-
cific to each State/UT regarding implemen-
tation of PDS were dicussed with a view to 
improve the fuctioning of POS. Important 
items discussed were (i) the offtake of PDS 
items; (ii) availability and prices of ssential 
commodities during the lean period; (iii) 
implementation of the Revamped POS. 

Small Farmers 

210. SHRI K. PRADHANI: Will the Min-
ister of AGRICULTURE be pleased to state: 

(a) whether the Government have con-
ducted any survey to identify the problems 
being faced by the small and marginal 
farm~rs in the counrty; 

(b) if so, the details of the problems 
identified: 

(c) whether the Government have any . 
proposal to launch a scheme during the 
Eighth Plan period for the integrated devel-
opment of small and marginal farmers; and 

(d) if so, the details thereof alongwith the 
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funds earmarked and allocated, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (d). The informa-
tion is being collected and will be laid on the 
T able of the Sabha. 

Meeting of State Ministers 

211. SHRI D. VENKATESWARA 
RAO: 

SHRI BOLLA BULLI 
RAMAIAH: 

Will the Minister of FOOD be pleasf1d to 
state: 

(a) whether the Union Government had 
called a meeting of the state Ministers tor 
Food on February 4. 1994 to discuss sugar 
situation In the country: 

(b) if dso. the main Items discussed In 

the conference: 

(c) the pOints arrIVed at by the State 
Ministers in the conference: and 

(d) the details of suggestions! 
recommendations made therein? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAlj: la) A conference of the State Sugar 
Ministers was called on 5.2.1994 to discuss 
various Issues connected with the ~ugar 
industry. 

(b) The iollowing main items were dis-
cussed in the conference:-

i) PriCing policy for sugarcane. 

ii) Posrtion regarding cane price ar-
rears; 

iii) Fund availability from financial 
intitutions for unimplemented 
letters of intent for new sugar 
factories and expansion projects. 

IV) Measures to promote cane de-
velopment. 

v) Installation of pollution control 
equipments by sugar factories. 

vi) Outstanding dues to the Sugar 
Development Fund. 

Ganga Action Plan 

212. SHRI SANAT KUMAR MANDAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether in Calcutta 120 million gal-
lons of domestic sewage and 50 millon 
gallons of industrial waste water are relased 
Into the Ganga river and Hooghly estuary IS 

polluted waste from the cow sheds and the 
waste discharged by ships at Calcutta docks; 

(b) if so, the steps Goverment propose 
totake tocheck the river water being polluted 
resulting in rts quality; 

(c) whether the Government of West 
Bengal has approached the Centre for 
fmancial assistance to set up effluent 
treatment plants for 59 municipalities that 
are polluting the Ganga in addition to Rs. 
'59 crores sanctioned to Phase I of the 
Ganga Action Plan so as to enable it to 
honour the Supreme Court's verdict on pol-
lution measures; and 

(d) if so, the details thereof-and the 
reaction of the Government thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
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FORESTS (SHRI KAMAL NATH): (a) In 
greater Calcutta and suburbs. abouts 115 
million gallons of domestic sewage and 50 
milloin gallons of industrial waste water are 
generated per day. Discharges from isolat-
ed cattle sheds reach the river through 
different canals. However the Government 
of West Bengal has no report of the W;lste 
being discharged by shIps at Culcutta docks. 

(b) Under the Ganga Action Plan Phase 
I a capacity to intercept about 70 mlilion 
gallons per day of domestic sewage from 
major drains has been sancticned. Accord-
Ing to the West Bengal Government. 
theyhave been successful in pursuadins 
Industries to instal waste water treatment 
facilities within their respective premises so 
the treated watse water from industries 
reaches the river Ganga and the Hooghly 
estuary. Pollulton at Ihe river due to the 
dischage from the cattle sheds IS being 
controlled gradually byCalcutta Metropolitian 
Development Authority. The West Bengal 
State Pollution Control Board is regularly 
monitoring the river water quality at different 
ponits. 

(c) and (d). No request has been received 
from the Government of West Bengal for 
financial assIstance to set up effluent treat-
ment plants for municipalities, other than 
those covered under the Ganga Action Plan 
phase- I that are polluting the Ganga. 

F.e.1. 

213. SHRI BHEEM SINGH PATEL: Will 
the Minister of FOOD be pleased to state: 

(a) whether the Government propose to 
issue foodgrains at normal rates from the 
foodgrains depots set up in tribal areas; 

(b) if so, the details thereof; and 

(c) If not. the resons for not supplying 
loodgrains at normal rates under tribal sub-
plan area scheme in view of the socio-
economic con(jitions of tribal people? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF FOOD (SHRI KALP NATH 
RAI): (<:.) to (c). All the tribal areas under 
Integrated Tribal Development Project 
\ ITDP) have been Included in the Revamped 
Public Distribution System (RPDS) launched 
In the drought-prone hilly and desertified 
.1rea consisting of over 1700 blocks identl-
~;8J by the Government for supplying 
loodgralns at speCially subsidised rates 
The rate per kg. of foodgrains (wheat and 
nee I ::,upplied to these areas by the Food 
Coporatlon of India from the depots to the 
States;Unlon Territories and their nomi-
nees concerned. is 50 paise lIess than the 
rate prescrrbed per kg. for the PDS In the 
non ITO Pinon RPDS areas. 

[English] 

Konkan Railway Project 

214. SHRI R. SURENDER REDDY: Will 
the Minister ot RAILWAYS be pleased to 
state: 

(a) the total estimated expenditure to be 
incurred on the Konkan Railway Project; 

(b) the manner in which the project was 
proposed to be financed; 

(c) the expenditure already incurred and 
portion of the work completed so far; 

(d) whether some of the participating 
States have not been regular in their 
contribution towards the project; 

(e) if S0, the details thereof and the 
efforts made to resolve the problem; and 
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(f) the time by which the project is likely 
to be completed? 

" 

THE MINISTER STATE IN THE MINIS-
TRY OF RAILWAYS (SHRI K.C. LENKA): 
(a) The total estimated expenditur to be 
incurred on the Konkan Railway Priject is 
estimated at RS.2050 coroes approximate-
ly induing financing cost of bonds. 

(b) The Project is proposed to be fi-
nanced as follows: 

Equ~y participation by share holders - RS.600 
coroes. 

Balance tobe raised through sale of tax-free 
Bonds and commercial loans 

Amount payable upto 31.3.94 

Goa Rs.30 crores 

Karnataka RS.75 crores 

Kerala Rs.30 crores 

The State Government are reqularly to 
pay their shares at the ea,rliest. 

(f) March,1995. 

Change In Essential Commodities Act 

215. DR ASIM BALA: Will the Minister of. 
CIVIL SUPPLIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION be pleased 
to state: 

(a) whether the Union Government have 
any proposal to amend the Essential Com-
modities Act, 1955; and 

(b) if so, the details thereof? 

. 
(c) Expenditure incur~t1'upto end of-

Rs1012 crores. D.cember,1993 
( approximately) 

Sections completed up~o December, 
1993 are:-

Roha-Veer - 47 kms. 

Mangalore- Uduip - 68 kms. 

(d) and (e). The State Governments of 
Karnataka, Goa and Kerala have not been 
very regular in their contributions. 

The details of the amount payable and 
amount paid by the State Governments are 
given below: 

Amount received upto 14.2.94 

Rs.16.00 crores 

RS.56.25 crores 

Rs.18.00 crores 

THE MINISTER OF STATE IN THE 
MINISTRY Of CIVIL SUPPLIES, CON 
SUMER AFFAIRS AND PUBLIC DISTR 
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) No, Sir. 

(b) Does not arise. 

216. 

Production of Pulses 

SHRIMATI VASUDHARA 
RAJE: 

DR. SUDHIR RAY: 

Will the Minister of AGRICULTURE be 
pleased to state: 
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(a) whether production of pulses remain 
static in India for almost three decades; 

(b) whether per capita availability of 
pulses in the country has gone down from 70 
gram to 40 gram over yeats; 

. (c) whether there is a gap of more than 
20 lakh tonnes a year in demand and supply; 
and 

(d) if so, the steps taken by the Govern-
ment to increase its production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) 
The production of pulses generally fluctuate 
between 10 to 14.26 million tonnes. These 
fluctation_s are maintly due to the behaviour 
of rainfall and other climatic conditions in a 
particular year. 

(b) and (c). Yes, Sir. 

( d) To increase the production of pulses 
a Centrally Sponsored Nationa! Pulses De-
velopment project is under implementation 
In 25 States and One Union Territory. Under 
this project financial aassistance is provided 
to the farmers for production distribution of 
seeds, plants protection chemicals and 
equipments, rhyzobiumculture, farm imple-
ments and sprinkler sets etc. 

Collaboration with all China Federation 
of Supply and Marketing 

Cooperatives 

217. SHRI MANORANJAN BHAKTA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the National Agricultural 
Co-operative Marketing Federation of India 
has entered into any collaboration with All 
China Federation of Supply and Marketing 
Co-operatives, Beijing, to promote business 
in the cooperative sector; 

(b) if so, the details thereof; and 

(c) the area in the country and the man-
ner in which farmers would be benefited by 
it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (c). A seven 
member delegation from China National 
Means of Production Group Corporation 
visited NAFED on February 2, 1994 to dis-
cuss possibilities of developing inter-coop-
erative collaboration to mutual advantage in 
the areas of import of pulses from China. 
setting up of joint ventures for production of 
bio-fertilisers and bio-pesticides and tech-
nology transfer for marketing of cocount 
juice in consumer packs. No collaboration 
has been signed. 

Railway Foot Bridges In Kerala 

218. SHRI RAMESH CHENNITHALA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of Railways/Foot Bridges 
proposed to be constructed in Kerala during 
1993-94; 

(b) the number of proposals pending till 
date; and 

(c) the details thereof? 

THE MINITSER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
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LENKA): (a) Work on rehabilitation of 54 
railway bridges in Kerala is programmed for 
93-94. In addition, work of provision of a 
foot-over bridge at Chalakudy has been 
taken up at a cost of Rs.16.16 lakh. 

(b) Nil. 

(c) Does not arise. 

Godowns in Karnataka 

219. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of FOOD be pleased 
to state: 

(a) whether the Government have pro-
vided financial assistance to the Govern-
ment of Karnataka for the construction of 
godowns in 1993·94; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b). The Ministry of Civil Sup-
plies, Public Distribution and Consumer Af-
fairs has not recevied any proposals from 
Government of Karnataka during 1993-94 
for financial assistance under the scheme 
being operated by that Ministry for providing 
assistance foe construction at godow!1s in 
revamped PDS areas etc. 

The National Cooperative Development 
Corporation has sanctioned assistance 
totalling 17.805 lakhs -during 1993-94 to 
Karnataka for construction of 8 new godowns 
of a total capacity of 2950 Mts under its 
programme for providing assistance for set-
ting up of godowns in the cooperative Sec-
tor. In addition an amount of 1.35lakhs has 
also been sanctioned by that corporation 
towards cost of 3 godowns constructed in 
1980-81 for setting up an additional capacity 
of 300 MTs in these three godowns. 

[T rans/ation] 

World Bank Assistance for Cotton 
Production 

220. SHRI MAHENDRA KUMAR SINGH 
THAKUR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have sought 
any financial assistance/loan from the World 
Bank to enhance the cotton production ar-
eas in order to increase the production of 
cotton in the country; and 

(b) if so, the details thereof and reaction 
of the World Bank thereon? 

THE MINISTER OF STATE IN THE 
MINISTERY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) Government have 
not sought any financial assistance/loan 
from the World Bank to enhance the cotton 
production areas in order to increase the 
production of cotton in the country. 

(b) Question does not arise. 

[English] 

Railway Over-bridge In Assam 

221. SHRI PROBIN DEKA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the latest position of the construction 
of railway over-bridge near Changsari in 
Assam; 

(b) whether the Government have 
chalked out any time- bound scheme to 
complete it; 

(c) if so. the details thereof; and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) General arrangement 
drawing. incorporating the . observation of 
Ministry of Surface Transport has been 
made and sent to the Stata. Government of 
Assam on 19.11.93 for acceptance. State 
Govt has also to furnish the plans and 
estimate for the approaches. 

(b) to (d). On finalisation of the requisite 
formalites the work will br processed for 
inclusion in Railway's Works Programme. 

• 
Consumer Products 

222. SHRI RAMACHANDRA 
VEERAPPA: Will the Minister of CIVIL SUP-
PLIES CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be pleased to state: 

• (a) whether enough publicitY is not being 
given totheconsumer red ressal fora existing 
in various parts of the country; and 

(b) if so, the manner in which consumers 
are enlightened about the consumer 
fora? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF CIVILSUPPLlES, CONSUM-
ER AFFAIRS AND PUBLIC DISTRBUTION 
AND MINISTER OF STATE IN THE 
MINSTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): {a) and (b). 
Govemment has taken a number of mesures 
to publicise the consumer redressal fora in 
country. These measures include publica-
tion and free distrubution of literature on 
consumer protection, production of video 
quickies, documentary films on consumer 
protection for telecating on Ooordarshan 
and broadcasting weeldy programme 'Apne 
Adhikar' on commercial boardcasting 

stations. Besides seminars and meeting.e 
organised at National level, state level and 
regional level for educating the public. 

Pension to Sports Persons 

223. SHRI MULLAPPALLY 
RAMCHANORAN: Will the Minister of HU-
MAN RESOURCE DEWELOPMENT be 
pleased to state: 

(a) whether there is any proposal to 
grant pension to sports persons of yester-
years who have won laurels for the country 
at selected International Meets; 

.(b) if so, the criteria fixed therefor; 

(c) whether any such benefit is proposed 
to be given tothose who have put up excellent 
performances at national level, especially in 
games like Kho-Kho, Kabaddi etc; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISrER OF STATE IN THE MINISTRY 
OF PARLIAMANTRY AFFAIRS (SHRI 
MUKUL WASNIK): (a) and (b). It ~ pro-
posed to give pension to sportspersons who 
have won Gold, Silver or Bronze medals in 
Olympic Games and Gold medals in Asian 
Games. 

(c) to (e) : NaSir. However, for excellent 
performance of sportspersons at National 
levels including the Games like Kho-Kho, 
kabaddi etc. already the scheme of Arjuna 
Awards is in operations. 
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224. 

Construction of Godowns 

SHRI D. VENKATESWARA 
RAO: 

SHRI SULTAN SALAHUDDIN 
OWAISI: 

SHRI KRISHAN DUTT 
SULTANPURI: 

PROF. RASA SINGH RAWAT: 
DR.KRUPASINDHU BHOI: 
SHRI K.V.R CHOWDARY: 

Will the Minister of FOOD be pleased to 
state: 

(a) the quantum of reserve stock of 
wheat, rice, sugar and edible oils in the 
warehouse/godwons of Government at 
present; 

(b) the quota of these items released 
through open market and Public Distribu-
tion System during the last three months 
State-wise; 

(c) whether the government have any 
proposal to export these items; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b). The stocks (provisional) of 
wheat and rice in the Central Pool as on 
1.1.1994 were 10B.23 lakh tonnes and 
111 .73 lakh tonnes respectively. This in-
cludes stocks held by Punjab and Haryana 
State Government I Agencies on Central 
Government accounts. 

The stocks of sugar available with FCI as 
1.1.1994 was 1.50 lakh tonnes meant for 
distribution in FIC-operated States accord-
ing to the quota fixed by the Government. 

The other StatesiUTS lift the quota fixed by 
the Government. The other States UTs lift 
the quantities so allocated by the Govern-
ment direct from the concerned sugar 
mills. 

Indigenous edible oils are freely avilable 
in the market and are not stocked in large 
quantities by the Government . Imported 
edible oils (Palmolein) is ditributed through 
the Public Distribution System. The stock of 
imported edible oil (Palmolein) ason 1.2.1994 
was 27563 MTs. Apart from this, some 
quantity of crude soyabean oil has been 
recived as gift from US-Aid. As per terms 
and conditions olthe gifts 21240 MTs will be 
disposed of in the open market through 
tenders by STC. . 

Statement I and II showing the statewise 
allotment and offtake of wheat and rice and 
edible oils for last three monthe i.e., Octo-
ber-December.1993 are enclosed. State-
ment III indicating statement monthly quota 
of sugar is also enclsed. From the Govern-
ment stocks from October, 1993 to 15 th 
February, 1994, 1B.54lakh tonnes of wheat 
has been sold in the open market as per 
details given in the enclosed statement IV 

(c) and (d). Rice and Wheat: No deci-
sion has been taken by the Government to 
export wheat and rice from Government 
stocks. However, Basmati rice from private 
stocks is freely exPortable without any 
resriction and non- Basmati rice is exportable 
subject to an MEP of US$ 200 PMT (FOB). 
During 1993-94 a ceiling of 3.00 lakh tonnes 
for export of superior quality wheat at an 
MEP of US$ 160 PMT (FOB) from private 
stocks has been fixed. 

Edible Oil: Export of certain edible oils 
excluding groundunt oil in consumer packs 
upto 5kg. has recently been allowed. 
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Sugar: There is no proposal for 
commerciaal export of sugar out of 1993-94 
production. For the present, a quantity of 
7,271 tannes of sugar has been notified as 
US quota for exprot out of 1993-94 season's 

production. Besides, there is likelihood of 
exporting about 10,000 tonnes preferential 
quota of sugar to EEC and about 20,000 
tonnes of levy sugar to Nepal oul of 1993-94 
sesason's production. 
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Edible 011 

225. SHRI ARVIND TULSHIRAM 
KAMBLE: 

SHRI SYED SHAHABUDDIN: 

Will the Minister of CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the estimated production, import, 
export and consumption of edible oil in the 
country during 1993-94; 

(b) the total amount spent on import! 
export of edible oil during 1993-94; 

(c) the stock of edible oil in the country as 
on April 1,1993; and 

(d) the Insurance cost and Freight cost 
and of the imported edible oil and Free on 
Board cost of exported edible oil and the 
average internal price? 

THE MINISETR OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION AND MINISTER OOF 
STATE IN THE MINSTRY OF COMMERCE 
(SHRI KAMAL!. IODIN AHMED): (a) The 
estimates of production and consumption of 
edible oils for the Oil-Year 1993-94 (Nov . to 
oct.) are 58.20 lakh M.Ts. and 68.35 lakh 
M.Ts respectrively. Import of the 1 lakh 
M. T s. of edible oil (palmolein) was approved 
tor the year 1993-9 of which a quantity of 
42,000 M.Ts. (approx.) has so far been 
imported. Export of certain edible oils in 
consumer packs only has been allowed 
recently and it would be too early to quantify 
eastimates of export, if any. 

(b) The CI F value of edible oil (palmolein) 
imported during the current financial year 
upto 18.2.94 As. 50.88 crores. 

(c) As on 1.4.93, a stock of 5820 M.T.s 
(approx) of imported edible oil for PDS was 
available with STC.Besides, STC had also 
a quantity ot 21,917 M. Ts. of soyabean Oil 
received under US AID. However the stock 
ot indigenous edible oils he1d with the vari-
ous levels of trade and commerce in the 
country is not available. 

(d) Since STC import edible oil 
(palmolein) on CIF basis, break-up of cost, 
insurance and freight is not available. 

New Zonal Railway In Bihar 

226. SHRI RAM TAHAL 
CHOUDHARY: 

SHRI RAM KRIPAL YADAV: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Union Government have 
received a proposal from the Government 
of Biharto provide land and accommodation 
facility for setting up a new Zonal railway 
office in the State ;and 

(b) if so, the reaction of the Government 
in this regard? 

THE MINISTER OF RAILWAYS (SHRI 
C.K.JAFFER SHARIEF): (a) The Govern-
ment of Bihar have suggested the setting up 
of a Zonal headquarters office at Patna. 

(b) The proposal for the ceratiOO of new 
Zones and Divisions is still under the 
consideration of the Government. 

Kriahi Vigyan .Kendra 

227. SHRI H.D. DEVEGOWDA: 
SHRI BHEEM SINGH PATEL: 

Will the Minister of AGRICUL TUAE be 
pleased to state: 
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(a) the locations of Krishi Vigyan Kendras 
operating in the country at present, State-
wise; 

(b) whetberthe Government propose to 
open more such Kendras during the Eighth 
plan period; and 

(c) if so, the details thereof alongwith the 
location identified so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON- CONVENTIONAL 

ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR): 
(a) Sir. the information on state-wise loca-
tion of Krishi Vigyan Kendra operating in the 
country may Kindly be seen in the enclosed 
statement- I. 

(b) Yes, Sir. 

(c) The details of the locations identified 
so far for some of the 78 proposed new 
Krishi Vigyan Kendras may Kindly be seen 
the enclosed statement -II. 
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Import of Railway Locomotives 

228. SHRI LOKANATH CHOWDHURY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government are import-
ing Railway locomotives; 

(b) if so, the facts thereof; 

(c) whether indigenous locomotive 
manufacturing units have enough capacity 
to maunfacture locomotives required for the 
Railways; and 

(d) if so, the reasons for importing them 
from other countries? 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIFF): (a) Yes, Sir. 

(b) 30 nos.(20feright and 10 passenger) 
of 6000 HP Electric locomotives having 
GTO thyristor based 3-phases 
asynchronous motor drive and micro pro-
cessorcontrol are being imported with trans-
fer of technology for series maunfacture of 
these locomotives at Chrttaranjan Locomo-
tive Wor1<s. 

(c) The capacity of indigenous locomo-
tives presently maunfactured IS marginally 
short of requirement and is being augment· 
ed. 

(d) The technology used in locomotives 
presently manufactured," the country is of 
1960 vintage. Import of a few 6000 HP 
locomotives having latest state of the art 
technology, with transfer of technology for 
series maunfacture of these locomotives at 
CLW has been considered necessary to 

upgrade the locomotive fleet of Indian Rail-
ways. 

Sugar Mills 

229. SHRI GUMAN MAL LODHA: 
DR. CHINT A MOHAN: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether the Government have per-
mitted to set up a large number of Sugar 
mills in the country during the last two years; 
and \ 

(b) if so, the total production capacity of 
such Sugar mills permitted to be set up in the 
country upto January, 19941 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) Duringthe last two Sugaryears, i.e. 
1991-92 and 1992-93 (October-Septem-
ber), only one letter of intent was issued for 
the setting up of a new sugar mill in the 
country. Further, twenty two letters of intent 
have been issued for setting up of new sugar 
mills during the current 1993-94 sugar year 
upto January, 1994. 

(b) The hcen~ed capacity of these 23 
sugar mill IS 57500 tonnes cane per day. 

ICOSScheme 

230. SHRI BOLLA BULL RAMAIAH: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether despite massIVe infusions 
of money, the progress 01 the Integrated 
Child Development ServICe Scheme has not 
been upto the expectations of the 
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Government; 
therefor; 

(b) if so, the reasons 

(c) whether the Government have un-
dertaken a review of this scheme; 

(d) if so, the recommendations made by 
the Export Committee to improve the 
coverage of ICDS scheme; and 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF 
WOMEN AND CHILD DEVELOPMENT) 
(SHRIMATI BASA\MRAJESWARI): (a) and 
(b). The Integrated Child Development 
Service (ICDS) Scheme started in 1975, 
has emerged as a unique comprehensive 
Ch~d Care intervention with an integrated 
package of services aimed at most de-
pressed and vulnerable section of the soci-
ety, namely pre-school childern aged 0-6 
years and pregnant and nursing mothers in 
rural and tribal areas and urban slums. 
During the quarter ending 31.12.93 the 
programme provided services to 1.63 crores 
childern and 0.32 crores pregnant and 
nurSing mothers. A number of evaluation 
studies on the ICDS Scheme have shown 
the positive impact of the scheme in reducing 
infact montality rate. lowering incidence of 
low brith weight babies and increasing the 
enrolement and retention in primary schools 
as well as higher immunization coverage in 
ICDS project area. 

(c) and (d). The Department has an 
effective system of monitoring the delivery 
of service under ICDS programme on a 
regular basis. This monthly/quarterly 
recevied from the ICOS project and the 
Central Technical Committee of the 

Department. In addition to these regular 
reviews, a number of evaluation studies 
have been conducted since the inception of 
the Scheme. The recent report (1992)- The 
National evaluation of the ICDS Scheme-
undertaken by NIPCCD has given a set of 
recommendation which inter-alia inculde 
improved coverage of childern under three 
years of age enhanced community 
participation strengthened infrastructural 
facilities and sstreamlined training of ICDS 
functionaries. 

(e) The Department has accepted the 
recommendations of the National Evalua-
tion. A number of initiat ives have been taken 
for strengthening and improving the out-
reach of the programme. Instructions have 
been issued to all State for ensuring 
converage of all eligible ch ildren under three 
years of age.Further, in our eHorts to 
strengthen the infrastructural facilites, ad-
ditional funds have been relesed to the 
States/UTs towards construction of 
anganwadi centreslgodowns and for pur-
chase of storage containers, utensils and 
equipments. In addition. eHorts have been 
made to strengthen the training of ICDS 
functionaries by improving capacity 
utilisation, developing resource centres and 
upgrading curriculum. With a view to im-
prove the Community Participation, greater 
involvement of Non-Governmental 
Organisations in implementing the !CDS 
projects is being attempted. Thrity six new 
projects, sanctioned during1992-93, have 
been specifically earmarked for implemen-
tation through NGOs. Community-based 
monitering system has been evolved. State 
have been requested to constitute Bat Vtkas 
Mahila Samilis at village, block and distric 
levels. Elected women members of 
Panchayati Raj Instil utions shall be invloved 
in monitoringprogrammesbeing~t­
ed for WeHare & Development of Women 
and Childern in their areas of jurisdiction. 
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[ Translation) 

12.00 hrs. 

MR. SPEAKER Leader of various 
groups held a meeting yesterday and today, 
it has been decided that a resolution should 
be passed in the House regarding the activ-
ities being undertaken by Pakistan in dif1.>r-
ent parts of the country. especially Kashmir. 
The draft of the resolution was discussed 
in this meeting. It was decided that the 
speaker should move the resolution and 
should be adopted unanimously by the 
House . Each word and sentence of this 
resolution has been seriously considered 
by the Govemmeni and the leaders of the 
opposition parties. It is as follows :- I have 
beer. asked to present It for Its unanimous 
adoption by all of you . 

12.02 hrs. 

RESOLUTION RE . THE STATE OF 
JAMMU AND KASHMIR 

[English 1 

MR.SPEAKER .Th€' P'-'solution IS' "ThIS 
House notes With deep CGncem Pakistan'S 
role in impi'Htino trulnlng to the terrorists in 
camps located in Pakistan and Pakistan 
Occupied Kashmir. the supply of weapons 
and funds, asistance In infiltration of trained 
militants. including foreign mercenaries In 
to Jammu and Kashmir With the avowed 
purpose of creatIng disor1er, 11sharmony 

• and subversion :. 

RetteFates that the militants tramed 
Pakistan are indulging In murder. loot and 
other heinous cnmes against the people. 
taking them hosli:gr; and creatng an atmo-
sphere of terror: 

ConGemrl!> slrongi'l the continued sup-

port and encouragement Pakistan is ex-
tending to subversive and terrorist activities 
in the Indian State of jammu &Kashmir; 

Calls upon Pakistan to stop forthwith its 
support to terrorism, which is in violation of 
the Shimla Agreement and the internation-
ally accepted norms of inter State conduct 
and is the root cause of tension between the 
two countries: 

Reiterates that the Indian political and 
democratic structures and the constitution 
provide for firm guarantees for the promo-
tion and protection of human rights of all its 
citizens: 

Regards Pakistan's anti -India cam-
paign of calumny and of falsehood as 
unacceptable and deplorable. 

Notes with deep concern the highly 
provocaltve statements emanatlrlg lorm 
Pakistan and urges Pakistan to refrain from 
maktng statements which vitiate the atmo-
sphere and InCite public opimon ; 

Expresses regret and concern at ItlC' 
pitiable conditIons and Violations of human 
nghts and dental of democratic freedoms of 
the people in those areas of the Indian Stall: 
of Jammu and Kashmir, which are under 1112 

Illegal occupation of Pakistan, 

On behalf of the people of India 

Firmly declares fha,-

a) The state of Jammu & Kashmir 
has' been. IS and shall be ;:10 
integral parI of India i'lnd lny 
attempt~ to separate 11 from the 
rest of the country WIll be resist-
ed by all necessarv means. 

b) India has the Will and capacity to 
firmly counter all deSigns against 
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its unity. sovereignty and terrif~ 
rial integrity: 

and demands that-

c) Pakistan must vacate the areas 
of the Indian state of Jammu and 
Kashmir which. they have occu-
P'ed through aggression; 

and resolves that-

d) all attempts to interfere in the 
intemal affairs of India will be met 
resolutely .• 

The Resolution was unanimously adopted. 

MR .. SPEAKER: The Resolution is 
unanimously passed. 

[ Translation] 

SHRI.RAMVILASPASWAN (Rosera): 
Mr. Speaker. sir. I have given a notice that 
attrocities on people belonging to scheduled 
Castes and scheduled TribeS in the country 
are on the rise for the last of they belong to 
three months. All the women of this country 
irrespective of the castes are the women of 
this country. The women belonging to poor 
sections of the society are being stripped 
publicity. Such Incidents are increasing in 
Uttar Pradesh. Recently Jhad gone 
Karanataka Hon. Deputy Speaker was with 
me. We experienced much difficulty due to 
mosquito bite during our air journey .In Hati 
village of Kolar district. a man belonging to 
scheduled Castes named Kanappa was 
forced to eat dirt: 

He was beaten up. I had gone there on 
the ninteenth. The number of murders are 
on the rise be it Hamirpur or Muzaffarpur or 
Dauna In Uttar Pradesh . The central Gov-

emment is respoosibIe for the welfare of 
sche<Ued Castes and scheduied Tribes. 
AUrodties on people belonging to weaker 
sections especiaUy women are on the rise .1 
would urge the Government of India that it 
should take corrective measures to protect 
the interests of the people belonging to 
scheduled castes and scheduled tribes. 

This is not a party matter. We would like 
to appeal the members of all parties and aU 
sections that the house should take it 
seriously and pass a resolution so that such 
incidents are not repeated in future. 

Through you, I wanted to make this 
submission. 

( Interruptions) 

SHRI RABI RAV: (Kendrapada) ;Mr. 
Speaker. Sir , I would like to thank you 
because you have granted me permission 
to raise a very important matter. 

Nmenth of thiS month is a red letter days 
in the history of our scientific research be-
cause our scientists of DRDO have suc-
cessfully launched 'Agni'. an intermediate 
range ballistic missile at Chandipur of 
Balasere district in Orissa. Our scientists 
have earned this fame in the world by 
achieving self sufficiences in the field of 
scientific research. We should express our 
gratitude to the scientists and technologists, 
who under the leadership 01 our scientific 
adviser. Dr.A.P.J. Abdul Kalam, have suc-
cessfully launched this intermediate ballastic 
missile "Agni" two days ago. We should 
thank them for their efforts and scientific 
advancement and for their professionalism. 

• Today the whole nation is proud of their 
achievement: 

I would like to congratulate them fo~ 
their great woli< interruptions. 
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[English 1 
FBH.JMIV 22., 1994 

1EiJ9isffl 

Resofutioo fIe:.J & K 168 

SHRiBASUDEB ACHARIA(Bankura) : 
We should congratulate our sciecilists for 
successfuly launching of ~ 

(IntenupIjons) 

Mr. SPEAKER: Please sit down. We 
are happy and proud about the launching of 
the Agni successfuJJy. We congratulate our 
scintists and technologists. 

( Interrupt;ons) 

Mr. SPEAKER: Youshouldunderstand 
. that we are taking up one matter after the 
other. 

( Intenuptions) 

Mr. SPEAKER: Mr. ACHARIA, you are 
taking the House into your hands when I am 
allowing one Member afte r the other. Please 
take your seat. This is too much. 

( Interruptions) 
[ T ranslationl 

SHRI MOHAN RAWALE (Bo"lbay 
South Central): Mr. Speaker, Sir, Kapil Dev, 
the great Indian Cricketer has achieved a 
great feat when he took 432nd wicket and 
thus broke the record of Sir Richard Hadlee 
who had taken 431 test wickets and thus 
demonstrated that Indian sportsmen are 
also capable of scaling great heights. 

It is high time that Kapil Dev should be 
honoured in this august House by you on 
behalf of the elected representatives of 
people. He is the pride of the country and all 
Indians eagerly await for more new records 
by him . 

• Not Recorded. 

MR. SPEAKER: Again, I--*lsarhll 
we am happy and proudabodtthe achiewe-
menl of Kapil Oev. We congratulate him .. 

SHRIMATl MAiJNI BHATTACHARYA 
(Jadavpur) : Sir, yesterday you had assured 
the House tna I the subied oif price rise 
through administrative order will be dis-
cussed in the House. 

-- . 
Mr. SPEAKER: You should undefstand 

that this is a Session in which we are going 
to discuss the financial aspects of India. It 
is not that only today we will be doing that, 
we will have three months at our disposal. 
But I am allowing you to concentrate on only 
one point. 

SHRI NIRMAL KANTI CHATTERJEE ( 
Dumdum): Sir, your observation is certainly 
valid....... .. 

MR. SPEAKER: Not necessary. I have 
allowed her. 

(Interruptions)" 

MR. SPEAKER: Please sit down now. 
I have allowed her. You are Unnecessarily 
taking others time. 

( Interruptions) 

MA. SPEAKER: This is not going on 
record. 

( Interruptions) 

MR. SPEAKER: I have allowed her. 
You are interrupting me and her also. 

SHRIMATI MALINI BHA n ACHARY A: 



76& ReSCJJutian Re: J & /( PHAl.GUIM 3. 191:5 (SAKA) ~ fie: J & K 770 

Mil¥' I make my point now fw which I gr;we 
you Zero How: notice'? 

MH. SPEAKER: Yes, please. 

SHRIMATI MALINI BHATTACHARY/I,: 
Sir,l wantlOdraw the attention of the House 
to the underhand agreement that has been 
made by the Government with the union 
Carbide Company selling out the interest of 
the gas Victims. 

In 1992 after UCC, a proclaimed 
absconder. tried to sell its shares in India, 
the Chief Judicial Magistrate of Bhopal, 
upon the appeal of certain organisations of 
the gas victims and the appeal of the CBI 
had issued orders attaching the UCC prop-
erties in India. After that the UCC repeat-
edly refused to appear before the Bhopal 
Court to face criminal charges. 

Now on the last 14th of February. the 
Supreme Court has modified the Judicial 
Magistrates's Orders and allowed the seil-
ing of shares of UCC in the intemational 
mar1<etto the best advantage of the seller, 
They have also said that oul of this sale, Rs. 
65 crores IS to be kept in the name of the so-
called Bhopal Hospital Trust set up by the 
UCC. to be utilised for the Hospital which is 
to be completed in three years. 

Now the question I want to ask is how 
can the Supreme Court and the Govern· 
ment give credence to a one-man trust 
which was set up by a company which had 
been proclaimed as absconder? 

We feel that the hospital is just an 
excuse to white-wash the fact that the ban 
on the sale of shares is being lifted. In fact 
Rs .65 crores is peanuts for UCC. They 
might have spent it any way. The sale of 
shares is not needed for that. 

So far, after nine years of the incident, 
only1wo per cent of the gmsvictims have got 
full compensation. Therefore, we demand 
that the Government should immediately 
contest the SC Order and get it stayed. We 
demand immediate extradition of Anderson 
of UCC and that the process of compensa-
tion for the gas victims must be expedited. 

[ Interruptions) 

[ Translation] 

SHRI PHOOL CHAND VERMA 
(Shajapur): Mr. Speaker, Sir. with your 
kindpremisson, I wantto draw your attention 
and attention of the house towards bomb 
attack on me. On 31st January, 94, I was 
attacked on the 31 st. of January. around 
11.30 am. allti- SOCial elements threw a 
bomb at my residence w~h the role aim to kill 
me. But by the grace of God, myself and my 
family members narrowly escaped. Before 
this, on 30th January, 1994, a bomb was 
also thrown on my children when they were 
going in my car, during day time. On that 
occasion too, my children escaped. I had 
informed you in this regard and your efforts 
yielded some result. Mr. Speaker, Sir, even 
today there is danger to me and my family 
members. Threats are being given on tele-
phone. to kill me and my family member. 
Under this situation my request to you is that 
a high level enquiry be conducted. 
Mr.Speaker, Sir, the Madhaya Pradesh 
Govemment should be asked to hand over 
the case to the CBt. so, the that culprits 
could be apprehended. 

MR. SPEAKER: Do not make a long 
speech. 

SHRI PHOOL CHAND VERMA: Mr. 
Speaker: Sir, being a people's representa-
tive and a member of the Lok Sabha. I seek 
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( Interruptions) your protection and I am requesting you for 
the safety of my family so that I may be able 
to discharge my responsibility properly in 
the Lok Sabha and outside. 

[English] 

MR. SPEAKER: Would you like to 
respond in any way? 

THE MINtSTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI VIDYACHARN 
SHUKLA) : It is a distressing matter. I will 
certainly take it up with the Government of 
Madhya Pradesh to see that proper action is 
taken to give protection to him and also that 
the culprit are given some punishment. 

MR. SPEAKER : May I have the 
information sent to me please? 

SHRI VIDYACHARAN SHUKLA: Yes. 

SHRI NITISH KUMAR (Barh) : 
Sir ............ (InterruptIons)' 

Mr. SPEAKER 
record. 

It is not going on 

( Interruptions) 

MR. SPEAKER: There are other mat-
o ters. This is not gOing on record 

[ Translation) 

You want to do everything as per your 
wish as this is not good. I have asked the 
Govemment to give protection as well as a 
report to me also. Even then you go on 
Speaking. Every thmg will not be ac~ding 
to one's wish as you should understana this 
when you are getting more relief than what 
you have askd for. 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Speaker: Sir. several 
times when I want to leave my house. my 
gate is closed because the car some VIP 
has to pass. Either you find a way outforthis 
or I may be shifted to some other place 10 
live, I would have no objection. But it would 
be better to keep them in Tihar jail for whom 
all this is being done. I wand to livefreety and 
not in jail. 

MR. SPEAKER: Sir, for the past two 
years I have been tolerating this and have 
several time thought of drawing your atten-
tion during this period. The policemen thrice 
stood in front of me pointing guns at me. I 
do not care. I do not care if I am shot at in this 
manner. But this is being done in the name 
of security in the entire city. The House 
should think over thiS. Several times I am 
not able to attend the House even at 11 a.m. 
as the gate is closed. Forthis reason I could 
not reach on time forthe unveiling ceremony 
of Gandhiji's's statue, because the car of 
some VIP was to pass and my gate had 
been closed. Recently, two days ago a 
woman joumalist was asked to stand facing 
the wall with the policeman ready with his 
gun. This is happening with all those who 
pass that way. Mr. Speaker, Sir. you have 
the authority over places around the House. 
Therefore, you should somehow find a way 
out. When people are insulted in this way, 
Ileel bad. In a way the pride of the nahon is 
hurt. Had the Prime Minister been present 
here today, I would have posed the same 
question to him. The Home Minrster's res· 
idence is in front of my hours. When he 
comes and leaves the gate of my residence 
is closed. 

MR. SPEAKER: Sir, I am not seeking 
your protection on thiS. But my submiSSion 
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to you is that please final a way out for this. 

SHRI MAHENDRA KUMAR SINGH 
THAKUR (Khandwa) : Mr. Speaker, Sir, 
through you, I would like to draw the atten-
tion of the Government to the paper indus-
try. There are several mills unoor Govern-
ment undertakings in which over 10,000 MT 
of paper stocks have piled up. Similar is the 
situation of Nepanagar Paper Mill. For this 
reason low cost newsprint is not available in 
our country. And being costly there is no off-
take from the market. due to this mills are on 
the verge of closure. It is my submission 
that arrangements be made for the sale of 
paper stocks and steps be taken for the 
smooth running of the paper industry. 

[English] 

SHRIMATI SUSEELA GOPALAN 
\Chirayinkil) : Sir. two thousand youth from 
Kerala are protesting in front of the Parlia-
ment House "agamst discrimination shown 
towards Kerala. In this House. we have 
been raising repeatedly severa: problems 
such as discnmination in allocation of funds 
for Railway developlllent to our State, 
Duobling of the Railways has not been done 
in our State, There are a lot of constramts 
for rail travel. Industries are not developing 
In our State, Our State is very backward and 
is facing many difficulties, Even if the Indus· 
trlalists want to come to our State, electncitv 
and railways are the biggest constraints for 
them. (Interruptions) 

MR SPEAKER' Madam. we are going 
to discuss Railway Budget. 

SHAIMATI SUSEELA GOP ALAN Sir, 
thirty laklls of people are unemployed in our 
State And many such persons have come 
h()rc to protest agtllnst the dis(.;nmination 
,hown towards kerala. Sir. you are aware of 

the fact that Kayamkulam Thermal Power 

Project has not been given enough funds 
and that is why, it is being delayed Many 
profits are given to Kerala, But, enc,ugh 
funds have not been provided for these 
projects, Kerala is suffering very much. Ar:d 
that is why, thy youth have come here to seo 
the Prime Minister and also yourself. OLI 

State is facing difficulties on many 
fronts., 

( Interruptions) 

[ Translation] 

MR. SPEAKER Who can be angry 
with you? 

[English] 

SHRIMATI SUSEELAGOPALAN: Sir, 
this is a vital issue. ElectriCity is the biggest 
constraint in our State. We have raised this 
issue several times here .. 

( Interruptions) 

MR SPEAKER: Now. please allow 
other Members to raise their issues. We 
have three months' time. We have discus-
sion on the Railway Budget also. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, your one sentence of 
sympathy will stop her. It is just a recogni-
tion 

( InterruptIOns) 

MR. SPEAKER: All my sympathies are 
With her .• 

SHRIMATI SUSEELA GOPALAN : 
There are no funds for kayamkulam Ther-
mal power ProJect., 

( Interruptions) 
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MR. SPEAKER: We have got enough 
time. Please allow other Members to raise 
their issues. Now, Icalt ShriP.G. Narayanan. 

SHRI P.C.NARAYANAN 
(Gobichettipalyam): Sir, it has been re-
ported that on 19th February 1994, that is on 
the last Saturday, due to indiscriminate fir-
ingby Sri Lankan Navy on Indian fishermen, 
two fishermen were killed and several were 
injured. Sir, this kind of atrocity of Sri Lankan 
Government has been continuing for the 
past several years. Though 1974 agree-
ment reached between India and Sri Lanka 
provided fishing rights to our fisherman. our 
fishermen are not being allowed for fishing 
even in our territory. This is very unfair. The 
Sri Lankan Government instead of honouriflg 
the agreement is often harassing and at-
tacking our fishermen. So far, a large 
number of fishermen have been killed and 
thousands of boats destroyed by the Sri 
Lankan Navy. ThIS kind of atrocity by the Sri 
Lankan Navy should not be allowed to 
continue any further, In the interest of our 
fishermen, this atrocity should be stopped 
forthwith. 

Our Chief Minister has requested the 
Prim Minister to lodge a strong protest and 
find a solution to this important problem. 
Therefor, I request the Pnme Minister to 
take up thIS matter immediately with the Sf! 
Lankan Government in order to stop any 
further killing and harassing our fishermen 
by the Sri Lanakan Navy. 

MR. SPEAKER. Well. I must thank the 
Members for cooperating in all respects. 
Last time also. the member's cooperated. 
Now, the Members are also cooperating. If 
we have the time for discussing the listed 
rnatters, it IS good. So, we have a long time 
10 go. I propose to call one Member aJterthe 
other and to give hme to all the Members CIS 

far as possibie. Let us complete thiS unlisted 

business within half'and hour every day. 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Sir, what about your promise? 

MR. SPEAKER: Vajpayeeji I will do it 
tomorrow, it you agree. We will trytoaccom-
modate as many people as is possible. 
Usually, one Member at onetime may speak. 

We shall take up papers to be laid on the 
Table. 

12.31 hrs 

PAPERS LAID ON THE TABLE 

Annual report and Review on the 
working of food corporation of India 

for 1992-93 and Statement for delay in 
laying there paper 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NA TH 
RAI): I beg to lay on the Table-

(1) (i) 

(ii) 

A copy of the annual re-
port (Hindi and English 
Versions) of the Food Cor-
pnratlon it India, Nev. 
Deihl. for the year 1992-
33. illongwith Audited Ac-
counts under sub-section 
(2) of section 35 of the 
Food Corporation Act. 
1964. 

A copy of the Review 
(Hindi and English ver-
sions) by the Government 
on the working of the Food 
C(lrporation of India, New 
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(2) 

Delhi, for the year 1992-
93. 

Statement (Hindi and Eng-
lish versions) showing rea-
son for delay in laying the 
papers mentioned at (1) 
above. !planed in library 
Sec No. L T 5328/94) 

Annual report and review of the 
working of Lalit Kala Akademi New 
Delhi for 1991-92 and Statement for 
the delay in laying these papers etc. 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN flr:SOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA) :1 beg to lay on the table 

(1) (i) 

(ii) 

(2) 

A COp''' ,l~ the Annual re-
port (Hindi and English 
verSions) of the Lalit Kala 
Akademl. New DeIhl. for 
the year 1991-92. 
alongwith Audited Ac-
c{Junts. 

A copy of the Review 
(Hindi and English ver-
Sions) by 
the Government on the 
workln\.i Jf the Lalit Kala 
Akademl. New Delhi. for 
the yc,lr 1991-92. 

Statement (Hindi and Eng-
lish verSions) showing rea-
sons 101 delay in laying. 
the papers mentioned at 
11. ab(we. (Placed in li-
brary ~, e Nv. L T 53291 

941 

(3) (i) 

(ii) 

(iii) 

(4) 

12.31 '/2 

[English) 

A copy of the Annual Re-
port (Hindi and English 
versions) of the Central 
Tibetan Schools 
Administration, New Del-
hi for the year 1992-93. 

A ~opy of the Annual Ac-
counts ( Hindi and English 
versions) of the Central 
Tibetan Schools 
Administration, New Delhi 
for the year 1 i92-93. 
alongwith Audited Ac-
counts. 

Statement (Hindi and Eng-
lish Versions) regarding 
Review by the Govern-
ment on the working of the 
Central 
Tibetan Schools Adminis-
tration. New Delhi. for the 
year 1992-93. 

Statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
papers mentioned al (3) 
above. (Placed in library. 
See. No LT 5330/94) 

ASSENT TO BILLS 

SECRETARY-GENERAL: Sir.llayon 
the T able the following fourteen Bills passed 
by the Houses of Parliament and assented 
to since a report was last made to the house 
on the 30th Decembel. 1993:-
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The Sick Industrial Compa-
nies (Special Provisions) 
Amendment Bill, 1993. 

(01 ) The National Council for 
Teacher Education Bill, 1993 

(02) The Govemors (Emoluments. 
Allowances and Parivileges) 
amendments Bill, 1993. 

(03) The High Court and Supreme 
Court Judges (Conditions of 

(04) 

(05) 

(06) 

(07) 

(08) 

Service) 
BiIl.1993. 

Amendment 

The State Bank of India 
(Amendment) Bill. 1993. 

The Chief Election Commis-
sioner and o:her Election com-
missioners (Condillons 01 
Service) Ammendment Bill. 
19~:; 

The Appropriation (No 5) Bill. 
1993. 

The Kalakshetra Foundation 
Bill. 1993. 

The Publl; "remises (Evlc-
lion ot Unauthonsed OCl.U-

pants) Amend 
ment Bill. 1993. 

(09) The Inland Waterways Au-
thontv of India (Amendment) 
Bill. 1993 

( 1ll) 

P 1) 

The jute Manufactures De-
velopmunt Council (Amend-
ment) Bill. 1993. 

The Protection of Human 
Rights Bill 1 J93. 

(12/ The Census (Amendmenll 
Bill. 1993 

(13) 

(14) 

12.32 1/ 2 hrs 

The Constitution (Seventy-
!ifth Amendment) Bill. 1993. 

COMMITIEE ON PRIVATE MEMBERS 
BILLS' AND RESOLUTIONS 

Twenty-seventh Report 

[English! 

SHRI S. MALIKARJUNAIAH (S. 
TUMKUR). Sir. I beg 10 present the Twenty 
seventh Report ( Hindi and English ver-
sions) of the committee on private members 
Bills and Resolutions 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

Eighteenth and Nineteenth 
Reports 

[Enghsh) 

SHRl BASUDEB ACHARIA 
(BANKURA) ~II I beg to present the Eigh-
teenth and NlOet()(lnth Heports (Hindi ;)od 
English versions I of the Committee on Gov-
ernmon! Assurances. 
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12.33 hrs 12.34 hrs 

STANDING COMMITTEE ON INDUSTRY 

_ Fifth Report 

[English] 

SHRI'· MANORANJAN BHAKTA 
(ANDAMAN & NICOBAR ISLANDS): Sir, I 
beg to lay on the Table a copy ( Hindi and 
English version~) of the Fifth Report of the 
Departments Related parliamentary stand-
ing Committee on industry on the status of 
sponge Iron industnes. 

12.33 1/2 hrs 

MATTERS UNDER RULE 377 

(i) Need to set up Industrial 
Growth centre at cannanare in 
Kerala 

[Eng/lsi]] 

SHRI MULLAPPALL Y 
RAMCHANDRAN (Conn,.more): Sir. the 
scheme for setllng up Industnal Growth 
Centres to help and develvp backward ar-
eas each state was formulated quite a few 
years ago and one of the distncts identified 
of thiS project in Kerala was Cannanore. 
Land for setting up the Centre in Cannanore 
has been Identified at Koothuparamba but 
no progress in thiS regiw:l seems to have 
been made thereafter Cllld delay will only 
cause cost escalation and defeat the very 
objective ul the scileme I therefore. ear-
nestly request the Central Government to 
ensure allocation of funds for the scheme 
:lnd to set up the Grf)wth Centre at 
Cannanore. 

[MR. DEPUTY SPEAKER in the Chaiij 

(ii) Need to declare minimum sup· 
port price for copra. 

PROF. SAVITHRI L.~KSHMANAN 
(Mukundapuram): Sir. it is a well known tact 
that coconut is one of the most important 
crops of Kerala in terms of area, income and 
employment. Now. the coconut growers 
are in distress on account of steep fall in 
prices of coconut and coconut oil. The aver-
age annual price of copra was over Rs. 3000 
1- per quintal during 1992. Now, the price of 
copra has come down to Rs. 2.200 /- per 
quintal .The fall IS over 30 per cent. As a 
result of the steep fall in prices. the income 
base of coconut growers have been eroded 
and they are in great difficulties. Majority of 
the coconut growers are small and marginal 
farmers. 

State Government of Kerala has al-
ready requested the union Government to 
declare a mimmum support price for copra 
at the rate of Rs. 3000/- per quintal. 
therefore. request the union Government to 
take immediate action in this regard and 
save the coconut growers from hardship. 

(iii) Need for early completion of 
work of gauge conversion 
between Neemach and Ratlam 
on Western Railway. 

I Translafton] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): The scheme of gauge conver-
sion between Neemach and Ratlam tn 

Ratlam diVision of Western Railway has 
been sanctioned and funds have also been 
earmarked III the budget for the financial 
year 1993-94 for the same. But for want 
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timely arrangements and Inviting tenders , 
the work could not be started early , Al-
though. work is going on but it is only limited 
to broadening if some bridge. Work for the 
major portion of the scheme is yet to be 
started, The gauge conversion on thus 
route will not only result in heavy increase 
in the revenue for Railways but also facilitate 
passenger movement as well as movement 
of goods trains between Kota Neemach 
after the gauge conversIon. This route IS 
important in the sense that there are Head-
quarters of CRPF. many cement factories a 
solvent plant. sugar mills and other indus-
tries in this region. 

I therefore, request the Central Gov-
ernment to give sutticient funds on priority 
basis in order to complett: this work which 
will meet the longstanding demand of the 
people of the reglol1. 

(iv) Need for reopening of Mis Raja 
Textile mill at Rampur in U.P] 

SHRI RAJENDRA KUMAR SHARMA 
(Rampur): Mr .. Deputy speaker. sir. there IS 
Mis Raza textile mill in my Parliamentary 
Constituency, which provirles employment 
to 4000 labours but thiS m!ll has been lying 
closed for the labour employed in this milliS 
about 10.000 Dunng the period of closure 
these laborers and their families are facing 
starvation and they are satisfying their hun-
ger by selling of their household items. 

The Textile minIStry of the Central 
Government has been contacted verbally 
and in wri&ing several tImes but an appropri-
ate action In this r~ard IS still awaited. Even 
B.I.F.R. has not found a wiutlon to this till 
now. Several labour organrsatlOl1 have time 
;:too agftIO rf>QUested the B .. F.R Verbas Uy 

asweU. as:in writing for an eMY action in,this 
regaro. 

I , therefore, request the central gov-
emmen1to ask the B.I.F. A. to revive this mill 
and also make arrangements for the pay-
ment of arrears of providents fund, salary 
and bonus for the period of last two and half 
years to the labourers so that they eamed 
survive. 

(~ 1IIiIed .. iAC!U* minDrities in 
backward cI_ and provide 
them reservation in GoverA-
.... jobs .. 

SHRI MOHAMMAD ALI ASHRAF 
FATIM( Darbhanga) :Mr. Deputy speaker, 
sir. tne condition of minorities in the country 
is very pItiable In the absence of their 
proper development they are separated from 
the national main "tream. Although. a num-
ber of committees were formed for the 
deveJopment ot minonhes but their reports 
were not implemented In an effectrve man-
ner . I . therefore. request the Central Gov-
ernment that welfare schemes should be 
reviewed and considering these peoples 
backwardness. they should be provided ta-
c:titles. The Government is also requested 
that reservation should be provided to them 
by making amendmf.'nts in the constitution. 

(n) ..... to convert metreg.uge 
Ratlways line between Siliguri 
and Alipurduwars Junction in 
to brad gauge. 

[English) 

SHRI JITENDRA NATH DAS 
(Jalpaiguri): Sir , I wish to draw the attention 
of the Central Government to the tact that 
themetre gauge line existing between Siligun 
jur.ction to Allpurduar is a very old one. The 
line has got its hlstoncal importance. There 
are a number attea qardens and important 
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business toMiIS atamg :aBe ., sides oJ Ile There had been serious acts of WGlence 
ins. This is tle ont¥ !tine 'IMIIic:tI fir:iks these 
araas w.iltl Assam aIld 1Kidihar_ Ib has been 
a long standing demandof_ peopled tile 
area to corwert #lis ~ 'line to 
broad-gauge ft_ This COIRWIISIion is also 
essenIiaato revivethe~ofSiiguri 
and Alipurduar juIlaion CIiIong wiItl oIhef 
railway statiOns in between. 

I urge lipan the CenbalGovemment to 
take neccessary important steps in this 
regard so that the gauge conversion be-
tween Siliguri junction and Alipurduar may 
be undertaken at an early date. 

I also request to include this conversion 
in this year's Railway Budget. 

. MR. DEPUTY SPEAKER: Now we shall 
take up item NO.9 regarding Statutory Res-
olution. 

12.39 hrs 

STATUTORY RESOLUTION RE: 
APPROVAL OF PROCLAMATION 
IN RELATION TO THE STATE OF 

MANIPUR 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Sir. I beg to move: 

"That this House approves the 
Proclamation issued by the Presi-
dent on the 31st December, 1993 
under article 356 of the Constitu-
tion in relation to the State of 
Manipur." 

The situation in Manipur had been 
steadily deteriorating in the recent past. 

insutyents even in IAlphaI, the capital town. 
The Governor of MaBjpur in racel1t reports 
sent to the President had given his assess-
ment oJ the taw and order situa&ion in the 
SUde. The Gowemor had repor1ed that 1he 
law and order situatioo in the state was 
grave and had the potential of getting out of 
the control. bodl due the acIMties of the 
insurgentsandtheon-goingNaga-Kuki con-
tIict_ 

This conflict, whictl almost certainly is 
an extension of the NSCN (I) design for 
domination, through ethnic cleansing. had 
been further accentuated by the JWPPOft it 
received from political leaders of both the 
communities in furtherance of their narrow 
political ends . 

The Governor further reported that due 
to the ineptitude and infighting in the Gov-
ernment. the NSCN (I) had doubled itscaclre 
strength during 1993 with two more groups 
infiltrating in January and June, 1993, with 
approximately 200 sophisticated weapons. 
The NSCN (I) had further strengthened its 
links with the Metal extremists. ULFA, HPC 
and the Myanmar insurgents. They have 
also had active support from the intelligence 
agencies from across the boarder. 

The Governor had come to the conclu-
sion that the function-ridden political parties 
and groups, infiltration of insurgents into 
political parties, ethnic conflicts and infight-
ing . and the inept leadership had contribut-
ed to the creation of a sitution making it 
necessary to impose Presidenrs Rule in the 
State. Accordingly. The Governor had rec-
ommended that a Proclamation might be 
issued dismissing the Ministry and keeping 
the State Legislative Assembly under sus-
pended animation, According to the Gover-
nor, a period of cooling off would not only 
minimise the infIu~nce of political leaders 
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with questionable antecedents. but could 
also help in encouraging and altemative and 
better leadership to emerge. 

The Union Govemment had been reg-
ularly monitoring the sitution in Manipur and 
addition Central paramilitary forces were 
deployed and the Army also inducted. 

The Union Government considered the 
reports of the Govemor and the sitution in 
Manipur and decided to recommend to the 
President of India to issue a Proclamation 
under Article 356 of the constitution and 
keep the Lagislative Assembly under sus-
pended animation. The Proclamation under 
Article 356 of the Constitution was issued by 
the President on 31st December. 1993. 

In view of the circumstances. which I 
have just explained. I commend. Sir. thatthe 
Proclamation issued on 31st December. 
1993 under Article 356 of tne Constitution in 
relation to the State of Manipur be approved 
by this august house. 

MR. DEPUTY SPEAKER Motion 
moved: 

"That this House approves the 
Proclamation issued by the Presi-
dent on the 31 st December, 1993 
under article 356 of the Constitu-
tion in relation to the State of 
Manipur ," 

MR.. DEPUTY SPEAKER' The time 
allotted for thls IS one-and- a-half hours. Shri 
Jaswant Singh may speak now. 

SHRI JASWANT SINGH (Chittorgarh): 
Mr Deputy Speaker, Sir, I will be very very 
brief. My esteemed colleague hon Shri 
Kabindra Purkayastha tram the North East 

is also to intervene in the discussion and I do 
not wish to take too much time to say what 
I have to say. 

I will not dwell on the selectivity of the 
approach of this Government in the employ-
ment or-misemployement of Article 356. 
The present discussion is not a discussion 
on the merits and demerits of the manner in 
which Article 356 is employed or mis-em-
ployed. 

Sir, today we are considering the Proc-
lamation by the President of the imposition 
olthe President's Rule in the State of Manipur 
and yet.again the use of article 356. In so far 
as the proclamation of President's Rule in 
the State of Manipur under article 356 is 
concerned and so far as the approval of this 
House to that proclamation is concemed, I 
believe that what we are engaged in is but a 
formality of granting approval of this House 
to a step that, I believe, goes only half the 
distance and has come too late. 

I conSider it my duty. Sir, to share my 
very great concem and apprehension about 
the situation that is prevailing inthe whole of 
the North East India. I treat this as an 
opportunity to share these apprehension 
with hon. the Home minister and hon. The 
Minister of State for home, both of whom I 
have no doubt- are not just fully aware of the 
gravity of the situatIOn but are applying 
themselves to the best extent that they can 
to tackle It. 

I hold that the situation in the North East 
of India today is far more grim than is 
realised in this capital city or is reported by 
the press. I treat this neglect of the North 
East of India on account of the factor ot 
distance. The distance of the North East of 
India from the seat of the Capital of the 
country is a factor that conveys a 
misimpression about the reality of what is 
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prevailing in the North East. I consider it my 
duty to caution the Govemment that this 
graphical distance between the North East 
of India and the rest of the country has now 
become a kind of an emotional distance and 
unless we address ourselves purpose fully 
to the root of that emotional distancing 
between the North East of India and the rest 
of the country. We will not be treating the 
main ailment of the region All other aspects 
are superficial aspects. 

Sir. there are two other pOints that wish 
to make for the consideration of the Govem-
ment and I shall make them with great 
brevity .lleave the second point as a thought 
with this House and with the Government. 
We have witnessed in the North East a 
process of political and SOCial splintering. 
That process was first started by the 
breaking up-no doubt. It was well thought 
out and no doubt. It well intentioned - of the 
former State of Assam and that breaking up 
of the former state of Assam into various 
State of the North East h<1S created In Its 
wake.a SOCial 3nd political mometum that 
now needs to be seriously addressed to 
What we are wealthiness IS the splintering 
effect in the North East In which every tiny 
segment of the society there is wanting to 
preserve Itself through recognition only In 
political terms. I thln!-- !hls trend has to be 
reversed and thiS mantfE:stallon has to be· 
addressed to Perhaps. a manner and 
method of correcting thiS spilntnng effect In 

the whole of the North East is by the strength-
ening of the North East Economic Council. 
The counCil IS really 1ht!le only for the 
purpose of develop men! and progress of the 
North East Bul I \) .. I",V(' Sir. that In the 
Instrumentality of that C ,luncl!. Perhaps t~2 
Union Government "as .111 ilgency . If It is 
properly empower(,j :1nd sufftciently 
strengthened. we might be lakmg one of the 
necessary first steps towards rectifying the 

overall wrong that is prevailing in that entire 
region 

The third point that I wish to addresse 
myself to and leave as a thought with the 
Government is the rampant corruption, the 
all pervasive corruption in all the states of 
the North East. The amount of money that 
goes by way of developmental assistance to 
North East states is a substantial sum of 
money. I so not. for a moment. suggest. Sir 
that the Government of India is so poor that 
it cannot afford that. I thank the Government 
of India can afford that and multiples of that 
sum of money. Butl believe that out of every 
hundred rupees that foes there for develop-
mental expenditure, only Rs.15/- reaches 
there and gets spent on actual develop-
ment. This is far too serious a matter for us 
to take lightly. because, I believe that. Part 
of the reason forthe unrest in the North East 
is his all pervasive corruption. No doubt. the 
union Government is aware of this. But we 
would benefit if the hon. Home Minister 
shares with us some of the ideas that he has 
In attempting to sir this right 

On the specific aspect of manipuf when 
I say that it is half il is a formality. II is a slep 
that only goes half the distance and that has 
come a little too late. I take strength from 
whallhe Governor himself has reported and 
I will quote only two out of the many pages 
of report that he has submitted to the pres-
ident of India. I read the quotations of the 
Governor's report very reluctantly because 
it indicts the political leadership . not just in 
the Northeast. not just in the state of manipur 
but it certainly is a telling commentary on the 
political leadership in Delhi also. 

The hon. Governor of Manipur has said: 

'Shn Rlshang Kelashlng has precipitated 
the Nago Kukis conflict and has given It the 
colour of ethnic conflict: 
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The next sentence is very serious. The 
Governor at Manipur has reported: 

"That the Chief Minister himself 
has suspected of aiding a faction 
of Meitais' extemists and he is 
definitely supporting Shri C. 
Doungel. Finance minister trom 
congress (s) and a Kuki. to counter 
Shri Rishang and thereby provid-
ing tacit support to the Kukis." 

Shri Jaichandra Singh has also come 
out openly against the CLP andparty leader-
ship for their failure to lake action against 
ITlJnister and legislators lor their alleged links 
with the under ground elements. 

This whole report IS a very severe m-
dictment of the continued inaction of the 
union Government to address itself to the 
problems of manipur or the entire North 
East. The Governor himsetf says: 

"Overall implications of the current 
situation In Manipur and Nagaland 
in the short term are. that areas of 
violent conflict and unrest have 
widened to the entire hill areas 
of Manipur. W,th fall out in Imphal 
Valley and in Nagaland to Central. 
Southern Nagaland and Western 
Nagaland bordering Manipur in 
the South. In the long term. it will 
escalate Nag-Kuki conflict and 
has possibility of Multi-Tribal con-
flict in Manipur and inter-tribal 
conflicts in Nagaland.· 

There is one concluding sentence, He 
say: 

"The above state of intense insur-
gency and internai disorder is due 

to lack of political stability and will. 
lack of an overall perception and 
monitoring of the worsening situa-
tion by the State Government and 
security forces etc." 

I consider it my duty to point out what 
the Governor has not stated, It is my duty to 
state that if this was the Situation prevailing 
in the State of Manipur. it did not occur 
overnight. It was prevailing for the last at 
least three or four years. In the last three of 
four years. the Union Government stands 
has permitted that situation to deteriorate 
and the Union Government stands squarely 
charged with its responsibility for permitting 
the state of Manipur to go to that situation. 

I have not covered the aspects of lSI 
operations or of the involvement of 
Bangladesh. Involvement of Myanmar. 
Government of weapons from Thiland. All 
these aspect will be covered by my col-
league. I will not take the time of the House 
in saying that. But I consider it necessary for 
me to stand up on my party and to share 
these few thoughts about the totality of the 
situation in the North East. 

But about the specificity 01 the prevail-
ing situation in Manlpur. Please mark my 
words. What Manlpur is demonstrating 
today IS only an aspect of the over-all ills that 
have afflicted the entire North-East and 
unless the Government and this House take 
seriously what is happening in that part of 
the world. we will be causing a very grave 
loss to the national unity. 

PROF. M. KAMSON (Outer Manipur) . 
Mr. Deputy Speaker, SIr. thank you forgoing 
me the opportunity to spread. The report of 
the Governor covers all the facts. The 
situation in Manipur is very bad. I appreciate 
the idea of the hon. Member who has Just 
spoken that situation in Manipur is indicative 
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of the ins and ailments that they have suf-
fered in the North-East. 

The imposition of Presidenrs rule in 
Manipur was very much justified by the very 
consequences that we have seen in the last 
few weeks because it was imposed on 1 st 
January, 1994. The situation is so bad that 
we cannot say that a singfe factor is respon-
sible for that. But it is the cumulative factors 
that have worked here. 

The situation prevailing before Presi· 
dent's rule was, first of all, the law and order 
situation was very bad and was deteriorat-
ing. Killings, kidnapping for ransom, bomb-
blasts, extortion of money by the extremists. 
all these led to this situation ; and we have 
read in news papers about these incidents. 
Over and above that. we have witnessed a 
very new situation in Manipur We have 
seen the communal flare-up and rivalry 
between melitis Muslims on 3rd May, 1993. 
That type of riot never took place in Manipur. 
That was the first time and it was of a very 
serious nature. Within a brief span of time 
ofthree hours perhaps from 2.30 PM to 5.30 
PM on 3rd may, 1993 more than 100 people 
were killed. And that was followed by contin-
uous fights and feuds between Nagas and 
Kukis. These three factors are Quite suffi-
cient to impose President's rule which was 
done to control the situation 

Presidenfs rule is not liked by the peo-
pie. I share the feelings of the people of 
Manipur that they do not like President's 
rule. Theywahtpopulargovernment. How-
ever, in spite of the dislike of the people, we 
have to swallow the bitter pill because of the 
element that they were suffering at that 
time. Therefore, the justification lies there. 
We ha~ seen from 1 st January up to this 
day, the situation has calmed down though 
I do notthink that it is completely eradicated. 
The superficial fighting between tribes and 

communities has come down. This itsetf is 
a justification for imposition of Presidenrs 
rule. 

Secondly, after this, we should not be 
complacent that the situation is safe. It has 
deeper meaning. The killing of Kukis and 
Nagas is not just a flare-up or and evil of 
certain fighting because of certain senti-
ments. It is not that. The newspaper carries 
the news that it is because of tax-coflection 
by Nagas on the Kukis and other tribes. I do 
not think thai is such a small thing wiN create 
a big thing like this, 1 would like to explain. 
to some extent, why it has come up. so tor 
as my knowledge goes. 

13.00hrs 

Everybody knows that Nagas have been 
fighting there. This insurgency came up with 
the armed clashes in 1956. There have 
been continued fighting for more than 30 
years. So. on the other hand. recently the 
Kuki National Organisatiori base in Maynmar, 
in the business territory, have stated de-
mandinga separate Kuki Independent State. 
And its army wing KNA could not have their 
field of activities there because of the mili-
tary system, military junla in Burma where 
there is no democratic form of Government. 
Under the activists 01 Kukl National 
Organisation (KNO). The Kuki National 
Army (KNA) could not have their field of 
activities there in the Burmese territory. So. 
they have extend to the Manipur territory 
which is contiguous to that area. The whole 
territory comes under Manipur sector where 
Kukis are inhabiting. Therefore, the basic 
issue is between the Naga's Movement for 
independence which has been there for 
more that 30 years. Actually. Naga Move-
ment in 1927 during the British time. Still 
then. I take up the history of post-indepen-
dence period. So for the last forty years. 
Nagas have been fighting f!>" independence. 
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And similarly, Kukis have come up during 
1990-91 under the banner of Kuki National 
Organisation to have another Kuki State in 
the Burmese territory which extends the 
activities. as I have pOinted out, to the Indian 
sector, that is, Manipurterritory where Kukis 
are inhabiting. Therefore. Nagas thougfJt 
that was a clash against their interest and 
Kukis also thought that it was against their 
interest to do so. So, that is basic philoso-
phy, political philosophy, political ideology, 
political field of activities between the two. 
Therefore, the solution does not lie only just 
in having some sort of quarrel here and 
there. It is a basic point. Therefore, I agree 
with. to some extent. the report of the Gov-
ernor when he says that some of the big 
leaders are involved. i do not say that the 
names of all the leaders, whose names he 
mentioned, are quite correct. I am not 
sharing that view. But I must tell definitely to 
this House that this is not a fighting between 
some mad people, some young people, 
some young people between Nagas and 
Kukis. The basic issue lies in some sort of 
political m.ovement. So we have to look into 
that matter and find ,out some solution that 
is in the interest of the nation. This is the 
situation. 

Again J also would like to take up some 
of the points which are there in the Gover-
nor's Report regarding the activities that 
have come up in that area, for example, 
Pakistan's 151. And also with the help of 
insurgents, whether Nagas or Kukis or 
whoever may be, they are having their arms, 
inspiration. help and everything tram the 
neighbonng State mcluding Myanmai, 
Bangladesh and Pakistan. And also we are 
told that these insurgents of the North-East 
have the connection with other insurgents 
0\ the countrv like that ot Kashmir, the 
Punjab and the L TIE. Therefore, this new 

development of connection between these 
insurgents should be taken care of properly. 
Moreover, I must also draw the attention of 
the House that the members of the NSCN 
who have secured the membership of the 
UNPO, that is, the Unrepresented Nations 
Peoples' Organization based at the huge, 
which is supposed to be a mini UN 
organisation by those nations who consider 
themselves to be the members of the 
Unrepresented organisation. This mem-
bership of the NSCN in UNPO has given a 
new fillip to the insurgent's feeling. There-
fore, in 1993 January, when this member-
ship was given to the NSCN, new interest, a 
n~w feeling has come to the Nagas who 
have been keeping a low key for some time 
or low profile for some years. Therefore, 
this revitalization so to say of the Nagas and 
the new creation of Kuki movement in the 
Myanmar has created a conflict and field of 
activity in the sector of Manipur. I would like 
to inform that all this happened in my constit-
uency. My constituency comprises of five 
hill districts of Manipur. 

It comprises about 90 percent of the 
total territory of Manipur. We have always 
been facing this problem and we would like 
to draw the attention of the Central Govern-
ment to this matter and request them to do 
something more, in whatever form it is nec-
essary. Military action is not the solution. Of 
course, military is necessary to control the 
situation, but military action is the only solu-
tion. If military action would have been the 
solution, then it would have been solved 
long back through so many military opera-
tions, through some many security actions. 
But it is no so. 

Therefore, a political solution is to be 
found. I know that the Government of India 
have tried. so many times, for a solution. In 
1964, it brought peace in Nagaland and in 
1973, the Naga agreement was arrived at 
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with certain factions of the underground. In I hold the home Minister and the Govern-
1975, on the 11 th of November, the Shillong ment of India responsible for all this. 
Accord was arrived at. Still, some active 
factions are left out. Therefore, I request the 
Government, through you, to take the initia-
tive to bring them to the table of negotiation 
and settle the matter for all times to come 
because the Naga problem is important, in 
the sense that it has been the primary and 
the first movement of insurgency in the 
North-East. Ant still, it is the source of 
inspiration for all the movements that are 
coming up in Mizoram. Tripura, Assam and 
then in the Manipur Valley itself. All these 
are sprouting up like anything. So long as 
the root is there, so long as the source of 
inspiration is there, you cannot solve the 
problem piece-wise and in a piece-meal. 
You have to look comprehensively at the 
whole problem. 

I request, again, that the Government 
should lake some special care to settle this 
matter. 

[ Translation} 

SHRI MOHAN SINGH (Deoria): Mr. 
Deputy Speaker, Sir, on behalf of my party 
and myself, I rise to support the imposition 
of President's rule in Manipur but at the 
same time I would also like to express 
regrets that in order to fulfil its own political 
interests, the Government of India and 
particularly the Congress Party has brought 
these states to such a bad situation. 

Mr. Deputy Speaker, Sir, the Governor 
had given his report on the situation in the 
State on the 5th October, but action was 
taken in December only. Thus, the Govern-
ment continued to sleep on the report for 
three motths. Action was taken only atter 
murder of hundreds of people had taken 
place and terrorist activities had increased. 

In 1982, the then Governor of State, 
Shri K.V. Krishana Rao had given a report 
about this chief Minister there people are 
helping terrorists and arms were also seized 
there house. What was the justification of 
making him the Chief Minister again? It was 
done just to add one more Congress Chief 
Minister in the State. With the help of 13 
MLAs, the earlier Government was dis-
missed and the Congress Government was 
installed. The report given by the Governor 
in this regard is startling. From this report, 
the people of this country will come to know 
that the Govemment is itself responsible for 
increase in terrorist activities. It clearly 
states that some Ministers and other allies 
of the Congress Party in the Government 
were all involved in providing arms and 
financial help to the terrorist group of their 
own communities. The report also states 
that Shri Rishang Keishing was openly 
opposin the chief Minister. The government 
had a meeting with him in September 1993 
and he had proposed to form an alternative 
Government . Not only the Chief Minister 
was unable to discipline him, but he also 
expressed his mobility to do so . He provided 
opportunities to Rishang Keishing for help-
ing and encouraging NSTN demoralising 
the official machinery and the police and to 
fulfil all his bad ambition. What did the Chief 
Minister do to suppress his own Minister? 
He helped another group which was oppos-
ing Shri Keishing. Neither the Governrnent 
nor the Chief Minister did take any initiative 
to resolve the tension between Nagas and 
Kukis or to gather public opinion in this 
regard. This has created the feeling of total 
political inertia and uncertainity among the 
people there. 

, would like to submit that even after 
such a serious report, the Government of 
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India continued to .ignore it for 3 months 
more. who is responsible for it? Last year, 
more than 550 persons were kitIed by the 
terrorists in ~ and in between the 
period when the Central Government re-
ceived the Govemor's report and imposed 
Presidenfs Rule in the State, 150 persons 
were killed. The Home Minister should be 
held responsible for tis. A meeting 8f the 
Chief Minister of Eastern States who belong 
to the Congress Party was held in Delhi. It 
was decided that a new Government under 
the leader ship of the State Party president 
should be formed. This fact was revealed by 
the Press. The Vice-President at the Con-
gress Party was arrested and put in custody 
for 20 days. A large cache of arms was 
recovered from his house. So. such highly 
placed people of the Congress Party which 
ruled the centre as well as the state, are 
helping the terrorists by keeping illegal arms. 
What can be more disgusting than the fact 
that the office bearer of this party keep illegal 
arms and the Government takes no action. 

We have our border with Bangladesh. 
Training camps have been set up there for 
training the terrorists. Training camps _are 
there in Myanmar also where weapons are 
also being provided to the terrorists. Not 
only these weapon are Pakistan make, but 
lSI is also involved in it. It has been stated in 
the report of the Governor how lSI is actively 
spreading its activities in the western region 
of our country .It is a regreatable thing for our 
country. Manipur is quite far from Pakistan 
Pakistan do not have cordial relation with 
Bangladesh. Training Centres of terrorist 
organisations are being operated from 
Bangladesh also and they are given training 
there. Weapons of Chinese make have 
been recovered from these terrorists. From 
where did they get these weapons? I have 
doubts that not only lSI, but China is also 

involved in this. ns 'tor 1he Gowemment of 
lndia 10 say as the extent to which China is 
involved in these actMties.. I afso doubt that 
the GoIIemment is knowingly hiding some 
facts from the people of this coontry. The 
situation in the eastern part of our country is 
very grave. All the poiitical group with whom 
the Congress Party has to keep COOfdina-
tion for running its Government there, are 
responsible for this situation. The State 
Ministers are helping the. t~rrorists 
organisations. whfch belong to tN!Tespec-
tive tribes . 

The BJP leader. Shri Jaswant Singh 
has indicated that as the States are being 
made smaller, the local tribes there have 
started fighting to save their own cultures 
and communities in order to maintain their 
separate identity. The Government of India 
has also shown interest in this regard. An 
autonomous council was setup in Bengal. In 
Assam also, the Government reached an 
accord with the Bodo people through some 
extremist organisation. This has given en-
couragement to small tribes to fight tor their 
identity. The Government of India has cre-
ated a wrong precedent. The Government 
should reconsider it and should try to take a 
political inilative to eliminate the terrorist 
outfits, The Government should make a firm 
resolve in this regard. 

It is regretful that whereas the ex-Prime 
Ministers Pandit Jawaharlal Nehru and 
Shrimati Indira Gandhi used to visit Nagal~nd 
and Manipur once a year, the present Prime 
Minister has no time 10 do so. He has time 
to go to Davos to meet the foreign capitalists 
and industrialists and to invite them to set up 
industries in our country, but has no time to 
go to Manipur and Nagaland to give a feeting 
of belonging ness to the tribats there. I charge 
to the Government for not displaying politi-
cal will to generate this sort of feeling for the 
last two three years. 



801 Statu. Reso Re: PHALGlJNA 3. r9t5 (SAKA) to the $late of Manipur 802 
Approval of Proclamation in relation 

[Sh. Mohan Singh) STATUTORY RESOLUTION RE: 

I would like to submitthat deployment of 
Army to possibly wipe out terrorism from the 
entire country will be a permanent solution. 
In this regard political inititatives should be 
taken. In farflung areas of the country, 
foreign countries are aiding and abetting 
terrorism. which could only be tackled through 
initiatives at the political level and with a 
pOlitical will. I would like to urge the Con-
gress party and the Centre to stop meddling 
into the affairs of borders States for further-
ing their own political intrests. The Govern-
ment has meddled into the affairs of Kash-
mir for narrow partisan interests. Similarly 
political interference has created disturbanc-
es in the North-East. 

I would like to urge that Manipur As-
sembly should be dissolved instead of keep-
ing it in suspended animation. I apprehend 
that behind suspension of the Assembly the 
motive is to again instal Congress Govern-
ment. With these works. I conclude. 

[English] 

MA. DEPUTY SPEAKER: The next 
speaker will be Mr. Uddhab Barman. Now. 
the House stands adjourned Lunch to meet 
at 2.20 P.M .. 

13.20. hrs. 

The Lok Sabha thRn adjourned for Lunch 
till Twenty minutes past Fourteen of the 

clock. 

14.30. hrs. 

(The Lok Sabha then re-assembled after 
Lunch at Thirty minutes past Fourteen of 

the Clock) 

(MR. DEPUTY SPEAKER in the Chain 

APPROVAL OF PROCLAMATION IN 
RELAnON. THE STATE OF MANIPUR 

(English] 

SHRI UOOHAB BARMAN (Barpeta) : 
Mr. Deputy Speaker. Sir. the proclamation ot 
President's Rule in Manipur has been made 
and the Assembly has been put under sus-
pended animation. The Govemment con-
siders this as a way to solve the problems 
faced by the people of Manipur. Iwould 
rather say that this situation may be utilized 
for horse-trading. corruption and other such 
things.! demand that the Assembly be dis-
solved and a political process should be 
started to ensure a popular government in 
Manipur. 

Manipur is a very small boarded State 
and it is inhabited by people belonging to 
different ethnic communities. It may be . 
seen that not only Manipur but other States 
of North-Eastern region are affected by the 
insurgency. What is most surprising is, as 
stated by the governor of that state, some 
of the Ministers are having links with the 
insurgent groups. It appears from the report 
of the governor that the Congress party is 
acting as a disnterating force and greatly 
helping the forces of disintegration there. As 
a result of this the Govemment is not able 
to solve this problem. This link of ministers 
with the extremist forces there has 
demoralised the already weak administra-
tion that is there and people are feeling very 
insecure. This situation is being fully utilized 
by the extremists and there are large num-
ber of killings. kidnapings and extortions etc. 
All this has created a very dangerous situa-
tion in the State. 

Besides this insurgency problem -which 
is spreading to other States also - Manipur 
has also witnessed in recent past the ethnic 
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clashes. There were clashes between Kukis 
and Nagas. This is because the NSCN 
wants to dominate over the routes from 
where drug trafficking, mainly of heroin, is 
laking place. From this area heroin is sent to 
other States of North-Eastern regio[l. Apart 
from drugs the people of this area are also 
affected by danger of AIDS. So, a danger-
ous situation has developed in Manipur. In 
recent past, communal clashes also took 
place in Manipur. A Pangal Meter clash is 
being utilized by the anti-social and extrem-
ist forces .. This has created a situation in 
which the minority people, particularly the 
portals, are feeling very much insecure and 
this sense of insecurity is being sought to be 
exploited by the anti-national forces there. 

So. all these indicates a very grim situ-
ation in Manipur and Sir, particularly the 
Leadership of the coalition Ministry headed 
by the congress is helping in creating a 
suffocating situation there. The State Gov-
ernment have miserably failed in controlling 
the entire situation. The Central Govern-
ment also cannot avoid responsibility as far 
as the situation in Manipur concerned. 

The Governor of the State had ser.: a 
report on October 5, 1993, but, the Central 
Governrnent is sitting tight over it by 
allowing the situation to drift further and also 
by allowing the anti national forces to gather 
strength .So the entire situation IS bubbled 
not only by he state Government but also by 
the Central Government .So what I feel is 
that, by putting the State under the presi-
dent's rule and keeping the Assembly under 
suspended animation will not solve the prob-
lem. The political process should be started. 
the Assembly should be dissolved and elec-
tion should be held so lhat the social eco· 
nomic problem taced by the people of 
Manipur could be attended to. 

In the Report sent by the Governor ,II is 
mentioned and ~ quote: 

"The above state of intense 
insurgency and internal disorder 
is due to lack of political stability 
and will, lack of over all perception 
and monitoring of the worsening 
situating by the state Government 
and security Forces over a pro-
longed period and finally absence 
of effective economic and social 
measures which has alienated 
the people .It has also seriously 
affected the ability of the adminis-
tration and Ihe police to protect and 
profile for the people and give 
them a secure and healthy envi-
ronment to live in." 

You cannot solve the problem there by 
resorting to military action only. So, political 
process should be initiated in order to see 
that the people of Manipur can feel secure. 
A concerted effort should be made to isolate 
extremist forces. 

I once again demand that the Assembly 
which is placed under suspended anima-
tion should be dissolved. There shouild not 
be any opportunity given for horse-trading 
which is affecting the very fundamentals of 
our democracy. 

SHRI KABINDRA PURKAYASTHA 
(Silchar): Hon. Deputy-Speaker, Sir, I rise to 
speak on the Proclamation of President's 
rule in Manipur . In that regard I must say 
that after the riot that occurred from 3rd to 
71h may. 1993, the silution in Manipur has 
very much deteriorated Since then practi- . 
cally, there IS no law and order in Manipur . 
Because of that the Government was forced 
to promulgate PreSident's rule which was to 
done much eanier that it was done. 
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Sir, practically speaking. the situation Extortion of rnol'leyhaS;rloVOIbecome a 
in Manipur is very peculiar. problem in Manipur . There is a parallel 

The ministers are involved in creating a 
tangle; in the name of ethnic trouble, the 
Minister have engaged themselves totally in 
creating such a trouble. As the report of the 
Governor of Manipur, it was very much 
evident that almost all the Ministers. are 
responsible for it, all the political parties are 
responsible for this, particularly those polit-
ical parties with whom or with the support of 
those political parties this coalition govern-
ment was formed in Manipur . 

Just after the nots broke out in the 
month of May. I had an opportunity to visit 
Manipur; I had been to many villages where 
people belonging to different religious faiths 
live. That time, fortunately, I met one MLA 
belonging to the ruling party whose version 
was lhat the government had no will to act . 

. So, it seems that the Government is solely 
responsible for whatever is being happened 
in Manipur. This is the first of its kind that has 
happened in Manipur. Practica"y, there were 
no communal riots in Manipur ; but this was 
the creation of the ruling party, of the Minis-
ters; otherwise, that could not have hap-
pened in Manipur :it never happened earlier. 

In Manipur, there are other troubles 
. As I see is practically no Law and order in 
Manipur The desecration of idols in Manipur 
is a great problem; and this is very unfortu-
nate. When desecration of idols is continu-
ously going on, people from Manipurthrough 
Dharma Raksha Commitments several 
memoranda, representations to the Gov-
ernment of India (Home Department) but up 
till now·, as per my information- I had also an 
opportunity to write a letter to the hon . 
Home Minister regarding this - no action has 
bee~ taken ; I want to know whether any 
action has taken regarding this. 

government In Manipur: Whether the Cen-
tral Government is aware' that a para"el 
government is running in Manipur? Actually. 
the Manipurgovemment has no cOF'ltl'of over 
the hill districts, extrernists, insurgents are 
running a separate government; in those 
areas, the government machinery cannot 
work. This is the siiution in Manipur. 

Then smuggling is a normal thi :J in 
Manipur. This smuggling is goin:l on the and 
the govemment' is' taking no action. You 
know that AID has become a very great 
threat to Manipur. A good number of people 
are affected by AID; and this has come from 
outside and this is there because there is 
check on the border and ttie Government is 
not taking any action. This is the situation 
prevailing in Manipur. 

Now I must say another thing not orily 
of Manipur but also of the whole north 
eastern region. The extremist activities have 
become a problem and are becoming a 
problem to the securityand intergrade ofthe 
country; and this is so unfortunate that all the 
insurgent groups have their in Bangladesh; 
the Bangladesh is giving them all sorts of 
help; they are getting train in Bangladesh. 
Once in the parliament the fton. Home Min-
ister also it. Now another thing has become 
very much evident. 

The ULFA who once fought for 
outstaying or deporting the infiltrators from 
Assam, I1,OW you will find a change in that. 
They are saying that the Bangladeshi infiF 
trators should not be deported. Why that 
change has in them? This is only because 
now they have taken shelter in Bangladesh 
and that too as per these the will of the 
Bangladesh Government. 
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Now the Bangladesh Government re-
stricts them to say anything against 
Bangladesh's who are living in Assam. They 
are warned that they would say anything 
against them then definitely they have to go 
out of their country. That is why these ULFA 
extremists have changed their views. This is 
also very much unfortunate. 

Sir, there is another thing which is very 
much evident in the North East. You will find 
in almost all the States in the North Eastem 
Region the question of local residents. This 
is a great problem. Very often you will see 
that the people who have gone from outside 
the State and settled for decades together. 
doing business and working forthe upliftment 
of the States are treated as outsiders. They 
are being told that they have no right to stay 
there. They have to go out. 

Recently. I must say, something 
happend that on the Assam-Mizoram Bor-
der one truck driver was killed and out of that 
there was a tussle like sitution. The Govem-
ments of Assam and Mizoram had to join 
han Is with the central Govemmenttosolve 
this issue. This is only because there is no 
sence oneness. All these problems mixed 
together to create a very serious condition 
in the whole North East and Manipur is a 
very glaring example of all these activities. 

So in that respect, I must say that the 
problem of Manipur is not simply a problem 
of imposition of President's Rule or to be off 
from that. We must go and see how this 
problem can be solved. 

I have gone through the report of the 
han. Govemment of Manipur and I have 
been rather amused when I read that report. 
I n my opin ion, for the conditions prevailing in 

Manipur at present, lhe real issue is not of 
the change in the leadership or of alternative 
butto find an end the pe riodic manipulations 
for power by different groups or individuals. 
This has resulted in lack of political direction 
to the Government and guidance to the 
administration." This is one thing. 

In the report there is another thing and 
it says; 

"The above states of intense 
insurgency and internal disorder 
is due to lack of political stability 
and will, lack of an overall percep-
tion and monitoring of the worsen-
ing situation by the State Govem-
ments and security forces." 

After saying this, the Governor was 
pleased to say; 

"The present Assembly was in 
February 1990 and it has a residual 
life of 16 months, suspension of 
the democratic process at the 
earliest possible opportunity." 

Sir, the Government himself says that 
situation in Manipur is such that only the 
change of leadership is not the solution and 
that the horse-trading aspect should also be 
dealt with firmly. 

But the Government, in spite of the 
situation prevailing in Manipur suggested 
that the Assembly should be suspended and 
not to be dissolved. 

We feel that in this situation the As-
sembly should be dissolved and it should 
kepi under animated suspension. It it is left 
as it is what is doing on now. the process of 
horse trading. will go on and will create a 
further complication in Manipur . Therefore. 
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I demand that this animated suspension of 
Assembly should not go on, the Assembly 
should ~ dissolved and a fresh process 
should be conducted so that in future all that 
is happening in Manipur is finished a new 
fresh and peacetullife is created. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Deputy-Speaker, Sir, I rise 
to suppollt this motion to approve the Proc-
lamation of President's rule in the State of 
Manipur. 

It is no pleasure to put an elected 
Assembly under animated suspension or to 
dissolve the Assembly and to promulgate's 
President'::; rule under article 356 of the 
Constitution. But sometimes the situtation 
!;o demands that there is no other alterna-
tive. The case of Manipur is a glaring in-
stance of that. While there has been unan-
imous support to this proclamation there 
has some criticism voiced by the hon . 
Members from the other side, that it should 
have been done earlier firstly, and secondly 
that instead of keeping the Assembly under 
animated suspension, it should have been 
dissolved. 

We are conveniently quoting from his 
Excellency the Governor's Report. Some 
hon. Members who are critical ~bout the 
Assembly not being dIssolved, have only 
referred to the other portions of the Gover-
nor's Report. But the Governor after making 
his analysis had came to the conclusion that 
he was in favour of animated suspension. 
He has non recommended dissolution of Ii Ie 
Assembly and the Government has accept-
ed his report in its entIrety. 

The question about delay is also there. 
It is true that this report is dated the 5th 
October. After that seOior officers from the 
Government of India and even the Minister 
of State in the Ministr of State in the Ministry 

of Home Affairs. Shri Rajesh Pilot. Who is 
the charge of internal security. had visited 
the State and there had been obviously an 
attempt by appealing to the political parties 
there who were part an parcel of the State 
Government to rise to the occasion, to see 
that good sense prevails among them . 
When we criticize the State Government 
there we should remember one thing. It was 
not a one party Government . It was a 
coalition Government of five to six parties. a 
coalition Government headed by the Con-
gress.lt is true that the Congres~led the six 
party coalition Government .Who were there 
in the coalition Government? Janta Oal, 
Congress (S). MPP the representatives of 
MPP are also here-and some local parties 
were there in the coalition Government. The 
representative of MP and some parties were 
very much there in the Cabinet. when we 
say that it is no doubt the failure of the 
constitutional machinery in the State and 
when we talk about this failure, it is a failurer 
of all the political parties. 

Sir. where the Congress used to there 
at the helm of affairs exclusively in Mantpur, 
the situation was different. the situation was 
definitely much better To day the Govern-
ment is chaired by many parties. And they 
were unfortunately having competition 
amongst themselves to woo different sec-
tion of people , that means. the insurgent 
groups also. And IS how. the situation got 
aggravated. Rise in insurgency was there. 
The killings. murders. dacoity.looling. arson 
and all these things are very much on the 
increase and even threaten to some extent 
the intergrade. It IS avery sensitive State. 
Sir, as you know. North East is a border 
State. And these actiVities, insurgency, etc. 
undoubtedly were abated. a ddedto. by the 
foreign agencies from across the border. 
There is no denial of thiS fact. So. this is a 
very sensitive issue. 
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I had also gone through the Governor's 
I had underlined several relevant portions. I 
am not going to quote the Report. But I 
would rely upon the reference made to this 
report by my previous speaker. What doesi! 
indicate? Is it not a challenge to the entire 
political system of the country? Is it nc! a 
challenge to all the responsible political 
parties having shared power there. were 
vying with each other and there by aggravat-
ing the insurgent activity. The State's inter-
ests. leave part the national interest. was 
brushed aside. And thev have only got 
group intrest. individual intrest to come to 
power. to gain more power. to gain some 
vantage position. etc. What were they do-
ing? So let us not blame each other here. Let 
us analyses the situation Let us taken 
adequate lesson from It. Let us have heart 
searching in our political parties This IS ;} 

very sensitive issue. And collective end 
avour to bring those people to the mam-
stream is called for SIX hundred lives were 
lost in the course of one year's insurgency. 
A large number of houses were razed to the 
ground. And many people are helplessly 
moving about witllout shelter also. 

Of course. I thank the Govemment of 
India for having sanctioned money Immedi-
ately for the purpose at rehabilitation of 
those people. who were affected. That pro-
gram should be speeded up thilt programme 
should be properly implemented. And in that 
way. Sir. I wouldsaythatthe hon. Members 
belonging to that locality. area, region. had 
given their analySIS. the genesis of the prob-
lem. how old itis. the demand for homeland. 
etc. tor Kukis. a sort of Nagaland m the 
southern State . and the clash between 
them. All these things were responsible for 
such a very unfortunate situation. 

Now. what should be done about it ? 
There was no other alternative. It was an 
elected Assembly. The elections were held 
in j 990. The election are due one year after, 
around January-february, 1995. 

While speaking about it, I am reminded 
of the Jammu and Kashmir situating. There 
also the Assembly was under suspended 
animation probably from 1989-90. Then. it 
was dismissed. Afterthat. we had discussed 
it here forthe revival olthe assembly several 
times. I do not know whether it was possible 
under the law to revive the Assembly. That 
was also discussed here. That is why in 
respect ot suspended animation. we should 
not see anything wrong in that. Now. it IS 
lime that different political parties should 
actively try to bUild up a conducive atmo-
sphere there. In any case, the elections are 
due there after about nme or ten months. 
Let not a situation continue there wherein 
free and fair elections will not be possible. 
Therefore, the need IS to re-establish rule ot 
law 10 an effeclive manner Without any inter-
ference from anybody. As we know. the 
Governor IS not i) political Governor and all 
support should be given to him. Of course. 
the government of Inula IS conscious ot It. 
They should further review the Situation and 
strengthen the law and order machinery 
there. Whatever IS needed should be done 
so that normalcy IS restored there. We 
Should aim for normaley to be Orestored. as 
early as possible, wherem free and fan 
elections could be possible there. 

Again. for bnnqing about amity. we 
have to ensure co-existence. There is no 
way out other than thiS. The two mam 
communities. Nagas and Kukis, have been 
staymg peacefully in co-existence for cenlu-
ries there. They get encouragement from 
the political parties and This aggravates the 
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situation. Clashes between them and riots 
are taking place. Therefore, we have to 
ensure the political existence. The church 
has a role to paly there. The services of the 
leaders of churches couln he utlised to bring 
about social amity etc. Again, rehabilitativn 
and other programmes, as in other parts of 
the North East, sl'lould be taken up. In the 
State of Manipur, unemployment is also on 
the increase. I talked to some of the 
representives of that area. I also came to 
know that most of the insurgents are edu-
cated unemployed youths. So, this IS the 
problem. The Government should give a 
serious thought to this aspect Viz. about 
launching of some effective economic 
programme. Economic and SOCial mea-
sures will go a long way in Improving the 
situation which will give employment to thesE': 
educated unemployed youths who are Sit-
ting idle. 

Wher ever there is any trouble, they 
get involved in that. 

15.05 hrs 

(SHRI SHARAD DIGHE m the Chan] 

With these words. I support the Procla-
malion Issued by the PreSident under article 
356 of the Constitution At the same lime. 
the political parties at the Stilt level and here 
also. can give their suggesllons Lonking at 
the sensitivity of the area and the senous-
ness of the problem. collective efforts are 
needed. No political party should make any 
attempt to take any political mileage out of it 
because that will be at the cost 01 the 
national interest and thA nationallntegnty. 
There can be a dialogue: started by the 
Government of India With all concerned 10 
put an end'to Insurgency in that part of the 
country and also to see that the atmosphere 
in the State improves. elections are held 
and an elected governme'lt comes back to 

take charge of the State as quickly as pos-
sible. 

15.06 hrs 

ARREST OF A MEMBER 

[English] 

MR. CHAIRMAN:I have to inform the 
House that the hon.Speaker has received 
the follOWing telex message dated 19 Feb-
ruary, 1994. from the Deputy Superinten-
dent of Police. Udamalepet Sub-Division, 
COlmbatore:-

"Shri B. Raja Ravi Verma. Member 
of Lok Sabha. has been arrested 
on 19 February, 1994, at 10.30 
a.m, along With 115 workers be-
longing to AIADMK who attempted 
to pick6t 10 front of Head Post 
Office. Udamalepet. A case in 
Udamalepet police Station Crime 
NO.90/94 under Section 151 
CrP.C. was registered and is un-
der IOvesligation." 

15.07 hrs 

STAUTORY RESOLUTION RE AP-
PROVAL OF PROCLAMATION IN 

RELATION TO THE STATE OF 
MANIPUR- CONTD. 

[ TranslatIOn] 

SHRJ VISHWANATH SHASTRI 
(Gazipur) . Mr. Chariman. Sir. there was no 
other option but to impose President's rule in 
Manrpurunderthe prevailing situation. Pres-
ident's rule m the State was imposed after a 
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gap of three months of the submission ofthe 
report by the State Governor in October as 
is evident from the Governor's report It 
seems that the Gvoemment is accustomed 
to lack adaisical approach as was also seen 
in case of Punjab and Kashmir. The Gov-
ernment unnecessarily watched for long the 
situation in Manipur even though many mil~ 
itant organistions surfaced earlier in 
Nagaland and Mizoram with the assistance 
of foreign powers. 

Situation in Manipur came to such a 
pass that there was likelihood of outbreak of 
communal diSturrances I think this sort of 
lackadaisical approach is dangerous for the 
unity and integrity of the country. Definitely, 
the Government did not pay required atten-
tion. The Government should have taken a 
serious view of the report of the Governor 
which specifically mention ned that the people 
in power and responsible for security and 
development in the State. were giving pa-
tronage to elements which are out to disturb 
harmony and peace. I would like to submit 
that if the Government does not take a 
serious view of the situation prevailing in 
Manipur and the North-East the 
consequencescould disastrous 

I would like to urge that Ihe tribes of 
Manipur cannot definitely be suppressed as 
they have their own cultural identitys thelf 
sentiments must be respected. Hon. Mem-
bers made a mention of the situation prevail-
ing in Manipur and," view of their submis-
sion all out efforts should be made to 
implement development schemes in a time 
bound manner, so that Increasing frustra-
tion among the youth could be checked. 

Mr. Chaiman, Sir, nol only the develop-
ment schemes should be given impetllS but 
tMrels a need to take effec.rrvesteps against 

the aforementioned political forces indulging 
in underground activities. All posible steps 
should be taken to expose such forces. 

Similarly, permit area system in force in 
the prohibited areas should be done away 
with by the Govemment In order to make 
the federal structure effective in Manipur 
and create a sense of confidence among the 
people the police set up must be revamped. 
More and man;! people should be recruited 
as Home Guards. 

In addition, suspension of the State 
Assembly is no solution. Therefore, I would 
urge to dissolve the State Assembly and 
restart political process in the State by holding 
democratic elections. I doublt the effective-
ness and prudency of solving the problem 
with the assistance of the police and the 
Army. Indiscriminate enforcement ofT ADA, 
NSA and the Punjab Police Act will make the 
matters worse Instead of solving them 
.Therefore. I urge immediate implementation 
of schems and to improve drinking water 
facility and irrigation on system in Manipur. 
Please conduct elections in Manipur after 
dissolving the State Assembly and hand 
over the reins to the new Govemment. 

With these I conclude. 

(English) 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipuf) : Mr. Chairman. Sir the general 
feeling of the people in Manipur is in favour 
olthe Central rule in Mampur al present. We 
have to respect their feelings and we are 
bound to accept what the people welcome it. 
So we share it. 

But it is quite unusal in Manipur, it is 
unprecedented. Because the people there 
are against toe rule of the President or what 
we call President's Rule Because the people 
there consider that they must not be ruled in 
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thatstyte and there must onty:beadministra- 'proposalforthe imposition CJf1he president':$ 
tAon of the representives of the peopte. As rule,butweresentedit,becauseatthattime 
you know, Manipur was merged irdo the 
Indian Union in 1949. Before that it was a 
sovereign State and her own ruler. So the 
peop1e feel that any rule or PresideI1t's Rule 
is taken as a rule by tile Oldsiders_ 

They do not1ike it. They do not prefer it: 
They are always after a popu1ar Minisby, 
that is, they want to be ruled by theif own 
representatives. That is theirmoDo and they 
always stand for it. so, the ~osilion ofUle 
President's rule is not preferable to the 
people of the State. However, in the cootext 
of the present prevailing situation in the 
State, they accepted it as a temporary mea-
sure. The President's rule was imposed in 
the State of Manipur on 31st December, 
1993 and more, than one-and -a-halt months 
have passed now. Now the people resent 
the president's rule, because the Advisors 
to the governor function as if they have to 
rule the State and so. the people do not like 
the style of functioning of the Advisors to the 
Governor While touring the State, they go 
with a chain of cars and jeeps as if they are 
the Maharajas of the State. And that is why, 
the people do not like the President" 5 rule. 
But in the context of the prevailing situation 
they accepted it for the time being and I do 
not think that it will continue for a long 
period. 

Sir, I would like to bring to the notice of 
this House as to how the Governor" s report 
is. misleading and misinformed. I need not 
go into the detailts of the report. But I would 
only like to mention that the Manipur people' S 

parly was a parlner in the coalition 
Goverment. while our party agreed to form 
·the Goverment, it was in the Interest of the 
people, in the interest of the State and in the 
interest of the nation and not in the interest 
of sharing power. Earlier also, when Shri 
Panigrahi was the Governor there was a 

it was not suitable. So, in the interest of the 
people we agreed to share power and to 
form the Goverrnent ahd not for the sake of 
power. It is very clear. 

The .proclamation of the president's 
rule was made on the 31st December, 1993. 
But the report of1tle Governor was present-
ed on 5th october, 1993. So, there was a 
long gap in between the submission of the 
Governor's report and the imposition of the 
president's ruje. while submitting the report, 
the Governor says that there has been a 
split In the Manipur people' s party of which 
J am the president.l chaHenge it. The Gover-
nor does not know what is the split, because 
he is not a political person. The Manipur 
peopIe's party was very much intact on 5th 
October, 1993 and is intact even today also. 
So, how can the Governor say that there has 
been a split between myseif, Shri R.K.Ranbir 
Singh and the Speaker Shri Bora Babu 
Singh? It is a concocted or a misinformed 
report. 

So, if action is taken on the basis of 
this report, then it is very unfortunate. 
Mr.Ranbir Singh, my colleague offered to 
the high command of the Congress party 
that he would not accept any office, in the 
coalition Government. Even then, why has 
such a report been given by the Governor? 
Since there is not much time, I shall be brief. 
He soays that the present coalition Goverment 
is only superficial, entirely motivated by the 
common interest to stay in power. It is quite 
unfortunate. It is not our consideration at aU. 
It is not the consideration of the M.P.P. 
though I do riot know about other party. We 
agreed to be partners in the Government 
only because of maintaining peace, law and 
order and In the interest of the people. I 
think, the House is misled in such a way by 
this report. 
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Another para says about the communal 
riots. it is the creation of certain elements. 
The Manipur people' s party. the Congress 
party and the colition goverment took action 
to contain those riots. It was carried out by 
insurgents or by other anti-social elements. 
Manipur people's party took active part and 
tried our best to bring about normalcy in the 
State. The report is so ungrateful to the 
party, it did not acknowledge the role played 
by the Manipur People's Party which com-
mands 11 seats iin the House of 60 mem-
bers. 

In short, I would say that the report is 
not dependable, if the Central GovelTjment 
has taken action on this report, then why has 
the House not been dissolved? Why has it 
been put under animated suspension? Again 
in the report, it is mentioned clearly: 

"The Chief Minister himself is sus-
pected of aiding a faction of the 
Meitei extremists." 

He says that the Chief Minister has not 
only failed to discipline Shri Rishang Keishing 
but by his inaction left the field free for Shri 
Rishang to carry out his evil design of aiding 
and abetting the NSCN (I) and subvert the 
Govemment machinery and police. To some 
extent, it is a fact. I may apprise the House 
that Kukis and Nagas have been staying in 
Manipursince time immemorial very happily 
and harmoniously in the State. But this 
ethnic contlict came only when Rishang 
Keshing was in the Govemment. He came 
into the politics and organised his Naga 
Integration Council. He tried to identity 
Nagas against KUl\ls. Since then" it has 
been happening like this. Otherwise, even 
now, they are liVing very much as brothere, 

But they took interest in their affairs only 

for getting political power. That is the prob-
lem. It is very correct, as the House knows, 
Mr, Rishang Keishing has been supporting 
openly the NSCN. It was diring the period of 
the late lamented Shri Rajiv Gandhi's Prime 
Ministership that he was forced to resign, 
Shri Buta Singh, the then Home Minister, 
was sent and pessonally who called Mr. 
Rishang Keishing before the Govemor and 
asked him to resign instantly. 

Therefore. it is forthe Congress party to 
look after it. I leave it to them, I do not like to 
venture myselfto defend others. I am speak-
ing on behalf of my Party. 

Up to the month of Novermber, it is 
officially known to me that more than 317 
people were killed out of which 268 were 
Kukis and 49 were Nagas. Of the 3,151 
house bumt, 1 ,000 as against 1 ,853 beong 
to the Kukis and 1,298 belong to the Nagas. 
Many innocent children and women were 
butchered and killed, It happened because 
of political instigations while trying to show 
that they were very powerful. In that, the 
leader happens to be the Deputy Chief 
Minister in the Government and the Gover-
nor also mentioned it in his report. 

Therefore. if the report is to be accept-
ed totally, then it wou Id be better if the House 
is dissolved instead of putting it under ani-
mated suspension. 

The President's rule was imposed be-
cause of this law and order situation which 
prevailed in the State, As mentioned now, 
the spirit of domination should not be there 
over the people of Manipur, The adviseres 
to the Governor should be restrained from 
functioning as dictators. That is the wish of 
the people. 

I would like to bring to the notice of the 
Home Ministerthat he has to look into this so 
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that the people may not be easily offended 
by their attitude and by their style of function-
ing. The Governor and adviseries should not 
be vindictive towards the others Parties. 

What has happened is that as soon as 
the President's rule was imposed, the secu-
rity guards prvided to the MLA's of my Party 
were withdrawn. They cannot move freely 
now. One Mr. O.Joy and Mr. Manihar have 
been exposing in the Assembly certain cor-
ruption cases or some sandals. 

And they are very much offending the 
insurgents. The then Government provided 
them personal security at their residence. 
But that has been withdrawn. I consider that 
it isa vindictive motive in the context that the 
Governor has given his report. So, there is 
no communal riot and that will never happen 
again. They are very much like brothers and 
sisters and only in name they are Pangal, . 
Pangal means Muslims. There may not be 
any apprehension on this count. And no 
such report should be made in the context of 
that. 

In conclusion, I would like to urge the 
Government that let the terroro! President's 
rule be removed. Otherwise, the people will 
feel that they are going to be ruled by 
imposition. Let there be popular Ministry .. 1f 
the present Assembly is not desirable, let us 
have an election soon and let us have the 
mandate of the people afresh or at least 
have a Ministry in the interest of the people 
to serve the will of he people.That is my 
submission. 

PROF. M. KAMSON : Sir, I request to 
make only one point mair,ly to put the record 
straight regarding the speech made by hon. 
Member Shri Yaima Singh Yumnam. I am 
not going to give any observation on his 
speech on whatever he has said. But I would 
like to put the record straight because two 

three names have been mentioned in the 
report of the Governor about Shri Rishang 
Keising, Shri R.K. Dorendra, Shri R.k. Ranbir 
Singh Shri Dungel Kuki and so many people. 
I deliberately did not touch them in my 
speech made earlier today. But I did nol 
touch on these people because I did not like 
to have any observation on that. But since 
one particular name has been mentioned by 
the hon.Member of Shri Rishang Keising, I 
just like to put the record straight because I 
know him. Shri Rishang was ruling from 
1980-88 for seven complete years or nearly 
eight years. During this period, he sup-
pressed the NSCN activities very nicely and 
put them under control. He was attempted 
on his life three, tour or five times in am-
bushed bomb blast and in so many ways. 
Therefore, I do not agree with the point that 
Shri Rishang it was connected with NSCN 
at that time. 

Secondly, at the present point of time. 
whether Shri Rishang has encouraged the 
NSCN activity, that also I cannot agree 
because I have got personal experience on 
this. This time, 12 M LA's belonging to Nagas 
were given notice by the NSCN to resign 
immediately to support theirside against the 
Government of India. Shri Rishang was one 
who disagreed to this. I also received that 
type of notice form the NSCN thratening my 
life two times. I showed that to the Prime 
Minister for his personal for his personal 
Knowledge. I did not try to bring this mater 
to publicity. I just kept quiet. Today since it 
has been raised, I consider it proper to 
mention this on the floor ofthe House that 12 
MLAs belonging to Nagas and MP myself 
received notice from the NSCN to resign 
immediately during the month of December 
lasl. We disagreed. Shri Rishang was taking 
interest to counter that by saying them that 
they should not press like that. We are not 
part of NSCN. That much I know because I 
was there and' had meeings. Therefore, 'he 
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allegation against Shri Rishang is not proper 
in this context. Beyond that, I do not know. 
That is the point I wanted to make to put the 
record straight. 

SHRI YAIMA SINGH YUMNAM: Sir, it 
was not my personal allegation.lt was basd 
on the Report of the Governor. 

[ Translation] 

SHRI GEORGE FERNANDES;. 
Muzaffarpur) : Mr. Chairman, Sir, Manipur 
issue is not a new one, and if only Manipur 
is made the focal point while discussing the 
matter, I don't feel that we would be able to 
succed in protecting the country from suctl 
a situation as is prevailing in Proovanchal at . 
present. 

Mr. Chairman, Sir, there are a number 
of factors responsible for what is happening 
in Manipur at present and they are not 
confined to Manipur alone be to 
entire.Provanchal Mr. Chairman, Sir, what 
we all emergency is not something new, it 
is a situation that has been prevailing for a 
long time. After all, why should we ignore the 
fact that Phizo movement started in pre-
independence era and Mahatama Gandhi 
was the man who took the initiative in this 
regard. He had promised Phizo that if injustice 
was done to the latter he would stand by him 
for freedom movement he talked of. But first 
he should accept unity with India. Mahatama 
is no more today, but the practice of breaking 
the promieses which started on the very first 
day, still continues. 

THE MINISTER OF HOME 
AFFAIRS(SHRI S.B.CHAVAN): What was 
the promise? 

SHRI GEORGE FERNANDES: 

Mahatama Gandhi had said that no justice 
would be done to Phizo. 

SHRI S.B. CHAVAN: Did Phizo accept 
Mahatama Gandhi's proposal? 

SHRI GEORGE FERNANDES: Heac-
cepted it in the sense that he did not proceed 
further the battle he was fighting. Even 
Mahatma Gandhi did not expect more than 
that from him. Mahatama Gandhi knew very 
well as to what was the way of thinking of 
people in Poorvanchat, what was their 
previous record and why and how the dis-
contentment prevailed among them. Just as 
has been pointed out by one of our col-
leagues from Manipurthat Kukis and Nagas 
have very cordial relations, at the same time 
it has also been pOinted out that though they 
have cordial relations is it not a fact that 
Britishers used kukip against the Nagas. 
stet As per their strategy in Poorvanchal the 
Britishers suppressed the Nagas and insti-
gated the Kukis against them. Therefore. 
the discussion about all is not like the buses 
strike in Delhi or strike against increasing 
fares or the matters regarding maintaining a 
good relationship between the owner and 
the labourer. It has a long history at its back. 
My friend shri Mohan singh referred to neg-
ligence shown towards the PoorvE!nchal . 
However, that negligence was shown not 
only by the Government but also by the 
country as a whole. 

Mr. Speaker. Sir, Dr. Ram Manohar 
Lohia, who is no more, was arrested in this 
connection. He had warned the Govern-
ment that through deploying military and 
police force in Poorvanchal the Goyem-
ment would not be able to retain it in the 
country. rather it is preventing that region to 
remain integrated with the country. But Dr. 
Lohia was prevented from going to 
Poorvanchal. and arrested. Or. Lohia loved 
not only Poorvanchal but also the entire 
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country. He had said that Kashmirhad its 
importance, but Poorvanchal it was the future 
of the country and we would have to fight dur 
last battle there. This was the opinion of 
Dr.Lohia and be always inspired his 
associates to remain alert towards the re-
gion. 

Why should we say that it is the biggest 
attack on India. It is an attack with a political 
background of 45 years. Therefore, the hon, 
Minister should not be angry with us today. 

SHRI S.B. CHAVAN: Why should I be 
angry with you. 

SHRI GEORGE FERNANDES: I am 
pointing out the fault and not merely making 
a charge, I am. doing so because the 
prevailing situation in Poorvanchai is being 
taken very lightly. With regard to Kashmir 
you may say that it was child's play. However, 
the matter regarding Poorvanchal is 
somewhat different. Did not Shri George 
Apang-the Chief Minister give a public 
statement and urged the Government not to 
take the matter so lightly ? He has also 
pointed out the specific demands and said 
that if those demands were not fulfilled they 
would have their own option. I have given in 
writing to the hon. Prime Minister and the 
hon. Minister of Home Affiars. But I have not 
done so on party lines. If they are in power 
everything goes well, otherwise they revolt. 
the Govemorin his report has mostly pointed 
out the names of undergrounds groups 
which follow the dictates of various regional 
leaders there. This is the prevailing situation 
in Nagaland and the Governor has pointed 
out that similar situation prevails in Mizoram 
and Manipur where underground groups 
play althe tune of political leaders. Everything 
was used at the time of elections in Nagaland. 
Does not the hon. Minister of Home Affairs 
have the report that was conveyed by the 
election officer as to how these elements 
were used during the elections. The 
Governor has pOinted outthat NSCN belongs 
to a particular group? Has it not been used 
thare? The entire group has now revolted, 

Did notthe hon. Minister of Home Affairs get 
any proof to this effect earlier. We have 
received the information in writing that 10 
percent of the tolal amount of salary per 
month is collected and provided to the 
underground groups through the highest 
officer of the concerened deopartment. Has 
no complaint or clue to this effect been 
received so far? I am not blaming them. 
Government money is being misused to 
spread insurgency, but I do not blame the 
Government employees forthis. We are the 
members of State Assemblies or Parliament 
and we do have our approach to the prime 
Minister or the Chief Minister due to which 
we can manage to get protection. , but what 
will a poor employee do ? Politics has been 
playing a major role therefore the last 45 
years, and it has ruined everything. It has 
been mentioned in the report that the political 
leaders indulge in wrong practices. 
Corruption prevails e everywhere there. In 
this context, I would like to submitto the hon. 
Minister of Home Affairs that a resident of 
the State came to me and told me that there 
was a leading tade of foodgrains who 
belonged neither to Naga nor to Kuki tribes .. 
I would not like to disclose his caste. 
Underground people want to him. It 
happended in the month of October. They 
demanded a ransom of RS.1 crore from the 
trader, who gave the money without seeking 
any clarification in that regard. It happened 
so because the trader is indulging in selling 
the foodgrains in black market. He is in 
league with the Government employees. 
They neither purchases foodgrains nor to 
sell the same through fair price shops. 
Neither they receive money the Govem-
ment. They sell from the foodgrains in the 
black market. The underground people are 
very well aware of this fact and that is why 
when they ask for money, he give it to them. 
The government should inquire into the 
matter. Shri Rajesh Pilot is present here. He 
goes there frequently. He should investigaste 
the matter. Anybody can be asked. Trees 
along the entire forest are felled. About 
Rs.1 0,000 are paid to the underground group 
for each truck carrying wood. No truck can 
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pass without paying this amount. The vehi-
cle stops at police station and then money 
is extracted immediately. The Government 
Officers and employees also have their 
share in it. 

Corruption is all prevalent in politics, 
money transaction takes place through suit-
cases in Poorvanchal. This practice may 
perhaps be for here but it has been prevailing 
there for a long time. You may look at the 
election procedure in Poorvanchal. Election 
means only money transaction through suit-
case and nothing else. Is the hon. Minister 
unaware of the fact as to how much money 
is required for elections in a single Assembly 
Constituency? We know each and every 
thing. The meaning of election itself is 
money and lavish parties. It may sound 
unpleasant but it will have to be cons ide red 
in the light these facts. Otherwise, no pur-
pose would be served there. Historical dis-
tortions if any will also have to be set right. 
Our rnistakes should also be set right. Just 
now one of the hon. Members said that they 
all should do this collectively. It is not proper 
that they will divide and we will unite. They 
have broken our party totally, because the 
law says that it is alright ifthe defections take 
place on a large scale but defection of one 
or two hon. Member is not permissible. In 
other words defections as a whole are 
cheaper than defection of one or two 
members. The entire party has been made 
to defect. I am ashamed not because all the 
members of my party have defected but the 
Governor, who is a retired General Lieutenant 
writes:-

[English] 

In the present ruling congress(l) led 
coalition Government in Manipur, the party 
position is, Congress(l) - 13; Manipur Peo-
ple's Party-11; Janata Dal (Defected) - 10; 
Congress(S) - 3; Congress(S) (defected)-3; 

[ T ranslationj 

How the Government could be formed 
there ? Politics has been degraded so 
much. I admit that it was manipulated delib-
erately. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): How did you make in 
19~0? 

SHRI GEORGE FERNADES : I am not 
referring to a particular party. Politics has 
become a mockery in the eyes of the public 
today. This has created some sort of distrust 
in the minds of people. Politics today turns 
the youth of our country into militants who 
become a problem one day, they are shot 
dead when become terrrorsts. My submis-
sion is that the Government will have to think 
over the question as to how politics should 
be cleansed in Poorvanchal. The same 
thing hapened in Nagaland. The ruling party 
enjoyed majority there yet the Government 
was dislodged. The governor was honest is 
presenting the report. But he was removedi' 
One of our hon. friends was saying here jus 
now that he was an a political Governor. I 
implies that he admits the fact that certain\,-_ 
persons are also sent as Governors who are 
political persons. This Governor will not give 
the same report as we wish. He is not a sort 
of person who believes in what we call a 
"Freudian slip." He is a different type of 
person. The Government rather the Gover-
nors usually present reports which serve the 
purpose of the Government. Therefore, this 

. Governor is different. Shri Panigrahi said 
this one of you M.P.s said this. He was not 
an M.P. of the M.P.P. but an M.P. of the 
Congress Party [Interruptions] 

Mr. Chairman, Sir, one more issue is 
also linked with it. The Government could 
have solved this problem had it wished so. 

But the Government does not want to 
do so. The issue is about the economic 
development of the State. Now the qestion 
is as to what is being done in the name of 
economic development there? I would like 
to put forth two or three official figures 
before you. Till March, 1992 Rs.86,319 crores 
were given as loans by the All India Term 
Landing Financiallnstiltutions of the Central 
Government all over the country. Out of this 
amount Rs. 36 crore was sanctioned for 
Manipur. Out of the amount of Rs.58,SS6 
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crore$ disbursed for the whole country only 
Rs. 29 crore was disbursed for Manipur. 
These financial institutions were set up dur-
ing the post - Independence period in our 
country, Manipur or Purvanchal has been 
comletely ignored as if. no development is 
needed there. 

Now I would like to cite other figures. 
The area is neglected too much. There is 
severe probem of unemployment in Manipur. 
As of today the population of Manipur is 19 
lakh. But the people living in hill areas not get 
their names registered in the employement 
exchanges there. Only people living in plain 
areas gettheirnames registered. Upto March 
1993 their number was nearly 2,15,500. 
Perhaps there is only one employment ex-
change. 

Mr. Chairman, Sir, you might be sur-
prise like me that throughout Manipur, 
exccluding the Govemment employees 
numbering about 53 thousand only 1950 
persons have been employed in the indus-
trial sector in Manipur. In my opinion, the 
number of employees working in our 
Par1iament House is higher than this. More 
than 2,000 employees wor1< in the Secretariat 
of our Parfiaments. Whreas only 1950 
persons are new working in the industrial 
sector in Manipur. they are employement in 
development work. manufacturing and 
mining work. In such a situation, where 
should the youth go to set jobs? But the 
Govememnt could not find any solution for 
them. They are addicted to drugs and are 
indulging in drug trafficking. I am stating it 
with great distress. Although I.do nOt have 
sound evidence, yet I apprehend that it has 
been impressed upon peopie to rin the 
people living in hill areas every way. It pains 
me to say so, but I have seen them with my 
own eyes. I have been visiting Poorvanchal 
Nagaland. Mizoram and Manipur . 

Before breathing his last Dr. Ram 
Manohar Lohia had also suggestedthat vigil 
should be kept in that area. But we are not 
far-sighted. We have very limited power. 
Yet we visit that area. Today one has to 
indentify persons who are still not adicted to 
drugs. Manipur is also marching in the same 
direction. Now who will resolve this crisis. 1 

would like to say this very candicIy. The 
Government is not taking any measta'eS to 
reso&ve this crisis. Now the question is as to 
what measures should be taken by the 
Government to prevent the peope from 
tacking drugs. Today it is wei known to the 
wOOd that the largest number of patients 
suttering from AIDS in the counby . No 
arrangement has been made in this region 
having the largest number of AJDS infecIed 
persons. We are knowingly or unknowingly 
coilcemed with the problem ~ drugs ancf 
AIDS which are going to ruin the entire 
country. 

Mr. Chairman. Sir, I would nollike to 
take much time. But I would like to put forth 
two or three questions. It is not for the first 
time that I am speaking on this issue. When-
ever I had an opportunity to raise question 
regarding PoorvanchaJ. I had time and 
again cautioned the Government not to 
neglect it .1, therefore, would ike to urge the 
hon. Ministerof Home Affairs who is also the 
Chairman of the NOrth ~CounciI that 
some thing concrete should be -done for 
development there. . 

last time, the Governors' meeting -ws 
convened just few moths ago. The then 
Governor of Arunachal Pradesh Shri 
Surendra Nath Dwivedi had made a c0m-
plaint in writingthattheamountgranted that 
time was equaltotheamountgrantedduring 
previous years i.e. Rs. 200 crore and n0th-
ing more. Whreas them has been a c0nsid-
erable devaluation of ~ now. So, had 
complained that there was no money for 
further development The han MOster of 
Home Affairs is well aware of the fact that 
development work of this area needs to be 
undertaken urgently. 

Educated youth am inWIging in insur-
gerK;ythere. WhatelseIhe~y06 
can do except taking drugs, and indUging in 
other wrongful things. They are compeIed 
)0 indulge in insuiyency because they have 
no other option. Can anybody reply to this 
question? I, therefore, would ike tosubrnit 
that immediate attention should be paid to 
words if and1he problem should be resolved 
there immedately. 
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Mr. Chairman, Sir, there are two or 
three minorisues. First, it is wrong to presume 
that the army would solve the entire problem. 
It is beyond the capability of the army to 
resolve the entire crisis. Had it been so, the 
Kashmir issue and the problem of the 
Poorvanchal would have been resolved 
now. The governrnent had handed over 
many villages in Nagaland to the Army to 
stamp' out terrorism there. but what is its 
outcome? How far the N.A.C.L has been 
checked? Unless the genesiS of the prob-
lem is checked, no purpose would be served. 
We also had looked into the problem of 
Kashmir and every military General appoint-
ed in Kashmir used to say that only political 
solution can solve Kashmir problem. The 
Army is well aware of the fact that ultimately 
the Kashmir issue will have to be solved at 
the political level and political activities must 
be initiated to start the political processes. 
Today there is no political activity in Kash-
mir. 

15.59 hrs. 

(SHRI NITISH KUMAR in the Chait') 

Political activities cannot be initiated by 
resortng ~o military or police measures only. 
Moreover, the situation in Manipur is not 
different from the situation in ashmir today. 
After all some political paRies are still in 
Manipur, Some of them are active. But it 
would be wrong to assume that the prob-
lems in Manipur would be resolved after 
handing over Manipurto security forces. Mr. 
Chairman, Sir, I would like to urge the 
Government to avoid the use of police, 
military and para-military forces. They will 
rather complicate the problem. 

[Translation I 

Do you know about the incidents that 

occured in Manipurand Nagaland on acoount 
of security forces. The Minister of Home 
Affairs is fully aware of the alienation that 
has been caused due to these incidents. I 
will not go into its detan. But I would request 
the Government that it should proceed fur-
ther only after taking consideration all the 
points raised by me otherwise nothing worth-
while will be possible. 

16.00hrs . . ... 
We would request the Govrnment to 

provide immediate relief in regard to one or 
two matters. Last years in May there were 
large scale riots violence and massacre of 
people. The Government has himself writ-
ten therein as to how prople were killed 
there. In his opinion, this kind or incident had 
never occured there before. 

(English) .. 
''The Pangal(Manipuri Muslims) -
Meitei communal riots in May, 
1993, in which 97 people were 
killed, of which 94 were PangaJs, 
were totally out of character of the 
Imphal Valley." 

{Translation] 

It is his view that this is totally out of 
character. We ~nowthe politics of this place. 
We assert that it was a Muslim majority 
area. Meitei who are Vaishanavities today 
were converted ino Hinduinsm during the 
16th century. But today they are not sticking 
to their religion. Today they are again in 
search of their old roots. A number of 
blunders are being committed. The people 
who had adopted a religion 300-350 years 
ago are wandering in search of a new reli-
gion. They have forshaken their religion. 
Our collegues Shri Shahabuddin has said 
just now that it was a massacre. Shri Rajesh 



833 Statu. Reso Re: PHALGUNA 3, 1915 (SAKA) to the state of Manipur 834 
Approval of Proclamation in relation 

Pilot is sitting here. I would like to say that power. The Govemment should identify the 
these people are still residing in camps. sicne it is the biggest treason. 
They are not retuming to their homes. They 
are not provided any relief. In the beginning [English) 
perhaps Rs. 10000-20000/- were provided 
to them. An assurance was given to them by This is teas on . Ifthis is notteason, then 
the government to provides relieHo them as what is teason? 
is given in such cases. But no relief was 
provided. We would like to request the Min- [Translation] 
ister of Home Affairs to release funds imme-
diately, to resolve the impasse, otherwise 
more problems would arise. 

I woild like to cite a few words of page 
3 of the Report of the Governor in which he 
says: 

"In my opinion. in the condi-
tions prevailing in Manipur at 
present, the real issue is not of the 
change in leadership or of altema-
tives but to find an end to periodic 
maniplations for power by different 
groups or individuals, as this has 
resulted in lack of political direction 
to the Government and guidance 
to the administration. It has also 
given opportuity to unscrupulous 
amongst them on the behest of 
insurgents to use the Government 
machinery and administration as 
an extentions of their political au-
thority, thereby strengthening anti-
national sentiments." 

[ Translation) 

We should try to seek information from 
the Governor about the persons who are 
involved in anti-national activities, If a petty 
Government servant is found guilty of trans-
ferring a file from here and there, he is 
charge sheeted and harassed throughtout 
his life. Here, it is the question which relates 
to security otthe entire country. The Gover-
nor has remarked that political leaders, retired 
people, ambitions people have manipulated 

When we fought against dictatorship 
during emergency , we were charges of 
treason. But some people while in the 
Government do cause harm to the territory 
of the country for serving their selfish and 
political ends. You have yourself taken ac-
tion on the basis of the report. The action is 
that you have kept the Assembly under 
suspend animation. But the Govemment is 
not going to take actien against these peo-
ple and identify those who are traitors and 
who have caused damage to the sovereign-
ty of the country. The people of eastern 
region are generous. They have swet mutu-
al relations. They have their own method of 
looking after each other. They are 
broadminded people like the people of the 
hill areas. Today, the Government has 
pushed them to such a juncture where their 
future at least in the Eastern region has 
become bleak. This types of news have 
been apearing in the newspapers forthe last 
5-7 days. 

[English) 

ULFA rises again; ULFA has come to 
light again. When did they die? 

[ Translation] 

This type of news items appear in 
newspaper when did U LFA die? After every 
three months. the Govemment starts utter-
ing that the situation in Kashmir has im-
proved, Only the process needs to be start-
ed. Then the situation starts becoming wrose 
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as per- your statement How Ioog win you 
play Ihis poItics with-the coui1try? It is not 
merely poIiIics but a betrayal with the coun-
by. Therefore, I request the Minister of 
Home Affairs oot to play party politics the 
EasIem region. The Home Minister always 
expresses his anguish at me. His his prerog-
ative. I have no objection to it. I do speak 
IoucIy . His annoyance is justified . But, 
today,lrequestlheGovemment not tolook 
atlhe Eastern region from the party anglert 
On this issue ,the Government should take 
steps immediately. Do not prolog the matter 
by algUingthe maner in the House but try to 
lakes special initiatives in this regard. 

The Eastern region has not gone out of 
cmtrol. But much time has been lost The 
GovemmenI can avail of the opportunity. I 
wodd like to say one thing that it is the fault 
of every party including my party. We have 
never podered over Eastern region since 
there are few seats from that region. One 
seat has no significance. When it is the 
questianofbalgainig in politics. Every party 
Ihinks the same. No one has cared about 
this part of the counby and kept it in mind. 
These people have worsened the situation. 
You shooId ponder over the Eastern region 
seriously. If you will not ponder over , the day 
is oot far when headlines that appear about 
Kasmir will start appealing about this reo 
gions also. We pass the resolution here 
unanimously in protest against the role of 
Pakistan in Kastvnir. But Pakistan is not in 
the Eastern region. There may be lSI. It 
m9d be operating there and it will operate 
wherewr it gets and opportunity. There are 
many QI"OI4JS which create problem for us. 
But there is no such power in our 
ne9Jbourhood which can ruin our country. 
That power is America which is situated 
Ihou5ands of roles away form here. You 
shoI*I not overlook that power. When the 

situation in Eastem Region becomes out of 
control, it wiU be very difficult to handle it All 
these things about number of rifles, its routes 
and the manner in which these are brought, 
have been mentioned in the report. The 
Govemment has every relevant information 
with it. In front ef the burning question of the 
Eastern region, the problem of Kashmir will 
appear to be a child's play. 

Dr. Lohia had made several prophe-
cies. These have been proved true one after 
another. It was the biggest apprenesion in 
his mind that if the eastern region is not 
taken care by us it can do immense harm 
to our country any day. So keeping in mind-
the hint given by Dr. Lohia who had warned 
us eartier. I would like to urge the Minister of 
Home Affairs to take initiative to pave a way. 
We will suport him in this matter. 

SHRI KRIP CHAUHA (Guwahati): Mr. 
Chairman, Sir, coming from North East, 
when discussion 0 the insurgency 
situationnin North East takes place and 
people like Shri Geore Fernades offer their 
comments emotional at times, practical or 
may be hyperbocal at times or whatever it is, 
I must say you become really conscious of 
the situation. 

But I must put certain facts on record. 
Even in very sympathetic speeches on the 
North East, I feel personally as a person 
coming from North East as one who is an 
ethnic Assamese but is more Indian than 
anyone else in this country because the 
people in North East have kept the Indian 
flag high and will keep the Indian flag high in 
spite of the provocation, on that, I have no 
doubt whatsoever. 

For year, as it is said, provocations are 
many points to criticise are many, distor· 
tions are many. But it is a fact that in spite of 
the strongest provocations, inspite of the 
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tricks of the British they have to identify 
themselves with the rest of the country not 
as a younger brother but as an equal citizen 
of this country. That have strong reason to 
feel endangered in this dual context. In view 
of newer conspiracies taking place and in 
view of the fact that today in international 
conspiracies are no longer a dream they are 
basic truths of life, one simple mistake may 
lead to all kinds of hazardous eventualities. 

The opposition must also appreciate 
the fact that when dealing with the North you 
have to have a very unified and a patriotic 
outlook of the situation. Give the devil its 
due. The imposition of the President's Rule 
in Manipur, you must accept, was not out of 
partisan consideration. A congress Govern-
ment was in power and it has been dis-
missed. There was deterioration in the law 
and order situation. At least for that you 
must give its due credit the Congress Gov-
ernment, you must give due credit to the 
Home Minister and to the Government. It is 
not flattery, it is a basic truth that should be 
the approach. 

In North East. sensitive developments 
are taking place which may endanger the 
security of this country. Various facets of 
insurgent situation, various causes leading 
to alienation have not been with properly is 
also a fat. It is ala dealt fact that the Indian 
press, the media, the intelligentsia and even 
the Parliament does not have time to think 
about this. 

Hence we have to be very cautions 
when we pause to mention the situation in 
the North East. The only silver lining that 
remaills is the basic fact that the North East 
has always been in the forefront of national 
struggle for independece. North East peo-
ple were very much part of it. The Manipuri 
culkJre, the Manipuri religious idealism very 
much in the forefront of the Indian main-

stream. In many respects, these people are 
far ahead of the rest of the Indians as far as 
social transformation is concerned. 

We get amused when we hear people 
from UP and orther Norther and Southern 
States, who claim to be elder brothers of 
North-East, talking about castes -this caste 
that caste and conflicts like that coming up. 
They do not even know the history of North 
East. In North East, we have almost over-
come the caste barrier. My mother be-
longed to a lower caste family, m~ father 
belonged to an uper caste family and I am a 
product of I do not know which caste. In our 
place it is not only- caste assimilation but 
even and Aryan Mangolian assimilation. All 
kinds of assimilations are taking place. That 
shows that the future of the country that a 
message that the unity of the country will 
survive only through a process of assimila-
tion and not through disintegration. That is 
precisely not happening else where in the 
country. 

Unfortunately, experts who go from 
Delhi, experts who visits Assam or North 
Eastern States try to put in the main land 
Indian experiment there. 

Balkanisation in the name of tackling 
insurgency has become th!,! rule of the day. 
We can take resort to all kinds of short term 
measures. Well, demands for some kind of 
autonomy are there. We have to be sympa-
thetic to those demands. Give them auton-
omy. Give some incentive to this side and 
that side so that we can project ourselves as 
a great humanitarian race, lover of all com-
munitie~ although what we are teaching or 
doing there is not being followed in your own 
State. This is also a sentiment which we 
cannot ignore. Anyway, these are basic 
facts. Last time various members including 
Shri George Fernandes have suggested 
that there should be a detailed analysis and 
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discussion on the North -East situation. I 
welcome it, but he has mentioned two or 
three basic facts to which I also as a member 
of the ruling party and a Member coming 
from the North - East would like to draw the 
attention of tlie Home Minister and the 
Minister of State. 

The question of drugs is there. Drug 
trafficking and insurgency are fundamentaly 
related. The money that flows from drugs 
and the money that comes from illegal arms 
smugling are one. And hence a situation 
develops when that money becomes the 
determining factor for political power. If a 
part of that money is shared by the police 
mechine and governmental machinery then 
what happens? 

Sir, these are not mere conjectures that 
I am making. These are basic facts about 
which I have drawn the attention of so many 

. people, I do not know with what results, even 
till now. Drugs have become a menance in 
the North-East. Everybody knows that drugs 
come from outside the country, via Manipur, 
to Guwahati, form Guwahati to Delhi, 
Bombay and go up to U.S.A. There is a big 
lobby. Has any concerted efforts up till now 
been to stop this drugs traffic? You will be 
shocked to know that boys carrying brown 
sugar move around openly Guwahati. They 
were moving around openly. These are 
known and accepted facts. But I have not 
seen any anti-narcotics operation taking 
place there till now. I have see people 
manipulating, police go on manipulating 
people creating a situation to see that the 
drug traffic goes on unabated. There is no 

. problem because everyone gets their cuts. 
I have myself accused people by saying that 
the drug money is being shared by so and so 
and so police officials; instead of that I also 
become a victim as they alleged that I was 

also demanding a cut! An idealistic politican, 
an idealistic youth who has got no means to 
get the cut, who has got no means of 
corruption, is not going to survive in the 
North-East, I must tall you. And we must 
take a strong note of it. It is not important 
whether I survive politically of not. But the 
fact is that the North-Eastern people have 
got the tenacity and the courage to fight the 
mence on all fronts. And it is a fact that some 
amount of response from your side, some 
amount of help from your side, some amount 
of initiative from the Government will be a 
highly welcoming factor. I must appeal to 
you and I must tell you 'so that you can 
understand the sentiments. 

Secondly, yes, insurgency is the result 
of -- as you say-- historical neglect, dispar· 
ities and all that. It is a fact that disparities 
are there,discriminations are there. But. we 
also appreciate the difficulties, the geo· 
graphical problems and the historical divi· 
sions. One has to be attentive to our prob· 
lems. that is also a fact. But you must also be 
very cautious to see that we ourselves do 
not magnify this insurgency sit:Jation to ex-
ploit the fact,to draw some amount of 
attention from you to keep this insurgency 
alive all through ,so that we can get some 
attention from you, I am hinting at a very 
strong point. In fact,l have mentioned about 
it already. If we say tomorrow that there is an 
insurgency situation,"do not quote this part 
;quote this part only"because after all, insur· 
gency has been a part of that situation. 
Insurgency has been there for such a long 
time in Nagaland-it has taken such a long 
time to wipe it out and sO,let us not do 
anything in a hurry. Let us go slow on the 
whole thing, Let it go on for some more time. 
So that we can go on exploiting you, be· 
cause, fight against extremists means extra 
police power, ftght against exteremists 
means extra money power. If I say that 
corruption and manipulations are allowed 
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because insurgency survives in a State, and 
that way it has a political advantage then you 
have to take note of that basic aspect also. 

You must see that I am not becoming 
the breeding ground of extremism tomor-
row. 

. I am amazed and in fact I am shocked 
and ashamed to know that-Maybe the Gov-
ernor is a big Lieutenat General. I have got 
a lot of respects for him. May be he is a 
Military man-a man can say so and so 
politician, be it of my Party or be it of your 
party, has got a link with the extremists and 
terrorists and it becomes a report and noth-
ing follows.lt is a dangerous trend. Either I 
have suffered from complexes or there must 
be a poausible reason for not exercising my 
authority to a logical end.But for me, an 
extremist is an exteremist; an anti-national 
is an anti-national; and a murderer is a 
murderer. And there cannot be two set of 
laws for them. 

When there is a negotiation, when there 
is a discussion for peace and when such and 
such insurgent groups would like to come 
out and join the mainstream, well accept 
them. If one set or group comes we give 
them all the benefits to them, then another 
group will keep waiting . And if we excuse 
them for everything, then that also becomes 
a breeding ground for future terrorism. 

Shri Fernandes was referring to ULFA. 
When was ULFA down? I think,if I am not 
mistaken, according to our theory, accord-
ing to my Party's theory, ULFA has almost 
got finished because most of the people had 
surrendered and we had given two lakhs of 
rupees to them. A lot of incentives had been 
given to those youth who surrendered, Mur-
derers had been excused. Lootings had 
been excused. Everything had been forgot-
ten. What about those who had been killed 

holding the national flag? Have we looked 
after th~m? I can say with full confidence 
that if i am shot dead by an extremist, my 
family will not get any protection whatsoeve r 
from anybody. My family will go on fighting 
and we do not have any complaint for that. 
As Indians we had faced it and we are going 
to face it again. But the point is,how long will 
you allow this kind of things to happen? How 
long will you allow incentives to the terror-
ists? Suppose, tomorrow somebody accus-
es me that you yourself is the creator of 
future terrorismm, then what sh"uld I an-
swer? There are many points. I was in the 
youth Congress. As a congressman,we are 
fighting for nationalism.There is one youth, 
who asked me, "Mr. Chaliha,you told us to 
fight for nationalism and you told us to stick 
to nationalism. We fought and many of us 
died. Afterthat, we moved heaven and earth 
to get a job. But if I had killed a man and if I 
had come back and surrendered with a gun, 
I would have been given two lakhs of rupees 
by the Government, a plum post in Govern-
ment service and what not." I think,we have 
to think about this point also. Simply saying 
strategic policy and all those other slogans 
reatly do not yield long term results. It can 
give benefits to some of the politicians to 
survive for some time. But the survival of me 
or of Shri Rajesh Pilot or Shri Fernandes is 
not important when the survival of the coun-
try is in danger. 

I have drawn the attention of the han. 
Home Minister and also the Minister of State 
for Home to most of the problems. I am very 
sure that at their personal level , they appre-
ciate these problems and they understand 
these problems. But unfortunately, there is 
something, which we, as young Members, 
do not understand why the end situation 
does not develop according to their expec-
tations or according to our expectations. 
Anyhow, we have our own compulsions. As 
is said, a man is born free but everywhere 
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with chains. Hope, the chains will 
clear' decisive action shall come; and the 
POliti~al"';ill that is being asserted in Manipur 
will be asserted not only in North East buUn 
any other place, where there is insurgency 
situation. 

Sir, last but not least, putting Manipur 
under President's Rule and under Lieuten-
ant Governor and such authorities will not 
solve the problem. Shri Rajesh Pilot very 
well knows about it. Shri Chavan knows far 
better because he has been dealing with it 
for a long time. 

Insurgency in the North East has to be 
tackled as one. The insurgents are operat-
ing as one. If you think that you can contain 
something in Manipur because everything is 
okay in Nagaland today and everything is 
okay in Assam todaY,then I am sorry to say 
that you will get nothing in the long run. 

SO,I would request you to evolve a 
general policy. Time and again, I have been 
appealing to you. have a full-fledged policy;a 
tan gifte policy; a result-orientyed policy. Let 
it s~cceed orfail, but atleast for 3-4 months, 
assert your political will and do not go for 
smaller political considerations. Otherwise, 
as a North-East Indian I may die tomorrow. 
But, even agter my death if my children see 
the dream of Shri George Fernandes is 
coming true, it will really be sad occasion for 
me; for my country and !or everyone con-
cerned. 

[Translation) 

SHRI RAMASHRAV PRASAD SINGH 
(Jahanabad): Mr. Chairman, Sir, I thank you 
for allowing me to speak on this issue. 
Several hon. members have expressed dif-
ferent views on the issue ')f imposition of 

president's Rule in Manipur. The central 
Government has been given a power under 
the constitution of India to impose Pre~i­
dent's Rule in State where the law and order 
situation is not under control. But it does not 
mean that provision is made to protect the 
self-interest of a political party orto harm the 
democratic system in the country. The Con-
stitution was adopted to protect the interests 
of people and the country and not for pro-
tecting any potitial party. Some new trends 
have developed in and outside this House 
that nobody utters the word patriotism even 
though it existed in every body's heart. All 
talk about corruption and it has become a 
universal phenomena but who is responsi-
ble for it has to be found out. All talk about 
it, but no one says about the person respon-
sible for it and about its reasons . The 
Congeress Party has been in power since 
long but it has not succeeded in inculcating 
a feeling of patritism in people and, there-
fore, comparatively less work has been 
done in the coutry's interest. for example, 
Kashmirwas ruled by Shri FarooqAbduliah. 
but after his departure, the Congress Party 
said that he was removed for lack of patrio-
tism and his involvement in helping people in 
getting training form Pakistan. But when the 
Congress Party contested the elections in 
Kashmir in alliance with Farooq Abdullah's 
party it said that he was a patriot. There is a 
lot of Qifference in preaching and practice of 
this party. The report about the situation in 
Manipur was sent on 5th of October. Then 
why 150 persons were allowed to be kiled 
there. The government is imposing Presi-
dent's Rule and running the administration 
in such a manner that the situation deteri-
orates day by day. When you have been 
given a power then why immediate action is 
not taken in such a situation. Now all this is 
being done to stay in power. Some big 
leaders contest elections on the symbol of 
one political party but lust for power lead 
them to defection ... (Interruption) .. A big 
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leader from Janta Dal defected from the across the border and because of certain 
party to become the Prime Minister. Such 
activities will certainly change the meaning 
of strong public opinion and people's power 
in the eyes of small political parties. Certain 
persons who adopt wrong methods to grab 
power not have patriotism. If in reality we 
become patriots--, there will be no other 
country is the wOrld to challenge the eco-
nomic development and strength of India. 
But today t~ere is no patriotism left in us we 
crave for power and this is the reason that 
we are unable to protect the country even 
after getting power. Today everyone in the 
country including the babies in arms are 
being affected by such activities. So, I re-
quest to the Government to change its 
attitude and create a feeling of patriotism 
among people. 

We all hear about corruption but who is 
accountable for it, at least this House should 
tell us. Officers have been spoiled by the 
spread of corruption. I am saying all this to 
those in power . The Raiiv - Longowal 
Accord on Punjab has not been implement-
ed even today even afterthe recommenda-
tions of the Chief Minister. Then what is the 
meaning of the accord. One thing should be 
clear in mind that all the decision should be 
implemented firmly whether the party which 
took the decision is in power or not. There 
should be a clear policy and will of the 
Government in this regard. 

(English] 

SHRI CHinA BASU (Barasat): Sir, to 
begin with ,I join my hon. and esteemed 
friend George Fernandes and the young 
Member representing some constituency in 
Asam, in making the plea that the North-
Eastern region should receive special con-
sideration from the Government. This has 
become all more urgent ~cause of the 
recent development within the country and 

ominous trends that are witnessed today in 
the North-Eastem region. I want remind the 
Government that only two years ago, on 
October 15, 1992, there was a call for 
Manipur bandh on the demand that the 
meger of Manipur State into india should be 
annulled. Mr. Home Minister, I think this is a 
very very ominous protest. Earlierthere was 
no objection, there was no voice of protest, 
there was nothing of the sort against the 
marger of the Manipur State into India now 
that sense is also creeping among the 
young men of Manipur, among a section of 
the people of Manipur, that the merger of 
Manipur, into India should be annulled. This 
should be taken as a signal of the things 
which are likely to be faced by us. 

In Manipur, even today the divide be-
tween the Maiti-speaking people and other 
tribal people is widened. 

This also should receive proper atten-
tion from the Government. Ii has also been 
witnessed about the communal flare-up only 
tew months ago-about which there is a 
mention in the Govemor's report. Manipur 
has all along been a part of the mainstream 
politics in our country. Unfortunayely , today 
as the situation is developing, the forces of 
disintegration, the forces of secessioninsm 
are also growing there. We must go in depth 
into the reason for it. The main reason is 
that they have started feeling the sense of 
alienation. Manipur young men have been 
disillusioned. They have been disgruntled 
and they feel that they are being ignorted. I 
think the Government should lake proper 
steps to remove this sense of alienation 
among the Manipuri people. Otherwise there 
will be a Kashmir-like situation which will 
develop in the the North East region. I will 
come to that point in just a few minutes. 

I think the Home Ministry knows that 
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Pakistan has got some game-plan in the 
North Eastern region also. It is reported that 
Bangladesh is collaborating with I.S.1. in 
providing sheter, in providing training, in 
providing money and in privinding assis-
tance so that there can be another front 
opened in the North East for Pakistan's 
subversive activities. The entire region - as 
has been amply made clear - is very much 
in a vulnerable situation. 

All the insurgent groups are gOing to be 
under one umbrella control, under one um-
brella leadership. It is reported that NSCN 
is extending support. training and all the 
facilities for all the insurgent groups in the 
North East. They are extending support to 
MNF, they are extending .support to DNV, 
they are extending support to ULFA and 
they are extending support to PLA and other 
organisation also. One apex organisation 
has come up to coordinate the activitties of 
all these insurgent groups operaing in al-
most all the places of the North East region. 
Therefore, unless there is a comprehen: 
sive, integrated, well-orchestrated plan to 
meet these insurgents, I think a Kashmir-
like will develop very soon. 

So far as meeting the problem of insur-
gents is concerned, it is not the Army, it is not 
the B.S.F. it is not the trigger-happy policem 
that can meet the problem of insurgents. 
Insurgency is born out of social problem. 
Insurgency is born out of a sense of alienation. 
This is an ideological perception also. It is 
not only the police, the Army or the security 
forces which can meet the danger arising 
out of insurgency. 

Therefore, when I appeal for taking 
orchestrated and comprehensive policy 
measure to meet insurgency, I do not want 
to simply send Army. Our experiences have 

proven otherwise. Therefore, while on the 
question of determinig the rise or growth of 
insurgency in the North East, a comprehenive 
policy decision is to be taken so that this 
insurgency can also be from ideological 
plane also. 

Lastly, I want to mention only one point. 
I am reported that the I.S.1. of Pakistan has 
instigated ethnic clashes between Nagas 
and Kukis. 

They have a strategic objective in this 
matter. They want to have a direct route 
from Myanmar to Chittagong hills in order to 
cordinate all the activities of the insurgent 
groups. Therefore, it has also become an 
international phenomenon.1t is notthe ques-
tion of increasing the security personnel or 
increasing the activities of the Army or tak-
ing it as a mere law and order question. It 
involves an international question also, so 
far as insurgency is increased. 

Even today, we should remember that 
Ngas and Kukis are not always enemies so 
far as their tribal origin is concerned. They 
lived there and·they co-existed there. Even 
during the freedom struggle of our country, 
both the Nagas and Kukis fought together 
against the British domination. I am proud 
that when the Azad Hind Force entered into 
Manipur, both the Nagas an Kukis had 
unitedly fought against the British imperial-
ism under the leadership of the Indian Na-
tional Army. It was there in Manipur for 
several months. It occupied that area. It 
liberated that area and established their 
rule. If the theory that the Nagas and Kukis 
are always enemies is stated to be correct, 
then I think we are distorting the history, 
distorting the culture and the distinctive 
features of tribal life . The tribal society is not 
a society which divides itself. The tribal 
culture and tribal society unify the people. If 
we have the position that the Nagas and 
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Kukis should always be kept fighting among 
themselves in order to gain politial mileage, 
then it is not correct. So far as ethnic clashes 
in Manipur are concemed, they are the 
attempts by certain interested political lead-
ers to permanently divide the Nagas and 
Kukis to fulfill their own partisan or individual 
political interests. 

Therefore, the Government should take 
a special interest to see that the Kukis and 
Nagas are made to live together peacefully 
and harmony is restorted . I congratulate the 
MLAs belonging to Kuki community and 
Naga community for initiating the move to 
bring back peace in Manipur. When I was 
there in Imphal recently for a rally, it was 
announced that the Nagas and Kukis will 
work together forthe development and pros-
perity of the State of Manipur as a whole. 
They are also willing to fight against the 
insurgent elements. I think it is the duty of-
the Government to see that those forces of 
unity get strengthened further and peace 
among the Nagas and Kukis is restored at 
the earliest possible time. 

With these few words, I want that the 
Govemment of India should be alert about 
the emerging situation in the North East and 
implement special programmes so that the 
insurgency can be fought, so that there is 
social and economic development. so that 
India's unity and integrity are preserved and 
our frontiers are further strengthened. 

. [Translation] 

MR.CHAIRMAN: One hour and thirty 
minutes were alloted for this subject. But 2 
hours and 56 minutes have already been 
spent on this discussion. Now I would re-
quest the han. Members who want to speak 
on this subject to conclude their speech in 
two minutes each. 

SHRI BHOGENDRA JHA: 
(Madhubani): Mr. Chairman, Sir. Keeping 
in view the availability of time and not 
repeating the views which have already 
been experienced by my friends, I would like 
to ,say one thing that my friends h,ave shown 
only the dark side of the history but I would 
say that we have to keep in mind its bright 
side also. It is correct that Phizo remained 
seperated from us during the last days of 
freedom struggle. Later while is Erigland he 
declared to build a separate Nation and the 
British Government granted him British 
citizenship.The law and order situation of 
Nagaland as improved. Previously Manipur 
was facing some difficulties but it has a 

. glorious past. During the freedom struggle 
they fought against the British Imperialism. 
Its heroic tradition owes its origin to travat 
Singh who formed the Communist Party 
there and during hard days the Communist 
Party of Manipur provided a silver lining to 
the masses living a miserable life. There 
were no defective in Manipur. I think that in 
the prevailing situation in Manipur, it is 
essential to take stringent steps for unity. 
There is PreSident's rule in Manipur and 
therefore efforts must be made to provide 
more opportunities of employement so that 
every person earns something. 

The Govemor had sent a report on the 
recommendation of the Chief Minister on 
the Minister on the 5th October for imposing 
President's Rule there so that the situation 
might improve. The Government waited 
hopelessly for results. It expected a change 
through the Legislative Assembly? I have no 
hope for that. Very few people in the council 
of Ministers might be good. There are many 
drawbacks in democracy but its remedy lies 
in democracy only and not in its elimination. 
Therefore let us get ready for fresh elections 
and ask the people to follow suit speed up 
develop met works and encourage the spirit 
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of unity in diversity. Giving expressions of 
difference of opinion is the hall mark of 
democracy and Manipur is no exception. 
The Government of India of India should 
make efforts to reduce the conflicts and 
bring the people of the state to the main-
stream and engage them in development. 
Besides, it should make an appeal to people 
to create an atmosphere where fresh elec-
tions could be held. It will prove disastrous if 
the Goverment touches to form a Govern-
ment by defection with these words I con-
clude. 

PROF. RASA SINGH RAWAT 
(AJMER): Mr. Chairman, Sir, Manipur is an 
integral part of the North East and our 
country. Strategically it is a very important 
state. On is one side there is Mynamar and 
on the other side there is Bangladesh. For-
eign powers are engaged in disintegrating 
the country. This is the main reason that 
Bangladeshis come to Assam and different 
states of North-East in large numbers and 
settle there. During the British Days Indians 
were prohibited to enters this state. Only 
people belonging to a particular religion 
were allowed to go there and were free to 
propogate their ideology. They educated 
the tribal people and gave them facilities. 
They converted them to a particular religion. 
As a result of this seperatist views come into 
existence and they were encouraged by the 
foreign powers. 

It was rightly mentioned earlier that at 
the instances of Priest Scot, Miechael Phizo 
who had settled in London continued move-
ment in Manipur. I do not want to go into the 
details. The Governemnt had formed small-
er states to solve this problem. The States 
of Arunachal Pradesh. Nagaland, Tripura 
Meghalya, M()zoram and Manipurthuscame 
into existence. Later issue fike Bodoland 

cropped up. Seperatist tendencies are 
spreading there. They are endangering the 
unity of the counlry. 

After independecne, had the people 
who come into power, tried to inculcate a 
sense of nationalism and tried to bring the 
people of the state into the mainstream 
seperatist feelings would not have devel-
oped there. 

Only few days back Presidents's rule 
was imposed in Manipur and there washa a 
strugle between the Kuki and Naga tribes. 
Law and order situation in different states 
have deteriorated and the ruling Party is 
primarily responsible for it. Whichever party 
has come to power they play the game of 
defection to remain in power. They changed 
the sides to serve their own petty interests. 
To appease the groups they tried to settle 
issues with different groups. When this did 
not succeed the conflicts scalated. There-
fore please forget the differences among 
them and keeping in view the interest of the 
country hold elections property. Please 
reinstate the elected Government in the 
State. Only few days back the Legislative 
Assembly was suspected for few days. If the 
Congress Government is reinstalled in 
Manipur it would create discontentment 
among the people. 

lSI, the intelligence Agency of Paki-
stan, is keeping a close watch in areas 
where the situation is volatile and plans to 
create disturbances there. lSI is instrumen-
tal in engineering riots and social struggle by 
encouraging communalism, terrorist activi-
ties and treason. Unfortunately, our Gov-
ernment is not as vigilant and alert against 
the dangers of lSI as it ought to be. In order 
to counter and expose the danger posed by 
lSI and to give a befitting reply to Pakistan at 
the Intemationallevel and to let the people 
who talk about human rights, the Govern-
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ment of India has not been able to take up 
this matter at the diplomatic level . As a 
result of this Pakistan's pressure increasing. 
Many militants run away and cross over to 
Pakistan. We have to check them and on 
security forces should be given all powers to 
check them. The secu rity forces will have to 
be vested with more powers. We should not 
have a dialogue with people who are 
indulging in terrorist activities or engaged in 
sabotage. 'If there are any differences, it is 
the duty of the Government to solve the 
problem by calling upon their leaders and 
head of the party and resolve the issues. If 
they want to share power they should be 
allowed to do so. I there is unemployemnt 
problem tl1ey should try to solve it. 

The regional problems' of that area 
must be solved and stern action should be 
taken against those, who are creating dis-
turbance after getting training from foreign 
countries or at the instance of 1.8.1. There 
should be some check on the Bangladeshi 
infiftraters in the North East who have be-
come the residents of that area and have 
managed to get their names included in the 
voters list. The studens of Assam had start-
ed an agitation on this issue. This issue has 
nol been resolved till date. Keeping in view 
the national interest, the Government will 
have to solve the problem of the North East. I 
would like to saylnat policy of appeasement 
should not be adopted to protect the selfish 
interests of the ruling party. Today the hon, 
Home Minister has moved a motion that the 
situation in Manipur were such that imposi-
tion of President's Rul!l there, was inevitable 
inorder to maintain law and order in the 
state. Imposing President's Rule is not a 
good thing in democracy as it has been 
grossly misused. The Governors had been 
functioning arbitiarily. Various States had to 
face its consequences during the last few 
years but the situation in Manipur was such 
that imposition of President's Rule was use 

vitable. I wculd like to say that peace should 
be restored at the earliest so that an elected 
Government could be formed there. The 
assembly has been kept in suspended ani-
mation, It should be seen that the defectors 
are not included in the Government, other-
wise the Government formed by manipula-
tion will not last long. 

Sir, I shall submit one more point and 
conclude. On this land, be it ~agaland or 
Manipur, during British Rule Netaji Subhash 
Chandra Bose had addressed the Azad 
Hind Fauj thus: 

• Kadam Se Kadam Badh_aye Ja, Khushi Ke 
Geet Gaye Ja, 
Yeh Zindgi Hai Kaum Ki, Tu Kaum Pe Lutaye 
Ja. " 

After infusing a fervour of patriotism, he 
had hoisted the Tricolour on the soil of 
Kohima and the people of Manipur too had 
supported him. The Tricolour was hoisted in 
Imphal too. How are the traitors getting 
shield in such a patriotic State or how did the 
thought of seperation come to their minds? 
An effort should be made by the sociolo-
gists. psychologists and specialists to peep 

. into the problems of the tribes there and find 
out some solution. 

The security forces should be given full 
freedom so that the terrorists could be elim-
inated and peace could be restored there, M 
times atrocities are committed against the 
security forces and when the latter takes 
some action, they are accused of commit-
ting excesses. 

The Christian Missionaries which run 
on foreign money also indulge in internation-
al terrorist activities. 

MR. CHAIRMAN: How much time will 
you take? You had told that you wouldo 
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speak for 2 minutes but you have already 
taken 10 minutes. 

PROF. RASA SINGH RAWAT: Their 
activities should also be taken care of, ifthey 
are receiving funds from the international 
Church. I think that foundation of trouble 
was laid when the State was named' Naga 
Land' which sounds like England and Swit-
zerland etc. Had this place been named as 
Nag Bhoomi, Nag Pradesh or Nag Lok etc. 
it would have been far better on lines of 
Meghalaya , Arunachal Pradesh. Manipur 
and Mizoram and are very good name. It is 
my personal opiion that had it been named 
as Nag Bhoomi or Naglok instead of 
Nagaland, the feeling of secession would 
not have come to their mind. 

I would like to say that there is a need 
to check the secessionist elements if they 
are active through missionary or the ChurctJ. 
It shoould also be found out as to how 
foreign aid is being misappropriated or 
whether it is being used for service or 
eduation. 

Our relations with Bangladesh are also 
not cordial and it is also helping the rebels 
indirectly. Therefore Bangladesh should also 
be cautioned. 

With these words, I would like to repeat 
that peace should be restored in Manipur at 
the earliest in the national interest. Law and 
order situation should return to normal and 
an elected Governrnent should be installed 
there. 

{English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr Chairman, Sir, I 
have to express my gratitude to all the hon. 

Members who have participated in the dis-
cussion. Barring one or two points which had 
a direct bearing on Manupur rest of the 
discussion was on the North-Eastern States. 

Only two points were raised. One was 
raised by hon. Member Shri Yaima Singh 
about secuirity which the MLAs were enjoy-
ing in that area. It seems that it has been 
withdrawn. If they are facing any security 
threat we can assure him that the same 
security will definitely be restored to them. 
There should be no problem on this count 
at all. 

The second point which was raised was 
aboout some kind of a communal clash 
which took place. According to the informa-
tion that I have with me, this communal clash 
as a result of the anti-national and smug-
gling acitvity. That is my information. 

17.00 hrs 

Since the han.Member, Shri George 
Fernendes, raised this issue .. I am again 
prepared to look into this matter and I will try 
to find out if it was really a communal clash 
and whether some members of a particular 
community have been put to loss. If they 
have suffered, we will certainly try to help 
them out. There is no difficuhy on that count 
at all. 

Hon. Member Sri George Fernandes 
said that I would never agree with him. Let 
me remove his apprehension. He talked as 
if I am upset and that I am totally opposd to 
whatever he says. That is his method of 
putting things. I know how things are distort-
ed, how emphasis is given on a particular 
issue. His method of putting things on the 
floor of he House is different from that of 
others, So, that does not necessarily mean 
that I am upset about the whole thing. But 
the point is that the facts are being distorted. 
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That is thQ point on which, in fact, I wish to Hon. Member, Shri George Femandes, 
remind him that what he has said about 
Phizo is not borne out of the facts. He said 
that there was some kind of an understand-
ing between Gandhi ji and Phizo and after 
Gandhiji's death, everyborly seems to have 
forgotten about it. That is not bornet out of 
the facts. That is the only thing I do not like 
because ot the way in which he puts the 
whole thing. 

Sir, most of the hor,. Members have 
been saying that such a thing is happening 
in the North-East and if we do not do such 
and such a thing, then the Kashmir situatian 
is going to be repeated. If that is being said 
in order to give emphasis, I have no 
objection. They are saying that the Kashmir 
situation is going to be repeated for every 
discontentment. They are threatening the 
Government by saymg that there is so much 
of unemployment. so many educated youth 
are not getting the kll1d of employment that 
they would like to have and so what else they 
can do. The question that has been put is: 
Other than insurgency. what is the option 
that is left forthem? If that IS the justification 
for every kind of terrorist actiVity or for every 
kind of insurgency. I am sorry to say that I 
cannot agree with that view point at alL 

I can well understand that North-East 
has a historical background. These are the 
States which have been created because of 
certain opolitical compulsions. They have 
no resource base. But that does not mean 
that we can afford to neglect that area. I can 
assure the hon. Members and this House 
that, in fact money IS not going to be the 
conSideration hereafter. Whatever is re-
quired for bringing that area on par with the 
rest of the country, every eHert will made by 
the Government to see thc., area is brought 
on par. Let there be no feeling 01 neglect ur 
alienation. 

has mentioned about a particular trader. Is 
he not aware that trader was there when he 
was the Minister? The trader was there. The 
hon. Members knows the system and how it 
works in that area. I am also aware as to how 
thing are happening in that area. 

This time, at Shillong, we had meeting 
of the economic ministries in that area: we 
also had a meeting of the North-Eastern 
Council and we also had meetings with the 
Governor and the Chief Ministers. Individ-
ually. I have discussed with almost all of 
them. I asked them what were their prob-
lems about which they would like the Gov-
ernment of India to immediately attend to. 
Hon. Members will be surprised to know that 
there are certain scheme which have been 
started in the Fifth Plan, Sixth Plan and in 
the Seventh Plan, and which are still not 
completed. The spillover is a huge amount 
of money. I was interested in giving addition-
al money to that area. I just wanted to find 
out from them as to what are the projects 
which they consider and which can be com-
pleted within a period of say two years. 

Some roads have been started with a 
few crores having been allotted to them. If 
the roads can be complAted, let us have 
those roads. A few hydroelectricity projects 
have been started in that area if by spendirl9 
a little amount of money on those projects of 
the projects can be complete and the 
benefits are available to the local people. let 
us have them. There IS abundance of hydel 
power in that area. In the rest ofthe areas we 
have coal based power stationms. But this 
is an area where the nature has been boun-
tiful and we have tremendous amount of 
hydel power available there. We should try 
to utilise the same. 

But sometimes in our enthusiasm we 
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start a large numbers of schemes and leave 
almost every scheme incomplete. It is not 
going to help us all. So the emphasis should 
be to complete one hydroelectricity project. 
If Rs.400 or Rs. 500 crores are required. I 
promised them that I am prepared to give 
them that amount of money. 

Their entire structure of assistance, 
which is in fact unfortunate, has been that 
they were getting in the belonging 30 per 
cent and 70 per cent loan which was later 
converted into 90 per cent grant and 10 per 
cent loan. The accumulated recoveries which 
they have to pay back to the Govemment of 
India became such anuge amountthatvery 
little was left lor developmental expenditure. 
Addred to that another difficulty wich I could 
come across was about both plan and non-
pland p.xpenditures. We use to have a par-
ticular formula in the beginning lid that w~s 
chaned later on. With regard to the nonOplan 
expenditure rhe Finance Commission is in 
fact responsible. The Finance Commission 
should recommend in such a mannerthat all 
those small States which do not have any 
resources base. but the non-plan expendi-
ture is inevitable and they cannot avoid it. if 
it is required a special dispensatin will have 
to be given to such small States. We are 
looking into the matter. The Finance Minis-
terwas fortunately present and we could get 
a decision that till the Finance Commision 
takes a final view all these recoveries will be 
stopped. No amount of recovery will be and 
the previous formula of having expenditure 
both under plan and non-plan will also be 
part of he assistance which the Govememnt 
of Inida gives. We have made just a begin-
ning ad I have promised them that we are 
going to have sectorial meeting In !hat area. 
This was the overall view tht we undertook. 
We are going to set up a small cell wherein 
the Ministry of Home.Affairs. the Finance 

Ministry and the Planning Commission wi" e 
coming together and on a quarterly basis we 
are going to have a review of not only al the 
financial expenditure, but also the phYSical 
achievements that they are able to achiev.e 
during the course of the year. 

17.09 hrs 

[SHRI TARA SINGH in the Chair) 

If tis is followd properly and if sectorial 
meetings are also held. I am sure that will be 
able to show concrete and definite results at 
the end of the plan period and also at the end 
of the annual plan. So this is the kind of 
attitde that we have adopted. If this is 
practically followed. at least I feel quite 
confident that there should be no scope for 
allY kind of misunderstanding that we are 
not going to give sufficient attention in this 
area. 

In fact that feeling 01 neglect has to be 
totally given up. We would like 10 see thai 
represntatives of alleconomic ministers and 
the Ministries oncemed visit ther area and 
see things fr themselves, salify themselves 
Ihat whatever is required in that area is 
definitely being done. It is nol only Ihe roads, 
Railways are also equally important. All 
means of communication will have to be 
created in such a manner that the local 
pe.)ple should get a feeling that they are part 
and parcel of India and they are not isolated 
from the rest of the country. This is the kind 
of situation which in fact we would like to 
create. If possible, we would like to prepare 
a plan of this nature. 

We will try to implemet the same within 
a definite tirneframe also so that we are able 
to achieve what exactly is being contemplat-
ed by all of us. 

One point which. in fact. had been 
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raised was about the NSCN getting the 
membership of UNPO. I do not exactly 
remember. I beieve, han. Member, Prot. 
Kamson had raised this point. In fact, one of 
the conditions for membership at UNPO is 
that they shoutd not have any violents acav-
ity to their credit. Maybe because of the fall, 
they succeeded in getting the membership. 
Certainly, this issue will be take up. The 
represe~tative of Governemnt of India, who 
is on the Committee, will certainly look into 
the matter and see that they are dismissed. 
Any insurgent gorup which camas on this 
kind of insurgent activ~ canl'lOt become a 
member of UNPO , That is my feeling. 

Another issue which I 'oIIIOUkilikatClbRng 
to the notice of the hon. HaI.Ise isabaut the 
entire approach that we propose to I:wwe in 
the matter. I agree with roost ot the han. 
Members. It is neither the police nor the 
paramilitary forces nor the A£my which 
ultimately is going to deflver. There is no 
dobt it. But at the same time, we";ll haveto 
make a clear destiction between what we 
call the secessionist movement and other 
kind of the people linked with some kind of 
agitaion tor achieving the kind ot demands 
thatthey mightbehavinginview. These two 
will have to be trated on a seperate footing 
altogether. 

Even about the first group also, Jet us 
not assume that they are secessionist. Of 
course. the history has been against them. 
The history clearly indicates that they Nwe 
been indulging in seccsslol'ltstacti:vily. Bulin 
spite of that, certainly, thefe is no balM in 
giving one more opport\iNty satisfytftg our-
selyes that they will gNe up tbi$ ., £If 
violence, they will try to be within the consti-
tutional framework and negotiate things With 
us and see that by peaceful EA8thods, they 
are able te:> solve their problems. After doing 
this and after giving them some kind of a 
socia-economic deal, which the han. Mem-

bel' have been talking about, of course the 
opportunity comes. Thereafter some of the 
gtOUps might carry on their activity. That has 
been the history. One group agrees. Anoth-
er groups does not surrender. Most of the 
people surrender. But tbere is one small 
group which ultimately was having the so-
phisticated weapons with them. And with 
the assistance of our neighbours and the 
kind of secessionist movement that they 
have been carrying on, they were able to 
again reassemble and form a small group. 
ULFA is doing the same thing. Nagas are 
doing the same thing. One group of Nagas 
accepted the agreement while others re-
mained outside and they carries on their 
activities. This is their history. Thery is no 
OOubt it. That is why we will have to be very 
cautious especially when our people, who 
are inimcal to our country, who are trying to 
exploit discontentment about having their 
own country. Nagas were thinking in terms 
of having independent Nagaland. If I mis-
take not, even Kukis are also having some 
kind of affiliation with some kind of a revo-
lutionary group in Myanmar. So, these are 
the groups who are having such ambitions. 
If in their hearts of hearts, they were abstain, 
I have no objection. Butthey might come out 
aNI carry out thislliAQ of a movement which 
ultimately leade& to.any kind of secessionist 
activity. After CClmPietingaU socia-economic 
measures which we have to give to them, 
if we find that they are incorrigible, there is 
NtIdIy any change in them, and the whole 
pocess bas bac:ome irreversibie , then • of 
CClUIse, ... elsecan expect? I do not think 
1IrIat weQIRaIIoI01his kind ota secessionist 
I1\Ovemanl in ow CQUIItry. They will have to 
De dealt wiah iAatilm IID8MElC and there can 
be no escape from this kind of our approach. 
So, this is the kind of approach that we have 
to adopt in that area. The hearts and conti-
deAce of local people will have to be won 
over . !twa commit any mistake, we will have 
to admit the rnisaa«e and see that we' 
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succeed in getting the confidence of the 
local people. I agree with some of he hom. 
Members that the people there are pure and 
good in thier hearts and by nature, they are 
cooperative. In fact, there is no reason to 
disbelieve them but some of the leaders 
definitely mislead them. They are emotional 
type of people and as they are being misled, 
it takes considerable time for them to come 
back to the original position. This is the 
whole difficulty in that area. Still I feel quite 
confident that ifthis approach is being adoptd, 
if we concentrates on the development of 
that area and give them the feeling that what 
they wanted to achieve by some othermeth-
od can be done by peaceful method, then 
we can succeed in getting most of the things 
that we are asking for. There is no reason 
as to why these people should adopt insur-
gencythatthey have been using so far. I can 
say this without any tear contradiction. We 
are prepared to give them more money 
provided we are satisfied that the money is 
purely utilised and that is why, I am going to 
ask the Finance Ministry to send a special 
team, have the audit and financial discipline 
enforced in that area. There is rampant 
corruption because there are officers and 
others who have been indulging in some 
kind of indiscipline and undesirbale meth-
ods. I am sorry that I cannot possibly deny 
when charges are made that there is ram-
pant corruption because my information is 
also that there is rampant corruption and we 
have to see taht we succeed in creating 
conditions in which we should be in a posi-
tion to take actions against those who have 
been, in fact, indulging in corrupt practices. 

Sir, I do not think that I should dwell on 
all other pOints. I have tried my best to 
explain most ot the important issues raIsed 
by hon. Members I must thank them all and 
I request he House to ~upport this Resolu-
tion. 

Undertaking and Repeal) Bill 

[Translation J 

SHRI GEORGE FERNANDES: The 
names of the people who are working against 
the national interests have been mentions 
clearly in the Governor's report ... 

MR. CHAIRMAN: He has already 
menioned aU these things. 

SHRI GEORGE FERNANDES: Why 
action is is not being taken againt them? 

SHRI S.B.CHAVAN: There is no need 
to raise this issue in the Hosue. If we are 
satisfied, action will be taken. 

[English] 

MR. CHAIRMAN : The questions: 

"That this House approves the 
Proclaimation issued by the Pres-
ident on the 31st December, 1993 
under Article 356 of the Consti-
tution in relation to the State of 
Manipur. 

The motion was adopted 

17.20 hrs 

RESOLUTION RE: DISAPPROVAL 
OF THE AIR CORPORATIONS (TRANS-
FER OF UNDERTAKING AND REPEAL) 

ORDINACES 
AND 

AIR CORPORATIONS (TRANSFER OF 
UNDERTAKINGS AND REPEAL) BILL 

MR. CHAIRMAN : The House will 
now take up item Nos. 10 and 11 together, 
namely, diaspproval of the Air Corporation 
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(Transter ot Undertaking and Repeal) Ordi-
nanc~ 1994 and Air Corporation (Transfer 
of Undertaking and Repeal) Bill. 

SHRI BHOGENDRAJHA (Madhubani): 
I beg to move: 

"That this House disapproves of the Air 
Corporations (T ransfer of Undertakings and 
Repeal) Ordinance, 1994 (No.4 of 19~M) 
promulgated by the President on January 
29,1994." 

[Translation} 

There are several reasons tor moving 
my Resolution in the House. The first is as 
to what was the need for the Government to 
issue an ordinance when the session was 
about to commence. The dates tor the 
Budget session were going to be announced 
soon and the Issuance of an ordinance at 
that very time and thereby preventing its 
consideration has become almost a cus-
tomer. It IS the duty of the House to check 
this tendency of is,suing ordinances just 
before the commencement of the Session 
and so, this House should disaprove such 
ordinances. The disapproval is also impor-
tant for the sake of strengthening of our 
democracy and Parliamentary traditons I 
am ot the view that if this Governemnt 
refuses to accept this view, then some 
members of the ruling party should muster 
courage to oppose it. If such a resistance IS 
not forthcoming on their part then it be-
comes imparative tor the members of the 
Opposition Parties to disapprove the ordi-
nance issued by the Government.On the 
eve of the Session so that democratic 
traditions could be strengthened. 

Mr. Chairman, Sir, the matter of prime 
concern IS that our public properties are 

being sacrificed in the name of realiSing the 
goals of New Economic Policy. This is a 
dangerous trend. There was a lengthy de-
bate at the very outset when Public Sector 
was created. Even during pre-independence 
days, some schemes were formulated to 
decide about the future shape of indepen-
dent' India. One such scheme was then 
termed as Tata-Birla Plan. Another shceme 
was prepared or got prepared by Shri 
Jawahar Lal Nehru and it was called Nehru 
Plan, when there was a clash between the 
two plans, Gandhiji expressed the view that 
the Congress Party should not follow any 
plan and the deciSion in this regard should 
be taken afterthe achievenment of indepen-
dence. So the Congress Dal had no plans 
whatsoever in this regard. After a struggle 
of several years following independence 
and important policy of creating Public Sec-' 
tor in respect of cetain essential sectors 
rendering nationwide serives was adopted 
in the country. These were those basic 
sectors in which Private Sector enterpnses 
were not ready to invest money even if they 
were handed over to them because they 
were not prepared to wait for longer periods 
to earn profits from there. Likewise. no 
foreign Investor was ready to invest money 
in those sectors. In such a situation, those 
sectors were under the Public Sector. Main-. 
Iy four types of industries viz basic indus-
tries. medium industries ,small industries 
and domestic industries were included in the 
Puiblic SectoLI think they are still important 
. experiecnes of the other countries of the 
world in this regard show that their impor-
tance has not diminished. if any foreign 
investor or Indian company decides to in-
vest in those areas. In which we are legging 
behind and brings In newtecllnologies, then 
that is understandable, but otherwise, it is a 
dangerous tend that our established industies 
in the Public Sector will be handed over in 
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this manner one by one to foreign capital-
ists. 

MR. CHAIRMAN, Sir, in the name of its 
new policy the Government by its behaviour 
has created an impression within the coon-
try and abroad that we are not capable of 
running those industries but actually only 
very few people will become rich at the cost 
of general public. In this way, we are going 
to hand over some of our major industries to 
the private sector Mr. Chaiman, Sir, that is 
why has become our national duty to op-
pose such a move. We all are also aware 
that there is no qualitiative cJjf(enmce in 
terms of success acheived by·privata.sector 
enterprises. There is no difference at all if 
Private Sector and Public Sector ae com-
pared in this regard but the entire media and 
the policies otthe Government to have been 
projecting a very negative image fbout ttle 
performance of public sector vis-a-vis pri-
vate sector. In this manner, efforts are being 
made disrnatle the public sector. 

MR. CHAIRMAN. Sir, as regalds the 
two corporations I would urge Azad Sahib, 
who is the Han. Minister of the department 
and who is present hef at the moment. that 
the names of those two corporations must 
be changed. There is no need of having 
names like Air Inida or India\n Airlines. One 
of them can be named "Akash Sham" and 
the other can be named "Viman BtIat1i" 
(Jnterrruption) 

SHRI MOHAN SINGH(Deoria): Anawe 
can give them name . UrankhalQia' by joiIl-
ing the two (Interruptions). 

SHRI BHOGENDRA JHA: I have said 
what I thought was imporataace and what I 

have been experiecing for the last several 
years. There is somethlng,in r:wJ:le&aS well. 
Mr. Chairman, Sir, efforts are now being 
made to convert the two corporations into 
limited companies. All rules and regulations 
would, however, remain the same. Since a 
New Economic Policy has been adopted, so 
the hon. Minister has opened up the gates 
for the private sector to enter those areas 
by converting these corporations into limit-
ed companies. The erstwhile lWietioA sector 
is also being opened tor private .aw.tion 
sector. This is being done at the behest of 
the Gov~memt. 

Govemmentdirectives andordefS have 
become m~ss beacause of tIiIe very 
policy of !he Govemll'lMt itself. The policy of 
our country rests on the capitalistic eco-
nomic base. Indian plansen bearing the 
name of 'Air India' have been projecting the 
good name of the entire country, but now 
they will be projecting it as a private limite{i 
company intead of being the part of a 
corporation. I do not know as to who is to 
appeased by taking such a decision. 

Now nobody can imagine that big 
corporation, Itke Air Indian Of' India Air Lines 
might be run any capitalst house of ti'Ie 
country, and even it its comes forward to 
run them, they will U'ie the money of the 
country only. It will be the money of the 
people only. It's ther-etore, the duly of tRe 
people of the country as also the duty of this 
House to oppose this dangerous step of the 
Govemment being ushered in the shape of 
the present ordinance. This is wt.., it series 
of dhamas and gfterao etc, ate baing ar-
mnged as it mark at protest throughout the 
country against the adverse impacts of the 
New Economic Policy. I accept that religious 
issue are raised to divert the attention at the 
people, never1heless, there have been at-
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+'1r.~:s elle a'er aro~::,~: ~": DU" Economic 
:::lolicy ano the ;_)er.ple dl fJ prepared to lau; ;;.;r, 
a mass -movement. I would like to submit 
thai the Government should not be under 
any illusion that people ...,iII tolerate the 
situation wherein fundamental rights of the 
people are snatched away. S::,;h a policy 
cannot be pursued any lo:,ger. This cannot 
work even in the Hoose and ,if it works here, 
people ,:i:) 'Iui ;;'(';ccjJt ;; u~ltside the House. 
Mistakes have been comitted time and again, 
As a lTI'lttH of fact. to err human. Nobody is 
free from errOli:, We ha'J" created God so 
that errors may bf) avoitOf!d ThE' discon-
temment that the GO\lemrr" .:11 is generatin~ 
.'1[, .ong tpc pc:ople .'VI' ,);o .. e fo,,'1. Thern· 
iore, the ordinance Issued by the Governent 
will be opposed indise this Hou3e and :>ut 
side also in abig way, Ther" will be big rallies 
here in 1he months of March and April. One 
I wa!" myself victimised. For the first time I 
had ,he taste 01 10nrgil', ;ing on ~ 9th of 
August. Since I am not in the habit oftleeing 
from thp hf)nt Sf, , ni'ld face that. The 
Government is launching an attack on our 
nationlCl policy. This was not an issue during 
the la~l olecihn. ~ot dlCi it figure in their 
election manifesll' thClt ;',e public sector 
wOlJld be done aw Iy with. r: .. 3 is vu.:;n ;>n 

':"'lJ~ f' la1 w:'s (,\u,,;, ;'" '( -1 S "ears after 
.ndepend'·nct.' b01~ l"slde the House a;,u 
outside, After1hat our Govemement adopt-
ed a policy of Mixed-econ0my. The Govern-
ment is not alfering that' mixed' word. but 
practically that policy is being done away 
with The Gover' l1"mt hilS ne h·Jr demo-
cratic right not moral right ,~. do it, One aftrer 
another Issue is beinQ taken up while ruling 
party",,, ,Ivt ;,ji"t: It"", issL'e during !hAir 
electioneerrng. 

[English) 

MR. CHAIRMA~J: Y •. :, aje repeallO";' 

the sarnA thing ""ga" 9 and again .. 

SHI=II ;~i::1M~L KANTI 
CHA TIERJEE(Dmdum) : Thert:: is no other 
why out becausi} they are also repeating the 
sl'Ime thing. (Interruptions) 

[ Translation] 

SHRI BHOGENDRA JHA: Mr. Chair-
man, Sir, without taking much of your time, 
I would like to urge the House that it should 
rl"; ~.;t this (·-dll ;ance, so that the tradition of 
promulgating ordinance before the seSSion, 
comes to an end, Cclr baSIC economic pol-
icies are other. ',his should be stopped so 
that we are not forced to engage ourselves 
In a idl.,;.e S(;(ilt;; :';f::mirUlla:ai"n" with tht. 
Government. These limited companies will 
not be able to sa\' B y;;_ 'J and some I ndian and 
foreign millionairs would not be able to save 
you. With this, I oppose this ordinance and 
thank you, 

[English] 

MR. CHAIRMAN: Motion moved: 

"That this House disapproves of 
the Air C''''Poration (Transfer at 
Unaertakrng and 8epeal) Ordi-
ranee 1941No. of 1994) promul, 
gateea U'i ''1e r:i<.:;Si,;pnt on Januar) 
29,1994." 

MR. CHAIRMAN T"ere is an amend-
ment by ShTi Mohan Singh. Are you moving 
ir~ 

SHRI MOHAN S:NGH (Deoria): Sir. I 
beg to move: 

"1, . .It thc i3ill be clrclulated for the 
purpop5e of eilcitlng Opinion there-
Of' "I{ the lIt! July. 199·'\." 
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SHRI E. AHMED (Manjeri): We all have 
given notice to move the amendment for 
desapproval! 

MR. CHARIMAN: You will be given 
time. 

SHRI E. AHAMED: No. Sir, What I 
mean to say is those who have given notice 
tor its disapproval may be called first. That 
isthe procedures. Of course. other members 
can also participate, I have no objection of 
my friends being called first. 

SHRI SHRAVAN KUMAR PATERL 
(Jabalpur): Mr. Chairman Sir. I stand up to 
support the motion for consideration of the 
Air Corporation Transfer of Undertakings 
and Repeal Bill 1993 and thank you giving 
me this opportunity. (/nteruption) 

SHRI E. AHAMED . SII, I am on a point 
of order. My point ot order is. when there are 
members who have given notice of disap-
proval of the ordinance. whether any mem-
ber who is either supporting or opposing. 
they may be called first who have given 
notice of disapproval motion. (InterruptIOn). 

[T ranslationj 

SHRI MOHAN SINGH (Deana): Mr 
Chairman, Sir, when a person moves (an 
amendment)" it IS taken for granted that 
others too agree with thiS. Thereafter. amend-
ments are taken You have done the fight 
thing. You called my name among those 
deSiring amendement. After this the debate 
begins. You called the hon. Member cor-
rectly. You have adopted the fight proce-
dure. 

[English] 

SHRI E. AHAMED: Sir,l have absolutely 
no objection on calling any memberto speak 
either opposing of supporting My only point 
is there are members who have given notice 
of disapproval of the motion and they may 
be given preference. 

SHRI SRlBALLAV PANIGRAHI 
(Deogarh) Mr. Chairman, Sir, there isa bit of 
confusion about it. I would like to draw your 
attention to page 3 of the Revised List at 
Business. 

Kindly see the note which says, " lIem 
Nos. 10 and 11 may be taken up together". 
So item Nos. 10 and 11 we are taking up now 
Item no. 10 has already been moved. II does 
not mean thart all those 15 or 17 Members 
listed there. all of them will have to speak. 

[ TranslatlOnj 

MR. CHAIRMAN: That is over. 

SHRI SRIBALLAV PANIGRAHI: So 
when there is a consideration Motion by the 
hon. Minister to take up this item NO .. 11 
which has already moved, they can be take 
together now and the debate can go on 
according to your directive members can 
participate. 

SHRI ANNA JOSHI(Pune): My point at 
order is that the hon. Minister has moved the 
Motion and now debate will start, It is always 
customary that the debate should call a 
Member from the OpPosition benches. 
Therefore. Instead of callIng him you should 
call a Memberform the Opposition. then one 
from that Side and so on. I request that a 
Member from this side may allowed. 
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SHRI MOHAN SINGH (Deoria): Yes. 
That should be the procedure. 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): There are two Motions, 
They have to be taken together. The Motion 
for disaproval was mQved. 

MR. CHAIRMAN: That IS all over, you 
are forgeting 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM(SHRI GHULAM NABI 
AZAD): I have already moved it last time. 
One Member was on his legs also. 

MR. CHAIRMAN: That was over. 

SHRI LOKANATH CHOUDHURY: 
The Motion of the hon. Minister if for consid-
eration. Discussion on that should be taken 
up. 

SHRI NIRMAL KANTI CHATTERJEE: 
May I draw your attention to the list of 
Business. Item No.ll says. " Further 
Consideraion". Thai means it has already 
moved at the end of the lasl session. There-
fore, the house takes it as already moved. 
The Statutory Resolution moved because 
there was no Ordmance. Now, that has also 
been moved. The regular procedure is that 
the should follow, As Shri Anna Joshi has 
also pOinted oul correctly, il shoudl begin 
with the Opposition. 

MR. CHAIRMAN: All nght Prof. Prem 
Dhumal. 

PROF. PREM DHUMAL (Hamirpur): 
Mr. Chairman, Sir, I rise to speak on Air 
Corporation (Transfer of Undertaking and 
Repeal) Bill, 1994 For the IIrst time perhaps 

it is happening that a Bill has been intro-
duced. The hon. Minister had introduced it 
'and according to him a member was speaking 
and the session ended. I the intervening 
peirod before the second session, it hapened 
for the first time that we issued an ordinance. 
It never happened in the history of parlia-
ment that a Bill which was introduced in this 
august House was profusely referred to by 
the President yesterday In his Address. and 
also referred to the Parliament's Standing 
Committee. This committee prepared and 
gave its report on 20th October 1 ~93. 

I would like to know form the Minister. 
what was, afterall, so special regarding 29th 
January 1994, that he cou Id not wait till 22nd 
February and promulgated an ordinance? 
As a matter of principle I oppose the promul-
gation of ordinance in this manner. 

I am supporting the Bill. But. the haste 
which created a parliamentary history. viti-
ated the entire procedure with the promul-
gation of ordinance. 

Some friends spoke that history re-
peats itself, I have got the Air Corporation 
Act 1953 When Air India and Indian Airlines 
were formed. Prior to this. till 1953. various 
limited companies were providing air servic-
es - Air India Limited, The Air Services of 
India Limites, The Airways(lnida) Limited 
The Bharat Airways limited. The Deccan 
Airways Limited. The Himalyan Aviation Ltd. 
The Indian National Airways Limited. The 
Kalinga Airlines and The Air India Interna-
tional Limited. etc. By doing away with all 
these India Airlines. Air India were formed 
in 1953. 

It has been stated in the objectives 01 
this Bill that more funds are needed due to 
the policy of liberralisation under the new 
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[Prot. Prem Dhumal} 

economic policy to the competetion with 
other companies at international level. Both 
these things cannot be undertaken with 
Budgetary support alone. That is why, the 
priavate sector has also been allowed to 
invest. With a view to increaseing the 
efficiency and development of National Air 
Services Compmanles Ie. Indian Airlines 
and Air India in such a tough competitive 
atmosphere. it has been realised that only 
budgetary support will not be enough and 
there IS a need to utilize the equity funds 
from the open market. To achieve these 
objectives, a demand has been made to 
repeal the Air Corporation Act. 1953. 

Sir. the Standing Committee of inc: 
Parliament. which has reviewed this Bill. 
has felt that there is a pssoibility that the Job 
reservation at present. available to the sched-
uled caste and scheduled tribes In Indian 
Airlines and Air India. will not be given to 
them once these companies go to private 
hands. Even if these Airlines companies are 
privatislng partially. there will be problems in 
implementing the reservation policy for the 
schedule caste. scheduled tribes and other 
backward classes. because according to th 
present laws. this policy IS not being imple-
mented in the private sector. So the Com-
mittee recommended that the Governmf!nt 
should take Initiative to form a new policy 
and enact a new law so that reservation 
policy can be implemented despite total or 
partial privitatisation. 

Sir. I support thiS Bill and hope that the 
proviSion of reservation presently followed 
in Air-India and Indian Airlines, will be con-
tinued after their full of partial privitisation . 
A law may be enacted in that regad.ln view 
of the international competition we are 

facing toay, I support the conversion of the 
corporation into limited companies. (Inter-
ruption) 

SHRI MOHAMMED ALI ASHRAF 
FATMi(Darbhanga): Mr. Chairman, Sir, I 
rise to oppose this Bill. This Bill was brought 
on the 4th of May, 1992, but due to some 
reasons, it could not be introduce then. May 
be, it was not found approriate to move this 
Bill. But it appears that due to the pressure 
exerted by the capatalists and Indian and 
foreign companies this Bill has again been 
moved in the House .. 

MR. CHAIRMAN. Sir, several Indian 
and foreign compames are performing well 
in this field. In coml=-arison to them, Indian 
Airlines and Air-India have not shown ade-
quate performance, despite having good 
infrastructure, such as offices and other 
facing facilities in India as well as abroad. 
Indian Air lines and Air India have only 40 
to 42 and 20 to 22 aircrafts respectively 
whereas a single foriegn Air lines company 
has 250 to 300 aircrafts. It was- never 
thought to run their corporations on profits,. 
so, they were always in lose .. . (lnterrup-
tions) 

SHRI GHULAM NABI AZAD: No, this is 
not true. Air India has always shown profit. 

SHRI MOHAMMED ALI ASHRAF 
FATMI . May be the Indian Air Lines was 
running in loss. 

So far as facilities are concerned, Air 
India and Indian Air Lines could never 
compete with any 'oriegn company in this 
regard. Those who usualy travel in 
Aeroplanes are well aware of it. 

SHRI ANNA JOSHI: Air India has best 
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pilots in the worlds. SHRI MOHAMMED ALI [English] 
ASHRAF FATMI: I am taking about facili-
ties. (Interruptions) 

MR. CHAIRMAN Sir, one reason be-
hind this may be that the number of ground 
duty employees in more than the employees 
working in flights. 

As a result adequate facilities were not 
provided inside the aircraft and our Airlines 
could not earn the name they should have 
earned in the world. The private Air-taxi 
operators are giving good performance and 
they have flights from Delhi to Bombay. 
Madras and Calcutta. While converting 
them into limited companies, it should be 
kept in mind that the passengers should be 
given proper facilities of international stan-
dards both on the ground and inside the 
aircrafts I had an opportunity to talk to the 
employees of Indian Air Unes and Air India. 
Their demand was that they do not get 
benefits of international standard after re-
tirement. Both the Air Lines lack efficient 
staff because such staff join other airlines. 
As these are being converted into limited 
companies, the employees working in it 
should be given facilities of international 
standard, only then. our Airlines can com-
pete with other Airlines ot the world. It will 
make no difference if both the Air Lines are 
merged or kept seperate the entire situation 
should be evaluated and efforts should be 
made for improvement. After these 

SHRI SHRAVAN KUMAR PATEL: Mr. 
Chairman, Sir, as I said earlier, I stand In 
support of this Bill. This is a step in the right 
direction, through coming up rather late, by 
more than a year and a halt. As has been 
mentioned by my colleague, it was intro-
duced in May, 1992 .... (lnterruptlon) 

SHRI E. AHAMED: Sir, the time for our 
Iltar is six O'clOCK. If we have to participate 
in the discussion. how can we be there') 

SHRI NIRMAL KANTI CHATTERJEE: 
The House should adjourn now. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS(SHRI MUKUL 
WASNIK):Let him speak just tor a few min-
utes. 

SHRI SHRAVAN KUMAR PATEL: The 
Air Corporations, especially the Indian Air-
lines have gone too deep into the red 
suffering losses year after years. 

18.00 hrs 

copmanies stet companies are formed and Sir. the lose of Indian Airlines is to the 
the private investors will have their shares in tune of Rs. 250crore.1 would like to add that 
it, that would effect the reselvation policy till 1989 Indian Airlines was running in prof-
meant for SC/ST. What e .. er the hon. Min- its. 
ister may say today, reservation facilities Will 
not be provided according to law with these SHRI E. AHAMED: It is time for our 
words, I conclude and oppose this Bill. prayer. 
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[English] was not on strike or carrying on agitation. 

SHRI NIRMAL KANTI CHATIERJEE: 
Sir,it is our normal practice. We can contin-
ue this tomorrow. He will get first chance. 
We have fixed our programmes outside. 

[ T rans/ation] 

MR. CHAIRMAN: if all agree ther time 
of the House could be extended till Shri Patel 
concludes. 

[English] 

SHRI SHRAVAN KUMAR PATEL: Sir. 
If I may be excused. I Will speak for 10-15 
minutes.' I could continues tomorrow if you 
want. 

MR. CHAIRMAN: You please speak. 

SHRI SHRAVAN KUMAR PATEL: Sir, 
as I was saying, Indian Airlines was running 
at protit til 1989. It was only with the the 
decision of the of the Government to ground 
the Airbus-320 that it incurred a heavy to the 
tune Rs. 292 crore and as may as many as 
18 aircraft were grounded for several 
moths. 

With the liberalisatlon of the economy 
and the induction of private operation in the 
air transport sector and with the adoption 
oto pen-sky policy, it has necessary to tap 
capital market for equity funds to argument 
the resouces of the two main national 
airlines namely Indian Airlines and Air 
India. 

During the past three years or so, we 
can hardly think of a span of period when 
one section of the airline staff or the other 

The pilots, the engineers and different cat-
ego~es of technical staff - unmindful of the 
loss - continues to go on strike indiscrimi-
nately. I very clearly remember the offer 
made by Civil Aviation Minister in 1992 
when he gave an analytical picture omparing 
of the hours of flight per weekly Indian 
Airlines pilots and pilots of other interna-
tional airlines and calliing upon the striking 
pilots to put in more house of flight and get 
more. Yet latter refused to see the reason 
and the result was 30 per cent of under -
utilisation at our air fleet. I am sure, this sort 
of obstinate and unreasonable attitude on 
the part of the pilots, engineers and other 
technical staff would not be tolerated by a 
company run and managed on commercial 
lines contemplated under this Bill. 

Though the composition, functoining, 
modus operandi, the policy and objective of 
the companies contemplated under this Bill 
have not been spell out - they may form of 
Memorandum and Article s of the Associa-
tion of the mega-carrier companies - since 
they come to replace the two air corpora-
tions, certainly they are expected to pursue 
and follow the same objectives and basic 
principles as laid down for the corporations 
sought to be replac€d. The public undertak-
ings, whether a statutory corporation or a 
limited company, ar~ bound by certain so-
cial obligations such as providing services to 
remote areas which may not be wholly 
viable from economic viewpoint. All such 
services, particularly in the North East sec-
tor, may involve - even to a large extent 
subsidation. 

MR. CHAIRMAN: Shri Patel, you may 
cor.tinue tomorrow. 
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18.031/2 hrs SPORTS) AND MINISTER OF STATE IN 
THE; MtNlSTRY OF PARLIAMENTARY AF-

BUSINESS ADVISORY COMMITEE 

Thirty-seventh Report 

{English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCES DE-
VELOPMENT OF YOUTH AFFAIRS AND 

FAIRS (SHRI MUKUL WASNIK) : Sir, I beg 
to present the Thirty-seventh report of the 
Business Advisory Committee. 

18.04 hrs. 

The lok Sabha then adjumed till Eleven of 
the Clock on Wednesday, February 23, 
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